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 LOK  SABHA  DEBATES

 TOSI
 LOK  SABHA

 Tuesday,  March  20,  962/Phalguna
 29,  883  (Saka).

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 (Mr.  SPEAKER  in  the  Chair  ]

 ORAL  ANSWERS  TO  QUESTIONS

 Circuit  Bench  of  Rajasthan
 High  Court

 *107.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  guestion  of  locat-
 ing  a  Circuit  Bench  of  the  Rajasthan
 High  Court  at  Jaipur  has  again  been
 raised  and  is  under  consideration  of
 the  Government;

 (b)  what  has  led  to  such  recon-
 sideration  when  the  question  was
 finally  decided  after  mature  conside-
 tation  and  _  categorical  assurances
 given  on  the  floor  of  the  House;  and

 (c)  whether  the  Government  rea-
 lise  serious  repercussions  on  the
 morale  of  Government,  Bar  and  peo-
 ple  inherent  in  the  re-opening  of
 the  question?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Government  have  received  some
 representations  from  certain  Bar
 Associations  and  local  bodies  in
 Rajasthan  urging  the  revival  of  the
 Jaipur  Bench  of  the  Rajasthan  High
 Court.  This  matter,  however,  is  not
 engaging  the  attention  of  the  Govern-
 ment  at  present.

 (b)  and  (c).  Do  not  arise.
 3864  (Ai)  LSD—.

 I052

 केन्द्रीय  सरकार  के  कर्मचारियों  को  दशा

 +

 #220.
 है  ल्म  च  ग्

 क्या  गृह-कार्य  मंत्री  ५  दिसम्बर,  १६६१
 के  तारांकित  प्रइन  संख्या  ५७०  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 के  कार्य  की  दशा  के  सम्बन्ध  में  नियुक्त  श्रन्तः
 विभागीय  जांच  समिति  की  रिपोर्ट  क्‍या
 इस  बीच  प्राप्त  हो  गई  है  ;

 (ख)  यदि  हां,  तो  क्या  उस  रिपोर्ट
 की  एक  प्रति  सभा  पटल  पर  रखी  जायेगो  ;
 और

 (ग)  उसकी  सिफारिशों  पर  क्‍या
 काय्यंवाही  की  गई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  थो
 दाप्तार)  :  (क)  जी,  हां  ।

 (ख)  तथा  (ग).  ये  समिति  विभागीय
 स्तर  की  थी  ।  रिपोर्ट  में  की  गई  सिफारिशों
 सम्बन्धित  मंत्रालयों  के  परामर्श  से  विचारा-
 धीन  हैं  ।  इस  रिपोर्ट  का  वर्तमान  स्थिति  में
 सभा  पटल  पर  रखने  का  विचार  नहीं  है  ।

 I  shall  read  that  in  English  also.
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  and  (c).  The  Committee  was
 a  departmental  one.  The  recommen-
 dations  made  in  the  report  are  at  pre-
 sent  under  examination  in  consulta-
 tion  with  the  Ministries  concerned.  It
 is  not  proposed  to  lay  the  report  on
 the  Table  of  House  at  the  present
 stage.



 7053  Oral  Answers

 Shri  T.  B.  Vittal  Rao:  May  I  know,
 Sir,  what  are  the  main  recommenda-
 tions  of  this  committee?

 Shri  Datar:  The  recommendations
 are  in  respect  of  a  number  of  sub-
 jects  regarding  staff,  machinery,  be-
 nevolent  fund,  social,  cultural  and
 recreational  activities,  working  con-
 ditions  and  others.

 Shri  T.  B.  Vittal  Rao:  May  I  know,
 Sir,  why,  in  view  of  the  fact  that
 the  report  relates  to  recreational  and
 welfare  activities,  it  is  considered  to
 be  a  confidential  document,  that  it
 cannot  be  placed  on  the  Table  of  the
 House?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  The  report
 covers  a  wide  range.  I  have  gone
 through  the  recommendations  and  4
 find  that  they  are  useful  and  valuable
 from  the  point  of  view  of  the  staff.
 Various  Ministries  have  to  be  con-
 sulted  and  I  felt  that  we  should  come
 to  a  decision  first  and  then,  if  neces-
 ‘ary,  place  it  on  the  Table  of  the
 House.

 Shri  T.  B.  Vittal  Rao;  May  I  know
 how  long  Government  will  take  to
 come  to  a  decision  on  the  recommen-
 dations  made  by  this  Committee?

 Shri  Lal  Bahadur  Shastri:  It  is
 difficult  to  fix  the  time,  but  it  should
 not  take  more  than  three  months—
 that  is  my  feeling.  We  are  consult-
 ing  the  other  Ministries.  We  shall  try
 to  expedite  it;  but  it  may  take  about
 two  to  three  months.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  these  recommendations  will
 cover  the  Central  Government  em-
 Ployees  outside  Delhi  also?

 Shri  Lal  Bahadur  Shastri:  I  am  not
 quite  sure  about  that.  This  Com-
 mittee  was  set  up  and  may  mainly
 cover  Delhi,  but  it  should  not  be  so
 difficult.  I  will  have  to  look  into  it

 _further.  As  far  as  feasible,  it  should
 be  made  applicable  to  employees  out-
 side  Delhi  also.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  implementation  of  the
 recommendations  would  mean  more
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 financial  liability  and  if  so  has  any
 estimate  been  made  of  it?

 Shri  Lal  Bahadur  Shastri:  I  think
 it  will  involve  some  financial  liability
 and  this  will  have  to  be  taken  into
 consideration  when  the  question  of
 implementation  is  taken  up.

 Educational  Facilities  for  Children  of
 Political  Sufferers

 +
 *11  Shri  8.  0.  Samanta:

 au  Shri  Bhakt  Darshan:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  which  of  the  States  have  taken

 advantage  of  the  scheme  of  educa-
 tional  facilities  to  the  children  of
 Political  sufferers  up  till  now;

 (b)  what  is  the  contribution  of  the
 Central  Government  each  year  to
 each  State  up  till  now;  ang

 (c)  what  percentage  of  applicants
 have  been  benefited  so  far?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  to  (c).  A  Statement
 is  laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  38].

 Shri  S.  0.  Samanta:  May  I.  know
 whether  the  scheme  is  in  vogue  in
 the  Union  Territories  also  and  if  so
 how  much  has  been  spent  up  till  now?

 Dr.  K.  L.  Shrimali:  It  is  in  opera-
 tion  in  the  Union  Territories  also.  I
 am  afraid  I  do  not  have  the  figures
 with  regard  to  that.

 Shri  S.  C.  Samanta:  The  statement
 says  that  except  Assam  and  Jammu
 and  Kashmir  all  States  have  taken
 advantage  of  the  scheme.  But  I  find
 from  the  statement  that  in  96l-62
 No  money  has  been  drawn.  May  I
 take  it  for  granted  that  all  the  States
 have  taken  advantage  of  the  scheme
 and  if  so  when  generally  js  the
 matching  grant  made?

 Dr.  K.  L.  Shrimali;  All  the  States
 except  the  State  of  Jammu  and
 Kashmir  and  Assam  are  participating
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 in  the  scheme.  As  far  as  Assam  is
 concerned,  the  matter  is  still  under
 negotiation.  Jammu  and  Kashmir
 also  have  written  to  us  that  they  are
 finalising  the  scheme.  We  except  that
 within  the  next  two  or  three  months
 all  the  States  will  be  participating  in
 the  scheme.

 श्री  भक्त  दर्शन  :  राजनीतिक  पीड़ितों
 की  ओर  से  यह  श्राम  शिकायत  मिल  रही  है
 कि  उनके  आवेदन  पत्रों  पर  पूरी  तरह  से
 ध्यान  नहीं  दिया  गया  ।  इसलिये  क्‍या  इस
 सम्बन्ध  में  राज्य  सरकारों  से  अनुरोध  किया
 जायेगा  कि  जितने  भी  इस  तरह  के  मामले

 हों  उनमें  उनको  सारी  खुविधायें  देने  का
 प्रयत्न  किया  जाये  ?

 डा०  का०  ला  श्रीमाली  :  राज्य
 सरकारों  को  लिख  दिया  गया  है  |  सारी
 थोजना  उनको  भेज  द्वी  मई  है,  और  श्रगर
 कोई  शिकायत  किसी  राजनीतिक  पीड़ित
 ककी  हो  तो  वह  राज्य  सरकारों  को  लिखें
 या  मुझे  लिखें  तो  में  फिर  उनको  लिख  सकता

 हूं  ।  कोई  भी  शिकायत  हो  तो  जरूर  उसके
 ऊपर  विचार  किया  जावया  चाहिये  ।

 Shri  D.  C.  Sharma:  From  the  State-
 ment  I  find  that  in  1959-60  only  four
 States  were  operating  the  scheme;  in
 1960-61  only  six  States  took  advan-
 tage  of  it.  May  I  know  why  all  the
 States  are  not  taking  advantage  of
 the  scheme?  What  are  the  obstacles
 in  the  way  of  the  States  taking
 advantage  of  the  scheme?

 Dr.  K.  L.  Shrimali:  The  State  Gov-
 ernment  have  taken  time  in  finaalis-
 ing  the  schemes.  In  1959-60  it  is  true
 that  only  four  States  participated  in
 the  scheme  and  six  in  960-6l.  In
 1961-62  all  States  except  the  State

 of  Assam  and  Jammu  and  Kashmir
 will  be  participating  in  the  scheme
 and  I  hope  that  in  the  near  future
 Jammu  and  Kashmir  ang  Assam  also
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 will  finalise  the  scheme  anq  it  will  not
 be  too  long  before  all  the  States
 Governments  participate  in  the  pro-
 gramme.

 श्री  रघुनाथ  सिह  :  सन्‌  १६६१  में
 कोई  एमाउंट  सेंक्शन  नहीं  हुआ  था  ।  में
 'यह  जानना  चाहता  हूं  कि  सन्‌  १६६२-६३
 में  मी  कोई  एमाउंट  सेंक्शन  हुआ  है  या  नहीं  ?

 डा०  का०  ला०  श्रीमाली  :  वह  तो
 बजट  के  ऊपर  है  7  बजट  जब  मंजर  हो  जाएगा
 हो  कुछ  कहा  जा  सकेगा  ।

 श्री  रघुनाथ  सिह  :  भ्रगर  सहायता  देनी
 है  तो  जब  तक  कोई  रकम  स्वीकार  नहीं
 करेंगे  तो  सहायता  कैसे  दी  जाएगी  ?

 Blo  का०  ला०  श्रीमालो  :  जब  बजट
 पास  हो  जायेगा  तभी  रकम के  बारे  में  कहा  जा
 सकता  है  4

 श्री  रघुनाथ  सिह  :  सन्‌  १६६१-६२
 में  आपने  कोई  रुपया  नहीं  दिया  ।  सन्‌  ६२-
 ६३  में  शायद  आप  रुपया  देंगे  या  नहीं  और
 पता  नहीं  कि  आप  के  बजट  में  आयेगा  भी
 या  नहीं  ।  मैं  जानना  चाहता  हूं  कि जब  आप
 शुपया  ही  नहीं  देंगे  तो  ऐसी  स्कीम  से  फायदा
 ब्या  होगा  ?

 डा०  का०  ला०  श्रोमालों  :  ऐसी  बात
 तो  नहीं  हे  ।  रुपया  दिशा  जायगा  ।

 Shri  Vasudevan  Nair:  May  I  know
 how  many  applieq  for  this  help,  how
 many  people  got  it  and  how  many
 were  rejected,  if  any?

 Dr.  K.  L.  Shrimali:  These  figures
 are  with  the  State  Governments.
 They  are  not  available  with  us,  be-
 cause  the  applications  have  to  be  sent
 to  the  State  Governments.

 Mr.  Speaker:  Are  they  not  match-
 ing  grants?

 Dr.  K.  L.  Shrimali:  They  are  match-
 ing  grants.  They  contribute  50  per
 cent  of  the  expenditure.  The  arrange-
 ment  is,  the  schemes  are  adminis-
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 tered  by  the  State  Governments.
 Therefore,  the  number  of  applications
 received,  etc.,  these  figures  are  not
 with  us.  They  are  with  the  State
 Governments.  If  the  hon.  Member
 is  interested,  I  can  obtain  from  the
 State  Governments.  They  are  not
 available  with  me  at  present.
 Post-Matric  Scholarships  to  Backward

 Classes  Students
 *I3.  Shri  Tangamani:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Central  grants  for
 award  of  Post-Matric  Scholarships  to
 Scheduled  Castes  and  Other  Backward
 Classes  Students  have  been  issued  in
 full  to  all  the  States  for  the  year
 1961-62;

 (b)  if  so,  manner  of  distribution  of
 amount;

 (c)  whether  it  is  a  fact  that  in  the
 States  like  Madras  scholarships  were
 uot  awarded  for  competent  students
 for  lack  of  funds;  and

 (d)  if  so,  the  steps  proposed  for
 helping  such  candidates?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b).  Funds  avail-
 able  for  award  of  post-Matric  scho-
 larships  to  Scheduleqd  Castes  and
 Other  Backward  Classes  students  are
 placed  at  the  disposal  of  the  State
 Governments  in  the  form  of  grants.
 Grants  of  the  entire  amount  for  96l-
 62  were  made  to  the  State  Govern-
 ments  in  the  month  of  June,  9€6l.

 (c)  and  (d).  All  the  eligible  Sche-
 duled  Castes  students  are  awarded
 scholarships  on  the  basis  of  mere  pass
 in  their  last  annual  examination,  i.e.,
 without  any  selection  by  merit,  but
 on  the  application  of  Means  _  Tests.
 Selection  of  students  belonging  to
 Other  Backward  Classes  is  made  on
 the  basis  of  merit.  Due  to  Mmited
 funds  available  for  this  category  of
 students,  as  compared  to  the  number
 of  applicants,  only  meritorious  ones
 come  within  the  range  of  selection  and
 are  awarded  scholarships.  Other
 Backward  Classes  have  been  declared
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 the  responsibility  of  State  Govern-
 ments  concerned.  Funds  for  these
 students  are,  therefore,  not  going  to
 be  increased.

 Shri  Tangamani:  May  I  know  how
 much  money  has  been  sanctioned  for
 the  year  961-62  and  out  of  that,  how
 much  was  granted  to  the  State  of
 Madras?

 Dr.  छू  L.  Shrimali:  As  far  as  the
 Government  of  Madras  is  concerned,
 the  total  amount  sanctioned  was
 Rs.  23,67,400.  Does  the  hon.  Member
 want  the  break-up  of  the  figures
 among  Scheduled  Castes  and  Sche-
 duled  Tribes?

 Shri  Tangamani:  I  want  to  know
 the  total  amount  that  was  allotted  to
 all  the  States.

 Dr.  K.  L.  Shrimali:  The  _  total
 amount  sanctioned  was  Rs.  23,67,400,

 Shri  Tangamani;  That  is  for
 Madras.  I  want  to  know  how  much
 has  been  sanctioned  for  the  entire
 country.

 Dr.  K,  L.  Shrimali:  The  total
 amount  which  was  made  available  by
 the  Education  Ministry—total
 Rs,  2,22,63,000,

 Shri  Tangamani:  From  the  state-
 ment  I  find  that  selection  of  students
 belonging  to  other  Bacward  Classes
 is  made  on  the  basis  of  merit.  May
 I  know  whether  instances  have  been
 brought  to  the  notice  of  the  Govern-
 ment  where  inspite  of  a  standard
 fixed  for  this  merit,  students  who
 have  obtained  those  particular  marks
 have  not  been  given  these  scholarships.
 because  of  want  of  funds?

 Shri  K.  L.  Shrimali:  The  hon.
 Member  is  aware  that  the  scheme  is
 no  more  being  administered  by  the
 Central  Government.  It  has  been
 decentralised,  Funds  are  made  avail-
 able  to  the  State  Governments.  Ap-
 plications  are  received  by  the  State
 Governments  and  they  decide.  If
 there  are  any  complaints,  the
 complaints  will  have  to  be  brought
 to  the  notice  of  the  State  Gov-
 ernment.  If  the  hon.  Member
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 brings  any  complaint  to  my  notice,  I
 shall  make  enquiries  from  the  State
 Governments,

 Shri  Hem  Barua:  In  view  of  the
 fact—this  is  my  personal  experience
 also—that  students  of  the  backward
 classes  and  Scheduled  Castes  and
 Scheduled  Tribes  are  experiencing
 great  difficulties  in  the  matter  of  allot-
 ment  of  stipends  and  also  in  the
 wnatter  of  regularity  in  payment  since
 the  scheme  was  made  a  responsibility
 of  the  State  Governments,  may  I
 know  whether  the  Union  Govern-
 ment  would  hold  an  enquiry  into
 these  matters  and  see  that  students
 are  not  forced  to-face  difficulties  be-
 cause  of  these  anomalies?

 Dr.  K.  L,  Shrimali:  As  far  as  I
 know,  no  complaints  have  been
 brought  to  our  notice.  If  the  hon.
 Member  hz;  any  complaints  with  him,
 he  will  forward  them  to  me  and  I
 shall  certainly  institute  an  enquiry.

 Shri  D.  C.  Sharma:  I  find  that  in
 the  award  of  scholarships,  in  some
 cases,  merit  test  is  applied.  In  other
 cases,  means  test  is  applied.  May  I
 know  why  it  is  that  there  are  two
 different  standards  for  award  of
 ‘scholarships  and  whether  the  Gov-
 ‘ernment  cannot  adopt  one  single  uni-
 form  standard  for  the  award  of  these
 scholarships  to  these  backward
 classes?

 Dr.  K.  L,  Shrimali:  In  this  matter,
 the  general  principle  that  has  been
 adopted  is,  as  far  as  the  Scheduled
 Tribes  are  concerned,  we  would  like
 to  give  scholarships  to  all  the  people
 who  are  eligible  for  scholarships,  that
 is,  all  those  who  pass  the  examina-
 tion,  for  the  obvious  reason  that  the
 Scheduled  Tribes  are  most  backward,
 Educationally  they  are  backward,  also
 economically  and  culturally,  There-
 fore,  whatever  funds  we  have,  we
 ‘would  like  to  place  at  their  disposal
 so  that  we  may  bring  up  their  level.
 So  far  as  the  backward  classes  are
 concerned,  that  is  not  the  situation
 with  them.  The  number  of  students
 ‘coming  in  among  backward  classes  is
 0  large  that  it  is  just  impossible  to

 PHALGUNA  29,  8883  (SAKA)  Oral  Answers  tI060

 give  scholarship  to  each  and  evey
 one.  Merit  will  be  considered.

 Shri  8.  Cc.  Samanta:  Is  it  not  a
 fact  that  when  this  scheme  was  being
 administered  by  the  Central  Gov-
 ernment  from  Delhi,  initially  some
 amounts  were  allotted  to  each  State
 Government  and  afterwards,  when
 the  State  Government  could  not
 spend  that  amount,  that  was.  being
 transferred  to  other  States?  What
 arrangement  has  been  made  after
 decentralisation  about  this  amount?

 Dr.  K,  L.  Shrimali:  When  the
 scheme  was  administered  by  the  Cen-
 tral  Government,  no  funds  were
 allotted  to  the  State  Governments.
 The  Scheme  was  directly  administer-
 ed  by  the  Central  Government.

 Shri  Shivananjappa:  May  I  know
 the  reason  for  the  inordinate  delay  in
 the  payment  of  these  scholarship
 amounts,  especially  in  Mysore?

 Dr.  K,  L,  Shrimali:  As  far  as  I
 am  aware,  there  is  no  delay.  The  hon.
 Member  will  have  to  take  up  the
 matter  with  the  State  Government.
 This  matter  was  fully  discussed  here
 and  hon.  Members  themselves  desired
 that  the  scheme  should  be  decentra-
 lised.  If  there  is  delay,  the  Central
 Government  cannot  obviously  take
 any  responsibility.  If  there  are  any
 complaints,  we  will  write  to  the  State
 Governments.  It  is  the  State  Gov-
 ernments  which  are  now  administer-
 ing  the  scheme,

 Shri  Tyagi:  Some  complaints  have
 come  to  the  notice  of  Members  most-
 ly  that  well  to  do  amongst  these
 classes  get  better  off  in  these  scholar-
 ships.  Are  the  Government  propo-
 sing  to  lay  down  any  _  standards
 whereby  only  those  who  are  needy
 or  those  who  get  below  the  average
 level  of  income  are  benefited  and
 those  whose  parents  have  got  enough
 income  may  not  be  benefited?

 Dr.  K.  L,  Shrimali:  The  means
 test  is  being  applied  to  the  backward
 classes,  It  is  also  being  applied  to
 the  Scheduled  Castes.  In  the  case  of
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 the  Scheduled  Tribes,  we  are  not  ap-
 plying  the  means  test  because  most  of
 the  children  who  are  coming  from
 the  Scheduled  Tribes  are  generally
 poor.

 Shri  Basumatari:  May  I  know
 whether  the  Assam  Government:  re-
 commended  to  the  Central  Govern-
 ment  to  consider  a_  section  of  the
 backward  classes,  namely  the  Tea
 garden  workers,  to  be  accepted  as
 more  backward  and  sanction  some
 money  for  awarding  scholarships  to
 them?  Is  there  any  recommendation
 from  the  State  Government?

 Dr,  K.  L.  Shrimali:  I  could  not  say’
 offhand  with  regard  to  any  particu-
 lar  State.  If  the  hon.  Member  will
 kindly  table  a  separate  question  I
 will  be  glad  to  answer.

 Demands  Of  Delhi  School  Teachers
 "114,  Shri  Balraj  Madhok:  Will  the

 Minister  of  Edueation  be  pteased  to:
 state:

 (a)  whether  it  is  a  fact  that  Delhi
 School  Teachers’  Association  has  sub-
 mitted  memorandum  of  demands  to
 the  Ministry  of  Education;

 (b)  if  so,  what  are  the  major  de-
 mands  put  forth  in:  that  memorandum;
 and

 (c)  what  action  Government  have
 taken  on  these  demands  so  far?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No  memorandum  of
 demands  was  submitted  by  the  Delhi
 School  Teachers’  Association  directly
 to  the  Ministry:  of  Education  but  the
 Ministry  did  receive  a  copy  of  a  letter
 addressed  by  the  Association  to  the
 Commissioner,  Delhi  Municipal  Cor--
 poration  and  a  printed  leaflet  which
 inter  alia  contained  certain  demands:

 (b)  and  (c).  A  statement  showing
 the  major  demands  put  forth  by  the
 Delhi  School  Teachers’  Assoviation
 in  the  communications.  referred  to
 above  and  the  action  taken  on  each
 demand  by  the  Delhi  Municipal  Cor-.
 poration|Government  is:  laid:  on.  the
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 no.  39].

 Shri  Balraj  Madhok:  May  I  know
 whether  it  is  a  fact  that  the  Delhi
 Teachers’  Association  has  demanded.
 gratuity  and  pension  benefit  for  the
 teachers  in  aided  schools  and  they
 have  arranged  direct  action  for  that?

 Dr,  K.  L.  Shrimali:  Representatives
 of  'eachers’  Associations  not  only
 from  Delhi  but  from  other  States
 also  came  and  saw  me  and  I  told
 them  that  the  Ministry  of  Education
 has  been  taking  up  their  case  with  the
 State  Governments  and  it  was  not
 desirable  on  their  part  to  take  any
 direct  action.  As.  far  as  I  understand,
 they  accepted  my  advice.  They  were
 assured  that  the  Ministry  of  Edu-
 cation  has  done  everything  that  is
 possible  to  ameliorate  the  conditions.
 of  the  teachers  and  to  improve  their
 service  condition.  This.  question
 with  regard  to  the  benefits  has.
 been  taken  up  with  the  State
 Governments  and  several  State
 Governments  have  responsed  very
 well.  They  are  taking  up  the
 scheme,  It  will  take  some  time.  This
 is  not  a  case  where  direct  action  is.
 required.

 Shri  S.  M.  Banerjee:  In  the  state-.
 ment  it  is  stated,  payment  to  teachers
 of  ‘A’  class  city  allowance  with  effect:
 from  ist  July,  96l  by  the  Delhi  Muni-
 cipal  Corporation.  I  would  like  to
 know  whether  funds  have  been  made
 available  to  pay  this  particular  bene-
 fit  from  lst  July,  1959.

 Dr,  K.  L.  Shrimali:

 {See  Appendix  I,  annexure

 It  is  a  long
 statement.  I  do  not  know  to  which
 portion  the  hon.  Member  is  refer-
 ring:

 Shri  S.  M.  Banerjee:  I  am  referring
 to  the  statement  laid  by  the  hon.
 Minister,  It  is  not  very  long.  I  want
 to  know  the  reaction  of  the  Govern-
 ment  to  the  demand  made  by  the  tea-
 chers.  in  regard  to  the  payment  of
 ‘A’  class  city  allowance  with  effect
 rom  ist  July,  96l.  I  shall  make  my

 question  more  specific.  Since  the
 Second  Pay  Commission’s  recom-
 mendations  have  now  been  accepted
 by  the  Delhi  Municipal  Corporation  in.
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 regard  to  teachers,  I  would  like  to
 know  whether  all  those  recommenda-
 tions  will  be  implemented  from  Ist
 July,  959,—because  that  was  the
 original  date,—and  not  from  Ist  July,
 96  as  suggested  in  the  statement.

 Dr.  K.  L.  Shrimali:  The  recommen-
 dations  of  the  Second  Pay  Commis-
 sion  will  be  accepted,  The  _  state-
 ment  itself  says:

 “The  Corporation  have  already
 revised  the  scales  of  pay  of  their
 employees  in  accordance  with  the
 recommendations  of  the  Second
 Pay  Commission  with  effect  from
 Ist  July,  1959.
 I  do  not  know  what  difficulty  the

 hon.  Member  has.
 Shri  S.  M.  Banerjee:  The  difficulty

 is  in  regard  to  availability  of  funds.
 Dr.  K,  L.  Shrimali:  If  there  is  non-

 availability  of  funds,  funds  will  be
 made  available.

 Shri  S.  M.  Banerjee:  May  I  ask
 another  question?  Since  the  hon.
 Minister  has  referred  to  the  other
 States  also,  may  I  know  whether
 his  attention  has  been  drawn  to  the
 serious  agitation  of  the  teachers  in
 U.P.  regarding  payment  of  dearness
 allowance,  and  if  so,  whether  the
 Central  Government  are  going  to
 subsidise  or  help  the  State  Govern-
 ment  of  Uttar  Pradesh  to  pay  increas-
 ed  dearness  allowance?

 Dr.  K,  L,  Shrimali:  I  cannot  ans-
 wer  for  the  U.P.  Government,  but  the
 U.P.  Government  have  written  to  us
 that  this  matter  with  regard  to  equa-
 lisation  of  dearness  allowance  is  under
 consideration.  It  is  a  question  of  find-
 ing  funds.  We  are  having  discussion
 with  the  Planning  Commission  and
 the  U.P.  Government.  The  Govern-
 ment  of  India  are  generally  very
 sympathetic  to  the  demands  of  tea-
 chers.

 Shri  S.  M.  Banerjee:  The  Educa-
 tion  Minister  of  Uttar  Pradesh  has
 said  that  he  would  be  prepared  to  in-
 crease  the  dearness  allowance  provid-
 ed  the  necessary  help  comes  from  the
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 Centre.  May  I  know  whether  the
 Central  Government  are  going  to  help
 the  U.P.  Government  to  increase  the
 dearness  allowance  or  to  equalise  it?

 Dr.  K.  L,  Shrimali:  I  have  not  seen
 the  statement  of  the  U.P.  Education
 Minister.  But  it  is  true  that  the  U.P.
 Government  have  written  to  us  to
 find  some  funds  for  equalising  the
 dearness  allowance  of  teachers.  The
 Governmet  of  India  are  in  sympthy,
 It  is  a  question  of  finding  funds,  or
 from  where  we  can  find  funds,  That
 is  the  whole  problem.  The  U.P.  Gov-
 ernment  are  not  prepared  to  find
 funds  out  of  the  Plan  ceilings;  the
 Planning  Commission  is  reluctant  to
 make  any  funds  available  out  of  the
 Plan  ceilings.  Therefore,  the  matter
 is  under  discussion  with  the  Plan-
 ning  Commission.  I  cannot  make  any
 categorical  statement  as  to  from
 where  and  how  we  shall  be  able  to
 find  funds.  I  can  only  say  that  the
 Government  of  India  are  sympathetic
 towards  the  demands  of  teachers,  par-
 ticularly  with  regard  to  this  demand.

 Shri  Vasudevan  Nair:  From  the
 statement  I  find  that  some  arrears
 are  due  to  the  teachers,  but  the  Delhi
 Municipal  Corporation  has  no  money
 te  pay  these  arrears.  May  J  know
 by  what  time  these  teachers  will  re-
 ceive  those  arrears?

 Dr.  K.  L,  Shrimali;  It  has  also  been
 mentioned  in  the  statement  that:

 “Necessary  provision  of  funds
 for  this  purpose  has  been  made  by
 the  Corporation  in  their  revised
 budget  estimates  for  1961-62,  and
 the  budget  estimates  for  1962-63.".

 So,  the  statement  itself  makes  it
 very  clear  that  additional  funds  have
 been  made  available.

 Mr.  Speaker:  If  it  is  provided  tor
 in  the  budget,  it  will  be  paid,

 Drilling  in  Budaup  District  in  U.P.
 *115,  Shri  Raghubir  Sahai:  Will

 the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
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 54  on  the  23rd  November,  96]  and
 state:

 (a)  whether  the  operations  of
 drilling  a  deep  well  in  Budaun
 District  in  Uttar  Pradesh  have  now
 been  started;

 (b)  if  so,  to  what  depth  has_  it
 been  sunk;

 (c)  whether  the  drilling  of  other
 proposed  well  has  been  taken  in
 hand;

 (d)  if  so,  at  what  place;  and

 (e)  what  are  the  prospects  now
 for  finding  out  oil  in  this  district.

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  Depth  reached  upto  +15-3-1962
 was  203  metres.

 (ce)  Yes,  Sir.

 (d)  Near  Village  Sanjarpur;  and
 (e)  It  is  still  too  early  to  assess

 the  prospects  as  data  available  is  not
 adequate  to  assesg  oil  possibilities.

 Shri  Raghubir  Sahai:  The  first  stru-
 ctural  hole,  according  to  the  reply
 given  by  the  Minister  on  the  earlier
 occasion,  was  started  on  26th  August,
 1960,  that  is,  a  year  and  seven  months
 back.  I  would  like  to  know  how
 much  more  time  roughly  would  be
 taken  to  come  to  a  finding  one  way  or
 the  other  in  regard  to  the  finding  of
 oil  in  this  district.

 Shri  K.  D.  Malaviya:  Unfortunate-
 ly,  no  time  indication  can  be  given
 in  such  cases.  We  may  have  to  drill
 dozens  of  holes,  and  even  then,  we
 may  not  like  to  give  up  the  area  for
 search.  Our  programme  tentatively
 is  to  put  in  about  half  a  dozen  holes
 there,  in  order  to  get  geological  in-
 formation,  and  possibly  also  to  inten-
 sify  the  search  further,  if  the  results
 encourage  us.

 Shri  Raghubir  Sahai:  Has  any  ap-
 paratus  been  imported  from  any
 foreign  country  for  drilling  in  this
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 district,  and  if  so,  from  which  coun-
 try  and  at  what  cost?  Or  is  it  the
 same  drill  as  was  used  in  Jawala-
 mukhi?

 Shrj  K.  D.  Malaviya:  The  conven-
 tional  type  of  drills  is  used  every-
 where,  whether  it  is  in  Budaun  or  in
 the  south  or  in  the  north.  We  have
 adequate  numbers  of  drills.  One  of
 these  drills  has  been  shifted  to  Bud-
 aun,  because  we  thought  that  we  could
 search  for  oil  here.  So,  we  are  not
 particularly  importing  any  equip-
 ment  for  Budaun.

 Shri  Raghubir  Sahai:  Are  there
 any  foreign  technicians  working  in
 Budaun,  and  if  so,  how  many,  and
 from  which  country  have  they  come?

 Shri  K.  D.  Malaviya:  No  foreign
 technicians  have  been  specifically
 earmarked  for  any  particular  area,
 much  less  for  Budaun  or  for  UP.
 There  is  a  team  of  Russian  experts
 who  are  from  time  to  time  advising
 the  Indian  technicians.  Some  of  them
 might  be  there

 at  we  दन  बदायूं  जिले  के
 झतिरिक्त  उत्तर  प्रदेश  के  कुछ  और  हिस्सों
 में  भी  तेल  की  खोज  की  जा  रही  है  में  यह
 जानना  चाहता  हूं  कि  उनमें  से  किन  जगहों  में
 अच्छे  लक्षण  प्राप्त  हुए  हैं  श्र  कहां  पर  कुएं
 खोदने  का  कार्य  चलाया  जा  रहा  है  ।

 श्री  के०  बे०  मालबोय  :  बद-किस्मती
 से  उत्तर  प्रदेश  में  अच्छे  लक्षण  श्रमी  नहीं  मिले
 हैं  4  जब  मिल  जायेंगे,  तो  मैं  माननीय  सदस्य
 को  तुरन्त  सूचना  दूंगा  ।

 Foreign  Capital  in  Joint  Enterprises
 *l6.  Shri  A.  M.  Tariq:  Will  the

 Minister  of  Fimance  be  pleased  to
 state

 (a)  whether  the  foreign  capital  is
 allowed  to  have  5l  per  cent  share  in
 the  joint  enterprises  in  India;

 (b)  if  so,  what  checks  have  been
 made  to  avoid  foreign  domination  in
 the  industrial  field;  and
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 (c)  whether  this  policy  goes  against
 the  Industrial  Policy  Resolution  of
 1956?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha);  (a)
 to  (c),  The  question  concerns  the
 Minister  of  Commerce  and  Industry
 who  would  reply  on  a_  subsequent
 date.

 Shri  A.  M.  Tariq:  Where  is  the
 hon.  Minister  of  Commerce  and
 Industry?  He  is  not  here  today.

 Mr.  Speaker:  He  will  reply  to  this
 on  his  question  day.

 Shrimati  Tarkeshwari  Sinha:  He
 will  reply  to  that  on  a  subsequent
 day,  that  is,  on  his  next  question
 day.

 Mr.  Speaker:  He  has  agreed  to  do
 so.

 Shri  A.  M.  Tariq:  After  all,  I  have
 come  prepared  for  this  question.  If
 the  Finance  Minister  is  not  concern-
 ed  with  this  question,  he  should
 have  informed  me,  because  I  have
 prepared  for  this  question  today.  I
 do  not  know  whpo  is  going  to  reply
 to  my  question.  The  Ministry  of
 Finance  could  have  easily  informed
 the  Lok  Sabha  Secretariat  that  the
 Minister  of  Commerce  and  Industry
 will  reply  to  this  question.

 Shrj  Raghunath  Singh:  This  kind
 of  thing  should  not  be  allowed.

 Shrimati  Tarkeshwari  Sinha:  May
 I  say  this?  We  got  an  advance  copy
 of  this  question  on  2th  March,  1962,
 and  we  immediately  arranged  with
 the  Commerce  and  Industry  Ministry
 to  take  over  this  question.  In  the
 meanwhile,  this  question  had  been
 printed  in  the  list  of  questions.  We
 had  already  written  to  the  Lok  Sabha
 Secretariat,  but  before  that,  this
 question  was  printed  in  the  list,  and,
 therefore,  it  has  come  up  in  the
 Order  Paper  ‘for  today.  We  have
 asked  the  Commerce  and  Industry
 Ministry  to  take  over  this  question,
 and  the  Minister  of  Commerce  and
 Industry  will  reply  to  this  question
 on  a  subsequent  day,
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 Shri  Braj  Raj  Singh:  The  same
 thing  happened  yesterday  also.

 Mr.  Speaker:  What  is  this  quarrel
 about?  I  am  not  quite  able  to  under-
 stand.  What  I  said  yesterday  was
 different.  If  two  Ministries  are  con-
 cerned  with  any  particular  question,
 and  both  of  them  jointly  have  to
 give  full  answers  to  the  House,  I
 said  that  I  would  request  both  the
 Ministers  concerned  to  be  present
 in  the  House.  Of  course,  those
 will  be  exceptional  cases.  But,  in
 every  case,  it  is  open  to  the  hon
 Minister  to  say  that  any  particular
 question  does  not  concern  his  or  her
 Ministry,  and,  therefore,  he  has
 transferred  it  to  the  concerned
 Ministry.

 Shri  T.  B,  Vittal  Rao;  But  why  so
 late?

 Shri  Tangamani:  They  could  have
 informed  you  earlier.

 Mr.  Speaker:  I  cannot  understand
 this  question  ‘why  so  late’?  Have
 they  to  write  to  the  hon.  Member?

 Shri  T.  B.  Vittal  Rao:  They  have
 to  write  to  the  Lok  Sabha  Secretariat.

 Shri  Tangamani:  At  least  a  correc-
 tion  slip  could  have  been  issued
 saying  that  the  question  has  been
 transferred  to  some  other  date.

 Mr.  Speaker:  There  is  no  harm  in
 this,  The  hon.  Member  seems  to  be
 more  efficient.  The  point  is  this.  The
 Finance  Ministry  have  transferred.
 this  question  to  the  Ministry  of  Com-
 merce  and  Industry,  and  the  hon.
 Deputy  Minister  of  Finance  has  told
 us  that  this  question  will  come  up  on
 some  other  day.  After  all,  all  the
 Ministries  do  not  come  up  here  on
 the  same  day  during  Question  Hour.
 If  the  Commerce  and  Industry  Minis-
 try  had  its  turn  here  today,  I  would
 have  put  that  question  to  the  hon.
 Minister  in  charge  of  Commerce  and
 Industry.  But  that  is  not  so.  Let
 hon.  Members  wait  for  a  couple  of
 days,  I  am  not  going  to  allow  any
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 more  discussion  on  this  small  matter
 now.

 Shri  Tyagi:  One  point  may  be
 clarified.  May  I  know  whether  capi-
 tal  issues  is  a  subject  under’  the
 control  of  the  Finance  Ministry  or
 of  the  Commerce  and  _  Industry
 Ministry?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  subject  of  capi-
 tal  issues  is  under  the  Finance  Minis-
 try,  but  the  present  question  is  not
 relating  to  capital  issues,  but  it
 relates  to  the  industrial  policy  reso-
 lution.  That  is  how  the  question  has
 been  put.  That  is  dealt  with  by  the
 Commerce  and  Industry  Ministry  and
 not  by  the  Finance  Ministry,  and  it
 is  the  function  of  the  Commerce
 and  Industry  Ministry  to  reply  to
 this,  because  company  formation  also
 is  under  the  Commerce  and  Industry
 Ministry.  Therefore,  they  were
 informed  of  this,  and  they  have  taken
 over  this  question.  In  the  meanwhile,
 the  question  came  up  in  the  Order
 Paper.  We  informed  also  the  Lok
 Sabha  Secretariat  about  this.  We
 are  not  supposed  to  inform  hon.  Mem-
 bers  about  it,

 Shri  Tyagi:  It  is  only  a  question  of
 knowing  whether  the  sanctions  are
 obtained  from  the  Finance  Ministry
 or  at  least  from  the  Department  of
 Economic  Affairs  with  regard  to
 these  issues,  whether  foreign  capital
 should  be  allowed  to  be  invested  in
 India  or  not,  and  if  so,  to  what
 extent.

 Shri  Morarji  Desai;  The  Finance
 Ministry  is  concerned  with  all
 Ministries,  but  on  that  ground,  they
 cannot  reply  to  all  questions.

 Excise  Duty  on  Furnace  Oil
 7,  Shrj  Morarka:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  whether  representations  have
 been  received  from  Gujarat  for
 abolishing  excise  duty  on  furnace
 oil  to  enable  the  jndustries  there  to
 switch  on  to  furnace  oil  instead  of
 coal;  and
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 (b)  if  so,  whether  Government have  considered  the  same  and  with
 what  results?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  Yes,  Sir.
 This  is  on  the  ground  of  shortage  in
 the  supply  of  coal.

 (b)  Steps  are  being  taken  to
 improve  the  movement  of  coal  to
 Gujarat.  The  question  of  alternative
 fuels  is  also  under  consideration.

 Shri  Morarka:  May  I  know  whether
 Government  have  received  any
 communication  from  the  Govern-
 ment  of  Gujarat  in  this  connection
 to  the  effect  that  for  want  of  coal
 supply  the  industrial  programme  of
 the  Gujarat  State  is  suffering?

 Shri  B.  R.  Bhagat:  Not  from  the
 Gujarat  Government,  but  various
 organisations  like  the  Surat  Chamber
 of  Commerce,  the  Federation  of  the
 Gujarat  mills  or  other  non-official
 bodies  concerned  with  trade  and  com-
 merce  in  Gujarat  have  represented
 about  this  matter.

 Shri  Morarka:  Is  it  not  a  fact  that
 recently  the  Industrial  Advisory
 Committee  of  Gujarat,  which  was
 presided  over  by  the  Chief  Minister,
 passed  a  resolution  urging  upon  the
 Central  Government  to  allow  them
 to  let  industrial  units  use  furnace
 oil  instead  of  coal  because  coal  sup-
 ply  is  not  regular  and,  therefore,  the
 industries  there  are  suffering?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  This  was  done  only
 four  or  five  days  or  a  week  ago.  But
 their  passing  a  resolution  does  not
 bind  us  here.  We  have  got  to  go
 into  all  the  implications  and  then
 decide.  It  is  being  considered.

 Shri  P.  R.  Patel:  What  is  the  daily
 requirement  of  coal  in  Gujarat  and
 how  far  is  that  met?

 Shri  B,  R.  Bhagat:  I  do  not  have
 that  figure  of  the  daily  requirement
 of  coal,
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 Shri  Somani:  The  hon.  Finance
 Minister  said  just  now  that_  this
 resolution  was  passed  by  the  Advisory
 Committee  only  five  days  or  a  week
 ago.  May  I  draw  his  attention  to
 the  fact  that  this  question  of  the
 difficulty  of  coal  supplies  is  before
 the  industry  for  a  very  considerable
 period—more  than  a  year?  So  I
 would  like  to  know  whether  the
 Government  of  India  did  not  con-
 sider  the  feasibility  of  the  substitu-
 tion  of  coal  by  furnace  oi]  earlier
 than  the  passing  of  this  resolution.

 Shri  Morarji  Desai;  We  have  been
 considering  it  for  the  last  three
 months.

 An  Hon.  Member:  To  what  effect?

 Finger  Print  Bureaux
 *I9.  Shrimati  Da  Palchoudhuri:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  for  improving  India’s  existing
 finger-prints  bureaux  is  under  consi-
 deration  of  the  Government  of  India;

 (b)  if  so,  its  brief  details;  and
 (c)  the  progress  made  in  connection

 therewith?
 The  Minister  in  the  Ministry  of

 Home  Affairs  (Shri  Datar):  (a)  No
 specific  scheme  ig  at  present  under
 consideration  of  the  Government  of
 India.

 (b)  and  (c).  Do  not  arise.
 Shrimati  Ila  Palchoudhauri:  Is  it  a

 fact  that  Dr.  N.  Keshava  Iyengar  had
 been  sent  on  a  study  tour  to  study
 this  question  under  the  Colombo
 Plan?  If  so,  has  he  given  any  report
 about  this  question?

 Shri  Datar:  I  am  not  aware  if  those
 recommendations  have  been  received.
 But  I  am  aware  that  this  Bureau  is
 being  expanded;  examinations  are
 also  held  and  training  is  also  given.

 Shrimati  Da  Palchoudhuri:  Is_  it
 under  consideration  of  Government,
 when  this  Bureau  will  be  expanded,
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 to  call  for  British  experts  because  it  is.
 understood  that  no  particular  amount.
 of  money  is  needed,  but  certain
 equipment  ang  expert  opinion  are
 needed?  Will  it  be  extended  to  the
 small  district  towns  as  well  where-
 this  king  of  examination  is  very  diffi-.
 cult  to  get?

 Shri  Datar:  At  this  stage,  it  would
 be  rather  too  early  to  consider  all
 these  questions.  Certain  steps  are  being
 taken  for  a  proper  expansion.  After
 they  have  been  carried  out,  Govern-
 ment  will  consider  all  these  questions.

 All  India  Services
 *2l.  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  to  what  extent  various  State
 Governments  have  fulfilled  their  obli-
 gations  of  taking  All  India  Service
 Officers  from  other  States  and  contri-
 buting  their  quota  to  the  Central
 Government;  and

 (b)  whether  a  detaileq  statement
 giving  the  full  picture  will  be  laid  on
 the  Table  of  the  House?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  The  gene-
 ral  policy  followed  in  the  allotment
 of  All  India  Service  Officers  to  the
 State  cadres  is  that  50  per  cent  of
 the  officers  allotted  to  each  State
 should  be  from  outside  the  State.  At
 the  end  of  February,  1962,  there  were
 362  I.A.S.  officers  and  65  I.P.S.
 officers  on  deputation  to  the  Centre
 against  the  Central  Deputation  Quota
 of  437  posts  for  the  I.A.S.  and  199
 posts  for  the  I.P.S.

 (b)  Two  statements  are  laid  on  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  40].

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  the  hon.  Minister  is  aware
 of  the  general  complaint  that  senior
 officers  coming  from  a  particular  re-
 gion  have  over-representation  in  the
 Central  Ministries?  If  so,  what  steps
 are  taken  to  remedy  this  evil?
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 Shri  Lal  Bahadur  Shastri:  We  have
 received  no  specific  complaint,  but  I
 know  what  is  at  the  back  of  the  mind
 of  the  hon.  Member  who  has_  asked
 this  question.  He  had  raised  certain
 questions  before  also  ang  he  had
 written  to  me.  I  would  like  to  dis-
 cuss  this  matter  with  him  at  a  later
 stage.

 Shri  Harish  Chandra  Mathur:  How
 is  it  that  from  some  States  we  have
 in  the  Centre  officers  in  position
 whose  number  is  much  beyond  the
 quota  which  is  fixed?  For  example,  in
 the  case  of  Uttar  Pradesh,  the  cent-
 ral  deputation  quota  is  only  50  while
 we  have  79  officers  in  position.  What
 steps  is  the  hon.  Minister  taking  to
 have  equitable  distribution?

 Shri  Lal  Bahadur  Shastri:  I  am
 sorry  the  hon.  Member  is  raising  the
 question  of  giving  equal  representa-
 tion  or  making  equal  distribution  as
 between  the  different  States.  That
 is  not  possible.  As  far  as_  possible,
 the  quota  prescribed  shoulg  be  com-
 plied  with.  In  accordance  with  that,
 recruitment  should  be  made  or  offi-
 cers  should  be  asked  to  come  -  here.
 But  it  all  depends.  Some  States  are
 willing  to  part  with  their  officers;
 others  are  not.  In  fact,  we  have  a
 grievance  against  certain  States  that
 in  spite  of  our  request  and  persua-
 sion,  they  do  not  agree  to  lend  their
 officers  to  us,  because  they  are  also
 hard-pressed  for  good  and  _  experi-
 enced  officers.  It  seems  UP  has  got
 more  experienced  and  perhaps  effi-
 ‘cient  officers...

 Shri  Tyagi:  Efficiency  also  counts.
 Shri  Harish  Chandra  Mathur:  I  can

 understand  the  size  of  UP  very  well.
 Shri  Tyagi:  What  about  efficiency?
 Shri  Harish  Chandra  Mathur:  The

 quota  fixed  for  UP  is  50;  as  against
 that,  we  have  got  79.  May  I  know
 if  from  Rajasthan  there  is  even  oae
 officer  who  is  in  position  here  as
 Secretary  or  Additional  Secretary  or
 even  as  Joint  Secretary?

 Mr.  Speaker:  We  are  going  into  too
 many  details.
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 Shri  Lal  Bahadur  Shastri:  We  will
 certainly  ask  the  Rajasthan  Govern-
 ment  to  leng  their  officers.  But  I  am
 very  doubtful  if  they  will  readily
 agree  to  that.  Anyway,  we  will  cer-
 tainly  take  it  up  with  the  Rajasthan
 Government.

 Shri  Heda:  May  I  know  the  names
 of  the  States  which  have  not  yet  com-
 plied  with  the  recommendation  of  the
 S.R.C.  and  the  Resolution  of  Gov-
 ernment  to  the  effect  that  not  more
 than  50  per  cent  of  the  LAS  ang  IPS
 officers  should  not  belong  to  the
 States  concerned?

 Shri  Tyagi:  Andhra  Pradesh  is  one.
 Shri  Lal  Bahadur  Shastri:  I  think

 there  are  many,  but  the  position  is
 improving.  I  hope  the  State  Gw-
 ernments  will  in  future  try  to  comply
 with  the  recommendation  of  the  Com-
 mission.

 Shri  Bal  Raj  Madhok:  From  ‘he
 statement  No.  I,  I  find  that  in  regard
 to  Jammu  and  Kashmir  only  one
 officer  has  been  taken  so  far  from  out-
 side  the  State.  Is  no  outside  officer
 available  or  they  do  not  allow  any
 officer  from  outside?

 Shri  A.  M.  Tariq:  But  there  are
 local  officers  there.

 Shri  Lal  Bahadur  Shastri:  Is  the
 hon.  Member  referring  to  deputation
 of  officers  from  Jammu  and  Kashmir
 to  the  Centre?

 Shri  Bal  Raj  Madhok:  I  am_  refer-
 ring  to  officers  from  outside  a  parti-
 cular  State  posteq  to  that  State.  In
 the  case  of  Jammu  and  Kashmir,
 there  is  only  one  such  officer.

 Mr.  Speaker:  What  is  the  ques-
 tion?

 Shri  Bal  Raj  Madhok:  In  Jammu
 and  Kashmir  State,  no  outside  officer
 is  posted.  There  are  certain  officers
 who  come  from  Jammu  and  Kashmir
 who  have  passed  the  IAS  and  are
 posted  elsewhere.  They  want  to  go
 back  to  Jammu  and  Kashmir.  Even
 they  are  not  taken  there.
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 Shri  Lal  Bahadur  Shastri:  I  am
 not  aware  of  the  details.  I  shall  have
 to  look  into  them.

 Shri  A.  M.  Tariq:  There  are  plenty
 of  officers  in  the  Jammu  and  Kashmir
 State  from  outside  India.

 नाविक,  सेनिक  व  वेसानिक  बोर्ड

 +१२३.  श्री  भक्त  दर्शन  :  क्‍या  प्रति-
 रक्षा  मंत्री  ५  दिसम्बर,  १६६१  के  तारांकित
 प्रदान  संख्या  ६०६  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  जिला  नाविक,  बनिक
 और  वैमानिक  बोर्डों  व  उनके  कर्मचारियों  को
 स्थायी  बनाने  का  जो  प्रइन  विचाराधीन  था
 उसके  बारे  में  क्या  निश्चय  किया  गया  है  ?

 प्रतिरक्षा  मंत्री  के  सभा  सचिव  (श्री
 फतहसिह  गायकवाड़)  :  राज्य  सरकारों
 से  प्राप्त  हुए  उत्तरों  का  निरीक्षण  किया  जा
 चुका  है  और  जिला  सैनिक,  नाविक  और  वायु
 सैनिक  बोर्डों  के  सेविवर्ग  की  सेवा  सम्बन्धी
 शर्ते  निर्धारित  करने  वाले  संशोधित  नियमों
 का  मसौदा  इस  आधार  पर  तैयार  किया
 गया  है  कि  इन  बोर्डों  को  सम्बन्धित  राज्य
 सरकारों  के  स्थायी  विभाग  मान  लिया  जाय  ।
 संशोधित  नियमों  का  यह  मसौदा  सरकार  के
 सविस्तर  निरीक्षणाधीन  है  शौर  अन्तिम
 प्रकाशन  से  पहले  शीघ्र  ही  राज्य  सरकारों  की
 सहमति  प्राप्त  करने  के  लिये,  उन्हें  भेजा
 जायेगा  ।

 I  shall  reaq  that  in  English  also.
 The  replies  received  from  the  State

 Governments  have  been  examined
 and  revised  rales  laying  down  the
 conditions  of  service  of  employees  of
 the  District  Soldiers’,  Sailors’  and
 Airmen’s  Boards  on  the  basis  of
 their  being  treated  as  permanent
 Deparyments  of  the  respective  State
 Governments  have  been  drafted.
 These  draft  revised  rules  are  under
 detailed  examination  of  the  Govern-
 ments  and  will  be  referred  to  the
 State  Governments  shortly  for  their
 eoncurrence  before  final  publication.
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 श्री  भक्त  दन :  क्‍या  यह  बतलानें
 की  कृपा  की  जायेगी  कि  देर  से  देर  कब  तक
 इस  बारे  में  भ्रन्तिम  निर्णय  किया  जा  सकेगा  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  So  far  as  this  is
 concerned,  the  question  will  have  to
 be  referred  to  the  State  Governments,
 and  I  cannot  answer  on  behalf  of  the
 State  Governments.

 श्री  भक्त  दर्शन  :  इस  उत्तर  में  यह
 बतलाया  गया  है  कि  इन  बोर्डों  को  राज्य
 सरकारों  के  सुपुर्द  कर  दिया  जायेगा  और
 उनके  स्थायी  विभाग  बनाये  जायेंगे  ।
 उस  हालत  में  कया  केन्द्रीय  सरकार  राज्य
 सरकारों  को  कुछ  सहायता  देती  रहेगी  या
 वह  राज्य  सरकारों  की  ही  जिम्मेदारी  हो
 जायेगी  ?

 Sardar  Majithia:  That  is  a  question
 which  will  be  discussed  with  the-
 State  Governments,  but  I  think  they
 will  continue  to  get  certain  help
 from  the  Centre.

 Shrimati  Da  Palchoudhuri:  Will
 these  Boards  deal  with  the  question
 of  giving  help  to  ex-servicemen,  and
 to  what  extent  will  the  Centre  help-
 these  Boards  to  gtve  help  to  the  ex-
 servicemen  in  these  three  depart-
 ments  of  the  Army,  Navy,  and  Air
 Force?

 Sardar  Majithia:  These  Boards,  as
 the  hon.  Member  knows,  deal  with
 the  ex-servicemen  in  the  particular
 State.  As  most  of  the  problems  of
 the  ex-servicemen  pertain  to  that
 State,  it  is  advisable  that  they  should
 deal  with  it.  The  Centre  will  always
 come  to  their  help  so  far  as  their  pen-
 sions  are  concerned,  as  they  are  the
 direct  concern  of  the  Centre

 Shrimati  Ila  Palchoudhauri:  Is  there
 any  provision  in  the  Budget  of  the
 Centre  to  help  these  Boards  because
 these  Boards  usually  run  in  the-
 States  on  public  donations,  and  as
 that  varies  a  lot,  help  cannot  be
 steady?

 Sardar  Majithia:  No,  certainly  not.
 The  Boards  are  not  run  on  public:



 ‘1077  Oral  Answers

 donations  at  all.  I  think  the  hon.
 Member  is  mixing  it  up  with  the  Flag
 “Day  funds  which  is  entirely  separate.

 श्री  भक्त  ददन :  मेरे  पहले  प्रश्न  का
 उत्तर  माननीय  मंत्री  जी  ने  जरा  साफ  नहीं  दिया  ।
 में  जानना  चाहता  था  कि  स्टेट  गवर्नमेंट्स

 से  जो  लिखा  पढ़ी  हो  रही  है  उसके  अनुसार
 क्या  अन्दाजा  है  कि  देर  से  देर  कब  तक  इस
 बारे  में  आखिरी  फंसला  हो  जायेगा  ?

 Sardar  Majithia:  No,  Sir.  As  I  said,
 “the  draft  rules  will  be  referred  to
 the  State  Governments,  and  on  their
 agreeing  to  them,  we  will  certainly

 “put  them  into  force.

 Shri  Hem  Barua:  May  I  know  whe-
 ‘ther  the  Members  of  the  Opposition

 of  the  different  legislatures  as  also
 ‘of  Parliament,  if  available,  would
 be  associated  with  the  working  of

 ‘these  Boards,  since  these  Boards  are
 controversial  and  everybody  is  in-
 terested  in  the  welfare  of  our  ex-
 soldiers?

 Sardar  Majithia:  So  far  as  Mem-
 ‘bers  of  Parliament  and  the  State  le-
 gislatures  are  concerned,  I  do  not
 think  they  do  come  into  the  working
 of  these  Boards,  of  giving  help  to  ex-
 servicemen,  which  is  mostly  dealt
 with  at  the  district  level  by  the  dis-
 trict  authorities.  In  the  case  of  pen-

 ‘sions,  as  I  have  already  said,  it  is
 -done  by  the  Defence  Ministry  itself.

 Cheap  American  Books
 #125.  Shri  A.  M.  Tariq:  Will  the

 Minister  of  Education  be  pleased  ६०
 state:

 (a)  whether  a  scheme  for  publi-
 cation  of  American  books  at  cheap
 rates  has  been  prepared;  and

 (b)  if  so,  what  are  the  details
 thereof?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  A  state-
 ment  is  laiq  on  the  Table  of  the

 “Sabha.  [See  Appendix  I,  annexure
 No.  Aly.
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 Shri  A.  M.  Tariq:  In  the  statement
 it  is  said  that  the  details  are  still
 being  worked  out  on  the  basis  of  cer-
 tain  broad  guiding  principles.  May  I
 know  what  those  broad  guiding  prin-
 ciples  are?  Then,  they  have  said
 that  some  books  have  already  becn
 published.  How  have  these  books
 been  published  when  the  discuss.ons
 are  still  going  on  between  the  Minis-
 try  and  the  Americans?

 ‘Dr.  K.  L.  Shrimali:  The  broad  guid-
 ing  principles  are:

 (a)  The  Ministry  will  indicate  the
 title  suitable  for  publication,
 and  only  after  clearance  by
 the  Ministry,  the  work  wil!  be
 started.

 (b)  Contracts  woulg  be  entered
 into  with  publishers  of
 standing  who  have  secured
 the  necessary  copyright  with
 regard  to  the  publication  of
 the  mutually  agreed  list.
 This  again  requires  the  prior
 approval  of  the  Ministry  of
 Education  in  each  case.

 (c)  Under  Indian  regulaticns,
 royalty  payments  require  the
 prior  approval  of  the  Govern-
 ment.  The  Ministry  of  Edu-
 eation  will  obtain  the  deci-
 sion  of  the  competent  autho-
 rity,  and  for  this  purpose,  an
 application  regarding  each
 proposed  title  will  be  referred
 to  it.

 (d)  The  sale  price  of  the  bcoks
 published  under  the  scneme
 would  come  to  one-third  of
 the  original  published  price.
 This  price  will  be  fixeq  in
 accordance  with  the  likely
 subsidy  anu  iiie  economic
 price  to  be  charged.

 (e)  Distribution  should,  in  gene-
 ral,  be  through  normal  trade
 channels.

 These  are  the  broaq  general  prin-
 ciples,  and  one  or  two  others,  with
 regarqg  to  how  publicity  should  be
 given,  and  how  the  Ministry  saculd
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 be  kept  regularly  informed  of  all  con-
 tracts  and  other  major  steps  taken  by
 the  American  authorities  in  the  im-
 plementation  of  this  scheme.  These
 books  have  been  publisheq  with  the
 approval  of  the  Ministry,  and  all
 these  principles  which  have  heen
 enunciated  have  been  implemented.  J
 hope  this  satisfies  the  hon.  Meniber.

 Shri  A.  M.  Tariq:  The  hon.  Minister
 says  that  all  these  principles  have
 been  implemented.  Then,  what  is  the
 reason  for  saying  in  the  statement
 that  they  have  still  not  been  finalised?
 How  can  they  be  implemented  if  they
 have  not  been  finalised?

 Dr.  K.  L.  Shrimali:  The  broad
 principles  have  been  agreed  upon,
 and  a  board  has  been  set  up  under
 the  chairmanship  of  the  Secretary
 of  the  Ministry  of  Education,  and
 books  are  being  selected.  It  is  pos-
 sible  that  some  details  have  still  to
 be  worked  out.

 Shrimati  Renukg  Ray:  Do  these
 principles  and  regulations  pertain  only
 to  the  American  books,  or  do  they
 apply  to  books  from  other  countries
 which  are  solq  cheaply  in  this  coun-
 try,  like  those  from  the  USSR?

 Dr.  K.  L.  Shrimali:  They  apply  to
 the  USSR  also.  We  have  at  present
 three  schemes,  and  they  are  being
 operated  in  co-operation  with  the
 three  Governments.  One  is  the
 Uniteq  Kingdom  scheme,  ang  some
 books  have  already  been  published  by
 the  UK  Government.  We  have  also
 a  scheme  which  is  under  negotiation
 with  the  USSR,  and  some  books  have
 been  selected.  They  are  being  trans-
 lated,  and  we  hope  they  will  be  pub-
 lished  shortly.  Then,  there  is  a
 scheme  which  is  in  operation  in  co-
 operation  with  the  United  States
 So,  the  Government  of  India  are
 actually  operating  this  scheme  in  co-
 operation  with  three  Governments,
 namely  the  Government  of  UK,  the
 Government  of  the  USSR  and  _  the
 Government  of  the  USA.

 Dr.  Sushila  Nayar:  While  Govern-
 ment’s  efforts  to  select  good  books
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 from  all  these  countries  ought  to  be
 welcomed,  is  there  any  way  in  which
 Government  can  exercise  a  check  on
 the  sale  of  books  printed  outside?
 Very  attractive  books  are  sold  on  a
 large  scale  at  very  cheap  rates  from
 different  countries,  mainly  having
 propaganda  of  a  particular  ideology
 pertaining  to  that  country.  Is  there
 any  check  on  that  by  the  Govern-
 ment?

 Dr.  K.  L.  Shrimali:  I  am  _  afraid
 this  question  is  a  broader  one,  and
 does  not  arise  directly  out  of  the
 question  urider  consideration.  As  far
 as  the  present  question  is  concerned,
 the  purpose  is  to  supply  cheap  books
 to  our  students,  particularly  at  the
 university  stage.  Books  on  science  and
 technology  are  not  readily  available,
 they  are  cosfly,  and  therefore  we
 have  arranged  with  these  Gov-
 ernments  that  cheap  books  on
 science  and  technology  should  be
 made  available  to  our  students  at  the
 graduate  and  post-graduate  level.
 The  question  raised  by  the  hon.  Mem-
 ber  is  a  broader  one  dealing  with  dif-
 ferent  matters,  and  if  the  hon.  Mem-
 ber  puts  a  separate  question,  we  shall
 try  to  answer  that  also.

 Shrimati  Renuka  Ray:  The  hon.
 Minister  said  that  there  are  three
 different  arrangements  with  the  three
 governments.  Are  the  basic  princi-
 ples  the  same  for  all  the  three;  or  are
 there  differences?

 Dr.  K.  L.  Shrimali:  These  arrange-
 ments  are  different.  As  far  as_  the
 U.K.  is  concerned  books  are  printed
 and  cheaper  editions  are  brought  out
 in  consultation  with  us.  The  books
 are  published  with  our  approval.

 As  far  as  the  American  books  are
 concerned,  the  assistance  comes  out
 of  the  PL  480  funds.  The  joint  board,
 the  Indo-American  Board  has_  been
 set  up  with  the  Secretary  of  Educa-
 tion  as  Chairman.  And  the  titles  are
 finalised  with  the  approval  of  this
 Board.

 As  far  as  the  USSR  is  concerned,
 when  the  agreement  was  made  by  the
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 USSR  Government  for  the  training
 of  engineers  it  was  decided  that  cer-
 tain  books  will  be  published  and  the
 books  have  already  been  translated.
 Now,  a  team  has  been  appointed  to
 examine  them;  and,  as  soon  as_  the
 team  has  finally  selected  these  books,
 they  will  also  be  published.

 Shri  Joachim  Alva:  Did  Govern-
 ment  examine  the  entire  position
 when  granting  permission  to  this
 Particular  type  of  books,  namely
 scientific?  Did  they  examine  the  ques-
 tion  of  those  cheap  books  on  sex  and
 crime  and  murder  which  come  from
 the  same  countries  and  which  are  sold
 at  our  bookstalls?  They  are  very
 cheap  and  attractive  books  and  the
 objectives  of  our  education  are  dama-
 ged  by  the  vast  reading  by  our  young
 men  and  women  of  these  books  while
 travelling  in  the  railways.

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  objects  to  some  books  that  are
 coming  on  sex  and  crime.  Another
 hon.  Member  objects  to  books  coming
 in  for  indoctrinating  people  in  Mar~
 xism  and  Communism.  These  ques-
 tions  are  out  of  the  scope  of  the  pre-
 sent  question.

 Mr.  Speaker:  The  hon.  Members
 want  to  be  sure  that  they  are  not
 printed  by  the  Government,  They
 take  exception  to  these  publications.
 I  am  sure  they  won’t  be  published by
 the  Government.

 Dr.  K.  L.  Shrimali:  How  can  the
 Government  publish  books  on  crime
 and  sex,  Sir?

 Shri  Tyagi:  Why  not?  It  may  not
 be  for  the  spreading  of  crime  or  the
 propagation  of  crime;  but  for  the  pre-
 vention  of  crime.
 Re-instatement  of  Employees  who

 Participated  in  960  strike
 *126.  Shri  Tangamani;  Will  the

 Minister  of  Home  Affairg  be  pleased
 to  state:

 (a)  whether  there  are  still  some
 employees  who  are  yet  to  be  re-insta-
 ted  for  participation  in  the  strike  of
 July,  1060;
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 (b)  if  so,  details  of  the  same;  and
 (c)  when  the  final  decision  is  likely

 to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  ang  (c).  A  statement  is  laid  on
 the  table  of  the  House.  [See  Appen-
 dix  I,  Annexure  No.  42.]

 Shri  Tangamani:  May  I  know
 whether  Government  have  sent  ins-
 tructions  to  the  various  departments
 for  enabling  the  Unions  to  take  up
 these  individual  cases,  in  view  of  the
 fact  that  recognition  has  been  restor-
 ed?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  Yes;  that  is  so.

 Shri  Tangamani:  How  long  will  it
 take  for  finally  disposing  of  the  cases
 of  8  suspensions  mentioned  in  this
 statement?

 Shri  Lal  Bahadur  Shastri:  It  is  for
 the  various  Ministries  concerned  to
 take  up  these  cases  and  dispose  them
 of.  The  unions  have  to  take  them  up
 with  the  Ministries  concerned.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  old  negotiating  machinery
 has  started  functioning  on  the  rail-
 ways  and  the  various  other  depart-
 ments?

 Mr.  Speaker:  Has  the  old  negotiat-
 ing  machinery  started  functioning  on
 the  railways  and  so  on?

 Shri  Lal  Bahadur  Shastri:  I  think
 so.

 Shri  S.  M.  Banerjee:  In  the  state-
 ment  it  is  stated:

 No.  of  employees  dismissed  or.
 Temoved  from  service  36

 No.  of  temporary  employees
 discharged  from  service  6

 No.  of  employees  compulsorily
 retired  from  service  i
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 No.  of  employees  under
 suspension  against  whom  department-
 al  proceedings  are  in  progress....8"

 It  is  also  stated  that—

 “The  cases  have  been  reviewed
 by  the  competent  authorities  con-
 cerned  and  the  question  of  rein-
 statement  of  the  employees  does
 not  arise  except  in  the  case  of  9
 employees  appeals  from  whom  are
 still  under  consideration.”

 The  hon.  Minister  stated  that  after
 the  restoration  of  the  recognition,
 cases  could  be  taken  up  by  the  unions
 themselves.  I  want  to  know  whether
 after  taking  these  steps  with  the  res-
 pective  Ministries  their  cases  would
 be  considered  in  spite  of  the  state-
 ment.

 Shri  Lal  Bahadur  Shastri:  That  is
 so.  In  fact,  I  think,  I  have  publicly
 stated  it.  I  have  also  told  the  repre-
 sentatives  of  the  unions  that  it  is  open
 to  them  to  take  up  these  individual
 cases  with  the  respective  Ministries.
 And,  as  the  hon.  Member  is  aware,
 Government  have  looked  into  these
 cases  very  carefully  and  sympatheti-
 cally.  The  total  number  of  cases  in
 which  action  was  instituted  was  about
 46,000  and  out  of  those  46,000,  most
 of  the  cases  were,  of  course,  acquit-
 ted  and  no  action  was  taken.  Only
 2084  were  dismissed  or  removed;  and
 2]»2  were  discharged.  The  hon.
 Member  will  see  that  even  those  dis-
 missals  etc.  were  cancelled  and  the
 total  number  of  dismissed  employees
 is  now  only  36  and  those  discharged
 are  only  6l.  So,  I  think,  the  House
 will  readily  agree  that  most  sympa-
 thetic  consideration  was  given  to  all
 these  cases.  Now,  in  the  number  of
 cases  that  remain,  it  is  for  the  Minis-
 tries  concerned  to  look  into  them  and
 come  to  a  final  decision.

 Shri  Tyagi:  I  recollect  that  before
 this  strike  came  off,  Government  had
 notified  that  it  would  be  unlawful
 964  (Ai)  LSD—2.
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 and  those  who  participate  in  it  will
 be  punished.  Am  I  to  take  it  that
 that  order  was  only  a  hollow  threat
 just  to  bully  the  employees  not  to
 participate  in  the  strike  or  diq  the
 Government  actually  mean  it?  If  they
 meant  it,  why  did  they  not  stick  to
 the  old  order?

 Shri  Lal  Bahadur  Shastri:  The  Gov-
 ernment  stuck  to  that  order;  and  in
 accordance  with  that  action  was
 taken.  The  conditions  completely
 changed  when  the  strike  was  with-
 drawn;  and,  in  the  light  of  that  with-
 drawal,  Government  had  to  take  fur-
 ther  action.

 Shri  Tyagi:  Will  it  be  used  as  a
 precedent  for  future  also  so  _  that
 whenever  any  strike  comes  and  orders
 are  issued  and  when  the  strike  is  over
 will  the  people  always  be  taken  in?

 Shri  Nath  Pai:  On  a  point  of  order,
 Sir.  Are  we  evolving  special  rules  of
 procedure  for  Shri  Tyagi?  You  are
 allowing  matters  of  policy  to  be  asked
 by  him.  We  could  also  ask  such
 questions.  We  thought  that  we  were
 allowed  to  ask  questions  only  to  elicit
 information.  If  Shri  Tyagi  is  permit-
 ted  to  put  questions  on  policy,  I  hope
 you  will  extend  the  same  liberty  to
 us  also.

 Shri  Tyagi:  It  is  only  on  a  point  of
 information  whether,  in  such  cases
 after  the  strike  is  over,  the  general
 policy  will  be  that  these  orders  will
 be  withdrawn,  (Interruptions).

 Mr.  Speaker:  A  point  of  order  has
 been  raised.  In  policy  matters,  I  al-
 ways  allow  questions  to  be  put  on  the
 matter  of  implementation  of  policy
 with  respect  to  a  particular  matter.
 If  hon,  Members  want  to  bring  up  for
 discussion  a  matter  of  policy  during
 Question  Hour  I  do  not  allow  it.  Here
 what  the  hon.  Member  asked  was
 whether,  having  stated  the  policy,  the
 Government  have  stuck  up  to  that  or
 not  with  regard  to  punishments.  The
 hon.  Member  only  puts  a  question
 whether  this  would  apply  to  future
 cases  also  when  people  go  on  strike
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 which  is  declared  unlawful.  I  did  not
 know  what  question  he  was  going  to
 put;  and  how  can  I  disallow  it  before
 it  is  being  put?  Therefore,  this  need
 not  be  answered.  That  is  all  I  can
 say.

 Shri  Tyagi:  I  will  put  another  ques-
 tion,  Sir.  The  Government  once  issued
 certain  orders.  Did  they  mention
 therein  that  after  the  strike  would  be
 over,  all  those  people  would  be  taken
 in?  Was  that  also  mentioned  in  the
 order?

 Mr.  Speaker:  Order,  order.
 Shri  Lal  Bahadur  Shastri:  Nothing

 was  mentioned  like  that.

 Mr.  Speaker:  Next  question.

 Shri  S.  M.  Banerjee:  Sir,  I  want  to
 put  one  more  question.

 Mr.  Speaker:  I  have  completed  that.
 All  right.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  it  has  been  brought  to
 the  notice  of  the  hon.  Minister  that
 nearly  7  unions  of  offices  belonging  to
 or  under  the  jurisdiction  of  the  Com-
 ptroller  and  Auditor  General  have
 not  yet  been  recognised,  and,  as  such,
 they  could  not  represent  the  cases,  of
 the  employees  who  have  been  com-
 pulsorily  retired.  If  so,  what  action
 has  been  taken  by  the  Home  Minis-
 try  in  this  regard?

 Shri  Lal  Bahadur  Shastri:  What  the
 hon.  Member  has  stated  is  correct.
 But,  I  believe  the  unions  are  trying
 to  discuss  it  with  the  Comptroller  and
 Auditor  General

 Shri  S.  M.  Banerjee;  They  are  not
 discussing.

 Shri  Lal  Bahadur  Shastri:  They
 have  to  discuss;  there  is  no  way  out.
 The  Home  Ministry  on  its  own  can-
 not  take  it  up.  We  will  certainly  try
 to  help.  But,  as  far  2s  I  am  aware,
 the  unions  are  somehow  trying  to
 Meet  the  authorities  concerned  and
 discuss  this  matter  with  them.
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 Cold  wave  in  Delhi

 +

 Jf  Shri  D.  0.  Sharma:
 \  Shri  P.  6.  Deb:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 *127,

 (a)  the  number  of  peopie  who  died
 in  Delhi  in  December,  96]  and  Janu-
 ary  962  due  to  severe  cold-wave;
 and

 (b)  the  action  taken  to
 shelters  to  the  homeless?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar)
 (a)  No  information  is  available.

 provide

 (b)  The  Municipal  Corpcration  runs
 a  night  shelter  at  Andha  Mughal  and
 intends  to  construct  two  more  perma-
 nent  shelters,  one  near  Delhi  Gate
 and  the  other  near  Hanuman  Mandir,
 Nigambodh  Ghat.

 The  Bharat  Sewak  Samaj  also
 maintains  night  shelters  at  Jumna
 Bazar,  Kashmere  Gate,  Hardinge  Lib-
 rary,  Delhi  Gate,  Pahar  Ganj,  Kable
 Gate,  Subzimandi  and  Bagh  Dewar.

 During  the  cold  wave  temporary
 night  shelters  were  also  started  at
 Town  Hall,  Delhi  and  Aggarwal
 Dharamshala,  Pahar  Ganj  and  2
 number  of  other  places.

 Shri  0.  C.  Sharma:  What  is  the
 total  accommodation  available  in
 these  night  shelters?

 Shri  Datar:  I  have  not
 figures.

 Shri  D.  0.  Sharma:  May  I.  know
 if  the  Government  is  going  to  subsi-
 dise  building  of  more  night  shelters
 in  New  Delhi  also?

 got  the

 Shri  Datar:  In  the  first  place  it  is
 for  the  Municipal  Corporation  of
 Delhi  to  take  up  this  question.  They
 have  selected  some  sites  and  it  is  for
 them  to  approach  the  Government.

 Shri  T.  B.  Vittal  Rao:  Sir,  it  is  the
 Union  Territory  of  Delhi  end  the
 hon.  Minister  says  that  information
 is  not  available  of  those  wha  died
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 on  account  of  the  cold  wave,  It  is
 very  strange  that  this  piece  of  infor-
 mation  is  not  available  with  the
 Government.  It  is  surprising  indeed.

 Shri  Datar:  Generally  in  the  regis-
 ter  of  deaths  some  disease  or  some
 ailment  is  mentioned.  Cold  wave  is
 not  generally  mentioned.  If  the
 whole  thing  has  to  be  seen,  it  will
 take  a  lot  of  time  and  involve  a  lot
 of  trouble  ....(Interruptions.)

 Shri  T.  B.  Vittal  Rao:  I  find  the
 hon.  Members  laughing.  Is  it  a  mat-
 ter  to  be  laughted  at?

 Shri  H.  N.  Mukerjee:  There  were
 mewspaper  reports  circulated  in  all
 parts  of  the  country  regarding  deaths
 which  took  place  in  Delhi  on  account
 of  the  cold  wave.  If  the  Govern-
 ment  thinks  that  it  was  a_  mis-state-
 ment  by  the  journalists  concerned,
 why  did  not  the  Government  issue  a
 statement?  Why  do  they  take  shelter
 under  the  kind  of  plea  which  the  hon.
 Home  Minister  is  putting  forward?

 Shri  Datar:  I  am  confining  myself
 to  the  information  supplied  to  the
 extent  possible  by  the  Delhi  Munici-
 pal  Corporation.  They  find  that  it  will
 take  a  long  time  to  go  through  all  the
 death  registers  and  find  out  exactly
 as  to  how  many  of  the  deaths  entered
 were  due  to  the  cold  wave?  (Inter-
 ruptions.)

 Shri  H.  N.  Mukerjee:  Are  we  to
 understand  that  the  Union  Territory
 Administration  shuts  its  eyes  and
 ears  in  regard  to  this  question  as  if  it
 is  nothing  at  all?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  I  agree  that
 the  Delhi  Administration  should  be
 able  to  find  out  the  figures  and  I  hope
 they  will  do  so  now.  We  have  al-
 ready  instructed  them.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Missing  Army  Officer  in  Katanga
 *l03.  Shri  P.  G.  Deb:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  missing  Indian  Army
 Officer  working  with  U.N.  has  been
 located  in  Katanga;‘and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Defence

 (Shri  K.  Raghu  Ramaiah):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Super-Constellations  from  Air  India
 International

 *104,  Shrimati  [la  Palchoudhuri:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  of  Defence  have  acquired
 from  the  Air  India  International  a
 fleet  of  Super-Constellations:  and

 (b)  if  so,  the  details  of  the  deal?
 The  Deputy  Minister  of  Defence

 (Shri  K.  Raghu  Ramaiah):  (a)  and
 (b):  The  Ministry  of  Defence  are
 negotiating  with  Air  India  Inter-
 national  the  purchase  of  their  entire
 fleet  of  Super  Constellations  along
 with  their  spares  and  connected
 equipment.  The  formal  agreement  is
 expected  to  be  signed  shortly  after
 which  details  of  the  deal  will  be
 given.

 Indian  Aircraft  with  U.N.  in  Congo
 *105.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 United  Nations  Indian  Aircraft  ran
 into  a  gun  fire  from  Congolese  troops
 and  was  damaged  on  or  about  the
 20th  January,  1962;

 (b)  if  so,  what  were  the  details  of
 the  circumstances  in  which  the  acci-
 dent  occurred;  and

 (c)  what  was  the  extent  of  damage
 suffered?

 The  Deputy  Minister  of  Defence
 (Sardar  Surjit  Singh  Majithia):  (9)
 Yes,  Sir.
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 (b)  The  aircraft  was  engaged  in
 air  support  of  the  U.N.  ground  Forces
 when  the  incident  occurred.

 (c)  It  was  reported  to  be  superfi-
 cial.

 Expenditure  for  Conducting  Third
 General  Elections

 *106.,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  details  of  the  total  amount
 spent  for  conducting  the  Third
 General  Elections  in  the  country;

 (b)  whether  the  staff  on  duty  on
 the  election  day  is  paid  any  allow-
 ance;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Law  (Shri

 R.  M.  Hajarnavis):  (a)  The  details  of
 expenditure  incurred  by  Government
 are  not  at  present  available,  and  it
 will  take  some  months  before  they
 can  be  collected  from  all  the  State
 Governments.

 (b)  Yes,  Sir.
 (९)  The  allowance  paid  to  the  elec-

 tion  staff  varied  from  State  to  State
 and  depended  on  whether  the  staff
 belonged  to  the  Central  or  State
 Governments.

 Oil  Technology
 *108.  Shri  Agadi:  Will  the  Minister

 of  Steel,  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 to  send  Oil  Refinery  Specialists  to
 foreign  countries  in  962  for  advance
 study  in  Oil  Technology;

 (b)  if  so,  the  procedure  of  select-
 ing  the  members;

 (c)  the  number  of  persons  to  be
 sent  for  advance  studies;  and

 (d)  the  total  estimated
 ture?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  No,  Sir;  but  as
 usual,  technicians  will  be  deputed  by

 expendi-
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 the  Oil  &  Natural  Gas  Commission
 to  U.S.S.R.  to  be  associated  with  the
 preparation  of  detailed  project  report
 and  for  training  in  design,  erection
 and  operation  of  Gujarat  refinery.

 (b)  to  (d).  Do  not  arise.

 Scheduled  areas  and  Scheduled  Tribes
 Commission

 *109  J  Shri  Hem  Raj:
 *\  Shri  Chintamoni  Panigrahi,

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  how  many  of  the  recommenda-
 tions  of  the  Scheduled  Areas  and
 Scheduled  Tribes  Commission  have
 been  accepted;  and

 (b)  whether  it  is  proposed  to  dis-
 cuss  this  report  in  Lok  Sabha  and  if
 so,  when?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  recommendations  are  being  exa-
 mined.

 (b)  This  will  be  considered  at  the
 appropriate  stage.

 Nationalisation  of  Bokaro  Coalfield

 *112,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Bri-
 tish  team  of  experts  has  recommended
 for  the  nationalisation  cf  Boxara  cual
 field  in  Bihar;  and

 (b)  if  so,  what  decisions  have  been
 taken  by  the  Government  of  India  in
 this  regard?

 The  Minister  of  Stecl,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  No.  The  British  Team  of  Experts
 hag  not  recommended  the  nationalisa-
 tion  of  Bokaro  coalfield  in  Bihar.  The
 question  of  taking  a  decision  va  this,
 therefore,  does  not  arise.
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 Ankleshwar  Oil

 ous,  J  Shri  P.  6.  Deb:
 ‘|  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  any  Oi]  has  been  given
 to  oil  refineries  in  Bombay  from
 Ankleshwar  Oil  Fields;

 (b)  if  so,  quantity  sent  so  far;  and
 (c)  the  price  at  which  supplied?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malavia):  (a)  Yes,  Sir.

 (b)  Approximately  26,009  tons  upto
 ith  March,  1962.

 (c)  The  delivered  price  of  the  crude
 oil  will  be  calculated  on  the  basis  of
 import  parity,  with  a  premium  for  the
 higher  gravity  of  Ankleshwar  crude,
 a  small  adjustment  being  also  made
 en  account  of  the  cost  of  transferring
 oil  into  refinery  tanks,

 Senior  Staff  Councils  in  Govern-
 ment  Departments

 #120.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  in  how  many  cases  the  Senior
 Staff  Councils  in  the  various  depart-
 ments  of  the  Government  resigned  en
 bloc  before  the  expiry  of  their  term
 ef  office,  since  the  institution  of  these
 Councils  in  the  Government  Offices;

 (b)  what  were  the  main  reasons  of
 their  resignations;

 (c)  whether  ‘their  alleged  ineffec-
 tiveness  was  the  general  complaint;
 and

 (9)  if  so,  what  steps  have
 *

 been
 taken  to  render  these  councils  more
 effective?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 According  to  the  available  informa-
 tion  only  in  one  case.

 (b)  The  reasons  as  given  in  the  letter
 of  resignation  were:

 (i)  Non-implementation  of  the  de-
 cisions  taken;

 Gii)  thin  attendance  of  Govt.  re-
 presentatives  in  Staff  Council
 meetings;

 (iti)  non-receipt  of  replies  to  about
 20  notes  submitted  by  the  Staff
 Secretary.

 (c)  No.
 (da)  Does  not  arise.

 Ropeway  in  Rohtang  Pass
 7122,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  7]  on  the  8th  December,  +1961,  and
 state  the  progress  since  made  for  the
 construction  of  Ropeways  on  the  Roh-
 tang  Pass  in  Kulu  Valley?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  The  matter

 is  still  under  consideration,

 Ban  on  the  Book  entitled  “The  Ethics
 of  Banishment  of  Sita”

 #124,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  banned  a
 book  “The  Ethics  of  Banishment  of
 Sita”  published  by  a  Delhi  Book  Com-
 pany;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  it  is  a  fact  that  the  book
 is  the  collection  of  articles  which  were
 submitted  in  the  Court  in  a_  case
 against  the  ‘Sarita’  magazine,  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  Yes.  A  copy  of  the  noti-
 fication  issued  by  the  Delhi  Adminis-
 tration  under  section  99-A  of  the  Cri-
 minal  Procedure  Code  declaring  the
 book  entitled  “The  Ethics  of  Eanish-
 ment  of  Sita”,  published  by  “Sarita”
 Magazine,  New  Delhi,  to  be  forfeited  to
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 Government,  which  also  contains  the
 reasons  for  the  order  of  forfeiture,  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  43].

 (c)  A  representation  on  this  plea
 has  since  been  made  to  the  Delhi  Ad-
 ministration  and  is  under  their  consi-
 deration.

 Manufacture  of  Rockets

 #128,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  there  is  a  scheme  to
 manufacture  rockets  in  India  during
 the  Third  Five  Year  Plan;

 (b)  if  so,  what  ig  the  cost  of  the
 scheme;

 (c)  what  headway  has  been  made
 in  that  direction  so  far;  and

 (d)  when  the  first  Indian  rocket  is
 likely  to  be  completed?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Defence
 production  does  not  form  part  of  the
 Third  Five  Year  Plan.  The  Ministry
 of  Defence  has  no  scheme  for  manu-
 facture  of  rockets  for  meteorological  or
 other  civilian  purposes.

 (b)  to  (d).  Do  not  arise,

 Upgrading  of  Madras  and  Madurai

 #129.  Shrj  Tangamani;:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  further  representations
 have  been  rcceived  for  upgrading  the
 cities  of  Madras  and  Madurai  into  ‘A’
 and  ‘B’  rsepectively  for  purposes  of
 House  Rent  and  Compensatory  allow-
 ances:

 (b)  if  sc,  action  taken  in  this  re-
 gard;  and

 (c)  whether  Government  propose  to
 revise  its  former  decision  in  the  mat-
 ter?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
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 Yes,  Sir.  Government  have  received
 soMe  representations  on  the  subject.

 (b)  and  (c).  Madras  and  Madurai
 have  been  classified  as  ‘B’  and  ‘C’
 class  cities  respectively  on  the  basis  of
 the  population  criterion  laid  down  for
 the  purpose.  As  observed  by  the
 Second  Pay  Commission,  no  sounder
 criterion  than  that  of  population  is
 available  at  present.  The  question  of
 revising  the  basis  of  classification  does
 not,  therefore,  arise  for  the  present.

 Abandoned  Collieries
 149,  Shri  N.  M.  Deb:  Will  he  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state  whether  it  is  2  fact  that
 abandoned  collieries  will  be  zeopened
 with  the  help  of  Polish  Engineers  near
 Dhanbad?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  There
 is  no  plan  specifically  for  the  purpose
 of  opening  abandoned  collieries  with
 the  help  of  Polish  experts.  What  the
 National  Coal  Development  Corpora-
 tion  have  undertaken  is  a  project  for
 developing  a  deep-shaft  mine,  with
 Polish  collaboration,  in  the  Sudamdih
 area  where  there  happen  to  be  a  num-
 ber  of  old  abandoned  mines  at  shallow
 depths.

 Shortage  of  Coal  in  Calcutta
 150.  Shri  N.  M.  Deb;  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  cause  of  shortage  of  coal  in
 Calcutta  and  other  parts  of  West
 Bengal;

 (b)  whether  it  is  a  fact  that  due  to
 shortage  of  wagon  the  regular  supply
 of  coal  is  hampered;  and

 (०)  whether  Government  have
 taken  any  steps  to  overcome  the  situ-
 ation?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (e).  The  total  despatches  of  coal  to
 West  Bengal  in  96l  were  8,830,207
 tons  ag  compared  to  8,754,718  tons  in
 1960.  There  may  have  been,  however,
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 some  occasional  shortages  of  coal  to
 certain  consumers  in  West  Bengal
 owing  to  the  demand  having  outstrip-
 ped  the  available  transport  capacity.
 But  Government  keep  a  regular  watch
 an  the  position  of  coal  supplies  and
 ad  hoc  measures  are  taken  where
 mecessary  to  rush  supplies  to  impor-
 tant  consumers  with  low  stocks.  Re-
 cently  the  over-all  rail  transport
 capacity  for  the  movement  of  coal  has
 also  been  expanded.  Another  measure
 which  has  been  taken  is  to  create  a
 coal  dump  at  Shalimar  to  meet  the  re-
 quirements  of  industria]  consumers.
 By  these  measures  it  is  hoped  that  the
 requirements  of  consumers  in  that  re-
 gion  will  continue  to  be  met,  by  and
 large.

 Substitute  for  High  Speed  Diesel  Oil

 5l,  Shri  N.  M.  Deb:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state  whether  it  is  a  fact  that
 Standard  Vacuum  Oil  Company  has
 made  any  substitute  for  high  speed
 diesel  oil?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  M|s.  Standard
 Vacuum  Oi]  Company  claim  to  have
 developed  a  substitute  for  high  speed
 diese]  oil,  the  efficiency  of  which  is
 being  examined  by  the  Indian  Insti-
 tute  of  Petroleum  by  means  of  ‘engine
 tests’,  road:  trials,  ete

 Fourth  Stee]  Plant

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state  when  the
 Fourth  Steel  Plant  construction  will
 begin  at  Bokaro?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Cons-
 truction  of  the  Steel  Plant  at  Bokaro
 will  start  after  external  resources
 necessary  for  implementing  the  Pro-
 ject  have  been  secured.  Meanwhile
 work  relating  to  investigation  and  sur-
 vey  of  site  has  been  taken  in  hand.

 Printing  of  various  Rules  relating  te
 Government  Employees

 153,  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  qd)
 Civil  Service  Rules,  (2)  Fundamental
 Rules,  (3)  pension  Rules,  (4)  Govern-
 ment  Servants’  Conduct  Rules,  (5)
 Medical  Rules,  and  other  Rules  and
 Regulations  affecting  the  Government
 employees  are  not  printed  from  time
 to  time  in  the  revised  forms  after  in-
 corporating  amendments,  if  any,  there-
 in;

 (b)  if  so,  what  are  the  reasons  for
 not  printing  them,  specially  in  view  of
 large  amendments;

 (c)  what  are  the  dates  of  their  latest
 editions;  and

 (d)  the  latest  date  by  which  the  re-
 vised  editions  of  these  publications
 with  amendments  upto  3lst  December,
 96l  are  likely  to  be  made  available  to
 the  public?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  8.  N.  Datar):
 (a)  No.  These  rules  are  generally  re-
 printed.

 (b)  Does  not  arise.

 (c)  The  position  of  the  reprinting  of
 the  rules  mentioned  at  (a)  above  and
 other  rules  is  as  follows:—

 (i)  Civil  Service  Rules—

 Presumably  the  reference  is  to
 the  Superior  Civil  Services
 Rules—

 Reprinted  on  24th  March,  1952,
 the  question  of  further  revi-
 sion  does  not  arise  as  they
 apply  to  the  officers  appointed
 by  the  ex-secretary  of  State
 and  come  within  the  scope  of
 Article  34  of  the  Constitution.

 All  Rules  made  under  the  All  India
 Services  Act,  95—

 Reprinted  on  lst  May,  1960.



 7097  Written  Answers  MARCH  20,  962

 (ii)  Fundamental  Rules—
 Reprinted  on  3lst  December,  1958.

 (iii)  Civil  Service  ‘Regulations:
 Reprinted  in  1950.

 (iv)  Central  Civil  Services  (Con-
 duct)  Rules—

 Printed  in  1955,
 (v)  Medical  Attendance  Rules—
 Reprinted  in  1953.

 (vi)  Central  Services
 Service)  Rules—

 Printed  in  1949.

 (Temporary

 (vii)  General  Provident  Fund
 (Central  Services)  Rules,  1960.

 Printed  in  1960.
 (viii)  Central  Civil  Services  (Classi-

 fication  Control  &  Appeal)  Rules—
 Reprinted  in  1959.

 (ix)  Pension  Rules—
 Reprinted  in  1950.
 (d)  All  Rules  made  under  the  All

 India  Services  Act,  1951,  Central  Ser-
 vices  Provident  Fund  Rules  and  Cen-
 tral  Civil  Services  (Classification  Con-
 trol  &  Appeal  Rules)  have  been  re-
 printed  recently  and  the  question  of
 their  reprinting  again  does  not  arise
 at  present.  The  position  in  respect  of
 other  rules  is  as  follows:—

 Fundameneas  Rules—
 The  revision  of  the  rules  is  at  pre-

 sent  being  considered  by  the  Codifi-
 cation  Committee  appointed  for  the

 Pension  Rules  and  Service  Regula-
 tions—

 .The  revision  of  the  rules  will  be
 taken  up  by  the  Codification  Commit-
 tee  after  finalising  the  revision  of  the
 Fundamental  Rules.
 Central  Civil  Services

 ५  Rules—
 (Conduct)

 As  there  were  not  many  subsequent
 amendments  to  the  rules,  it  was  not
 onsidered  necessary  to  reprint  them.
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 Medical  Attendance  Rules—
 The  revision  of  the  rules  is  under

 consideration  of  the  Ministry  of  Health.
 Central  Civial  Services  (Temporary
 Service)  Rules—

 As  there  were  not  many  subsequent
 amendments  in  the  rules,  it  was  not
 considered  necessary  to  reprint  them.

 Infiltration  of  Chinese  and  other
 Foreigner,  in  Assam

 154,  Shrimati  Ha  Palchoudhuri:  will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Assam  have  submitted
 a  proposal  to  the  Government  of  India
 to  set  up  a  body  to  enforce  effective
 vigilance  against  infiltration  of  Chinese
 and  other  foreign  nationals  into  Assam;

 (b)  if  so,  details  of  the  proposal;
 and

 (०)  Government  of  India’s  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  B.  N.  Datar):
 (a)  to  (०).  A  proposal  has  been  re-
 ceived  from  the  Govt.  of  Assam  for
 the  sanction  of  sorfie  additional  police
 staff  to  strengthen  patrolling  and
 vigilance  on  the  ™ndo-Pakistan  border
 against  infiltration  of  Pakistani
 nationals  from  East  Pakistan  and  to
 take  effective  action  against  those  who
 after  coming  to  Assam  with  valid  tra-
 vel  documents  do  not  leave  the  coun-
 try  on  the  expiry  of  their  authorised
 period  of  residerce.  The  matter  is  un-
 der  consideration.

 Petrol  Price

 f  Shri  P.  6.  Deb:
 155.  <  Shri  Indrajit  Gupta:

 Shri  Kunhan:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:

 (a)  whether  the  Government  have
 arrived  at  any  settlement  with  oil
 companies  regarding  petrol  prices;
 and
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 (b)  if  so,  the  details  thereof?
 The  Minister  of  Mines  and  Oil  (Shri

 K.  D.  Malaviya):  (a)  and  (b).  The
 Government  accepted  the  recommen-
 dations  of  the  Oil  Price  Enquiry
 Committee  with  effect  from  -0-6l.
 The  price  reductions  amounting  to
 Rs.  5  Crores  annually  recommended
 by  the  said  Committee  have  been
 mopped  up  by  levy  of  Additional
 Duties  under  the  provisions  of  Mine-
 ral  Oils  (Additional  Duties  of  Excise
 and  Customs)  Act,  1958.  The  consu-
 mer  prices  have  been  allowed  to
 remain  unchanged.  The  question  of
 revision  of  Additional  Duties  on
 account  of  adjustment  of  ‘Cost  and
 Freight’  accumulations  in  favour  of
 Government,  as  also  the  companies’
 comments  on  Oil  Price  Enquiry  Com-
 mittee  Report,  is  under  Government's
 consideration.

 Pak  Infiltration  Into  India
 156.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  large  number  of
 Pakistani  Nationals  were  arrested
 in  January  this  year  from  the  Basir-
 hat  border  (district  24  parganas)  for
 entering  India  without  valid  travel
 documents;

 (b)  if  so,  how  many;  and

 (c)  what  further  action  has  since
 been  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  B.  N.  Datar):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  available.

 Manufacture  of  Jet  Aero-Engine
 ‘11.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Defence  be  pleaseq  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Aircrafts  Ltd.  have  succed-
 ed  in  producing  a  cent-per  cent
 Indian  manufactureg  turbo  jet  aero-
 engine;  and

 (b)  if  so,  at  what  cost  and  how  does
 this  cost  compare  with  the  cost  of
 production  of  similar  engines  in
 Britain?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  HAL
 have  succeedeg  in  producing  entirely from  raw  materials  the  Orpheus  70
 engines  indigenously,  excluding  pro-
 prietary  parts  ang  accessories  like
 Lucas  Fuel  Systems  and  Rotax  Star-
 ters  which  account  for  10%,  of  the
 value  of  the  engine.

 (b)  The  actual  cost  of  production can  be  determined  only  after  produc- tion  is  stabilised  after  a  few  engines are  manufactured,  but  it  is  likely  to
 be  lower  than  the  U.K.  cost  of  similar
 engines.

 Visit  of  Burmese  Military  Mission
 158.  Shri  P.  6.  Borooah:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 Burmese  goodwill  military  mission
 visited  India  in  January,  1962;

 (b)  if  50,  what  subjects  came  under
 discussion  with  the  delegation  during
 their  visit;  and

 (c)  what  places  were  visited  by  th-
 Mission?  ,  ह  B

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah)  (a)  Yes,  Sir.

 (b)  There  were  no  forma]  discus-
 sions.

 (b)  As  a  combined  group  the  Mis-
 sions  visiteg  Calcutta,  Durgapur,
 Delhi,  Agra,  Poona  and  Madras  and
 in  smaller  parties  Kanpur,  Dehra
 Dun,  Jodhpur,  Mhow,  Bangalore,
 Deolali,  Bombay  ang  Cochin.

 Melting  of  Indian  Rupee  Coins

 159.  Shri  P.  C.  Borooah:
 Minister  of  Finance
 state:

 (a)  whether  it  is  a  fact  that  tons  of
 Indian  rupee  coins  are  being  melted

 Will  the
 be  pleased  to
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 and  processed  into  new  coins  in  the
 U.S.A;  and

 (b)  if  so,  in  what  circumstances  the
 Indian  coins  are  being  used  for  the
 purpose?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  In
 part  fulfilment  of  India’s  liability  to
 the  Government  of  U.S.A.  to  return
 the  silver  obtained  from  that  Govern-
 ment  under  Lend  Lease  agreements,
 the  Government  of  India  had  hand-
 ed  over  to  the  Government  of  U.S.A,,
 in  1957,  quaternary  silver  coins  con-
 taining  approximately  22  million  fine
 ounces  of  silver.  The  Government  of
 India  would  not  be  concerned  with  the
 use  the  Government  of  U.S.A.  makes
 of  the  mental  contents  of  these  coins.

 Allowance  for  Children’s  Education  to
 Lowpaid  Employees

 160.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 a  decision  on  the  Second  Pay  Com-
 mission’s  recommendation  to  give
 some  financial  help  to  meet  part  of
 the  educational  expenses  incurred  by
 low  paid  Central  Government  Em-
 ployees  for  sending  their  children  to
 boarding  schools;

 (b)  if  so,  what  is  the  decision;  and

 (c)  what  is  the  estimated  additional
 expenditure  to  be  incurreq  in  the
 implementation  of  the  decision?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes.

 (b)  With  effect  from  March  I,  1962,
 an  educational  allowance  of  Rs.  5
 per  child  for  secondary  and  higher
 secondary  classes  and  Rs.  0  for  pri-
 mary  classes,  subject  to  a  total  of
 Rs.  50  per  month,  is  admissible  to

 -every  Central  Government  servant
 -drawing  Rs.  349  or  below  per  month
 if  his  chilg  or  children  study  in  any
 recognised  school  away  from  the
 station  at  which  he  she  is  posted  and/
 or  is  residing.  Orders  in  this  regard
 have  already  been  issued.
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 (c)  It  is  difficult  to  estimate  the
 additional  expenditure  in  this  regard
 with  any  degree  of  accuracy,  but,
 it  is  expected  to  be  of  the  order  of
 Rs.  50  lakhs  per  annum.

 Nissan  Patrol  Vehicles

 46l.  Shri  P.  C.  Borooah:.Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Ordnance  Factory
 at  Jabalpur  has  started  manufactur-
 ing  Nissan  patrol  vehicle  named
 Jonga,  the  jeep  meant  for  use  in
 hilly  areas;

 (b)  if  so,  what  is  its  cost  of  manu-
 facture;  and

 (c)  what  is  the  production  capacity
 of  the  Jabalpur  factory  for  this  kind
 of  Jeeps?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,
 Sir.  Three  Prototypes  have  already
 been  manufactured.  Bulk  manufacture
 is  scheduled  to  commence  from  early
 May  1962.

 (b)  The  estimated  cost  of  manufac-
 ture  of  Nissan  Patrol  Jeep  is  Rs.2,000;
 the  actual  cost  can  be  given  only  after
 the  first  few  hundred  jeeps  have  been
 manufactured.

 (c)  Production  of  25  Jeeps  per
 month  is  envisageq  for  the  present;
 expansion  to  250  per  month  will  be
 aimed  at.

 Coal  Shortage  in  Delhi
 162.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  hag  been  an
 acute  shortage  of  coal  in  Delhi  during
 December,  1961  ang  January,  1962;

 (b)  if  so,  reasons  thereof;
 (c)  whether  the  Government  have

 taken  note  of  the  fact  that  coal  and
 other  fuel  articles  were  sold  at  abnor-
 mally  high  rates  during  the  scarcity
 period;
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 (d)  how  long  did  the  scarcity  per-
 sist;  and

 (e)  whether  these  prices  have  not
 so  far  returned  to  the  same  level  at
 which  they  stood  before  the  scarcity
 period?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  monthly  allocation  of  coal
 for  Delhi  is  25  block  rakes.  ie.  875
 wagons.  Against  this  allocation,  2l
 rakes  i.e.  575  wagons  moved  in
 December,  496[  and  84  rakes,  ie.
 485  wagons  in  January  1962.  Rea-
 sons  why  movement  could  not  be
 effected  in  full  were  the  extremely
 «cold  weather  and  unusual  foggy  con-
 ditions  as  well  as  emergency  moves
 during  December  which  affected  Rail-
 ways’  operation.  However,  movement
 in  the  month  of  February,  962  was
 regular.  With  this  order  of  move-
 ment,  the  shortage  of  coal  in  Delhi
 cannot  be  characterised  as  acute.

 (c),  (d)  &  (e).  The  prices  of  coal
 and  coke  coming  from  the  collieries
 are  controlled  under  the  Colliery
 Control  Order  and  where  cases  of
 infringement  of  this  order  are
 reported,  necessary  prosecution  is
 launched  against  the  culprits.  Accord-
 ing  to  information  §  available,  at
 present  coal  and  coke  are  selling  at
 controlled  rates.

 Junior  Staff  Councils
 163.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  the  recommenda-
 tions  made  by  the  Junior  staff  coun-
 cils  of  the  Departments  under  his
 Ministry  since  the  institution  of
 these  councils,  year-wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (da)  how  many  have  been  rejected
 by  the  Departments  concerned  and  on
 what  grounds?

 The  Deputy  Minister  of  Defenee
 (Shri  Raghuramaiah):  (a)  to  (d).  A

 statement  is  attached,  [See  Appendix
 I,  annexure  No.  46].

 Junior  Staff  Councils

 i64.  Shrj  P.  0.  Borooah:  Will  the
 Minister  of  Educatien  be  pleased  to
 state:

 (a)  the  number  of  the  recommen-
 dations  made  by  the  Junior  Staff
 Councils  of  the  Departments  under
 his  Ministry  since  the  institution  of
 these  Councils,  year-wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommen-
 dations  have  been  held  in  abeyance
 for  more  than  one  year;  and

 (d)  how  many  have  been  rejected
 by  the  departments  concerned  and  on
 what  grounds?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (9).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  46].

 Junior  Staff  Councils
 165.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  the  recommenda-
 tions  made  by  the  Junior  Staff  Coun-
 cils  of  the  Departments  under  his
 Ministry  since  the  institution  of  these
 councils;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  haw  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (d)  how  many  have  been  rejected
 by  the  Departments  concerned  and  on
 what  grounds?

 The  Finance  Minister  (Shri  Morarji
 Desai):  (a)  to  (d).  A  statement
 giving  the  requisite  information  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No,  48).
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 Junior  Staff  Councils
 166,  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  the  recommen-
 dations  made  by  the  Junior  Staff
 Councils  of  the  Departments  under
 his  Ministry  since  the  institution  of
 these  councils,  year-wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (d)  how  many  have  been  rejected
 by  the  departments  concerned  and
 on  what  grounds?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  8.  N.
 Datar):  (a)

 No.  of
 Year  recom-

 menda-
 tions
 made

 3955  8
 7956  3
 7957  9
 3958  30
 7959  4
 3960  3
 I96I  7

 TOTAL  ry

 (b)  29
 (c).  Ll  The  recommendation  to  in-

 stal  electric  fans  in  all  Class  IV  Gov-
 ernment  quarters  had  to  be  deferred
 for  the  time  being  in  view  of  very
 large  expenditure  involved.

 (a).  4
 Main  Reasons  for  Rejection:

 These  recommendations  were  in
 respect  of  free  accommodation,  reduc-
 tion  of  house  rent,  free  education,
 two-roomeg  tenements  for  all  Class
 IV  employees,  special  pay  to  daftries,
 arrangements  for  Class  IV  staff  to  join
 Hindi  classes,  issue  of  the  Republic
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 Day  passes  to  the  Secretary  of  the
 Junior  Staff  Council  and  placing  of
 daftries  on  night  duties  and  on  Sun-
 days  and  other  gazetted  holidays.
 These  were  considered  in  consulta-
 tion  with  other  Ministries  concerned,
 but  could  not  be  accepted  in  view  of
 financial  and  administrative  consi-
 derations.

 Junior  Staff  Councils
 161.  Shri  P.  6.  Borooah:  Will  the

 Minister  of  Iaw  be  pleased  to  state:
 (a)  the  number  of  the  recommen-

 dations  made  by  the  Junior  Staff
 Councils  of  the  Departments  under
 his  Ministry  since  the  institution  of
 these  councils,  year  wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (d)  how  many  have  been  rejected
 by  the  departments  concerned  and  on
 what  grounds?

 The  Deputy  Minister  of  Law  (Shri
 R.  M.  Hajarnuvis):  (a),  (b)  and  (d).
 The  position  is  given  in  the  state-
 ment  below:

 Recom-  Recom-  Recom-
 Year  menda-  menda-  menda- tions  tions  _—tions

 made  imple-  notim-
 mented  plemen- ted

 @  (b)  @)

 7955  5  4  I
 3956  3  2  7
 295  7  7
 295  6  5  z
 7959  34  72  a
 3960  2  8  4
 3967  76  9  7

 Tota,  63  47  76

 No  rocommendation  was  rejected,  but
 one  recommendation  of  958  related
 to  an  individual  case  and  was,  there-
 fore,  outside  the  purview  of  the  Staff
 Council.  Out  of  the  remaining  5  re-
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 commendations  mentioned  in  column
 (d)  above: —

 (i)  Six  recommendations  related
 to  the  creation  of  additional
 Class  IV  posts  and  appoint-
 ment  of  substitutes  in  leave
 vacancies.  Such  creation  and
 appointment  were  prohibited
 under  the  orders  prevailing  at
 that  time.

 Gi)  Three  recomendations  re-
 lated  to  the  grant  of  rent
 free  accommodation  to  Class
 IV  staff,  which  was  also  gov-
 erned  by  specific  orders  of
 Government  to  the  contrary.

 Giii)  Six  recommendations  related
 to  issue  of  umbrellas,  bicycles
 items  of  liveries,  washing  al-
 lowance  etc.  and  exemption
 to  the  Class  IV  staff  from
 signing  the  attendance  regis-
 ters  daily  in  token  of  their
 having  attended  office.

 As  these  matters  were  governed
 by  specific  policy  decisions
 contained  in  the  orders  cf
 Government,  we  were  not
 competent  to  accept  or  im-
 plement  them  without  the
 concurrence  of  the  adminis-
 trative  Ministries  concerned
 with  the  subject  matters.

 (c)  Nil.

 Junior  Staff  Councils

 168.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  number  of  the  recommenda-
 tions  made  by  the  Junior  Staff  Coun-
 cils  of  the  Departments  under  his
 Ministry  since  the  institution  of  these
 councils,  year-wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (d)  how  many  been  rejected  by  the
 departments  concerned  and  on  what
 grounds?

 The  Minister  of  Scientific  Research
 ang  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (d).  Since  these  Coun-
 cils  have  been  in  existence  since  1954,
 the  time  and  labour  required  to  col-
 lect  this  information  will  not  be  com-
 mensurate  with  the  results.

 Junior  Staff  Councils
 169,  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  number  of  the  recommen-
 dations  made  by  the  Junior  Staff
 Councils  of  the  Departments  under
 his  Ministry  since  the  institution  of
 these  councils,  year-wise;

 (b)  how  many  of  them  have  been
 implemented;

 (c)  how  many  of  the  recommenda-
 tions  have  been  held  in  abeyance  for
 more  than  one  year;  and

 (d)  how  many  have  been  rejected
 by  the  departments  concerned  and  on
 what  grounds?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 to  (d).  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  47].
 Explosion  near  Jama  Masjid,  Delhi

 पा.  Shri  0.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 terrific  explosion  occurred  on  ‘the  790
 January,  962  in  a  house,  in  Chitli
 Qabar,  near  Jama  Masjid,  Delhi;

 (b)  whether  any  investigations
 have  been  made  in  this  regard;  and

 (c)  if  so,  the  result  thereof?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  8.  N.
 (Datar):  (a)  On  the  9th  January,
 962  at  about  8  P.M.  there  was  a
 cracker  explosion  in  Chitli  Qabar
 Bazar  Delhi.  No  one  was  injured.

 (b)  and  (c).  The  case  is  under
 investigation.

 Collieries
 172,  Shri  P.  G,  Deb:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  602  on  the
 27th  February,  96]  and  state:

 (a)  the  further  progress  made  by
 the  private  sector  to  extend  the  col-
 lieries  to  new  areas;  and

 (b)  the  full  details  of  the  parties
 given  mining  leases  and  the  reasons
 for  the  same?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Collieries  in  the  private  sector  are
 reported  to  be  taking  necessary  steps
 in  connection  with  the  development
 of  the  new  areas  in  which  they  have
 been  allowed  to  work.  These  steps
 comprise  execution  of  mining  leases,
 prospecting  and  drilling  where  neces-
 sary,  preparation  of  mine  projects  and
 acquisition  of  mining  equipment,  etc.
 The  actual]  development  is  expected
 to  start  after  completion  of  these
 preliminary  steps.

 (b)  A  statement  giving  full  details
 of  the  parties  given  leases  is  placed
 on  the  Table  of  the  House,  [See
 Appendix  I,  annexure  No.  48].  The
 grant  of  mining  leases  to  these  parties
 was  in  the  light  of  the  existing  policy
 of  Government  to  allow  the  private
 sector  to  expand  to  new  areas  where
 this  is  felt  necessary  in  public  inter-
 est.

 Capita]  Issued  by  Companies
 173.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  395  on  the  4th  Septem-
 ber,  96l  and  state:

 (a)  whether  many  companies  were
 permitted  to  issue  capital  with
 effect  from  September,  96l;  and
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 (b)  if  so,  the  amount  of  capital  to
 the  issue  of  which  consent  was  given
 to  each  company  from  September,
 96l  to  February,  962  and  the  reasons
 for  the  same  and  the  purpose.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Between
 September  l,  96]  and  February  28,
 962  permission  was  given  to  90  com-
 panies  to  issue  capital.  A  statement
 showing  the  particulars  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  3  LT-3504|62].

 Helicopters
 114.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 Indian  Air  Force  Depot  is  being  set
 up  at  Chandigarh  for  building  heli-
 copters  and  other  types  of  aircraft;

 (b)  if  so,  what  is  the  cost  of  the
 project;  and

 (c)  what  is  the  envisaged  produc-
 tion  capacity?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b).

 It  is  proposed  to  undertake  the  manu-
 facture  of  helicopters  in  India.  Cer-
 tain  proposals  are  under  consideration
 in  this  regard.  As  the  proposals  are
 still  in  the  early  stages,  it  is  not
 possible  to  give  any  details  regarding
 this  project.
 Books  Pertaining  to  Indian  Historical:

 and  Cultural  Value
 पप5,  Shri  Agadi:  Will  the  Minister

 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  334
 on  the  23rd  November,  96l  and  state:

 (a)  the  number  of  scholars  sent:
 abroad  for  studying  the  books  and
 manuscripts  pertaining  to  Indian  his-
 torical  and  cultural  value,  country—
 wise  and  year-wise,  since  1957-58;

 (b)  whether  any  important  and
 valuable  books  and  manuscripts  have
 been  acquired  or  copied  and  brought:
 to  India;  and
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 (c)  if  so,  the  number  of  such  books
 and  manuscripts,  brought  tv  India,
 year-wise  and  country-wise,  since
 (1957-58?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Seventy-Five  scholars
 and  writers  have  been  sent  since  1957,
 but  the  time  and  labour  required  to
 collect  detailed  information  about
 their  studies  will  not  be  commensu-
 rate  with  the  results.

 (b)  Yes,  Sir.

 (c)  Complete  information  is  not
 available.  But  during  the  year  1960-,
 6l,  46  books  (in  280  volumes)  were
 acquired  from  Tibet  and  during  96l-
 62  nine  volumes  of  Tripitakas  were
 received  from  Cambodia.

 Lahaul  and  Spiti
 176.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state  the  amount  that  was  allocated
 for  the  development  plans  in  Lahaul
 and  Spiti  in  96l-62  and  that  which
 is  proposed  to  be  given  in  1962-63?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Schemes  involving  the  following  out-
 lays  have  been  approved  by  the  Gov-
 ernment  of  India  for  the  development
 of  the  border  District  of  Lahaul  in
 the  Punjab:—

 1961-62
 1962-63

 Rs.  22.864  lakhs
 Rs,  20.904  lakhs

 Stipends  to  Poor  Students  in  Tripura
 171,  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  pre-matricula-
 tion.  pre-university  and  post-
 graduate  poor  students  of  Tripura
 who  are  prosecuting  their  studies  with
 stipends  and  allowances  from  the
 Government;  and

 (b)  how  much  of  such  help  on  an
 average  each  student  is  getting  per
 month?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  The
 information  is  being  collected  from
 the  Tripura  Administration  and  will
 be  laid  on  the  Table  of  the  Lok  Sabha
 in  due  course.

 Mysore  Land  Reforms  Bill
 178.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 United  Planters’  Association  of
 Southern  India  and  Mysore  State
 Planters’  Association  had  addressed  a
 memorandum  to  the  President  pray-
 ing  him  to  withhold  his  assent  to  the
 Mysore  Land  Reforms  Bill,  1961;

 (b)  if  so,  what  were  their  main
 objections;  and

 (c)  what  is  the  Government’s
 considered  opinion  on  those  objec-
 tions?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a):
 Yes.

 (b)  The  objections  related  to  the
 imposition  of  restrictions  on  the  size
 of  the  land  holdings  of  plantation
 companies  and  other  planters.

 (c)  The  objections  raised  in  the
 memorandum  did  not  justify  the
 withholding  of  the  President’s  assené
 to  the  Bill.

 Central  Secretariat  Service
 ‘179.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  persons:
 promoted  to  the  grade  of  Assistants
 in  the  Government  offices  from  the
 grade  of  U.D.C.s  since  the  institution
 of  the  Central  Secretariat  Services.
 Scheme;

 (b)  what  percentage  does  the  num--
 ber  referred  to  in  (a)  bear  to  the
 number  of  posts  of  Assistants  filled  in.
 the  Central  Secretariat  by  fresh
 recruitments  during  this  period;
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 (०)  whether  under  the  original
 scheme  it  was  envisaged  that  50  per
 cent  of  the  posts  of  Assistants  in  the
 Central  Secretariat  Services  would
 be  filled  by  promotion  and  50  per  cent
 ‘by  recruitment  from  outside;  and

 (d)  how  many  posts  of  Assistants
 ere  now  lying  vacant  and  how  they
 are  proposed  to  be  filled?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (d).  A  statement  indicating  the
 position  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  Annexure
 No.  49).

 “Tax  Relief  to  Tea  Association  of
 India,  Calcutta”

 180.  Shri  P.  6.  Borooah:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Tea  Association  of  India,  Calcutta  had
 submitted  a  memorandum  four
 months  back  to  the  Union  Govern-
 ment  urging  some  tax  relief;

 (b)  if  so,  what  were  their  specific
 demands;  and

 (c)  what  is  Government  decision
 thereon?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  The  specific  demands  that  have
 been  made  are:

 qd)  the  Assam  Carriage  Tax,  West
 Bengal  Entry  Tax  and  Tea  Cess  may
 “be  merged  with  Central  Excise  duty
 on  tea,  all  varieties  except  package
 tea;

 (2)  the  merger  of  the  different
 taxes  should  take  place  on  the  follow-
 ing  basis—

 (i)  levy  of  excise  duty  at  a  rate  to
 be  determined  on  the  basis  of
 the  amount  estimated  to  be  col-
 lected  from  each  of  the  existing
 Zones,  due  recognition  being
 given  to  the  difficulties  of
 Darjeeling  and  Cachar  areas;
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 (ii)  the  ‘composite’  excise  duty  to  be
 payable  in  arrears;  and

 (3)  reduction  in  export  duty,  or
 even  its  abolition  on  experimental
 basis,  would  gratly  encourage  exports.

 (c)  The  Govt.  of  India  understand
 that  the  life  of  the  Assam  Carriage
 Tax  is  not  being  extended.  The
 other  proposals  are  under  considera-
 tion.

 केखीय  मखनिषध  समिति

 १८१.  शी  भक्त  दशेन  :  क्‍या  गृह-कार्य
 मंत्री  ८  दिसम्बर,  १६६१  के  तारांकित
 प्रइन  संख्या  ६७५  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  केन्द्रीय  मद्यनिषेध
 समिति  की  सिफारिशों  को  कार्यान्वित  करने
 की  दिशा  में  अब  तक  क्‍या  प्रगति  हुई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (रो
 दातार  )  :  केन्द्रीय  मद्यनिषेध  समिति  ने
 ग्यारह  सिफारिशें  की  थीं,  जिन  में  से  चार

 (  चौथी,  छठी,  नवीं  तथा  दसवीं  )  सिफारिशें
 कार्यान्वित  की  जा  चुकी  हैं,  तथा  शेष  सात
 विचाराधीन  हैं  ।

 राजभाषा

 १८२.  श्री  भक्त  दर्शन:  क्‍या  गृह-कार्य
 मंत्री  ८  दिसम्बर,  १९६१  के  तारांकित
 प्रदन  संख्या  ७१७  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  राजभाषा  के  संबंध  में
 राष्ट्रपति  ने  जो  आदेश  दिये  थे  उनमें  से
 प्रत्येक  के  बारे  में  क्या  प्रगति  हुई  है  औरं
 विभिन्न  मंत्रालयों  ने  उन  पर  कहां  तक  अमल
 किया  है  तथा  उन  विभिन्न  आदेशों  का  पालन
 कराने  के  लिये  कौन  से  विशेष  कदम  उठाये
 जा  रहे  हैं  1

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 दातार)  :  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है।  [देखिये  परिशिष्ट  १,  भ्रनुबन्ध
 संख्या  ५०]
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 भूतपूर्व  सैनिकों  को  पेंदाने

 १८३.  भी  मकत  वरदान:  क्‍या  प्रतिरक्षा
 मंत्री  ८  दिसम्बर,  १६६१  के  श्रतारांकित
 भ्रदन  संख्या  १५६३  के  उत्तर  के  संबंध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भूतपूर्व  सैनिकों  की  पेंशन  की
 दर  बढ़ाने  के  बारे  में  जो  निश्चय  ३१  दिसम्बर
 १६६०  को  किया  गया  था  उसे  क़्ियान्वित
 कराने  की  दिशा  में  इस  बीच  और  क्‍या  प्रगति
 हुई  है;  शरीर

 (ख)  सब  भूतपूर्व  सैनिकों  को  उन
 बढ़ौतरियों  के  लाभ  देर  से  देर  कब  तक
 मिल  जाने  की  आशा  की  जाती  है  ?

 प्रतिरक्षा  उप-मंत्री  (  श्री  रघुरामंया  ):
 (क)  २८  फरवरी  १६६२  तक  की  स्थिति

 के  अनुसार,  प्रतिरक्षा  लेखा  नियन्त्रक
 पेन्शन) ,  इलाहाबाद  ने.  १४६८२७
 विभिन्न  मामलों  में  निवृत्ति  वेतन  में  श्रस्थायी

 बृद्धि में  बढ़ोती  की  स्वीकृति  दे  दी  थी।
 उस  तिथि  को  उस  के  कार्यालय  में  १०१७५
 विभिन्न  मामले  निरीक्षण  के  विभिन्न  स्तरों
 पर  थे  ।  यह  स्वीकृति  वह  वास्तविक
 आदायगियां  करने  के लिए  अधिकृत  प्रमाण-
 थत्र  हैं,  जो  पेन्शनें  अदा  करने  वाले  भ्रधिका-
 रियों  द्वारा,  सेवानिवृत्त  व्यक्तियों  को  देश
 भर  में  की  जाती  हैं,  और  की  जाएंगी  ।  इन
 के  भ्रतिरिक्त  जैसे  २२-११-६१  को  उत्तर
 दिये  गये  भ्रतारांकित  संख्या  ३४६  के  उत्तर  में
 पहले  बताया  जा  चुका  है,  सामान्य  स्वीकृतियों
 द्वारा  पेन्शन  अदा  करने  वाले  भ्नधिकारियों  को
 पेन्शनरों  की  कई  श्रेणियों  के  विषय  में,  भ्रपने
 झाप  पेन्शन  श्दा  करने  का  अधिकार  दे  दिया
 गया  है।  प्राप्य  सूचना  के  अनुसार,  पेन्शन
 अदा  करने  वाले  भ्रधिकारियों  ने,  नवम्बर
 १६६१  के  अन्त  तक,  ६७५०२  पेन्शनरों  को

 पेन्शन  श्दा  कर  दी  है।  २८-२-६२  तक  की
 स्थिति  के  अनुसार  लेखा  नियंत्रक  ने  विभिन्न
 स्वीकृतियों  के  भ्रधोने  दी  गई,  संशोधित
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 wert  वृद्धियों  पर  श्राघारित,  ४५६८३
 विभिन्न  मामलों  में  की  गई  पहली  श्रदायगियों
 की,  लेखानिरीक्षण  में  जांच  पड़ताल  भी
 कर  ली  है  ।

 (ख)  उन  पेन्शनरों  की  बहु  संख्या  के
 देखते  हुए,  कि  जिन्हें  लाभ  हुआ  है,  और  इस
 बात  को  भी  ध्यान  में  रखते  हुए,  कि  विभिन्न
 श्रेणियों  के  पेन्शन  अदा  करने  वाले  अधिकारी,
 जैसे  कि  पोस्ट  मास्टर,  अफसर  खजाना,
 ौर  पेन्शन  पेमास्टर,  देश  भर  में  फैले  हुए
 हैं,  इस  समय  यह  बता  पाना  संभव  नहीं  है,
 कि  इस  मामले  में  सरकारी  आ्रादेशों  को  किस
 तिथि  तक  पूरी  तरह  कार्यान्वित  किया  जा
 सकेगा  तदपि,  संबंधित  मामलों  को  शी घ्र-
 तिशीघ्र  निबटाने  के  लिये,  प्रयत्त  किए  जा
 रहे  हैं  t  प्रतिरक्षा  लेखा  नियन्त्रक  (पेन्शन),
 इलाहाबाद  ने  इस  संबंध  में  राज्य  सरकारों
 के  मुख्य  मन्त्रियों  को  लिखा  पड़ी  की  है,
 झौर  अफसर-खजानों  तथा  पोस्ट  मास्टरों
 को  भी।

 Coal  Industry
 184.  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 coal  industry  is  suffering  from  power
 shortage  and  further  power  shortage
 will  be  felt  in  view  of  the  expansion
 of  the  coal  industry;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  in  this  regard?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  A  study  team  is  at  present
 making  an.  assessment  of  the  require-
 ments  of  power  for  the  coal  mining
 industry  in  the  Third  Plan,  and  how
 these  requirements  can  be  met.  The
 team  is  expected  to  submit  its  report
 by  the  end  of  this  month.

 Ceiling  on  pay  attachable  by  Civil
 Court  Decree

 185.  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Law  be  pleased  to  refer
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 to  the  reply  given  to  Starred  Ques-
 tion  No.  25l  on  the  9th  September,
 960  and  state:

 (a)  whether  any  decision  regarding
 the  raising  of  pay  limits  for  attach-
 ment  of  Government  servants  pay  by
 a  decree  in  a  civil  court  has  since
 been  taken;

 (b)  if  so,  whether  a  copy  of  the
 game  will  be  lJaid  on  the  Table  of
 the  House;

 (c)  if  the  reply  to  (a)  above  be  in
 negative,  the  reasons  for  this  extra-
 ordinary  delay  specially  when  a  large
 number  of  Government  employees
 ere  affected  adversely  due  to  merger
 of  dearness  pay  into  basic  pay;  and

 (d)  by  what  time  the  limit  of
 Rs.  00  is  likely  to  be  raised  to
 Rs.  300  (as  has  been  done  in  case  of
 diet  charges  of  T.B.  Patients)  and
 whether  it  will  also  be  applicable  tc
 those  persons  whose  pay  is  less  than
 Rs.  300  and  whose  pay  stands  attach-
 ed  at  present?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  (a)  to  (d).  While
 answering  the  question  No.  1251  on
 the  9th  September.  960  it  has  already
 been  stated  that  the  matter  has  been
 referred  to  the  Law  Commission  for
 consideration.  The  Law  Commission
 have  since  prepared  a  draft  report
 on  the  entire  Civil  Procedure  Code
 and  have  circulated  it  to  the  State
 Governments  and  other  interested
 bodies  for  comments.  In  the  draft
 report,  section  60  of  the  Civil  Pro-
 cedure  Code  is  proposed  to  be  amend-
 ed  inter  alia  so  as  to  raise  the  exemp-
 tion  limit  for  attachment  of  salary
 from  Rs.  00  to  Rs.  150.  The  sub-
 ject  being  in  the  concurrent  List,
 consultation  with  the  State  Govern-
 ments  is  necessary  and  on  receipt  of
 the  comments  of  the  State  Govern-
 ments,  a  decision  will  be  taken  in
 regard  to  this  matter  and  also  on  the
 question  whether  separate  legislation
 should  be  undertaken  to  amend
 section  60  of  the  Civil  Procedure
 Code.
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 Natural  Gas  near  Surat
 186,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  natural
 gas  was  struck  near  Elpad,  about  45
 kilometres  from  Surat  on  or  about  the
 6th  March,  1962;  and

 (b)  if  so,  what  action  has  been
 taken  to  determine  the  extent  of  the
 gas-reserve  there?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  On  2nd
 March,  1962,  while  drilling  a  tube
 well  for  water,  gas  under  pressure
 was  encountered  at  Olpad.

 (b)  As  the  well  was  intended  pri-
 marily  for  water  and  not  for  gas  or
 oil,  it  could  not  be  tested  for  gas.  The
 Zags  pocket  is  proposed  to  be  observed
 in  a  separate  deep  well.

 Ankleshwar  Oil
 ‘187,  Shri  P.  om  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  number  of  oil-wells
 so  far  drilled  at  Ankleshwar;

 (b)  how  many  are  proposed  to  be
 drilled  there  during  the  Third  Five
 Year  Plan  period;

 (c)  the  number  of  them  found  to
 contain  (i)  oil,  (ii)  gas  and  those
 found  dry;

 (d)  the  total  amount  of  oil  so  far
 sent  to  different  refineries  for  refin-
 ing;  and

 (९)  the  details  of  the  refining
 arrangements  at  present  with  regard
 to  the  Ankleshwar  Crude  Oils?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  34  wells
 upto  12-3-1962.

 (9)  124,
 (c)  Of  the  34  wells  drilled,  30  are

 oil  producing  and  4  dry.
 (d)  26,009  tons  upto  7-3-1962.
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 (e)  Crude  oil  from  Ankleshwar  is
 at  present  being  despatched  by  rail
 for  refining  at  the  Burmah  Shell  and
 Stanvac  Refineries,  Bombay.

 Oil  Exploration  in  Cambay  and
 Kalol  Regions

 188,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  latest  position
 with  regard  to  the  progress  of  ex-
 ploration  work  in  the  Cambay  and
 Kalol  Oil  fields?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  The  Commis-
 sion  have  so  far  drilled  25  wells  in
 Cambay  region  and  3  in  Kalol  region.

 Conversion  of  Coal  and  Coke  into  Gas

 189.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  a  pilot  plant  for  the
 conversion  of  coal  and  coke  into  gas
 has  been  installed  at  the  Central  Fuel
 Research  Institute  at  Digwadih  near
 Dhanbad;

 (b)  if  80,  at  what  cost;  and
 (c)  what  are  the  salient  features  of

 this  plant?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  yes,  Sir.

 (b)  The  Plant  has  been.  obtained
 under  the  T.C.M,  Assistance  Pro-
 gramme  and  has  cost  8°35  lakhs  U.S.
 Dollars.

 (c)  The  Plant  consists  of  (i)  a  pres-
 sure  gasifier  for  gasification  of  0°8  tnns
 per  hour  of  high  ash  non-coking  coals,
 lignite,  lignite  briquettes  or  washery
 middlings;  (ii)  Linde  Oxygen  Plant
 of  200  cubic  meter  per  hour  capacity;
 (iii)  High  pressure  (600  pounds  sq.
 inch  boiler;  (iv)  Carbon  Dioxide
 removel  plant  and  (v)  Purification
 Plants  for  removal  of  inorganic  and
 organic  sulphur  compounds  and  gum
 forming  materials.

 Export  of  Coal  to  Pakistan
 190.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  coal  had  been  exported  to
 Pakistan  during  November  and
 December,  1961;

 (b)  if  so,  how  much;  and

 (c)  on  what  terms?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)  to
 (c).  The  Indo-Pakistan  Trade  Agree-
 ment  960—62)  provides  for  an  export
 of  130,000,  tons  of  coal  per  month  to
 Pakistan.  In  terms  of  this  agreement,
 the  quantities  of  coal  exported  during
 November  and  December,  1961,  were
 101,527,  and  85,439  tons  respectively.

 Education  of  the  Blind  in  Delhi
 9l.  Shrj  Balraj  Madhok:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  number  of  institutes
 for  the  care  and  education  of  the  blind
 in  the  Union  Territory  of  Delhi  with
 details  thereof;

 (b)  the  nature  and  the  amount  of
 grant  or  aid  being  given  to  such  insti-
 tutes  separately;

 (c)  whether  Government  have  any
 plan  to  open  a  well-equiped  institute
 for  the  blind  to  replace  or  supplement
 the  numerous  private  institutes  for
 the  same;  and

 (d)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.

 हू,  L.  Shrimali)  (a)  and  (b).  A  state-
 ment  giving  the  requisite  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No,  51).

 (c)  No.  Sir.
 (d)  Does  not  arise.

 Iron  Ore  in  Orissa
 i92.  Shri  Chintamoni  Panigrahi:

 Will  the  Minister  of  Steel,  Mines  and
 Fael  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Orissa  Government  have  submitted  a
 scheme  for  extraction  of  iron  ore  in
 the  Tomka  Daitari  area  in  Orissa;

 (b)  if  so,  what  is  the  scheme;
 (c)  whether  the  mining  part  of  the

 echeme  has  been  fully  approved  for
 immediate  implementation  in  the  Third
 Five  Year  Plan  period;

 (d)  to  what  extent  the  Government
 of  India  will  assist  the  Orissa  Govern-
 ment  for  implementing  this  scheme
 immediately;  and

 (e)  whether  the  Planning  Commis-
 sion  have  agreed  to  include  _  this
 scheme  in  the  Third  Five  Year  Plan?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya)  (a)  Yes,  Sir.

 (b)  The  scheme  envisages  the  deve-
 lopment  of  the  iron  ore  deposits  in  the
 Tomka-Daitar;  area  for  an  annual
 production  of  2  million  tons  to  be
 achieved  by  1964-65,

 (c)  The  scheme  has  been  accepted
 in  principle  by  the  Planning  Commis-
 sion  subject  to  (i)  the  State  Govern-
 ment  accommodating  the  scheme
 within  their  overall  ceiling  (ii)  the
 Railways  being  able  to  move  the  sur-
 plus  production  from  this  area-surplus
 to  what  can  be  handled  through
 Paradip  port-through  Calcutta  or
 Vishakhapatnam  as  the  case  may  be
 and  (iii)  the  availability  of  foreign
 exchange  required  for  the  implemen-
 tation  of  the  mining  project.

 (d)  The  State  Government  have  not
 given  any  indication  of  assistance  that
 may  be  required  from  the  Government
 of  India.

 (e)  The  Planning  Commission  have
 accepted  the  scheme  in  principle  sub-
 ject  to  conditions  enumerated  in  (c)
 above.

 Report  of  Third  Finance  Commission
 193.  Shri  Chintamani  Panigrahi:

 Will  the  Minister  of  Finance  be
 pleaseg  to  state:
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 (a)  whether  the  Third  Finance
 Commission  have  submitted  its  re-
 port  to  the  Government  by  now:

 (b)  if  so,  what  are  its  recommenda-
 tions  for  the  financial  assistance  to  the
 State  of  Orissa  in  the  Third  Plan;

 (c)  the  details  of  those  recommen-
 dations;  and

 (d)  whether  the  Government  of
 India  have  agreed  to  implement  those
 recommendations  in  toto?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  and  (c).  The  recommendations
 made  by  the  Commission  are  sum-
 wariseg  in  Chapter  VIII  of  its  Report,
 which  was  laid  on  the  Table  of  the
 Sabha  on  the  2th  March,  1962.

 (d)  Action  taken  on  the  recommen-
 dations  of  the  Commission  is  indicated
 in  the  Explanatory  Memorandum
 circulated  with  the  Report.

 art  चुनावों  के  श्रांकड़े

 १६५.  थ्री  विभूति  मिश्र:  क्‍या  विधि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तीसरे  श्राम  चुनावों  में  कितने
 लोगों  ने  मत  दिये;

 (ख)  यह  संख्या  पिछले  चुनावों  में
 मत  देने  वाले  लोगों  की  राज्यवार  संख्या
 की  तुलना  में  कंसी  है;  भ्रौर

 (ग)  तीसरे  आम  चुनाव;  में  अवैध
 मतपत्रों  की  संख्या  कितनी  है  और  पिछले
 श्राम  चुनावों  में  वैघ  मतपत्रों  की  तुलना
 में  यह  कसी  है  ?

 विधि  उपमंत्री  (  क्री  हजरनवीस)  :

 (क)  से  (ग).  तीसरे  आम  चुनाव  अभी
 समाप्त  ही  हुए  हैं,  बल्कि  ्रभी भी  कुछ
 निर्वाचन  क्षोत्रों  में  मतदान  केवल  अ्रप्रैल,
 १६६२  में  होने  वाले  हैं।  जो  जानकारी  मांगी
 गई  है  वह  तुरन्त  उपलब्ध  नहीं  है  दौर  एकत्र
 की  जा  रही  है  1
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 Steel  Production
 196.  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  present  production  of  steel
 in  each  of  the  3  steel  plants  in  the
 public  sector;

 (b)  whether  all  the  units  in  these
 steel  plants  have  gone  into  produc-
 tion;  and

 (c)  if  not,  the  reasons  for  the  same?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)
 The  production  of  steel  ingots  in  the
 three  public  sector  steel  plants  for
 last  three  months  was  as  follows:

 (M/T) Decem-  Janu-_  Febru-
 ber,  I96I  ary,  7963  ‘ary,1962

 Bhilai.  67,250  85,300  69,000
 Rourkela  38,501  38,697  34;094
 Durgapur  42.05  §2,083  45,016

 (b)  and  (०).  All  the  units  of  the
 Rourkela  Steel  Plant  except  3  hot
 dip  tinning  lines  and  the  third  coke
 oven  battery  have  been  commission-
 ed.  Three  lines  of  the  tinning  plant
 have  been  erected  and  commissioned.
 The  remaining  three  lines  were  or-
 dreq  subsequently  and  are  still  un-
 der  erection.  The  third  coke  oven
 battery  was  not  commissioned  on  ac-
 count  of  the  fact  that  the  two  bat-
 terlies  in  operation  could  produce
 sufficient  coke  to  meet  the  require
 ments  of  the  two  blast  furnaces
 which  are  in  operation.  This  bat-
 tery  may  be  lighted  before  the  first
 blast  furnace,  which  is  now  under
 repair,  {s  re-commissioned.

 All  the  units  of  the  Durgapur
 Steel  Plant  except  the  third  coke  oven
 battery,  the  third  blast  furnace  and
 the  wheel  and  axles  plant  have  gone
 into  production.  The  delay  for  these
 units  going  into  production  jis  main-
 ly  due  to  the  unusual  monsoon  rains
 in  the  area  in  958  necessitating  cer-
 tain  changes  in  the  time  schedule,
 and  also  due  to  the  revision  of  the

 Papers  laid  on  II24 the  Table
 Wheel  and  Axle  plant.  In  the  Bhilai
 Steel  Plant,  all  the  units  have  been
 commissioned.

 12  brs.

 PAPERS  LAID  ON  THE  TABLE

 Avnrr  Report,  Ramways;  APPROPRIA-
 TION  ACCOUNTS,  RAILWAYS,  ETC.;  AND
 NOTIFICATION  UNDER  THE  LiFe  INSUR-
 ANCE  CORPORATION  ACT.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table—

 (l)  a  copy  each  of  the  following
 papers:

 (i)  Audit  Report,  Railways,  1962,
 under  article  5(l)  of  the  Con-
 Stitution,

 (ii)  Appropriation  Accounts,  Rail-
 ways,  for  1960-61,  Part  I—Re-
 view,

 (iii)  Appropriation  Accounts,  Rail-
 ways,  for  1960-61,  Part  II—
 Detailed  Appropriation  Accounts,

 (iv)  Block  Accounts  (including
 Capital  Statements  comprising
 the  Loan  Accounts),  Balance
 Sheets  and  Profit  and  Loss
 Accounts,  Railways,  960-6l.
 [Placed  in  Library.  See  No.  LT-
 3553/62).

 (2)  a  copy  of  Notification  No.  G.S.R.
 285,  dated  the  0th  March,  962  under
 sub-section  (4)  of  section  43  of  the
 Life  Insurance  Corporation  Act,  1956.
 [Placed  in  Library.  See  No.  LT-3556/
 62).

 NOTIFICATIONS  ISSUED  UNDER  MINES  AND
 MINERALS  (REGULATION  AND  DEVE-
 LOPMENT)  ACT;  AND  ANNUAL  REPORT
 OF  THE  NATIONAL  MINERAL  DEVELOP-
 MENT  CORPORATION  LIMITED,  AND
 REvIEw  BY  GOVERNMENT  ON  ITs
 ‘WORKING.
 The  Minister  of  Minies  and  Oil

 (Shri  K.  D.  Malaviya):  I  beg  to  lay
 on  the  Table—
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 (Shri  K.  D.  Malaviya.]
 (l)  a  copy  each  of  the  following

 Rules  under  sub-section  (l)  of  section
 28  of  the  Mines  and  Minerals  (Regu-
 lation  and  Development)  Act,  957:—

 (i)  The  Mineral  Conservation  and
 Development  (Third  Amend-
 ment)  Rules,  96l  published  in
 Notification  No.  GSR.  53l
 dated  the  30th  December,  96l.

 (ii)  The  Minera]  Conservation  and
 Development  (Fourth  Amend-
 ment)  Rules,  96  published  in
 Notification  No.  G.S.R.  4  dated
 the  27th  January,  1962.

 (Placed  in  Library.  See  No,  LT-
 3557/62).

 (2)  a  copy  each  of  the  following
 papers:

 (i)  Annual  Report  of  the  National
 Mineral  Development  Corpora-
 tion  Limited,  New  Delhi,  for  the
 year  1960-61,  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,  under
 sub-section  (l)  of  section  69A
 of  the  Companies  Act,  1956:

 (ii)  Review  by  the  Government  on
 the  working  of  the  above  Cor-
 poration.

 {Placed  in  Library.  See  No.  LT-
 3545/62),
 GorRIGENDA  TO  THE  REPORT  OF  THE

 ScHEDULED  AREAS  AND  SCHEDULED
 TRIBEs  COMMISSION;  AND  STATEMENT
 SHOWING  ACTION  TAKEN  ON  92ND
 Report  07  ESTIMATES  COMMITTEE.
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers: —

 (i)  Corrigenda  to  the  Report  of
 the  Scheduled  Areas  and  Sche-
 duled  Tribes  Commission.  [Plac-
 ed  in  Library.  See  No,  LT-3558/
 62].

 (ii)  Statement  showing  the  extent
 of  operation  of  ban  on  recruit-
 ment  in  the  Ministry  of  External
 Affairs  and  the  Directorate
 General  Posts  and  Telegraphs
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 during  the  years  4959  and  1960,
 in  pursuance  of  the  recommen-
 dation  contained  in  paragraph
 28  of  the  Ninty-second  Report
 of  the  Estimates  Committee.
 [Placed  in  Library.  See  No.  LT-
 3559/62].

 ANNUAL  REPORT  OF  THE  TRUSTEES  OF
 THE  INDIAN  MusEuM,  CALCUTTA

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  I  beg  to  lay  on  the  Table  a
 copy  of  Annua]  Report  of  the  Trustees
 of  the  Indian  Museum,  Calcutta,  for
 the  year  960-6l.  [Placed  in  Library.
 See  No.  LT-3546/62].
 NOTIFICATIONS  ISSUED  UNDER  SEA  Cus-

 toms  ACT;  AND  CENTRAL  EXCISES  AND
 Satr  Acr.

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  I  beg  to  lay  on

 the  Table—
 (i)  a  copy  each  of  the  following

 Notifications  under  sub-section
 (4)  of  section  43B  of  the  Sea
 Customs  Act,  878  and  _  section
 38  of  the  Central  Excises  and
 Salt  Act,  1944,  making  certain
 further  amendments  to  the  Cus-
 toms  and  Centra]  Excise  Duties
 Export  Drawback  (General)
 Rules,  960:—
 (a)  G.S.R.  No.  237  dated  the

 24th  February,  1962.
 (b)  G.S.R,  No.  268  dateq  the

 3rd  March,  1962.
 (०)  G.S.R.  No.  269  dated  the

 3rd  March,  1962.
 [Placed  in  Library.  See  No.  LT-

 3560/62].
 (ii)  a  copy  of  the  following  Noti-

 fications  under  Section  38  of  the
 Central  Excises  and  Salt  Act,
 944:—
 (a)  The  Central  Excise  (Second

 Amendment)  Rules,  962  pub.
 lished  in  Notification  No.
 G.S.R.  232  dated  the  24th  Feb-
 ruary,  1962,
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 (b)  The  Centra]  Excise  (Third
 Amendment)  Ruies,  962  pub-
 lished  in  Notification  No.
 G.S.R.  266  dated  the  3rd
 March,  1962.

 (c)  Notification  No.  G.S.R.  267
 dated  the  3rd  March,  1962.

 [Placed  in  Library,  See  No.  LT-
 3541/62).
 (iii)  a  copy  each  of  the  following

 Notifications  under  sub-section
 (4)  of  section  43B  of  the  Sea
 Customs  Act,  878:—
 (a)  G.S.R.  No.  423  dated  the

 2nd  December,  96l.
 (b)  G.S.R.  No.  424  dated  the

 2nd  December,  1961.
 (c)  G.S.R.  No.  498  dated  the

 23rd  December,  96I.
 (9)  GS.R.  No,  499  dated  the

 23rd  December,  96I.
 (e)  G.S.R.  No.  520  dated  the

 30th  December,  1961.
 (f)  G.S.R,  No.  25  dated  the  6th

 January,  1962.
 (g)  G.S.R.  No.  86  dated  the  20th

 January,  1962.
 (h)  G.S.R.  No,  87  dated  the  20th

 January,  1962.
 (i)  G.S.R.  No.  03  dated  the

 27th  January,  1962.
 (j)  G.S.R.  No.  04  dated  the

 27th  January,  1962.
 (४)  G.S.R.  No.  30  dated  the

 3rd  February,  1962,
 WD  G.S.R.  No.  3l  dated  the

 8rd  February,  1962,
 (क्र)  G.S.R.  No,  32  dated  the

 8rd  February,  1962,
 (n)  G.S.R.  No.  9l  dated  the

 l7th  February,  1962.
 (0)  G.S.R,  No.  97  dateq  the

 7th  February,  1962.
 (p)  G.S.R.  No.  98  dated  the

 l7th  February,  1962.
 (q)  G.S.R,  No.  99  dated  the

 17th  February,  1962,
 (r)  G.S.R.  No.  200  dated  the

 7th  February,  1962.
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 (s)  G.S.R.  No,  20l  dated  the
 l7th  February,  1962,

 (t)  G.S.R.  No.  272  dated  the
 3rd  March,  1962.

 [Placed  in  Library,  See  No.  LT-
 3552/62].

 MAINTENANCE  OF  WIVES  AND  CHILDREN
 (RATE  OF  DEDUCTIONS  FROM  Pay)
 REGULATIONS

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  I  beg  to  lay  on

 the  Table  a  copy  of  the  Maintenance
 of  Wives  and  Children  (Rate  of  Deduc.
 tions  from  Pay)  Regulations,  962  pub-
 lished  in  Notification  No,  SRO.  46
 dated  the  l0th  February,  1962,  as  cor-
 rected  by  S.R.O.  No.  89  dated  the  0th
 March,  1962,  under  section  85  of  the
 Navy  Act,  ‘1957.  [Placed  in  Library.
 See  No.  LT-355/62].

 Post  OFFICE  SAVINGS  CERTIFICATES
 (First  AMENDMENT)  RULES;  AND
 AGREEMENT  BETWEEN  GOVERNMENT  OF
 INDIA  AND  GOVERNMENT  OF  REPUBLIC
 OF  FINLAND  FOR  AVOIDANCE  OF  DOUBLE
 TAXATION

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I  beg

 to  lay  on  the  Table  a  copy  each  of  the
 following  papers:

 (i)  The  Post  Office  Savings  Certi-
 ficates  (First  |  Amendment)
 Rules,  962  published  in  Notifi-
 cation  No.  G.S.R.  02  dated  the
 27th  January,  1962,  under  sub-
 section  (3)  of  section  2  of  the
 Government  Savings  Certificates
 Act,  1959.  [Placed  in  Library.
 See  No.  LT-3562/62].

 (ii)  Agreement  between  the  Gov-
 ernment  of  India  and  the  Gov-
 ernment  of  the  Republic  of  Fin-
 land  for  the  avoidance  of  Double
 Taxation  of  Income,  published
 in  Notification  No.  GSR.  4
 dated  the  4th  January,  1962.
 [Placed  in  Library.  See  No.  LT-
 3563/62].
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 2°0  hrs.
 ESTIMATES  COMMITTEE

 HUNDRED  AND  FIFTY-FOURTH  REPORT
 Shri  S.  C.  Samanta  (Tamluk):  Sir,

 I  beg  to  present  the  Hundred  and
 fifty-fourth  Report  of  the  Estimates
 Committee  on  the  Ministry  of  Com-
 merce  and  Jndustry—Coir  Board  (Re-
 ports  and  Accounts).

 32.06  hrs.

 STATEMENT  RE:  AGREEMENTS
 WITH  OIL  COMPANIES

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  Mr.  Speaker,  Sir
 this  statement  is  on  your  direction.
 During  the  discussion  on  22nd  Decem-
 ber,  1959,  in  the  Lok  Sabha  on
 the  Motion  tableq  by  Shri  Nara-
 yanankutty  Menon  and  others
 Tegarding  the  Petroleum  and  Natural
 Gas  Rules,  959  I  had  stated  that  “the
 papers  relating  to  the  agreement  or
 the  copy  of  the  agreements  will  be
 laid  on  the  Table  of  the  House  and  if
 necessary  some  discussions  could  take
 place,  if  the  House  so  desires,  and
 opinions  offered  with  regard  to  their
 ratification  and  the  nature  of  the  con-
 ditions  contained  therein”.  I  had  dur-
 ing  the  discussions  indicated  the  diffi-
 culties  in  bringing  the  details  of  the
 negotiations  before  the  forum  of  the
 House.  The  difficulties  were  also  in-
 dicated  subsequently  to  the  Depart-
 ment  of  Parliamentary  Affairs  who
 were  agreeable  to  delete  the  assurance
 implied  in  my  statement  from  the
 register  of  pending  assurances.  How-
 ever,  you,  Sir,  had  directed  that  I
 should  place  before  the  House  the
 difficulties  in  implementing  this
 assurance.

 As  the  House  is  aware,  we  had  pro-
 posals  from  several  foreign  oil  com-
 panies  with  whom  negotiations  were
 being  conducted  simultaneously.  The
 negotiations  have  been  _  successfully
 concluded  in  two  instances,  namely
 with  Burmah  Oil  Company,  U.K.  and
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 E.N.L,  Italy.  Negotiations  with  some
 other  parties  are  to  be  continued.
 While  negotiations  are  still  therefore,
 unfinished  in  several  cases,  it  would
 be  inadvisable  to  give  advance  publi-
 city  to  details  of  negotiations.  In  regard
 to  the  agreement  with  ENI,  I  had
 made  a  statement  before  the  House
 on  29th  August,  1961;  both  in  regard
 to  the  agreement  with  E.NI.  and  that
 made  with  Burmah  Oil  Company,
 there  have  been  several  Parliament
 questions  and  details  have  been  given
 in  the  replies  in  such  questions,  s¢
 that  the  House  has  been  kept  informed
 of  such  matters.  However,  while
 negotiations  are  being  carried  on  with
 several  parties  simultaneously,  I  am
 sure  the  House  will  agree  that  it
 would  be  essential]  to  keep  the  terms
 and  conditions  offered  by  one  party
 confidential  from  other  parties  and  it
 would  be  prejudicial  to  the  public
 interest  to  make  public,  the  details  of
 an  agreement  with  one  particular
 party  or  the  details  of  conditions  offer-
 ed  during  the  negotiations  by  different
 parties.  Even  after  an  agreement  is
 entered  into,  the  terms  and  conditions
 cannot  be  made  public  unilaterally
 without  the  consent  of  the  party  with
 whom  the  agreement  is  made.  The
 international  oi]  companies  operate  in
 more  than  one  country;  they  may  not
 like  to  divulge  the  terms  and  condi-
 tions  agreed  to  by  them  in  one  country
 to  the  public  or  the  authorities  in
 other  countries.  In  some  cases  the
 negotiations  have  been  with  Govern-
 ment  agencies  of  foreign  governments
 and  it  is  still  more  important  that
 unilateral  action  should  not  be  taken
 to  make  the  terms  and  _  conditions
 public.

 In  the  circumstances  explained
 above,  I  hope  the  House  will  agree  not
 to  insist  on  my  giving  more  details
 about  the  agreements  entered  into  or
 the  progress  of  negotiations  than
 those  already  given  either  in  the
 statements  made  by  me  or  in  answer
 to  the  Parliament  questions.

 Mr.  Speaker:  After  all  the  state-
 ment  is  only  to  the  effect  that  the
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 hon.  Minister  is  not  able  to  give
 any  details.

 Shri  Morarka  (Jhunjhunu):  Sir,
 this  statement  raises  a  fundamental
 point.  It  concerns  the  privilege  of
 this  House  and  you  should  be  pleased
 to  give  a  ruling.  In  the  past  the
 hon.  Prime  Minister  had  also  given
 his  views  on  the  subject.  Therefore,
 I  want  to  bring  it  to  your  notice.
 Any  agreement  entered  into  by  the
 Government  with  any  foreign  firm
 may  be  kept  private  as  long  as  that
 agreement  is  not  concluded  but  once
 the  agreement  is  concluded  then  it
 has  been  ruled  by  you  and  also  con-
 firmed  by  the  hon.  Prime  Minister
 that,  it  would  be  laid  on  the  Table
 of  the  House  or  at  least  the  main
 points  would  be  given  to  the  Mem-
 bers.  Now,  the  hon.  Minister  says
 that  the  contents  of  the  agreement
 cannot  be  unilaterally  disclosed.  The
 other  party  to  the  agreement,  the
 foreign  firm  may  never  agree  to  the
 disclosure  of  the  agreement.  Is  it
 fair  that  the  rights  of  this  House
 should  be  conditioneg  by  the  wishes
 of  the  foreign  collaborating  firm?
 This  point  has  been  discussed  more
 than  once  and  I  do  not  think  that
 this  statement  shoulq  form  a  prece-
 dent.  It  is  g  fundamental  question
 and  I  request  you  to  apply  your
 mind  again.  The  whole  question
 must  be  considered  leisurely  and
 properly.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Sir,  the  hon.  Minister  will  go  on  car-
 rying  negotiations  with  some  other
 firm  ang  therefore,  he  wil  be  per-
 petually  negotiating  with  some  firm
 or  the  other.  Is  it  that  during  the
 course  of  these  years  no  agreement
 will  be  laid  on  the  Table  of  the
 House?  That  means  to  say,  the  Mem-
 bers  of  Parliament  will  be  kept  com-
 pletely  in  the  dark  with  regarq  to
 these  agreements.

 Pandit  Thakur  Das’  Bhargava
 (Hissar):  The  hon.  Minister  himself
 stated  that  he  could  not  place  the
 agreement  before  the  House  when  the
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 question  was  under  negotiation,  and
 the  House  agreed  that  the  negotia- tions  could  not  be  disclosed.  But, when  the  agreement  is  concluded, there  is  no  reason  why  this  informa-
 tion  should  not  be  given  to  the  House
 specially  when  the  Minister  himself
 @greed  to  place  the  agreement  when
 concluded  on  the  Table  of  the  House.
 The  fact  that  any  other  party  or
 company  may  take  advantage  of  the
 agreement  is  problematic  and  con-
 stitutes  no  goog  ground  for  with-
 holding  this  information  from  the
 House.  Even  copies  of  treaties  and
 agreements  with  other  countries  are
 laid  before  the  House,  when  they  are
 concluded.  So,  there  is  no  valid  rea-
 son  why  this  agreement  is  not  made
 available  to  the  House.

 Shri  Tyagi  (Dehra  Dun):  There
 are  occasions  when  the  same  or  simi-
 lar  type  of  things  are  still  under  fur-
 ther  negotiation  with  other  parties; it  should  then  be  possible  for  the
 Government  to  ask  the  House  to  per mit  them  to  keep  the  agreement  a
 secret  until  the  other  bargain  is  com-
 Pleted.  If  there  are  any  such  con-
 ditions,  we  might  not  press  the  Gov-
 ernment  to  divulge  the  agreement.

 Mr.  Speaker:  Such  questions  have
 been  askeq  earlier.  The  other  day,
 a  question  was  asked  about  the  pro-
 Posed  linking  of  East  Pakistan  with
 West  Pakistan  by  rail.  The  hon.
 Minister  of  Railways  said  that  he
 was  consulting  the  State  Govern-
 ments.  A  question  was  asked  whe-
 ther  before  finalising  this  agreement,
 if  any,  the  matter  would  be  brought
 before  the  House.  The  hon.  Railway
 Minister  properly  said  that  it  was  not
 usual  fin  a  parliamentary  type  of
 Government  for  the  agreements  to
 be  placed  here  for  the  information  of
 the  House,  and  that  they  may  be
 brought  up  before  the  House  after  the
 agreements  are  entered  into.  But,
 if  even  that  is  not  allowed  to  Parlia-
 ment,  on  whose  behalf  is  the  Govern-
 ment  being  carried  on?  It  may  be
 possible  for  the  agreements  to  be
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 (Mr.  Speaker]
 placed  on  the  Table  unless’  there
 are  any  particular  agreements  which
 are  closely  linked  with  some  others
 as  part  and  parcel  of  the  same  agree-
 ment.  I  do  not  want  piecemeal  por-
 tions  of  an  agreement  to  be  placed
 before  the  House.  But,  if  one  agree-
 ment  is  independent  of  another,  it
 could  perhaps  be  placed  here.  If  the
 terms  of  the  agreement  are  under
 consideration  by  some  other  party,
 then,  these  will  be  perpetual  and
 Parliament  will  have  no  jurisdiction
 at  all  Of  course,  each  agreement,  if
 it  is  a  distinct  agreement,  must  be
 brought  up  before  the  House.  It
 must  be  open  to  the  House  to  say
 that  the  agreement  has  been  entered
 into  properly  or  not,  that
 the  agreement  ought  not  to
 be  continued  or  such  and  such
 direction  may  be  given,  etc.  In  any
 case,  the  House  must  have  knowledge
 of  what  the  agreement  is,  unless  it
 is  part  of  another  agreement.  I  can-
 not  see  how  perpetually  the  matter
 can  be  kept  away  from  the  know-
 ledge  of  the  House.

 I  do  not  want  to  force  the  hon
 Minister  who  is  primarily  interested
 in  seeing  that  certain  matters  are
 kept  secret  to  the  advantage  of  the
 country,  but  whenever  there  is  a
 difference  of  opinion  here  and  when
 there  is  a  concluded  agreement,  he
 must  satisfy  the  House  as  to  how  he
 is  entitled  to  withhold  the  informa-
 tion  from  this  House

 Shri  K.  D.  Malaviya:  I  have  al-
 ready  stated  my  difficulty  in  this
 connection.  I  am  convinced  that  if  the
 details  of  some  of  the  agreemets
 with  the  Government  have  succeeded
 in  concluding  with  some  of  the  com-
 panies  are  laid  before  the  House,  it
 will  not  be  in  the  interests  of  the
 country.  I  can  understand  this  de-
 mand  by  the  Members  of  the  House,
 but  when  these  criticisms  come  from
 my  hon.  frieng  Shri  Morarka,  who
 is  very  well-versed  in  concluding
 agreements  with  business  and  indus-
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 trial  concerns,  I  am  rather  surprised.
 The  parties  would  not  like  those
 things  to  be  disclosed,  when  they  are
 concernegq  with  a  limited  number  of
 People.  Here  are  some  agreements
 which  are  almost  linked  up  with  a
 permanent  sort  of  negotiations  with
 other  companies.  If  one  pattern  of
 agreement  is  disclosed,  there  are  so
 many  parties  which  are  likely  to  be-
 nefit  and  we  may  be  the  worst  losers
 in  that.  For  instance,  some  of  the
 agreements  which  had  been  arrived
 at  by  us  have  been  greatly  to  our
 benefit  because  they  were  kept  as  a
 closely-guarded  secret.  Even  now,  if
 they  are  disclosed,  I  am  quite  such
 that  it  will  not  be  to  our  interest
 Therefore,  I  am  not  able  to  decide
 how  to  meet  the  wishes  of  the  House.

 May  I  request  you  one  thing?  Both
 of  us  might  consider  this  matter  in
 greater  detail,  and  I  might  have  a
 talk  with  you  in  this  connection,  Sir,
 and  then,  you  may  again  like  to  say
 something  about  it.

 Mr.  Speaker:  I  have  no  objection.
 May  I  suggest  one  other  course?
 There  is  the  Estimates  Committee
 and  also  the  Public  Accounts  Com-
 mittee.  Of  course,  the  hon.  Minister
 is  primarily  interested  in  safeguard-
 ing  the  interests  of  the  country.  If
 ang  when  he  feels  that  a  matter
 need  not  be  brought  up  here,  I  will
 appoint  a  sub-committee  of  the  Esti-
 mates  Committee  to  look  into  it.
 The  Estimates  Committee  keep
 everything  that  is  given  to  them  ag
 secret;  they  are  interested  in  these
 things,  and  they  have  got  the  juris-
 diction  to  enter  into  those  matters.
 Of  course,  I  have  no  objection  to  look
 into  it  if  the  hon.  Minister  wants  to
 give  it  only  to  me,  but  the  Estimates
 Committee  is  better  fitted  for  this
 purpose.  I  will  appoint  a  sub-com-
 mittee  of  the  Estimates  Committee,
 with  the  Chairman  and  two  other
 Members,  to  look  into  such  agree-
 ments.  Whenever  any  hon.  Minister
 feels  that  an  agreement,  in  the  inte-
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 rests  of  the  public  and  in  the  inte-
 rests  of  the  Government,  should  not
 be  disclosed  here,  in  the  first  inst-
 ance  I  will  ask  the  sub-committee
 to  look  into  it  and  then  bring  it
 before  the  House  if  it  is  satisfied.

 Shri  K.  D.  Malaviya:  You,  Sir,
 might  take  any  decision  that  you  like,
 but  may  I  request  that  I  might  have
 a  talk  with  you  before  you  finalise
 it?  i

 Mr.  Speaker:  Yes.  If  any  hon.
 Members  have  got  any  authoritative
 information  with  respect  to  what  is
 happening  to  similar  things  in  for-
 eign  countries,  I  shall  be  happy  to
 get  it  and  look  jnto  it.  These  agree-
 ments  are  not  special  only  to  this
 country.  In  other  countries  also,
 there  are  similar  agreements.  We
 would  like  to  know  what  is  the  juris-
 diction  of  Parliaments  there  in  re-
 gard  to  these  agreements.

 Shri  Morarka:  In  this  vary  coun-
 try,  there  are  other  agreements  en-
 tered  into  by  other  Ministries  and
 they  are  placeq  on  the  Table  here?
 (Interruption).

 Mr.  Speaker:  No  Minister  has  said
 he  is  not  prepared  to  place  the  agree-
 ments  here.

 Shri  Sinhasan  Singh  (Gorakhpur):
 The  reason  that  the  hon.  Minister  has
 given  for  his  inability  to  place  a  copy
 of  the  agreement  on  the  Table  of  the
 House  is  not  convincing.  Probably
 the  agreement  may  be  in  the  inte-
 rests  of  the  company  and  not  in  the
 interests  of  the  country.  The  hon
 Minister  said  that  in  that  case  the
 other  parties  may  take  advantage
 of  the  agreement.  It  may  be  that
 that  particular  agreement  is  going
 against  the  particular  company  and
 not  against  the  Government.  If  so,
 if  other  parties  are  going  to  take  ad-
 vantage  of  it,  it  means  that  the  agree-
 ment  is  to  the  advantage  of  the  com-
 pany  and  not  of  the  country.

 Mr.  Speaker:  We  will  assume  one
 case  is  there  out  of  a  hundred,  where
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 it  may  not  be  in  the  interests  of  the
 country.  But,  all  the  same,  the
 Minister  would  not  like  to  expose
 himself.  That  is  what  he  means.  Is
 the  House  to  keep  quiet  then?

 Shri  T.  B.  Vittal  Rao:  How  can  he
 be  a  Minister  in  that  case?

 Mr.  Speaker:  I  am  arguing  in  the
 hon.  Member’s  favour.  Why  is  he
 quarrelling?  There  may  be  just  one
 case  where  the  Minister  might  like
 to  keep  it  away  from  the  House.  But
 the  House  is  interested  in  seeing  that
 these  are  exposed.  These  are  mat-
 ters  which  will  have  to  be  considered
 seriously.  I  shall  look  into  this  mat-
 ter.  I  am  not  giving  my  decision  one
 way  or  the  other.  Let  me  go  through
 this  and  then  find  out  what  to  do,
 because  whatever  decision  we  take
 now  will  be  applicable  for  all  time.
 It  is  an  important  matter.  I  would
 like  to  reserve  my  judgment  in  this
 matter.  I  will  talk  to  the  hon.  Minis-
 ter.

 2.i8  hrs.

 ADDITIONAL  DUTIES  OF  EXCISH
 (GOODS  OF  SPECIAL  IMPORT-
 ANCE)  AMENDMENT  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  considera-
 tion  of  the  following  motion  moved
 by  Shri  Morarji  Desai  on  the  9th
 March,  1962,  namely:—

 “That  the  Bill  further  to  amend
 the  Additional  Duties  of  Excise
 (Goods  of  Special  importance)

 Act,  1957,  be  taken  into  consi-
 deration.”

 I  want  to  submit  to  hon.  Members
 of  the  House  that  I  went  out  of  the
 way  yesterday  to  adjourn  the  House
 earlier,  though  we  had  five  more
 minutes  to  go,  ang  the  hon.  Minister
 coulg  have  legitimately  got  up  and
 said:  “Let  me  finish  this  today.”
 This  is  a  Bill  of  far-reaching  import-
 ance  for  five  years.  Whatever  is  dis-
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 [Mr.  Speaker}
 tributeq  is  an  important  thing.  This
 is  an  important  matter.  Three  hours were  provided  for  this  Bill  for  the
 Purpose  of  discussion.  There  were
 very  few  Members.  I  do  not  know
 whether  we  spent  enough  time  on  the
 Bill.  Perhaps  the  House  spent  hardly three  minutes  or  so  on  it.

 Shri  Braj  Raj  Singh  (Firozabad): I  hag  submitted  much  earlier  that
 these  Bills  shoulg  be  taken  only  by the  next  Parliament  and  not  by  this
 Parliament.

 Mr.  Speaker:  The  hon.  Member
 will  not  be  here  then.

 Shri  Braj  Raj  Singh:  Whether  I
 am  here  or  not,  I  wanted  these  Bills
 to  be  discusseq  by  the  next  Parlia-

 ment.

 Mr.  Speaker:  The  hon.  Minister
 was  anxious  to  hear  the  hon.  Mem-
 ber.  There  is  no  meaning  in  saying
 that  it  should  go  on  Why  are  the
 hon.  Members  not  prepared?  Anyone
 of  the  Members  coulg  have  taken  in-
 terest  in  this.  I  am  really  surprised.
 These  are  all  important  matters.
 There  is  no  good  making  distribu-
 tion  of  excise,  if  all  are  not  interest-
 ed.  There  was  not  even  quorum
 yesterday.  Anyhow,  if  any  hon.
 Member  wants  to  speak,  he  may
 speak  now.

 Shri  Warior  (Trichur):  Yesterday,
 it  so  happened  that  these  Bills  came
 in  all  of  a  sudden.  We  are  in  the
 fag  end  of  this  Parliament.  There
 was  not  sufficient  attendance  here.
 That  is  why  some  of  us,  although
 prepared,  did  not  expect  that  the  Bill
 would  come  yesterday  itself.  We
 were  prepared  for  it  only  today  real-
 ly.  Anyhow.  these  are  very  import-
 ant  matters,  especially  when  these
 have  come  ag  a  result  of  the  report
 and  recommendations  of  the  Finance
 Commission.  As  far  as  these  ad-
 ditional  duties  of  excise  on  goods  of
 special  importance  are  concerned,  the
 Finance  Commission  has  done  a  very
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 good  job.  I  am  glad  that  they  have.
 considered  several  matters  so  far  as these  taxes  are  concerned,  but  at  the
 same  time,  I  am  constrained  to  say that  the  thirg  Finance  Commission
 had  skipped  over  certain  very  im-
 Portant  and  crucial  points’  I  do  not know  whether  the  States  will  be  com-
 Pletely  satisfieg  by  these  recommen-
 dations.

 In  page  26,  para  52,  the  Commis-
 sion  says:

 “The  States  urged  that  the
 guaranteed  amounts  should  be
 revised  to  take  account  of  the  in-
 creases  in  rates  of  sales-tax  ef-
 fected  by  them  after  the  amounts
 Suaranteed  had  been  determined.
 They  also  complained  that  as  a
 result  of  the  surrender  of  sales
 tax,  they  lost  over  a  period  of
 years  and  that  they  should  be
 insulated  against  any  further
 future  losses.”

 The  secong  Commission  rejecteq  this
 on  certain  grounds.  If  the  third
 Commission  hag  gone  into  the  mat-
 ter  a  bit  more  deeply,  they  would
 have  been  convinced  that  there  was
 some  cogent  argument  in  the  de-
 mands  of  the  States.  The  States  are
 saying  that  this  additional  excise
 duty  is  in  lieu  of  sales-tax.  Sales-tax
 was  the  prerogative  of  the  States,  but
 the  Centre  has  made  inroads  into  that
 and  made  certain  items  which  came
 under  sales-tax  as  excise  items.  But
 now  when  the  taxes  are  expanding
 in  all  other  items,  these  few  items
 which  are  the  most  elastic  are  taken
 away  from  the  States  ang  brought
 into  the  fold  of  the  Centre.

 Take,  for  instance,  tobacco.  The
 consumption  of  tobacco  will  naturally
 increase  more  than  the  consumption
 of  cloth.  So  also  sugar,  and  certain
 other  items  like  that.  In  all  these
 items,  the  States  stand  to  lose,  be-
 cause  taxes  cannot  be  imposed  fur-
 ther  by  the  States.  Considering  the
 whole  economy,  this  will  affect  the
 resources  of  the  States  to  that  ex-
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 tent.  In  many  States,  there  are  re-
 venue  deficits  and  they  are  finding
 their  budgetary  positions  very
 shaky.  For  instance  though  not
 directly  connected  with  this,
 the  Finance  Commission  itself  have

 come  to  certain  conclusions  later.  In
 page  29  of  this  report  they  say  that
 having  considered  so  many  things,
 they  are  led  to  the  suggestion  which
 they  have  made  elsewhere  that  an
 independent  commission  should  be
 constituted  to  review,  amongst  other
 things,  the  financial  relations  which
 in  the  new  situation  of  planned  de-
 velopment  shoulq  subsist  between  the
 Union  and  the  States.

 The  Central  Government  has  taken
 ‘away  many  of  the  items  which  be-
 fore  the  integration  of  the  States
 ‘were  under  the  native  States.  For
 instance,  Travancore  and  Cochin
 ‘were  imposing  their  taxes  on  income.
 ‘That  has  been  taken  away.  In  the
 State  of  Cochin,  from  where  I  come,
 the  first  covenant  had  stipulated  that
 only  three  items  of  sea  customs  will
 be  taken  by  the  Centre.  But  now
 there  are  33  or  34  items  and  the
 State  is  losing  that  much  of  revenue
 from  sea  customs.  At  the  same  time,
 expenditure  is  increasing.

 The  only  few  items  of  taxes  which
 are  not  elastic  and  which  are  under
 the  control  of  the  States  are  agricul-
 tural  tax,  land  tax  and  some  other
 taxes.  So  far  as  land  tax  is  con-
 cerned,  these  plans  have  given  much
 trouble  to  the  organisation  of  the
 land  revenue  department.  Every
 mew  project  means  new  land  acquisi-
 tion.  All  these  people  have  routine
 work  also  800  there  is  no  new  staff
 employed  by  the  States  for  these
 projects.  So,  the  same  people  have
 to  do  the  new  work  which  comes  in.
 So,  either  the  plans  are  suffering  or
 the  routine  work  of  the  land  revenue
 department  is  suffering.  Because  of
 planneg  economy,  there  are  certain
 advantages,  but  at  the  same  time,
 there  are  ceretain  very  great  dis-
 advantages  for  the  States.  The  States
 have  to  meet  all  the  recurring  ex-
 -penses  after  the  project  is  complet-
 ed.  There  is  no  expandable  or  elastic
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 revenue  for  the  States  to  meet  the
 new  expenditure.  The  Finance  Com-
 mission  says  that  more  economy should  be  made  in  the  budgetary Position  of  the  States.  But  I  do  not
 know  how  economy  can  be  effected,
 because  there  is  more  of  expanding of  expenditure  rather  than  economis-
 ing  of  expenditure.  For  instance,  if
 you  look  at  the  new  Ministries,  they will  show  how  much  additional  ex-
 Penditure  will  have  to  be  incurreq  by the  States.  Developments  are  going
 on  according  to  the  demands  of  the
 People,  but  at  the  same  time,  the
 Tevenues  of  the  States  will  not  be
 sufficient  to  cover  all  the  new  ex-
 penses  which  are  coming  up.

 Mr.  Speaker:  Have  the  Kerala
 Government  written  to  the  hon.
 Minister  that  the  amount  that  is  al-
 lotted  to  them  or  the  percentage  is
 not  sufficient?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  They  have  represent-
 ed  to  the  Finance  Commission.  It  is
 mentioned  in  the  Finance  Commis-
 sion’s  report  itself  that  they  had  said
 that  the  original  sums  which  were
 guaranteed  have  not  taken  into  ac-
 count  future  losses.  The  second  Com-
 mission  went  into  that  very  carefully
 and  said  that  they  were  not  able  to
 give  any  figures  to  justify  their  com-
 plaint.  They  were  not  able  to  find
 out  any  figures.  So,  it  was  not  pos-
 sible  to  go  into  it.  What  they  had
 actually  received  when  these  items
 were  transferred  to  additional  excise,
 those  sums  were  fixed.  Whatever
 additional  amount  is  now  received,
 that  is  divided  on  the  basis  of  certain
 proportion  fixed  by  the  Finance  Com-
 mission  after  hearing  all  the  facts.
 There  will  be  some  complaint  in  one
 State  about  one  thing  and  another
 complaint  in  another  State  about
 another  matter.  It  is  difficult  to  re-
 concile  all  the  interests,  but  the
 Finance  Commission  has  done  the
 best  of  a  bad  job,  if  I  may  say  so.

 Shri  Warior:  The  second  Finance
 Commission  came  to  the  conclusion
 that  this  could  be  the  only  yardstick
 to  fix  the  quotas  of  each  State.  The
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 third  Commission  only  dittoed  that;
 it  did  not  go  into  the  matter.  After
 five  years  a  review  should  have  been
 made.  Then  the  third  Commission  could
 have  known  how  much  each  State
 stands  to  lose  if  it  is  only  the  guaran-
 teed  amount  and  not  the  expanded
 amount.  The  States  cannot  cope  up
 with  their  demands  and  that  is  why
 they  are  bringing  this  forward.  This
 is  a  very  intricate  problem.  We  under-
 stand  that.  But  the  consumption  is
 increasing.  If  it  is  only  the  guaran-
 teed  amount,  that  will  be  much  less
 than  wfiat  is  actually  the  due  share  of
 the  State,  after  a  new  assessment  is
 made  of  the  consumption.  The  Fin-
 ance  Commission’s  figure  of  consump-
 tion  cannot  be  taken  as  the  criterion.
 How  can  that  be?  Consumption  alone
 ts  the  criterion  for  sales-tax,  because
 only  when  sale  is  effected,  the  tax  is
 given  and  the  sale  is  effected  for  con-
 sumption.  We  plead  that  the  Finance
 Commission  should  have  gone  into
 the  problem  with  greater  thorough-
 mess  than  the  second  Commission.
 They  say:

 ‘The  Second  Commission  had
 rejected  the  suggestion  that  not
 only  the  revenues  currently  deriv-
 ed,  but  prospective  revenues
 should  also  be  taken  into  account
 indetermining  the  guaranteed
 amount.”

 Because  the  second  Commission  dis-
 missed  the  suggestion,  must  the  third
 Commission  also  dismiss  it?  It  is  very
 easy  to  dismiss  the  suggestion,  but
 what  about  the  States?

 I  know  for  certain  that  from  at  least
 one  State,  that  is  the  Kerala  State,
 Government  has  represented  that  they
 must  be  taken  into  account  as  other-
 wise  it  will  always  be  a  fixed  amount.
 There  wag  an  instance.  I  quoted
 earlier  the  Sea  Customs  Coventant  in
 the  Cochin  State.  At  that  time  they
 said  that  a  percentage  will  be  worked
 out.  But  after  three  years  when  they
 found  that  the  amount  was  increasing
 iby  leaps  and  bounds,  they  said  that
 the  amount  will  be  a  fixeq  amount,  an
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 arbitrary  amount  and  it  will  not  be
 fixed  on  the  basis  of  any  percentage,
 because  the  incomes  were  going  up
 and  the  Central  Government  wanted
 to  appropriate  the  entire  amount  giv-
 ing  only  a  paltry  sum  from  that  to  the
 State,  That  has  already  occurred.
 On  the  last  occasion  when  the  Second
 Finance  Commission  investigated  into
 all  these  things,  I  know  that  the
 Kerala  Government  had  _  submitted
 their  own  memorandum  to  the  Com-
 mission  in  which  they  stated  all  these
 things.  But  the  Second  Finance  Com-
 mission  did  not  take  the  matter  in  all
 its  importance  ang  said  that  ‘this
 cannot  be  revised  at  present’.  We  ex-
 pected  that  at  least  the  Third  Com-
 mission  would  go  into  this  matter  and
 revise  the  old  principle  enunciated  in
 the  report  of  the  Secong  Finance
 Commission  would  go  into  this  matter
 and  revise  the  old  principle  enunciated
 in  the  report  of  the  Second  Finance
 Commission,  But  that  has  not  been
 done,  Easily  they  have  skipped  over
 the  whole  problem  ang  they  have
 said  that  is  is  impossible  to  go  into
 that  matter.  They  also  dismissed  the
 suggestion,  in  a  way,  to  make  an
 ed  and  refix  the  amounts  guaranteed.
 So  it  was  only  a  dittoing  of  the
 assessment  of  the  possible  loss  sustain-
 recommendation  made  by  the  Second
 Finance  Commission.

 Then,  because  of  our  Plans,  be-
 cause  of  the  new  development  works
 that  are  going  on,  the  entire  tax
 structure,  the  entire  fiscal  structure
 has  undergone  a  very  raidical  change.
 The  Centre  is  appropriating  more  and
 more  powers  into  its  own  hands,  so
 that  even  this  Commission  inter  alia
 eays  that  it  apprehends  that  the  auto-
 nomy  of  the  State  will  be  more
 and  more  appropriated  by  the
 Centre  and  the  States  will  be
 left  more  or  less  as  mere
 municipalities.  They  have  no  more
 fiscal  powers  other  than  collecting  a
 few  taxes  here  and  there,  but  the
 entire  responsibility  for  implement-
 ing  the  developmental  plans  and  _  the
 financial  implications  involved  therein
 is  on  the  States.  The  Centre  is  doling
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 out  money,  no  doubt.  But  who  is
 responsible  for  the  major  part  of  the
 plans?  Except  perhaps  the  big  indust-
 rial  undertakings,  big  irrigational
 undertakings  or  hydel  undertakings,
 all  other  things  are  to  be  implement-
 ed  by  the  States,  They  have  not  got
 sufficient  staff.  They  cannot  increase
 their  establishment  charges.  They  have
 no  provision  for  new  items.  Their
 ‘budgetary  position  is  also  shaky  be-
 cause  of  what  I  have  already  stated.
 I  would,  therefore,  suggest  that  the
 recommendation  of  this  Finance  Com-
 mission  at  least  should  be  accepted  by
 the  Government  and  an  independent
 commission  should  be  constituted  to
 review,  amongst  other  things,  the
 financia]  relations  which  in  the  new
 situation  of  planned  development
 should  subsist  between  the  Union  and
 the  States.  This  is  the  crucial  point
 I  wish  to  touch  upon.

 Sir,  that  is  all  I  have  to  say,  Any-
 how,  I  support  tht  Bill  because  at
 least  some  money  will  go  to  the  States.

 Mr,  Speaker:  Why  did  not  they  do
 so  themselves?

 Shri  Warior:  They  gave  the  argu-
 ment  that  their  terms  of  reference  did
 mot  include  this,  There  was  no  time
 for  them  to  go  into  this  matter,  They
 put  forward  so  many  other  arguments.

 Shri  Balraj  Madhok  (New  Delhi):
 Mr.  Speaker,  Sir,  the  distribution  of
 financial  resources  between  the  States
 and  the  Union  is  a  matter  of  great
 importance  in  a  country  which  has
 taken  up  new  Plans  and  also  for  the
 common  people  who  are  being  over-
 burdened  with  taxes.  The  old  tra-
 ditional  resources  of  the  country  like
 land  revenue  have  become  rigid.  There
 is  not  much  scope  for  growth  in  them.
 Therefore,  both  the  States  and  the
 Centre  have  to  depend  more  and  more
 on  such  sources  as  income-tax,  import
 and  export  duties,  sales  tax,  excise
 duties  ete.  That  is  why  these  duties
 ere  on  the  increase.  At  the  time  of
 independence  our  total  income  from
 excise  duties  was  nearly  Rs.  50  crores.
 It  has  now  gone  up  to  Rs.  450  crores.
 The  burden  of  excise  duties  falls
 directly  on  the  consumer  because  ulti-
 mately  he  has  to  pay  for  it.
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 Over  and  above  these  excise  duties,
 during  the  last  war  some  States  took
 recourse  to  imposing  sales  tax.  At  that
 time  there  was  great  opposition  to
 this  tax.  Then  it  was  suggested  that  it
 was  purely  a  temporary  measure  and
 ag  5007  as  the  war  was  over  the  sales
 tax  will  be  withdrawn.  It  has  not
 been  withdrawn.  Not  only  that,  it
 has  now  become  a  permanent  of  fea-
 ture  of  the  tax  structure  of  the
 country.  Even  when  sales  tax  was
 imposed,  apart  from  the  money  it
 brought  to  the  exchequer,  it  was  found
 that  it  createq  many  other  difficulties
 which  were  not  perhaps  foreseen.  One
 was  that  the  traders—of  course,  the
 burden  of  tax  has  to  be  shifted  to  the
 consumer  in  all  cases—were  put  to  a
 lot  of  harassment  because  they  had  to
 maintain  accounts  for  which  they
 were  not  prepared.  Many  had  no
 proper  establishment  for  this  purpose.
 It  was  also  found  that  there  was  large-
 scale  tax  evasion.  That  is  why  the
 demand  began  to  rise  both  from  the
 tradtrs  as  well  as  the  consumers  that
 i¢  the  authorities  could  not  completely
 abolish  sales  tax  it  should  better  be
 replaced  by  excise  duties  at  the  source.
 It  was  to  meet  that  persistent  demand
 that  in  respect  of  certain  important
 items  like  tobacco  and  sugar  sales  tax
 was  removed  and  it  was  replaced  by
 excise  duties  at  the  source.  It  was
 also  decided  that  out  of  the  additional
 excise  duties  on  these  commodities  the
 States  who  would  be  deprived  of  their
 share  of  sales  tax  would  get  some
 thing.  This  Bill  mainly  is  meant  to
 implement  the  recommendation  of  the
 Finance  Commission  as  to  what  will
 be  the  share  of  different  States  out  of
 the  additional  excise  duties  which  will
 accrue  from  these  commodities  in  place
 of  sales  tax.

 Here  certain  sums  have  been  fixed.
 But  I  feel  that  this  is  one  source  of
 income  which  is  flexible,  which  is
 bound  to  grow.  And  as  things  are,
 many  of  the  States  are  feeling  the
 pinch  of  economic  growth  very  much.
 They  need  more  resources,  Therefore,
 instead  of  fixing  the  amounts  for  five
 years,  there  should  be  some  provision,
 some  machinery  to  see  that  as  the
 income  comes  every  year  it  should  be
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 distributed,  and  there  should
 be  no  rigidity  about  it.  ‘here  may  be
 certain  States  which  give  more  sales
 tax  than  others,  and  we_  should
 see  that  a  State  gets  an  amount
 almost  equal  to  the  sales  tax
 which  that  State  might  have  got  if  it
 had  not  been  replaced  by  additional
 excise  duties  so  that  the  State’s  ex-
 chequer  does  not  suffer.

 But  I  want  to  bring  to  the  Notice  of
 this  House  one  point  which  is  more
 important  to  my  mind.  At  present  on
 certain  commodities  sales  tax  has
 been  replaced  by  excise  duties  and  on
 certain  other  commodities  sales  tax
 still  continues.  Here  in  Delhi,  for
 example,  there  is  sales  tax  on  utensils
 made  of  copper  or  brass.  There  is
 sales  tax  on  many  things  made  out  of
 maida  or  flour,  The  shopkeepers  and
 traders  who  deal  in  these  commodities
 have  to  maintain  all  kinds  of  accounts.
 Many  of  them  are  not  able  to  maintain
 such  accounts.  There  is  a  persistent
 demand  from  the  traders  that  just  as
 in  the  case  of  certain  goods  the  sales
 tax  has  been  replaced  by  additional
 excise  duties  at  source,  in  respect  of
 other  things  also  on  which  sales  tax
 is  being  still  charged  it  may  be
 replaced  by  excise  duties.

 This  is  important  for  three  reasons.
 One  is  because  of  the  harassment  that
 is  caused  to  the  traders.  Secondly,
 there  is  a  large  amount  of  tax  evasion.
 In  this  connection  I  would  like  the
 Finance  Minister  to  make  a  survey,  to
 conduct  a  research  in  respect  of  any
 particular  trade,  and  see  how  much
 sales  tax  actually  goes  to  the
 exchequer  ang  how  much  of  it  is
 evaded.  The  shopkeepers  or  traders
 are  harassed.  The  sales  tax  inspectors
 and  other  officials  make  hay  and  the
 exchequer  does  not  get  much,  There-
 fore,  to  avoid  this  tax  evasion,  to  save
 the  petty  trader  from  harassment  and
 also  to  make  the  whole  structure
 rather  fool-proof—it  cannot  be  made
 completely  fool—proof,  but  at  least
 we  can  minimise  the  possibilities  of
 eorruption—it  is  very  important  that
 fale;  tax  on  other  commodities  also
 should  be  replaced  by  excise  duties  at
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 source.  If  the  Centre  can  collect
 excise  duties  on  these  particular  goods
 like  sugar  and  tobacco,  it  can  collect
 additional  excise  duties  on  other  goods
 also.  Then  that  can  be  distributed  to
 the  States.  That  will  save  the  States
 from  the  both  ration  of  collecting  it
 and  will  bring  much  relief  to  the
 traders,  not  only  here  but  all  over  the
 country.  The  Uuion  Territory  of
 Delhi  is  mainly  a  distributing  centre
 and  here  this  problem  is  becoming
 very  acute.  There  is  a_  persistent
 demand  from  all  traders  in  Delhi  that
 the  sales  tax  should  be  replaced  by
 excise  duty  of  some  kind  and  steps
 should  be  taken  for  its  distribution.
 While  I  support  this  Bill,  I  will  appeal
 to  the  Finance  Minister  to  take  into
 consideration  the  suggestion  to  replace
 the  sales  tax  on  other  commodities  by
 excise  duties.  i

 Shri  Warior:  Before  the  hon.
 Minister  replies,  I  wish  to  refer  to  the
 Report  of  the  Finance  Commission,
 page  30,  para  26,  where  there  is
 reference  to  the  Centre  making  in
 roads  into  the  autonomy  of  the  States
 The  Report  says:

 ‘While  we  appreciate  that  in  a
 planned  economy  a  measure  of
 centralisation  and  even  regimen-
 tation  is  inescapable,  it  is  no  less
 necessary  that  States  should  not
 feel  that  their  autonomy  is  being
 unduly  frustrated.  There  seems
 to  be  a  strong  feeling  in  the  States
 that  the  restrictions  and  condi-
 tions  which  are  attached  to  the
 grants  which  they  receive  for
 Plan  purposes,  tie  their  hands
 unduly  and  deprive  them  of  ne-
 cessary  flexibility  and  room  for
 adjustment.”

 We  must  always  bear  this  in  mind

 Shri  Morarji  Desai:  I  just  now  heard
 two  suggestions  which  were  contra-
 dictory  from  the  hon.  Member,  Shri
 Madhok.  On  the  one  hand,  he  said
 that  when  sales  tax  is  converted  into
 additional  excise  duty  the  States  lose
 their  flexible  source  of  revenue,
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 Shri  Balraj  Madhok:  I  did  not
 mean  that.

 Shri  Morarji  Desai:  He  said  that
 more  items  should  be  brought  under
 the  excise  duty.

 Shri  Balraj  Madhok:  I  stand  for
 replacement  of  sales  tax  by  excise
 duty.

 Shri  Morarji  Desai:  Then  the  other
 thing  is  not  proper.

 I  have  carefully  considered  what  the
 two  hon.  Members  have  stated.  But
 I  must  say  that  what  they  have  stated
 was  also  considered  by  the
 Finance  Commission  and  they  have,
 after  very  careful  consideration,
 made  the  recommendations  to  the  best
 of  their  capacity,  We  must  express
 our  thanks  to  them  for  doing  a  very
 good  job  of  a  bad  business.  When  I
 said  they  made  the  best  of  bad  busi-
 ness,  I  did  not  mean  it  was  a_  bad
 business  I  mean  it  was  difficult  busi-
 ness.  In  that  sense,  I  called  it  bad,
 and  not  in  any  other  sense.

 It  is  not  true  that  there  is  centrali-
 sation  and  more  and  more  powers  are
 being  taken  by  the  Central  Govern-
 ment.  I  do  not  see  where  that  is
 done.  Some  items  of  sales  tax  were
 converted  into  additional  excise  items
 with  the  consent  of  the  States  and  not
 suo  motu  by  the  Government  of  India.
 It  is  with  the  consent  of  the  States
 that  this  was  done.  First  we  took  up
 three  items  and  then  the  number  of
 items  was  increased,  Then,  when
 another  demand  was  made  by  traders,
 supported  by  others,  that  more  and
 more  items  should  be  removed  from
 sales  tax  and  included  in  the  addi-
 tional  excise  duty  item,  the  States  did
 not  agree  and,  therefore,  we  did  not
 takg  any  steps  to  do  so;  and  we  can-
 not  do  so  unless  the  States  agree.

 Shri  Balraj  Madhok:  ‘You  can  do
 that  at  least  in  the  case  of  Union
 Territories.

 Shri  Morarji  Desai:  We  cannot  do  it
 only  for  Union  Territories;  it  is  not
 possible.  We  cannot  convert  it  for
 Union  Territory  into  additional  excise
 duty  and  ledve  it  as  saley  tax  in  the
 3964  (Ai)  LSD—4.
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 rest  of  the  States.  How  can  it  be
 done?  Because,  it  will  be  recovered
 all  over  the  country  either  as_  sales
 tax  or  additional  excise  duty.  Hew
 can  it  be  recovered  only  in  the  Union
 Territories  or  in  one  State  as  addit-
 ional  excise  duty  and  as  sales  tax  in
 the  other  States?  It  is  not  possible
 at  all.  It  is  possible  only  if  all  the
 States  agree  that  those  items  may  be
 removed  from  sales  tax  and  added  to
 the  additional  excise  duty  items.
 Otherwise,  it  cannot  be  done.  Last
 year  I  set  up  a  committee  of  some  of
 the  States  to  go  into  this  question  but
 they  ultimately  came  to  the  econclus-
 ion  that  they  would  not  agree,  be-
 cause  there  were  conflicting  demands.
 Some  States  say  that  this  should  be
 distributed  only  on  population  basis;
 other  States  say  that  this  should  be
 distributed  on  consumption  basis.  It
 is  not  possible  ‘to  reconcile  these  two
 conflicting  demands,  and  unless  they
 agree  it  is  not  possible  for  us  to  go
 into  the  question  of  imposirig  addit-
 ional  excise  duty  in  place  of  the  sales
 tax.

 The  argument  that  some  of  the
 States  have  lost  in  the  bargain  is  not
 quite  correct.  We  have  guaranteed  to
 them  whatever  they  were  getting  be-
 fore  we  levied  this  additional  excise
 duty.  It  will  be  seen  frorn  the  figures
 that  the  States  are  getting  as  addit-
 ional  excise  duties  much  more  than
 what  they  were  petting  earlier  as
 sales  tax.  The  figures  are;  I958-59
 Rs,  6°2  crores;  1939-60  Rs.  28°32
 crores:  1960-61  Rs.  38°60  crores  and
 1961-62,  Rs.  41-98  crores.  So,  it  is  in-
 creasing  every  year.  As  a  result  of
 these  items  being  turned  jnto  addit-
 ional  excise  duties,  there  has  been  a
 larger  receint  of  revenues  to  the
 States  from  these  items.  This  would
 not  have  been  the  case  if  they  had
 been  merely  sales  tax  items,  because
 here  there  is  no  scope’  for  evasion.
 But  if  fhe  States  do  not  agree  to  other
 items  being  included  in  the  list  of  ad-
 ditional  excise  duties,  what  can  I  do?
 T  cannot  ¢o  and  impose  on  them  some-
 thing  which  I  cannot  do  under  the
 Constitution:  and  T  do  not  want  to  do
 so  even  if  I  could  do  so  under  the
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 Constitution,  if  they  do  not  agree  to
 it.

 There  is  no  question  of  depriving
 any  States  of  any  of  its  legitimate
 dues.  As  a  matter  of  fact.  the  whole
 sum  recovered  in  the  form  of  ad-
 ditional  excise  duties  is  distributed  to
 all  the  States.  and  the  distribution  is
 regulated  by  the  Finance  Commission.
 First  of  all,  there  is  the  guarantee
 that  has  been  given  to  the  States  that
 they  will  get  not  less  than  what  they
 were  getting  before.  Then,  what  is
 remaining  is  distributed  as  recom-
 mended  by  the  Finance  Commission.
 The  Third  Finance  Commission  has
 laid  down  the  method  as  follows:

 “We  consider  that  in  view  of  the
 fact  that  this  additional  Jevv  is  in
 lieu  of  sales  tax  it  would  be
 eauitable  to  distribute  the  excise
 collections  partly  on  the  basis  of
 the  percentage  increase  of  col-
 lection  of  sales  tax  in  each  State
 since  the  vear  1957-58  when  the
 additional  excise  duties  were  im-
 posed  and  partly  on  the  tasis  of
 population”.

 That  is  how  thev  have  fixed  the  pat-
 tern  of  distribution  of.  the  additional
 amounts  after  the  guaranteed  sims
 have  been  distributed.  Therefore.
 the  possible  increase  in  revenue  in
 future  has  been  taken  into  account  in
 this  distribution.  and  I  do  not  think
 the  States  would  fare  better  if  these
 items  remained  in  the  sales  tax  and
 if  they  had  not  been  tirned  into  items
 of  additional  excise  dutv.  As  a  matter
 of  fact.  thev  get  better  revenues  bv
 this  system  than  by  the  other  svstem.

 It  is  also  not  true  to  sav  that  the
 States  are  losine  their  autonomv.  The
 Government  of  India  do  not  interfere
 with  them  at  all  in  any  way.  But
 when  erants  are  made  or  loans  are
 given  bv  the  Government  of  India
 according  to  the  Plan.  which  कीलिराद  are
 fixed  in  consultation  with  fhe  Statas
 and  with  their  consent.  then  it  be-
 comes  the  dutv  of  the  Government  of
 .India  to  see  that  those  plans  are  car-
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 ried  out  as  they  are  planned.  “Yet,
 we  are  bringing  in  more  and  more
 flexibility  in  the  implementation  of
 the  Plan.  If  under  the  same  head
 they  want  to  make  any  changes,  they
 are  allowed  to  do  so.  If  they  want  tu
 change  from  one  head  _  to  another.
 then  there  is  consultation  and  after
 consultation  if  it  is  found  satisfactory,
 it  is  aiso  allowed.  We  trv  to  see  that
 there  is  more  and  more  flexibility  and
 room  for  adjustment  in  this  matter.
 We  have  even  changed  the  rules  mak-
 ing  them  more  ftiexible.  The  com-
 plaints  which  were  there  before  would
 not  hold  true  today.  But  if  autonomy
 means  that  the  Government  of  India
 should  give  away  the  morey  and  there
 shou'd  be  no  supervision  on  it  it
 would  not  be  planning  at  all.  if
 planning  is  to  be  properly  done  and
 implemented.  both  have  to  work  in
 co-operation.  That  is  what  we  are
 seeking  to  do.

 I  have  never  held  that  the  amount
 that  is  recovered  by  the  Central  Gov-
 ernment  from  taxes  beiongs  to  the
 Central  Government  and  the  States
 have  no  share  or  interest  in  it.  Asa
 matter  of  fact,  it  belongs  to  the  whole
 country  and  both  the  States  and_  the
 Centre  are  equal  partners  in  it.  This
 has  got  to  be  divided  properly  accord-
 ing  to  the  requirements  of  different
 States.  That  is  what  is  being  done.
 That  is  why  more  grants  are  made  tc
 some  States  which  are  in  need  of  more
 grants  and  less  grants  are  made  to
 States  which  have  better  revenues.
 This  is  how  the  Finance  Commission
 also  makes  its  recommendations.  All
 this  is  taken  into  account  by  the
 Central  Government  when  the  Finance
 Commission’s  recommendations  are  r2-
 ceived.  Therefore  there  is  no  ques-
 tion  that  in  this  particular  Bil)  there
 can  be  any  improvement  made.  A<  a
 matter  of  fact  the  additiona!  duties
 of  excise  are  all  distributed  to  the
 States  and  no  कमाएँ,  of  it  is  kept  by
 the  Central  Government.

 As  it  was  said.  if  the  percentage  of
 Union  duties  of  excise  which  are  now
 shared  between  the  States  and  the
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 Centre  was  reduced  from  40  by  the
 Second  Finance  Commission  which
 was  reduced  by  the  Third  Finance
 Commission  to  20  per  cent,  it  was  be-
 cause  formerly  there  were  only  three
 items  which  were  shared  between  the
 Government  of  India  and  the  States.
 In  the  Second  Commission’s  Report
 the  items  were  raised  to  eight  and  in
 the  Report  of  the  Third  Commission
 the  items  have  been  raised  to  35.  <As
 a  matter  of  fact,  therefore,  Rs.  34
 crores  of  revenue  have  been  given  in
 addition  to  the  States  as  a  result  of
 the  additional  items  and  there  is  no
 contraction  of  the  amounts  which  are
 received  by  the  States.  Thev  receive
 More  and  More  amounts  and  more  and
 more  revenues  will  be  received  under
 these  excise  duties  as  future  years
 come.  They  will  be  earnins  more  and
 more  share  from  these  additional  re-
 ceipts  of  revenue  in  future.  There-
 fore  they  are  becoming  shares  in  the
 expandible  items  of  revenue  in  this
 manner.  That  is  why  J  believe  that
 the  Finance  Commission  has  increased
 the  items  from  8  to  35.  All  items
 which  are  there  in  960-6l  have  been
 included  for  distribution.  That  is
 what  the  Finance  Commission  has
 done.  Therefore  there  can  b>  no  scope
 for  the  argument  that  a  fair  deal  has
 not  been  made.  As  a  matter  of  fact,  I
 would  say  that  a  very  fair  deal  has
 been  made  by  the  Finance  Commission
 in  its  recommendations  which  are  be-
 fore  us  and  which  are  for  implemen-
 tation  through  this  Bill  in  the  matter
 of  additional  items  of  excise.

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Additional  Duties  of  Excise
 (Goods  of  Special  Importance)
 Act,  ‘1957,  be  taken  into  consider-
 ation”.

 The  motion  was  adopted.
 Mr.  Speaker:  There  are  vo  amenc-

 ments  to  the  clauses.  Therefore  I  wilt
 put  all  the  clauses  together  *०  the  vote
 of  the  House.

 Demands  for  52
 Supplementary  Grants

 (Railways)
 The  question  is:

 “That  clauses  2,  3,  4  and  I,  the
 Enacting  Formula  and  the  Long
 Title  stand  part  of  the  Bill.”

 Th2  motion  was  adopted.
 Clauses  2,  3,  4  and  l,  the  Enacting
 Formula  and  the  Long  Title  were

 added  to  the  Bill,
 Shri  Morarji  Desai:  Sir  7  heg  to

 move:
 “That  the  Bill  be  passed”.

 Mr.  Sp-aker:  The  questior  is:
 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 12555,  hrs.
 *DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (RAILWAYS),  96l-62

 Mr.  Speaker:  The  House  will  now
 take  up  Demands  for  Supplementary
 Grants  (Railways).

 Demanp  No.  3—PAYMENTs  TO  WORKED
 Lines  AND  OTHERS

 Mr,  Speaker:  Motion  movcd:

 “That  a  supplementary  sum  rot
 exceedings  Rs.  5.56,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  ir  course
 of  payment  during  the  yess  end-
 ing  the  38  day  of  March  1962,  in
 respect  of  ‘Payments  to  worked
 lines  and  others’.

 Deman  ०  No.  3-—Open  LINE  Works
 (REVENUE)—LABOUR  WELFARE

 Mr.  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  36,56.000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  i::  course
 of  payment  during  the  year  ending

 *Moved  with  the  recommendation  of  the  President.
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 the  3lst  day  cf  March,  1962,  in
 respect  of  ‘Open  Line  Works
 (Revenue)—Labour  Welfare’.”

 These  Demands  are  now  before  the
 House.  There  are  no  cut  motions.

 The  Depaty  Minister  of  Railways
 (Shri  V.  Ramaswamy):  Sir,  in
 submitting  these  Supplementary  De-
 mands  for  Grants  for  1961-62,  for  the
 consideration  of  the  House,  I  may  say
 by  way  of  introduction  that  tne  Sup-
 plementary  Demands,  as  initially  fram
 ed,  comprise  of  nine  Demands  of
 which  six  were  for  informat‘on  only  as
 charged  expenditure.  Based  on  the
 latest  information  trom  the  railways
 in  regard  to  the  progress  of  worl::
 and  the  pace  of  expenditure  it  has
 been  decided  to  withdraw  fully  the
 voted  portion  of  the  Supr’ementary
 Demands  under  Demand  No.  6—Onven
 Line  Works—Additions,  retaining  the
 charged  portion  thereof.  The  Suv-
 plementary  Demand  under  Demana
 No.  6  was  to  cover  likely  additional
 expenditure  in  an  effort  to  secure
 more  materiale  and  thus  speed  up  the
 execution  of  planned  works.  On  the
 basis  of  the  latest  information  collect-
 ed  from  the  railways  jt  transvires  that
 the  earlier  exnectations  w:ll  =  nar
 materialise  due  to  the  difficult  supply
 position  of  important  materia!s  whicn
 has  resulted  in  the  withdrawazl  of  the
 Supvvlementary  jemand  uvder  tre
 voted  portion  of  this  Demand.  In  the
 result  the  increased  provision  asked
 for  under  the  voted  demands  is  for
 relatively  small  amounts  under  De-
 mand  No.  3—Pavments  to  worked
 Tines  and  under  Demand  No.  23—
 Open  Line  Works  (Revenne)—Labour
 Welfare.  The  balance  of  the  Supple-
 mentary  Demands  relate  only  to
 eharged  expenditure  mainly  due  tc
 the  post  budgetary  decision  to  treat
 payments  resulting  by  awards  by  arbi-
 trators  in  addition  to  those  resulting
 from:  court  decrees  as  items  of  charg-
 ed  expenditure.  These  have  been  i-
 cluded  merelv  for  the  information  ०१
 Parliament.

 MARCH  20,  962  for  Grants  Supple-  7754
 mentary  (Railways)

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Mr.  Speaker.  Sir.  [  would  like  to
 make  a  few  commenis  on  the  Supple-
 mentary  Demands  for  Grants  for  Rail-
 ways  for  1961-62.  First  I  take  up
 Demand  No.  3  where,  the  hon.  Deputy
 Minister  of  Railways  has  said.  the
 sum  askeq  for  by  way  of  Supple-
 mentary  Grants  is  a  very  sma}
 amount.  The  total  sui  asked  for
 comes  to  about  Rs.  5,56,000.  This
 has  to  be  paid  to  certain  branch  lines
 which  are  worked  by  the  Railways
 and  some  of  wnich  are  werked  by  the
 companies  themselves  because  of  cer-
 tain  guarantees  3iven  to  these  com-
 panies,  namely,  ‘hat  :f  they  vere  to
 incur  a  certain  loss  that  would  he
 made  good  by  the  Government  of
 India.  I  would  पजा,  for  the  serious
 reconsideration  of  the  Railway  Board
 ang  the  hon.  Minister  tu  how  long
 you  are  going  to  allow  these  railway
 lines  to  be  worked.  Of  course,  some
 railwary  lines  are  not  of  the  standard
 maintained  by  the  Tndian  Razlways
 all  over  India,  but  all  the  same  I  fee:
 that  these  branch  lines  also  should  be
 taken  over  by  the  Hailway  Board
 instead  of  giving  these  subsidies  and
 rebate  and  so  fourth  because  [  feel
 that  these  railways  could  also  be  run
 a  little  more  econmrically  if  they  ate
 taken  over  as  the  administrative  ex-
 penses  will  come  ‘owr.  because  these
 will  be  managed  by  some  railway  zone
 and  so  the  administrative  charges  are
 bound  to  come  down.  Moreover,  with
 the  various  worksh.:ps  and  other  faculi-
 ties  that  are  available  to  the  Rai.-
 ways,  better  servic:  can  be  rendered
 if  they  are  taken  cover  than  when
 these  railway  lines  are  allowed  to  be
 owned  and  run  by  certa'n  comranies.
 This  question  wac  there  before  the
 Railway  Board  and  it  is  not  for  the
 first  time  that  we  are  raising  this
 question.  There  should  be  a  tinc
 limit  by  which  tir:  these  railways
 would  be  taken  ovcr.  If  they  ate  not
 useful  for  the  country  or  to  the  peorle
 who  are  living  the:c.  I  should  think
 we  should  put  a  srop  to  that  and  stup
 paying  all  these  guarantees,  rcbates
 and  so  on  and  so  fortb.  I  would  like
 the  hon.  Minister  to  declere  in  his
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 reply  a  policy  as  to  what  would  be  th.
 attitude  if  not  this  year,  two  years  or
 fivs  years  hence  or  in  the  Fourth  Plaa
 period.  This  is  of  :emz  importance  be-
 cause  of  the  amount  involved.

 3  hrs.

 Then  I  come  to  Demand  No.  43  on
 page  7  which  relates  to  Open  Line
 Works—Labour  Welfure.  The  sum
 asked  for  is  about  Rs.  36  lakhs.  This
 is  for  the  benefit  of  railway  empioyees
 like  building  of  hospitais,  dispensaries,
 reading  rooms,  rest  houses.  maternity
 and  child  welfare  centres,  cooling  av-
 rangements  in  workshops,  canteens,
 restaurants,  quarters  fo,  stuff,  provis-
 ion  and  improvement  of  sanifation,  etc.
 So  the  amount  which  is  asked  for  is
 not  for  a  particular  type  of  wora,  but
 for  all  the  works  spreag  all  over  India.
 I  would  like  in  this  connection  to
 offer  a  suggestion  to  the  Railwez
 Board  with  regard  to  the  iocation  of
 a  railway  hospital  at  Dornaxal  Junc-
 tion.  At  present  the  railway  hospital
 is  located  at  a  very  inconvenient
 place.  While  the  residential  quarters
 are  on  One  side  the  hospital  is  on  the
 other  side  of  the  line,  with  the  resuit
 that  patients  and  those  who  have  to
 go  to  the  hospital  will  have  to  cross
 the  railway  line  to  reach  the  hospital.
 The  present  building  which  is  there
 is  not  a  very  good  one.  It  is  in  a  dil-
 apidated  condition.  I,  would,  there-
 fore,  suggest  to  the  Railway  Board  ६0
 consider  the  feasibility  of  construct-
 ing  a  hospital  building  near  the  raii-
 way  quarters.  There  are  a_  large
 number  of  employees  living  at  this
 place.  So  the  need  is  there  to  locate
 this  hospital  somewhere  near  that.

 Then  I  come  to  another  aspect.  Re-
 cently  the  railways  have  set  up  a
 power  generating  plant  for  lighting  of
 the  station.  This  thermal  plant  is  not
 working  to  its  full  capacity.  There
 is  so  much  of  spare  capacity  which  is
 unutilised.  I  would  suggest  that  this
 thermal  plant  be  worked  te  its  full
 capacity  and  the  quarters  at  the
 Dornakal  station  be  electrified  and
 energy  supplied  to  them.  It  will  be  a
 good  amertity  to  the  railway  employees
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 who  are  accupying  thos2  quarters;  at
 the  same  time  the  cost  of  procuetion
 of  energy  will  come  down.

 Then  there  is  the  water-supply  posi-
 tion  at  the  Purana  station  on  ‘he
 Secunderabad-Manmad  section  of  the
 Central  Railway.  This  is  a  very  im-
 portant  junction.  Here  also  a  sarge
 number  of  railway  employess  live.  I
 have  been  constantly  represunting  to
 the  railways  to  augment  the  water
 supply  at  this  station.  I  was  informed
 a  year  or  two  ago  ‘hat  ‘vhen  the  main
 dam  across  the  river  Purna  was  con-
 structeq  the  railways  would  think  of
 taking  the  supply  from  somewhere
 near  that  reservoir.  That  werk  has
 almost  been  completed  and  tle  rail-
 ways  could  draw  their  supply  of  water
 from  thcre.  What  is  now  happening
 is  taat  often  times  goods  trains  are
 cancelled  for  want  of  water-supply  and
 sometimes  boiler  wash  out  water  is
 let  into  the  well  from  where  the
 water  is  again  supplied  not  enly  to  the
 railway  locomotives  but  also  to  the
 colony.  Therefore,  there  is  an  urgent
 need:  to  provide  this  basic  necessity  to
 the  railway  employees  at  Purna.

 Then  I  come  to  Demand  No.  ‘16~-
 Open  line  works.  I  do  not  wish  to
 refer  to  other  items,  because  they  are
 only  procedural.  I  do  not  know  why
 they  railways  have  not  followed  the
 Constitution  wherein  it  has  been  clear-
 ly  laid  down  which  are  the  items
 which  go  as  charged  and  which  as
 voted.  That  shows  that  in  the  matter
 of  accounting  the  railways  seem  to
 wake  up  after  a  very  long  time.  I  do
 not  know  why  it  has  taken  some  tweive
 years  after  the  passing  of  the  Con-
 stitution  to  adopt  a  correct  proceaure
 in  the  matter  of  allocating  expena-
 ture  as  ‘charged’  or  ‘voted’.

 Demand  No.  36  refers  to  several
 works,  but  I  wouid  only  refer  to  tne
 diesel  locomotive  works  for  which  in
 December  2967  we  passed  a  token
 grant  of  Rs.  4  lakh.  What  I  would
 like  to  impress  upon  the  non.  Mun:s-
 ter  is  that  we  must  sumehow  acceier-
 ate  the  pace  of  work  of  construction
 or  diesel  locomotives  in  cur  country.
 Already  much  time  has  been  spent.
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 (Shri  T.  8.  Vittal  Rao]
 Firstly  it  took  some  time  to  decide
 whether  the  project  siculd  be  in  the
 private  sector  or  in  the  public  sector.
 On  that  a  couple  of  years  was  wastea.
 The  location  of  .he  factory  also  toox
 some  time.  A  committze  was  ap-
 pointed  to  go  into  tne  questiun  or
 suggesting  sites  for  location.

 3.09  hrs.
 (Mr.  Deputy-SpEAKER  in  the  Chair]

 The  Railway  Board  in  their  wisdom
 have  come  to  a  decision  that  it  should
 be  located  at  Varanasi  und  it  should
 work  in  conjunction  with  the  lcco-
 motive  component  parts  workshop  at
 Varanasi,  I  have  not  seen  the  loco
 motive  component  workshops  at
 Varanasi;  but  the  progress  thxt  is  be-
 ing  made  by  this  is  rather  very  slow
 and  tardy.  I  do  not  know  why  53
 much  time  is  taken  for  that  factory  to
 go  into  full  production.  Anyway
 diesel  locomotive  construction  has  to
 be  accelerated.

 Only  the  other  day  in  reply  to  a
 question  in  the  Rajya  Sabha  it  was
 stated  that  collaboration  with  some
 American  firm  has  been  decided  upon.
 In  view  of  the  very  difficult  toreign
 exchange  position  we  should  concen-
 trate  our  attention  on  this  woikshop
 and  we  should  not  at  tie  moment  go
 in  for  diesel  locom»tives.  No  doubt
 we  are  getting  a  very  huge  loan  from
 the  World  Bank,  7nd  fur  going  in  for
 diesel  locomotives  at  tinis  stige  argu-
 ments  may  be  given  that  in  order  to
 move  the  goods  traific  tnat  is  obtaining
 in  our  country  we  cannot  but  diesel-
 ise.  But  I  would  suggest  very  ear-
 nestly  that  we  should  think  of  moving
 the  traffic  that  is  offered  by  utilising
 the  other  type  of  locomotives.  What-
 ever  we  have  got  of  diesel  locomutives
 is  enough,  and  we  must  put  a  stop
 to  going  in  for  diesel  locom:ives  at
 least  for  a  year  or  two.  In  “i2w  cf
 the  very  difficult  foreign  exchange
 position,  I  am  sure  that  with  rroper
 planning  and  with  a  little  more
 thought  in  the  ‘lirection  of  increasing
 the  operational  efficiency  of  the  rau-
 ways  with  the  present  rolling  steck  and

 with  the  rolling  stock  that  we  are
 getting  from  the  Chittaranjan  Loco-
 motives  Works  we  would  be  able  to
 get  through  for  some  years.  And  ०५
 that  time  we  will  be  in  a  position  to
 build  our  own  diesel  locomowves.

 Secondly,  if  dieselisation  is  decided
 upon,  we  will  have  t0  think  of  getting
 the  diesel  oi]  also  for  which,  again,
 foreign  exchange  has  to  be  found.  We
 are  not  in  a  position  to  find  in  our
 country  all  the  diesel  oil  that  is  re-
 quired,  and  we  are  importing  it.
 Therefore  I  would  earnestly  suggest
 two  things:  we  must  accelerate  the
 pace  of  work  at  our  diesel  loconiouve
 works  and,  secondly,  we  should  fut  a
 stop  to  the  purchase  of  diesc!  iocu-
 motives  from  the  United  States  or
 America.

 Shri  S,  M.  Banerjee  (Kanpur):  I
 shall  confine  myself  to  Demand;  Nos.
 3,  5,  6,  33  and  a  part  of  18,

 Ag  regards  Demand  No.  3  I  fully
 associate  myse’f  with  the  sent'ments
 expressed  by  my  hon.  friend  Shri  T.  B.
 Vittal  Rao  that  a  time-limit  should  de-
 finitely  be  fixeq  as  regards  payment  of
 a  ubsidy  to  the  owners  of  private
 lines.  In  the  Explanatory  Note  :t  is
 stated:

 “This  demang  relates  to  ex-
 penditure  on:

 (i)  Payments  to  owners  of  branch
 lines,  workeq  as  part  of  the
 Indian  Government  Railway
 systems,  of  their  share  of  the
 net  earnings;  and

 (ii)  Payment  of  subsidy  in  respect
 of  lines  owned  and  worked  by
 private  companies  when  their
 share  of  net  earnings  does  not
 give  the  return  guaranteed  to
 them  on  their  capital.”

 I  feel  the  time  has  come  when  de-
 finite’'y  a  time-l'mit  has  to  be  fixed  in
 this  respect,  -o  that  these  lines  may
 also  be  taken  over  by  the  Government.
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 I  know  the  mind  of  the  hon.  Minis-
 ter  and  I  am  sure  that  he  will  use  his
 00d  offices  to  see  that  a  dennite  tume-
 lim.t  is  fixed  so  that  these  lines  may
 also  come  under  the  Railway  Board
 or  the  Railway  Mini  try.  I  teel  that
 the  demand  put  forwarg  by  my  hon.
 friend  Shri  T.  B.  Vittal  Rao  shoulg  be
 listened  to  and  ag  time-limit  fixed.

 Then  I  come  to  Demand  No.  5.  This
 demand  deals  with  expenditure  on  re-
 pairs  and  maintenance  of  railway  as-
 sets  including  track,  buildings,  rolling
 stock,  ferries,  electrical  .ignal  equp-
 ment  and  installations,  macninery  et.
 On  the  question  og  repairs  and  main-
 tenance  I  fell  there  is  some  slackness
 in  the  maintenance  workshops.  I  am
 saying  thi.  from  our  experience  of  the
 daily  derailments  etc.  Not  oniy  this.
 It  is  also  g  question  of  our  railway
 assets  being  smuggled  by  various  pec-
 ple,  and  destroyed  by  various  pcople,
 despite  the  fact  that  we  have  a  rail-
 way  protection  force.  Every  time  we
 travel  in  the  train,  whether  it  i;  by
 first,  second  or  third  class,  we  definite-
 ly  find  that  something  is  m:ssing  from
 the  compartment.  If  the  bu.bs  are
 there  we  find  that  the  window  panes
 are  broken  or  something  else  is  mis:-
 ing.  After  all,  who  does  that?  Some-
 body  says  there  is  a  vicious  gang.  At
 various  railway  yards  this  has  becn
 the  experience.  Certain  question;  were
 raised  in  this  House  about  the  wagon
 breakers  in  the  Asansol  Division.
 There  is  a  vicious  gang
 which  is  working.  What  I  am
 afraid  of  is  that  some  _  pcople
 of  the  railway  protection  force  or
 somebody  may  be  interesteq  in  this.
 Otherwise  it  is  not  possible  that  these
 things  can  go  on  unabated.  I  do  not
 impute  any  motive  to  the  railway  pro-
 tection  force,  but  I  would  lke  to
 bring  this  to  the  notice  of  the  hon.
 Minister  and  to  -uggest  that  this  theft
 or  destruction  or  other  methods  used
 by  some  of  these  people  should  be
 stopped.  I  do  not  know  what  is  the
 correct  methog  for  going  this,  because
 the  hon.  the  Speaker  saiq  yesterday
 that  the  trade  unions  ‘hould  also  use
 their  good  offices  and  advise  the
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 workers  to  work  emiciently.  I  agree
 with  those  sentiments.  In  fac  twe  have
 been  telling  our  people  not  to  do  this
 kind  of  tnings,  but  still  things  are
 Mmussing  from  the  railway  compart-
 ments.  It  is  our  sacred  duty  to  pro-
 ६९९८  this  national  asset,  namely  our
 national  Railways,  and  so  I  would
 reques;  the  hon.  Minis.er  to  devise
 ways  and  means  to  see  that  every-
 thing  remains  intact  in  the  comypart-
 ment  and  that  nothing  is  mussing
 from  the  compartment  which  we
 generally  see.

 Then  I  come  to  Demand  No.  6.  This
 demand  covers  the  cost  of  operat.ng
 staff  employed  in  the  Locomotive,
 Carriage  ang  Wagon  and  other  Depart-
 ments.  About  the  carriage  and  wagon
 workshops  and  the  working  conditions
 there  has  been  a  certain  demand  put
 torward  by  the  staff  working  in  these
 workshops  to  the  hon.  Minister.  I

 do  not  want  to  refer  to  the  cases  of
 d.scharge  from  service  due  to  the
 strike,  thqugh  I  wanted  to  do  so.  Be-
 cause,  I  know  that  the  hon.  Minis-
 ter  is  already  considering  these  cases
 and  so  I  do  not  want  to  bother  him
 with  this  again  and  again.  But  I
 would  submit  that  the  var.ous  restric-
 tions  imposed  in  these  workshops
 aiter  the  strike,  especially  in  Lucknow,
 should  be  lookeg  into  so  as  to  examine
 whether  those  restrictions  are  genuine.
 If  those  re  trictiong  are  not  genuine  or
 were  not  existing  prior  to  the  strike,  I
 woulgq  request  the  hon.  Minister  to
 withdraw  those  restrictions  which,  in
 my  opinion,  are  not  warranted.  So  I
 would  request  him  to  consider  this  par-
 ticular  point  himself  and  I  can  as  ure
 him  that  his  judgement  will  be  final
 so  far  as  I  am  concerned.

 Then  I  come  to  Demand  No,  13.  The
 demand  includes  expend:ture  on  works
 costing  not  mor  ethan  Rs.  25,000  for
 labour  welfare,  like  hospitalsfi  dispen-
 caries,  schools,  sports  grounds,  reading
 rooms,  institutes,  rest  houses,  etc.  I  do
 appreciate  that  the  railway  hospitals
 are  work'ng  efficiently.  But  the  diffi-
 cul'y  there  is  that  any  medicine,  tonic
 or  injection  suggested  by  the  doctor
 cannot  be  hag  by  all  the  employees,  I
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 am  speaking  with  particular  reference
 te  the  Class  If]  and  Class  IV  stafi.  For
 hem  it  is  impossible  te  approach  the

 C.M.O.  or  the  D.M.O.  ang  get  thuse
 medicines  sanctioned.  I  would  suggest
 that  the  distribution  of  medicines
 should  be  done  not  op  the  basis  of
 Class  I  and  Class  II  but  really  on  a
 classless  basis,  so  that  all  classes  of
 staff,  whether  Class  I,  Class
 i,  Class  UI  or  Class  iV  can
 have  this  benefit  equally  and
 be  able  to  get  these  medicines.
 Some  cases  were  brought  to  my  notice
 where  certain  injection  tubes  hag  to
 be  purchased  by  the  staff.  There  was
 a  serious  railway  accident  and  one  of
 the  staff  who  was  injured  in  it  had  to
 be  given  an  antitentanus  injection  or
 something  of  that  sort  so  as  to  prevent
 a  septic  condition  developing.  This
 had  to  be  purchased.  I  do  not  know
 whether  it  comes  under  ‘authorised
 medicine’.  I  am  speaking  subject  to
 correction:  it  may  be  that  this  may
 not  be  included  in  the  authorised  iist.
 Then  the  doctors  concerned  immediate-
 ly  suggested  certain  anti-biotic  drugs,
 without  caring  to  how  whether  those
 drugs  were  available  in  the  hospitals
 or  not.  Naturally,  these  antibio-
 tic  drugs,  with  our  Pimpri  factory
 ang  all  that,  are  very  costly  today.  So,
 I  suggest  that  these  medicines  should
 be  made  available  in  the  hospitals,  or
 the  doctors  should  be  asked  to  pres-

 ‘cribe  the  medicines  judiciously,  Other-
 wise  what  happens  is  that  the  doctor
 goes  on  prescribing,  and  naturally  the
 employee  who  is  getting  a  salary  ot
 Rs.  50  or  Rs.  70  goes  on  purchasing  the
 medicines  and  his  debts  increase  day
 by  day  with  the  result  that  he  is  un-
 able  to  treat  his  faimly  members.

 Then,  about  schoois.  There  are  gooi
 schools:  no  doubt  about  it.  But,  the
 hostels  for  the  children  of  the  railway
 employees  who  afe  always  on  the
 verge  of  transfer,  who  have  always  to
 go  from  one  place  to  another—I  know
 there  are  some  arrangements—are  not
 adequate.  I  woulg  request  the  hon.
 Minister  to  kindly  consider  and  see
 that  during  the  Thirg  Five  Year  Plan
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 at  least,  some  arrangement  is  made  for
 hostels  for  the  gchool  boys  whose
 Parents  are  shifted  from  one  place  to
 another,

 About  sports,  the  Railways  are
 known  for  their  sports  activities,  But,
 sporismen  are  not  encouraged.  The
 hon.  Minister  will  at  once  say  that
 they  are  encouraged.  They  afe  en-
 couraged,  granted  leave,  etc.  But,  be-
 cause  they  are  gooq  sportsmen,  they
 should  not  be  deprived  of  their  legiti-
 mate  promotions.  One  Railway  officer
 said,  to  a  very  goog  sportsman  in  the
 Allahabag  division,  you  are  a  good
 sportsman  so  far  as  sports  is  concern-
 ed;  if  you  are  a  good  sportsman,  you
 are  not  g  good  worker  in  your  work-
 shop.  If  he  is  a  good  football  player
 and  if  he  goes  throughout  the  country,
 naturally,  he  cannot  concentrate  on
 his  work.  He  is  a  sportsman,  He  would
 be  an  asset  to  the  particular  Railway
 Or  the  Railway  department.  Natural-
 ly,  he  should  not  be  deprived  of  his
 promotion  merely  because  he  is  a  good
 sportsman.  The  hon.  Minister  and  the
 Railway  Board  members  are  them-
 selves  interested  in  having  good
 players  in  their  departments  in  the
 various  Railways.  I  do  not  want  to
 refer  to  this  particular  ca-e  or  refer
 to  the  name  of  anybody.  If  such  cases
 have  taken  place,  I  hope  the  hon.
 Minister  will  kindly  rectify  this.

 About  the  sanitary  conditions  in
 railway  quarters,  as  far  as  new  quar-
 ters  are  concerned,  they  are
 very  good.  In  the  old  quarters
 wherever  the  old  quarters  exist,
 sanitation  conditions  are  extremely
 bad.  I  would  request  that  the  old
 quarters  be  replaced  by  new  quarters
 or  the  old  quarters  at  least  renovat-
 ed  properly  with  proper  drainage  sys-
 tem,  ete.  Otherwise,  in  the  olq  quar-
 ters,  it  is  impossible  for  anybody  to
 remain  there.  It  is  worse  than  a  slum
 area.  In  certain  slum  areas,  you  have
 got  open  space  at  least.  These  areas
 are  very  crowded  and  the  sanitation
 arrangement  there  is  very  bad.  I  would
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 request  particularly  that  the  sanita-
 tion  must  be  improveg  in  the  old
 quarters.

 Coming  to  Demand  No.  18,  this
 deal,  with  expenditure  on  amenities
 for  passengers  and  other  railway  users,
 staff  weltare  works,  inciuding  the  cost
 of  quarters  tor  Cuiass  III  ana  Class  3५४
 stati,  Apout  quarters,  4  have  aiready
 mentioned.  Now,  there  is  the  question
 of  passengers  amenities.  I  wul  refer
 to  certain  things.  I  am  g  member  of
 the  Railway  Users  Consu:tative  Com-
 mittee  of  Lucknow  Division.  I  have
 not  attended  many  meetings.  What-
 ever  meetings  I  have  atiended,  I
 have  been  suggesting  that  there  should
 be  food  packets  on  this  Railway  also.
 What  happens?  The  train  stops.
 People  immediately  rush  for  their
 food.  The  catering  department  or  the
 restaurant  car  cannot  possibly  suppiy
 foog  to  all  the  third-class  pas_engers.
 It  is  not  possible  for  them  to  supply
 food.  They  confine  themselves  mostly
 to  air-conditioned,  first  class  and  se-
 cond  clas  compartments.  Anybody
 who  rushes  into  that  dining  car  gets
 his  food  all  right.  Naturally,  they  have
 to  depend  on  puris,  dahi  vadas  and
 pure  simple  Indian  dishes  which  are
 not  good.  A  question  was  raised  in
 Lucknow  by  the  Divisional  Superin-
 tendent.  He  said,  people  may  not  like
 puris,  you  cannot  g.ve  immediately  hot
 puris.  I  suggested  that  food  packets
 may  be  started  on  this  line  also  and  if
 good  puris,  eight  or  six  puris  with  ve-
 getable  and  so  on  or  with  one  sweet
 could  be  distributed,  people  will  take.
 Otherwise,  it  will  be  very  difficult.
 The  train  is  so  crowded—I  am  speak-
 ing  of  the  mail  trains,  which  is  very
 crowded.  It  is  very  difficult  to  get  out
 of  the  compartment  to  get  food.  The
 moment  you  buy  puri,  you  lose  the
 seat.  People  prefer  to  remain  in  their
 place  to  buying  puri,  They  have  to
 depend  on  somebody  who  is  buying.
 Naturally,  if  food  packets  are  there,  it
 will  be  a  goog  thing  for  the  passengers.

 About  amenities  to  third  class  983-
 sengers,  there  should  bea  shower  pro-
 videg  in  the  third-clasgs  compartments.
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 There  is  no  bathing  arrangement  in
 the  third-class  compartments.  Peop.e
 cannot  have  a  bath.  For  in.tance,  su;-
 pose  old  ladies  or  conservative  ladizs
 are  travelling  and  they  want  to  have
 a  bath  before  having  puja  or  some
 thing  of  that  sort.  It  becomes  impos-
 sible.  I  have  been  travelling  with  my
 mother.  When  I  travel  with
 my  mother,  I  cannot  use  this
 pass  as  such.  I  do  not  want
 to  travel  myself  in  the  third.
 In  long  travels,  it  is  impossible  for
 my  mother  to  take  any  bath.  After
 all,  she  is  an  old  lady  and  she  could
 not  get  out  of  the  train  to  the  platform
 and  take  a  bath.  If  a  shower  is  added
 to  a  third-class  compartment,  I  do  not
 think  the  financial  implication  will  be
 very  large.  Only  the  water  arrange-
 ment  should  be  adequate.  A  shower
 should  be  added  to  the  third-class
 compartments.

 Then,  there  is  the  ash  tray.  This  is
 very  necessary.  Ash  tray  is  a  simple
 thing.  I  do  not  know  why  ash  trays
 should  not  be  provided  in  the  third-
 class  compartments.  If  I  am  sleeping
 in  the  upper  berth  and  there  is  no  ash
 tray,  I  go  on  throwing  the  ash  on
 somebody  who  is  sleeping  below.  Naiu-
 rally,  he  becomes  very  angry  and  there
 is  a  fight.  I  would  only  say  that  these
 are  very  minor  things.  The  non-exis-
 tence  of  such  things  is  causing  4iffi-
 culties  to  third-class  passengers.  They
 earn  the  maximum  revenue  for  the
 Railways.  They  have  to  be  looked
 after  as  the  first  class,  second  class  or
 air-condition  passengers.  We  do  not
 Ming  even  the  abolition  of  the  air-
 condition  bogies  if  in  the  thirg  class
 compartments,  more  amenities  can  be
 provided.

 Shri  T.  B.  Vittal  Rao:  How  will  the
 Ministers  travel  then?

 Shri  S.  M.  Banerjee:  I  do  not  grudge
 the  Minister.  After  all,  it  is  his  privul-
 lege.  Let  him  travel.  These  are
 small  things.  I  have  been  telling  that
 ash  trays  may  be  provided.  It  is  a
 simple  thing.  A  shower  to  take  batn
 should  be  provided.  More  taps  should
 be  there.  These  are  very  essential
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 things.  Because,  you  know,  in  a  com-
 partment  for  60,  somet.mes  20  peop.e
 travel.  It  is  a  sort  of  black-marketing,
 I  can  say.  You  take  money  from  20
 people  where  there  is  accommodatisn
 for  only’  6.  Still  they  travel  They
 want  to  have  minimum  comforts  in
 the  Railways.  I  hope  the  Minster
 will  not  deprive  them  of  that.

 Again,  I  am  referring  to  this  matter
 knowing  full  well  that  my  demand
 will  not  be  conceded—abolition  of  the
 three-tier  system.  This  has  become
 absolutely  ag  scandal.  I  can  assure
 you,  if  you  have  to  get  on  the  third
 tier,  some  cooly  has  to  lift  you  up.
 You  cannot  get  down.  It  is  impossible.
 I  have  been  telling  hon.  Minister  to
 try  once  at  least.  He  may  have  been
 travelling.  Let  him  travel  once  at
 least  in  the  third  tier.  It  is  useless.
 Why  should  there  be  three  ties?  Let
 there  be  two  tiers.  If  it  is  g  question
 of  more  accommodation,  if  may  be  pro-
 videg  later  on.  Let  us  start  with  two
 tiers,  the  first  tier  and  the  second  tier.
 Let  there  be  no  third  tier  system  in  the
 sleeping  bogie.  It  becomes  impossible.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  They  are  not  forced
 to  goto  that.  You  may  say  it  is
 scandalous  because  7  one  is  accustom-
 ed  to  scandal,  he  cannot  see  anything
 else.  Those  who  do  not  want  to  travel
 in  the  third  tier,  it  is  open  to  them  to
 travel  in  two-tier  berth  and  pay  for
 that.

 Shri  S.  M.  Banerjee:  If  it  is  more
 than  500  miles.

 Shri  Jagjivan  Ram:  Whatever  it
 may  be,  they  have  to  pay  if  they
 want  to  travel  in  two-tier  berth,  It
 is  free  to  those  who  are  not  in  a  posi-
 tion  to  pay  for  the  two-tier  coach  and
 enjoy  the  luxury.  It  is  meant  for
 them.

 Shri  S.  M.  Banerjee:  Not  a  luxury.
 I  am  not  talking  of  luxury.  I  am
 talking  of  the  three  tiers.  It  is  really
 difficult.
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 Shri  Jagjivan  Ram:  It  may  be
 difficult.  It  is  not  meant  for  a  person
 like  Shri  S.  M.  Banerjee.

 Shri  S.  M.  Banerjee:  I  can  climb
 even  the  Kutab  Minar.  What  of  the
 three  tiers?

 Shri  Jagjivan  Ram:  It  is  meant  for
 the  tea  garden  labourer  who  cannot
 afford  to  pay  the  surcharge  for  the
 two-tier  sleeping  berth.

 Shri  S.  M.  Banerjee:  If  it  is  a  ques-
 tion  of  surcharge,  suppose  I  want  to
 go  from  here  to  Kanpur:  270  miles;
 I  have  to  pay  surcharge.

 Shri  Jagjivan  Ram:  No.

 Shri  S.  M.  Banerjee:  I  have  to  pay
 a  surcharge.

 Shri  Jagjivan  Ram:  Again,  what  is
 the  use  of  stating  a  thing  which  is
 not  a  fact?  In  the  three-tier  sleeping
 accommodation,  it  is  only  the  charge
 for  seat  reservation.  Nothing  is
 charged  for  sleeping  accommodation.

 Shri  S.  M.  Banerjee:  If  it  is  more
 than  500  miles.

 Shri  Jagjivan  Ram:  Yes.

 Shri  S.  M.  Banerjee:  I  am  talking
 cf  night  journey.  It  is  not  always
 that  I  will  be  travelling  500  miles.
 Suppose  I  have  to  travel  the  whole
 of  the  night  from  9  o’clock  to  7  in  the
 morning.  Naturally,  I  wish  to  travel
 in  three  tier  or  any  tier.  I  want  to
 get  sleeping  accommodation.  I  want
 to  work  the  whole  day  tomorrow.  It
 is  not  more  than  500  miles.  I  have
 to  pay  a  surcharge.

 Shri  S.  V.  Ramaswamy:  Pay  a  little
 more  and  have  the  two-tier  berth.

 Shri  S.  M.  Banerjee:  I  am  talking
 of  the  three-tier  system.  You  may
 ask  any  one.  I  am  not  disputing  this;
 you  can  have  four  tiers  if  you  like.
 The  whole  thing  is,  let  anybody  enter
 into  that  compartment.  Let  any  sane
 person  go  in  and  give  his  comment,
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 whether  it  is  correct  or  not.  If  it  is
 a  question  of  more  accommodation,
 it  may  be  there.  After  all,  people
 cannot  lift  all  their  bags  and  bag-
 gages.  If  I  want  to  read  something,  I
 cannot  do.  Immediately  the  middle
 man  stretches  himself,  I  have  to  go
 to  sleep.  It  is  compulsory  sleeping
 from  9  o’clock.  The  hon.  Minister
 might  have  felt  offended  because  I
 used  the  word  scandal.  I  withdraw
 that  word.  It  is  not  a  question  of
 scandal.  It  is  not  a  luxury.  I  am
 not  talking  of  luxury.  Luxuries  are
 meant  for  the  Ministers  who  travel
 in  saloon.  We  are  not  born  for
 luxuries.  The  question  is  this.  The
 three-tier  system  has  been  condemned
 by  all.  I  would  request  the  hon.
 Minister  to  travel  with  me  from  here
 to  Kanpur  alone  in  the  third  tier.
 Let  him  travel  in  the  second  tier  and
 in  the  third  tier  and  see  the  position
 actually.

 Shri  Jagjivan  Ram:  Again,  I  may
 intervene.  If  it  has  been  condemned
 by  all,  why  should  they  travel  by
 this  condemned  thing?:  The  position
 is  this.  If  a  person  has  to  travel
 from  here  to  Kanpur  in  third  class,
 he  has  to  sit  up  for  the  whole  night.
 The  point  for  cons‘deration  is  whether
 he  should  sit  up  for  the  whole  night
 or  something  should  be  provided  for
 him  so  that  he  cannot  sleep,  but—
 stretch  himself.  What  I  have  always
 been  emphasising  is  that  these  three-
 tier  coaches  are  meant  for  stretching,
 not  for  comfortable  sleep  and  with-
 out  any  charge  being  made  for  it.
 For  those  who  want  to  have  full
 3leep,  the  two-tier  coaches  are  there;
 they  may  pay  and  travel  in  them.
 There  is  nothing  to  prevent  them
 from  doing  that.

 If  the  three-tier  system  has  been
 condemned  by  all,  they  should  not
 sleep,  but  should  sit  up  there  for  the
 whole  night;  there  is  already  seating
 accommodation  for  them,  and  we  are
 not  charging  anything  for  the  sleep-
 ing  accommodation  that  we  are  pro-
 viding.  Therefore,  the  passengers
 need  not  stretch  themselves  in  the
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 second  and  third  tiers,  but  they
 should  sit  up  for  the  whole  night.
 There  is  nothing  to  prevent  that,
 because  we  are  charging  only  for  the
 sitting  accommodation.

 Shri  S.  M.  Banerjee:  There  is
 nothing  to  prevent  us  if  we  sit  on
 our  box  and  travel  like  that  for  the
 whole  night.  We  have  been  doing
 that  in  the  past.  There  is  no  harm
 in  this.  Here,  the  point  is  whether
 this  three-tier  can  be  done  away  with.

 Mr.  Deputy-Speaker:  On  both  sides,
 the  point  is  very  simple.  Now,  let  us
 proceed  forward.  Why  have  that
 point  made  out  again  and  again?

 Shri  S.  M.  Banerjee:  I  would
 request  you  to  express  your  opinion
 also.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  explained  that  there  is
 need  and  necessity  for  that,  and,
 therefore,  that  has  been  provided,  and
 those  who  feel  the  necessity  for  it
 may  utilise  it.  Those  who  think  that
 it  is  not  fit  for  them  may  not  use  it
 at  all.  This  is  only  provided  for
 others.

 Shri  S.  M.  Banerjee:  I  quite  under-
 stand  that.  The  hon.  Minister  has
 stated  just  now  that  it  is  not  meant
 for  sleep  but  it  is  meant  for  stretch-
 ing.  In  that  case,  let  all  the  benches
 in  the  coaches  be  removed,  and  let
 there  be  only  the  floor,  and  people
 can  stretch  themselves.  That  is  our
 Indian  tradition.  also.  And  we  can
 sleep  on  the  floor.

 Mr.  Deputy-Speaker:  But  the  hon.
 Minister  does  not  agree  there.  If  the
 hon.  Member  becomes  the  Minister
 in  charge,  then  he  may  provide  like
 that.

 Shri  5.  M.  Banerjee:  I  always  wish
 that  he  should  remain  as  the  Minws-
 ter.  I  am  not  here  to  become  a
 Minister.

 Mr.  Deputy-Speaker:  I  am  wishing
 him  well.
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 Shri  8.  M.  Banerjee:  Thank  you,
 Sir.

 My  whole  point  is  that  if  it  is
 possible,  in  a  year  or  two  or  in  five
 or  ten  years’  time,  this  three-tier
 system  has  to  be  discontinued,  because
 it  is  cumbersome  and  it  is  torturous.

 Mr.  Deputy-Speaker:  The  hon
 Member  can  move  forward  to  the
 next  point.

 Shri  S.  M.  Banerjee:  I  am  con-
 cluding.  I  am  only  requesting  the
 hon.  Minister  of  Railways  not  to  take
 this  criticism  in  that  way.  I  am  say-
 ing  this  because  I  have  suffered  from
 it;  I  have  been  travelling  in  these
 coaches  and  I  have  suffered.  There-
 fore,  I  am  suggesting  that  this  three-
 tier  system  should  be  done  away  with
 and  it  should  be  replaced  by  two-tier
 system.

 With  these  words,  I  would  once
 again  plead  with  the  hon.  Minister  to
 kindly  consider  all  the  points  which
 I  have  urged,  and  if  he  thinks  fit,  he
 may  kindly  reply  to  those  points  and
 try  to  make  adjustments  as  far  as
 possible.

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 am  very  glad  that  the  Supplementary
 Demands  asked  for  by  the  Railway
 Ministry  this  year  are  a  departure
 from  previous  practice.  Formerly,
 the  Supplementary  Demands  used  to
 show  quite  a  sizable  percentage  of
 the  total  budget.  But,  this  time,  these
 Demands  show  a  very  small  percent-
 age  of  the  total  budget.  This  shows
 that  the  Railway  Ministry  has  been
 very  careful  this  time,  so  far  as  its
 budgeting  procedure  is  concerned.  I
 hope  that  this  practice  would  be
 followed,  and  in  future,  the  Supple-
 mentary  Demands  will  cover  a
 smaller  and  smaller  percentage  of  the
 total  budget  of  the  railways.

 My  second  point  is  this.  Most  of
 these  Demands  refer  to  court  decrees
 and  arbitration  awards.  I  would  like
 the  hon.  Minister  to  tell  us  how  far
 the  court  cases  have  gone  up  during

 plementary  (Railways)
 the  last  five  or  ten  years,  or  during
 the  period  since  we  attained  Indepen-
 dence.  I  would  also  ask  him  to  tell
 us  the  percentage  increase  of  those
 cases  that  are  sent  up  for  arbitration.
 From  what  I  have  heard,  I  can  say
 that  the  Railway  Ministry  is  showing
 more  and  more  penchant  for  litiga-
 tion,  or  the  people  who  are  interested
 in  the  Railway  Ministry  are  showing
 more  and  more  aptitude  for  litigation.

 I  believe  that  the  number  of  court
 cases  has  gone  up  by  a  very  sizable
 figure.  I  am  also  told  that  sometimes
 these  cases  are  not  pursued  properly;
 I  am  also  told  that  sometimes  the
 damages  which  accrue  to  the  litigant
 from  the  Railway  Ministry  could  have
 been  avoided,  if  timely  action  had
 been  taken  by  the  Railway  Ministry.
 I  may  be  mistaken,  but,  somehow,
 the  Legal  Department,  or  whatever
 it  is,  of  the  Railway  Ministry  is  not
 working  as  vigilantly  as  before.  At
 the  same  time,  there  is  a  big  delay
 in  the  disposal  of  cases.  Of  course,
 I  am  not  talking  only  of  those  cases
 which  go  to  court;  perhaps  the  delay
 in  those  cases  cannot  be  avoided  by
 the  Railway  Ministry,  but  I  am  talk-
 ing  about  the  cases  which  are  sent
 up  for  arbitration.  I  feel  that  there
 is  something  not  very  desirable  so  far
 as  the  institution  of  these  arbitration
 proceedings  is  concerned.  I  would
 request  the  hon.  Minister  to  look  into
 this  aspect,  because  I  think  a  sizable
 amount  which  has  to  be  paid  as  a
 result  of  these  arbitration  awards,
 and  which  is  also  spent  on  these
 court  cases  can  be  avoided,  if  tie
 Ministry  is  more  vigilant  in  these
 matters.

 My  third  point  is  this.  Of  course,
 I  join  my  hon.  friend  Shri  T.  B.  Vittal
 Rao  and  Shri  S.  M.  Banerjee  in  say-
 ing  that  the  private  ownership  of
 railway  lines  must  be  put  an  end  to;
 it  is  just  like  jagirdari  or  talukdari  in
 the  Railway  Ministry.  We  have
 abolished  that  kind  of  proprietorship
 so  far  as  lands  are  concerned,  and  I
 do  not  see  any  reason  why  we  should
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 keep  up  this  outmoded  system  of  pri-
 vate  ownership  in  the  railways.  At
 the  same  time,  I  think  that  there  is
 no  room  for  private  companies  now
 in  the  railway  economy.  They  might
 have  served  some  purpose  at  one
 time,  but  they  are  not  needed  now.
 Of  course,  the  Railway  Minister  will
 tell  me  that  he  does  not  want  to  take
 over  uneconomic  lines,  and  he  does
 not  want  to  take  over  the  obsolete
 rolling-stock  and  other  such  things
 from  these  branch  lines.  But  I  am
 speaking  not  only  from  the  point  of
 view  of  economics  but  also  from  the
 point  of  view  of  policy  and  princi-
 ples.  I  think  that  such  lines  have
 absolutely  no  place  in  the  railway
 economy.  They  disfigure  the  other-
 wise  very  pretty  railway  landscape
 of  my  country.  This  pimple  on  the
 beautiful  face  of  the  railways  must
 disappear.  I  want  the  Railway  Minis-
 ter  to  tell  us  here  and  now  that  he
 will  do  away  with  them.  I  think  that
 that  will  make  us  all  very  happy,
 ‘because  we  shall  be  doing  away  with
 some  kind  of  ownership  for  which
 there  is  no  need  in  free  India.

 Now,  so  far  as  Demand  No.  3  is
 concerned,  I  want  to  make  a  humble
 request  to  the  Railway  Ministry.  It
 is  this.  So  far  as  I  understand  the
 working  of  the  Railway  Ministry,  I
 have  come  to  one  conclusion,  that
 there  are  show-pieces  in  the  rail-
 ways.  (Some  railway’  stations  are
 looked  upon  as  show-pieces,  bright
 jewels  in  the  crown  of  the  Railway
 Ministry.  Everything  is  done  for
 those  railway  stations.  A  lot  of
 money  is  spent  on  them.  They  are
 given  all  kinds  of  amenities,  covered
 sheds  in  platforms,  quarters  built,
 fine  hospitals  put  up.  Everything  is
 done.  Of  course,  whatever  is  done  is
 not  very  adequate.  But  there  are
 certain  railway  stations  which  are
 looked  upon  by  the  Railway  Ministry.
 as  pieces  worth  showing  to  other
 people.  That  is  good.  But  I  would
 like  that  those  railway  stations  should
 affect  favourably  the  working  of  other
 railway  stations  also.  The  amenities
 given  there,  the  improvements  made
 there—these  should  be  reflected  pro-
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 portionately  or  in  due  proportion  in
 other  railway  stations  also.  But  the
 difficulty  with  the  Raiway  Ministry  is
 this,  that  while  it  devotes  a  large
 part  of  its  earnings  ६40  structural
 changes  and  all  kinds  of  changes  so
 far  as  those  stations  are  concerned,
 it  entirely  neglects  other  stations.

 Fortunately  or  unfortunately,  I  rep-
 present  a  constituency  which  is  serv-
 ed  by  branch  lines.  I  am  not  sure
 whether  it  is  served  by  a  main  line  or
 branch  lines,  but  I  think  it  is  a
 branch-line  constituency,  with  one
 line  from  Jullundur  to  Pathankot  and
 the  other  from  Amritsar  to  Pathan-
 kot.  I  do  not  know  whether  the
 Amritsar-Pathankot  line  is  a  branch
 line  or  main  line  or  whether  the
 Jullundur-Pathankot  line  is  a  main
 line  or  branch  line.  I  do  not  know
 what  is  the  categorisation  made  by
 the  Railway  Ministry.  But  I  can
 assure  you  that  whatever  the  cate-
 gorisation  made  by  the  Railway
 Ministry,  these  two  lines  on  which  I
 have  to  travel  for  the  good  of  my
 soul  every  now  and  then,  and  for  the
 good  of  my  constituency,  occasional-
 Ty,  are,  absolutely  neglected.  I  would
 like  to  ask  the  hon.  Minister  what  is
 the  proportion  he  spends  on  the  im-
 provement  of  these  branch  lines  and
 branch  line  station.  After  all,  branch
 lines  cannot  be  looked  upon  as  step-
 children  of  the  Railway  Ministry.
 But  I  think  they  are  treated  as  worse
 than  step-children.  They  are  treat-
 ed  as  foundlings.

 In  this  world  of  today,  we  have  got
 very  big  hospitals,  but  these  branch
 lines  are  im  a  state  of  precarious
 existence.  I  do  not  fmd  any  im-
 provement  there.  When  I  ask  ques-
 tions  about  them,  I  get  the  routine
 answers  and  the  net  result  is  equal
 to  nothing.  So  while  I  am_  very
 happy  that  the  Minister  is  going  to
 provide  for  hospitals,  dispensaries  and
 all  those  things,  I  would  like  to  ask
 him  what  he  is  doing  so  far  as  these
 branch  lines  are  concerned,  what
 part  of  this  amount  will  be  spent  on
 them.  I  do  not  think  the  Railway
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 (Shri  D.  C.  Sharma]
 Ministry  is  to  be  judged  only  by
 what  is  being  done  at  Amritsar  or
 Jullundur  or  Ambala  or  Delhi  or  New
 Delhi  or  Moradabad.  No.  I  would
 judge  the  Railway  Ministry  by  what
 is  being  done  at  these  small  stations.
 They  are  more  numerous  than  the
 other  stations.  But  I  find  that  no-
 body  bothers  about  them.  I  wonder
 if  the  members  of  the  railway  staff,
 big  officers,  even  go  and  visit  those
 places.  Of  course,  even  if  they  go
 and  visit  those  places,  that  does  not
 matter,  unless  they  find  out  what
 their  difficulties  are  there  and  what
 their  needs  are.  I  think  nobody
 bothers  about  what  kind  of  things  are
 Tequired  by  them.

 I  find  from  Demand  No.  13,  that
 money  is  being  given  to  the  Central
 Railway.  That  is  very  good.  All  the
 railway  belong  to  me  as  a  citizen  of
 India—the  Eastern  Railway,  the
 North-East  Frontier  Railway,  South-
 ern  Railway,  South-Eastern  Railway,
 Western  Railway.  I  have  tried  to
 scan  these  lines  half  a  dozen  times
 to  see  if  I  had  not  missed  the
 Northern  Railway  in  it.  Every  time
 I  look  at  this  list,  I  find  that  there  are
 only  six  railways.  The  Northern
 Railway  is  not  there.  I  would  like  to
 know  from  the  hon.  Minister  whether
 the  Northern  Railway  is  so  abundant-
 ly  supplied  with  all  these  things  that
 it  does  not  need  anything  or  whether
 on  account  of  some  defective  vision
 of  the  railway  officers  the  Northern
 Railway  has  been  omitted.

 Mr.  Deputy-Speaker:  We  are  con-
 sidering  only  the  Supplementary
 Demands  now,  not  demands  for  all
 the  railways.

 Shri  D.  0,  Sharma:  Suppose  you
 supply  supplementary  food.  It  is  like
 saying  that  it  does  not  matter  if
 Diwan  Chand  Sharma  does  not  get
 that  supplementary  food.  That  sup-
 plementary  food  should  be  meant  for
 all.  It  is  not  that  I  should  be  depriv-
 ed  of  that.
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 You  also  come  from  a  constituency
 which  is  served  by  the  Northern
 Railway.  Anyhow  that  is  not  rele-
 vant.

 I  was  submitting  very  respectfully
 that  somehow  the  Northern  Railway
 is  not  abundantly  provided  with
 amenities  as  some  of  the  big  officers
 of  the  railways  think.  I  find  that  as
 time  is  progressing  after  independ-
 ence,  the  Northern  Railway  is  being
 neglected  more  and  more.  I  will  be
 told,  ‘No,  no.  Why  do  you  say  that?
 The  Chairman  of  the  Railway  Board
 belongs  to  the  Northern  Railway.  I
 do  not  care  where  the  Chairman  of-
 the  Railway  Board  comes  from,  from
 which  part  of  the  country  he  comes.
 I  know  he  is  an  Indian.  But  I  would
 say  that  so  far  as  these  amenities  are
 concerned,  they  should  be  distributed
 proportionately  over  as  many  rail-
 ways  as  possible  so  that  no  railway
 system  in  my  country  suffers  from
 neglect.

 There  is  another  point  I  want  to
 make  before  I  conclude,  Much  was  said
 about  the  Diesel  Locomotive  Works
 at  Varanasi.  I  am  very  happy  that
 the  Diesel  Locomotive  Works  have
 been  established  at  Varanasi.  This
 is  a  decision  not  taken  on  any
 grounds  other  than  technical.  Of
 course,  when  you  want  to  start  a  fac-
 tory,  there  are  so  many  places  which
 compete  for  its  location.  But  ulti-
 mately  the  decision  is  made  on  the
 ‘advice  of  experts  and  on  the  avail-
 ability  of  materials,  labour  and  other
 things  there.  I  am  very  glad  that
 these  Diesel  Locomotive  Works  have
 been  established  at  Varanasi.  I  am
 also  very  happy  that  we  are  going  to
 have  recourse  to  diesel  traction.  Our
 railway  system  in  this  country  is
 getting  more  and  more  complicated
 and  unwieldly  every  day.  I
 think  that  the  day  is  not  far  off
 when  our  railway  system  will  become
 something  which  is  gigantic  in  its
 proportions.  I  think  it  is  already
 gigantic  in  its  proportions,  but  it  will
 become  much  more  so  very  soon.
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 And  for  the  proper  running  of  these
 railways,  I  think  we  will  have  to  have
 recourse  to  so  many  different  kinds  of
 traction.  I  think  we  will  electrify
 the  railways,  we  will  undertake
 dieselisation.  We  will  have  to  do  all
 these  things  because  this  country  is
 a  country  of  so  many  needs,  a  coun-
 try  of  so  many  growing  aspirations.
 ‘There  is  so  much  of  upward  surge
 so  far  as  goods  traffic  and  so  far  as
 other  things  are  concerned,  that  we
 are  considering  recourse  to  these
 things.  And  I  am  very  happy  that
 this  dieselisation  is  going  to  be  under-
 taken.

 So  far  as  foreign  exchange  is  con-
 cerned,  when  we  can  provide  foreign
 exchange  for  other  things.  I  think
 we  can  provide  foreign  exchange  for
 this  also.  What  we  need  is  efficiency,
 and  if  efficiency  is  there,  I  think  we
 will  have  to  provide  foreign  exchange
 there  is  no  harm  in  providing  it.  At
 the  same  time,  I  feel  that  this  thing
 should  be  speeded  up.  That  is  my
 only  submission  to  the  Railway  Min-
 ister.  It  should  be  done  as  quickly
 as  possible.  Varanasi  occupies  a
 strategic  position  so  far  as  the  rail-
 ways  are  concerned,  being  between
 Calcutta  and,  say,  Amritsar,  and  I
 think  we  will  be  serving  our  purpose
 very  well  if  something  is  done  to  get
 it  going  as  early  as  possible.

 I  fee]  that  more  and  more  demands
 are  being  made  on  the  railways,  more
 and  more  services  are  going  to  be
 rendereq  by  the  railways,  and  I  do
 not  want  that  the  railways  should  not
 be  able  to  keep  pace  with  those  de-
 mands.  So  the  watch  word  for  the
 railways  is  not  only  efficiency,  but
 also  speed,  efficiency  and  speed  in  the
 execution  of  these  works.

 With  these  words,  I  support  the
 Supplementary  Demands.

 st  नलदर्गकर  (उस्मानाबाद)
 उपाध्यक्ष  महोदय,  रेलवे  के  डिपार्टमेंट  ने  शब
 तक  जो  तरक्की  कीहै,  उस  की  बाबत  तो  मैं  ज़रूर
 मुबारकबाद  देता  हूं,  लेकिन  इस  सिलसिले  में
 कुछ  बातों  की  तरफ़  मिनिस्टर  साहब  का
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 ध्यान  दिलाना  चाहता  हूं  ।

 बम्बई-मद्रास  जो  सेंट्रल  रेलवे  लाइन
 है,  उस  पर  कुरड्वाड़ी  एक  जंकशन  है
 हिन्दुस्तान  के  मुख्तालिफ़  प्रान्तों  से  दो  तीन
 लाख  यात्री  साल  में  दो  मतंबा  पंढरपुर  में
 बिठोवा  के,  जो  कि  परमेश्वर  के  दसवें  अवतार
 समझे  जाते  हैं,  मंदिर  के  दर्शनों  के  लिए
 कुरड्वाड़ी  से  जाते  हैं  ।  कुरडूवाडी  में  वार्सी
 लाइट  रेलवे,  जो  कि  पहले  थी,  और  सेंट्रल
 रेलवे,  इन  दोनों  का  वहां  पर  स्टेशन  है,  लेकिन

 ताज्जुब  की  बात  यह  है  कि  दोनों  ' रेलवेज  के
 दरमियान  पर  कोई  कामन  प्लैटफार्म  नहीं  है  ।
 इस  का  नतीजा  यह  है  कि  वार्सी  लाइट  रेलवे
 से  उतरने  के  बाद  सैंट्रल  रेलवे  पर  पहुंचने  के
 लिए  तकरीबन  दो  फ़रलांग  का  फ़ासला  तय
 कर  के  पुल  से  स्टेशन  को  जाना  पड़ता  है  ।
 मैं  न ेइस  सिलसिले  में  दो  मतंबा  आला-जनाब
 मिनिस्टर  की  तवज्जह  मबजूल  कराई  हैँ,  लेकिन
 उन्होंने  अभी  तक  उस  की  निस्बत  मुझे
 कोई  जवाब  नहीं  दिया  है।

 एक  क्वेस्टियन  का  जवाब  देते  हुए  मुझे
 बताया  गया  कि कु  गड॒वाड़ी-मिराज  की  नैरो-गेज
 लाइन  को  ब्राड-गेज  बनाया  जाने  वाला  है
 श्रौर  उस  के  बाद  वहां  पर  कामन  प्लैटफ़ामें
 के  बारे  में  सोचा  जायगा  ।  लेकिन  वह  लाइन
 न  ब्राड-गेज  हुई  और  न  मीटर-ग्रेज  हुई  ।
 भ्रब  सुना  जाता  है  कि  वह  पूरी  लाइन.  अब
 मीटर-गेज  होने  वाली  है  ।  मैं  माननीय  मंत्री
 जी  से  फिर  कहना  चाहना  हूं  कि  पंढरपूर
 जाने  वाले  यात्रिय  को  खस  न  बारिश  के
 जमाने  में  बडी  तक्लीफ़  का  सामना  करना  पड़ता
 है  श्रगर  मिनिस्टर  साहब  और  डिप्टी  मिनिस्टर
 साहब  वहां  पर  जा  कर  खुद  देखें,  तो  व ेसमझ
 सकते  हैं  कि  उन  लोगों  को  कितनी  तक्लीफ़
 होती  है  |

 इस  लिए  मैं  यह  निवेदन  करना  चाहता
 हुं  कि  बम्बई  से  मद्रास  जो  सेंट्रल  रेलवे  लाइन
 है,  उस  पर  स्थित  कुरड्वाड़ी  जंक्शन  पर  एक
 कामन  प्लैटफ़ार्म  बनाया  जाये,  ताकि  पंन्नरपुर
 जाने  वाले  यात्रियों  को  तक्लीफ़  न  हो  ।
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 [at  नलदुर्गकर]
 मैं  ने  रेलवे  मिनिस्टर  साहब  के  सामने

 शोलापुर  से  औरंगाबाद  तक  रेलवे  लाइन
 बनाने  के  बारे  में  एक  प्लान  रखा  था  ।  इस
 बारे  में  पहले  हैदराबाद  गरवर्नमेंट  न ेसिफारिश
 की  थी  ।  उस  के  बाद  बम्बई  गवर्नमेंट  ने  भी
 उस  की  सिफारिश  की  ।  हमारे  डिप्टी  मिनिस्टर
 साहब  के  औरंगाबाद  जाने  के  बाद  मैं  ने  एक
 भनस्टार्ड  क्वेस्टियन  पूछा  था,  जिस  के  जवाब
 में  उन्होंने  कहा  कि  गो  महाराष्ट्र  सरकार  ने
 उस  लाइन  की  मन्जूरी  दे  दी  है,  लेकिन  चूंकि
 थर्ड  फ़ाइव  यीगर  प्लान  के  एलोकेशन्ज्  पूरे
 हो  चुके  हैं,  इस  लिए  इस  पर  अभी  गौर  नहीं
 किया  जा  सकता  है  ।  शोलापुर  सदरन  रेलवे
 को  मीटर-गेज  लाइन  का  टमिनेशन  है  और
 सेंट्रल  रेलवे  का  स्टेशन  भी  है  अ्रगर  वहां  से
 प्रौरंगाबाद  तक  लाइन  बनाई  जाये,  तो  शोलापुर
 से  दिल्‍ली  तक  मीटर-गेज  की  पूरी  लिक  तैयार
 हो  जाती  है  ।  अगर  एलोकेशन्ज्ञ  पूरी  हो  जाने
 फी  वजह  से  थर्ड  फ़ाइव  यीअर  प्लान  में  उस  की
 निस्‍्बत  गौर  नहीं  हो  सकता,  तो  आईन्दा  प्लान
 में  उस  पर  गौर  किया  जाये  ।  अगर  अभी  से
 उस  के  सरवे  के  सिलसिले  में  कुछ  कदम  उठाए
 जायें,  तो  वहां  के  लोगों  में  विश्वास  पैदा  हो
 जायगा  कि  वहां  पर  रेलवे  लाइन  बनाई  जाने
 वालो  है।  और  मैंने  जो  यह  प्रश्न  उठाया  उसका
 भी  समाधान  होगा  ।

 मैं  इस  श्रमर  का  भी  विश्वास  दिलाना
 चाहता  हूं  कि  यह  रेलवे  लाइन  नुक्सानदेह
 नहीं  होगी,  बल्कि  उस  से  बहुत  बड़ा  फ़ायदा
 होगा,  क्योंकि  शोलापुर  से  औरंगाबाद  के  बीच
 की  ज़मीन  बहुत  फ़रटाइल  है  1  वहां  पर  लाटूर
 को  पूरे  हिन्दुस्तान  में  तीसरे  नम्बर  का  कमर्शल
 सेंटर  समझा  जाता  है  1  इस  लिए  इस  लाइन
 से  वहां  पर  व्यापार  बहुत  बढ़  जायगा  ।  मेरे  पास
 इस  बारे  में  जो  स्टैटिस्टिक्स  हैं,  उन  से  ज़ाहिर
 होता  है  कि  सिर्फ़  उस्मानाबाद  में  बीस  पच्चीस
 हज़ार  रुपये  रोजाना के  ट्रांजेक्शन्ज़  होते  हैं  ।
 हस  लिए  इस  लाइन  से  कोई  नुक्सान  नहीं  होगा  ।
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 चन्द  रोज़  पहल  मैं  ने  फिर  अ्रखबारों
 में  पढ़ा  कि  पूर्वी  पाकिस्तान  और  पश्चिमी
 पाकिस्तान  को  जोड़ने  के  लिए  पाकिस्तान
 को  अपनी  गाड़ी  हिन्दुस्तान  में  से  ले  जाने  को
 इजाज़त  दी  जायगी  ।  मैं  ने  पहले  भी  इस  सदन
 में  इस  रेलवे  लाइन  की  निस्बत  आला-जनाब
 मिनिस्टर  की  तवज्जह  मवजूल  कराई  थी  ।

 थ्यी  जगजीवन  राम  :  ऐसी  कोई  रेलवे
 लाइन  निकालने  कीं  बात  नहीं  है  ।

 श्री  नलदुर्गकर  :  मुझे  खुशी  है  कि  ऐसा
 कोई  ऐग्रीमेंट  पाकिस्तान  और  हिन्दुस्तान  के
 दरमियान  नहीं  हो  रहा  है  1  यह  एक  बहुत
 श्रच्छी  बात  है  और  उस  के  लिए  मैं  मुबारकबाद
 देता  हूं  और  अपनी  खुशी  का  इजहार  करता  हूं  t
 लेकिन  श्रगर  ऐसा  कोई  विचार  है,  या  कोई
 कारेसपांडेस  चल  रही  है,  तो  हमें  यह  बात  याद
 रखनी  चाहिए  कि  हमारी  तरफ़  से  दोस्ती  का
 हाथ  श्रागे  बढ़ाने  के  बावजूद  जो  राष्ट्र  हमारे
 साथ  दोस्ताना  ताल्लुकात  नहीं  रखना  चाहता,
 उस  के  साथ  जो  भी  करार  श्लौर  इकरारनामें
 किये  जायें,  वे  बड़ी  एहतियात  कै  साथ  करने
 चाहिएं  |

 4  hrs.
 स्‍लीपर  कोचिज़  के  बारे  में  माननीय

 सदस्य,  श्री  बनर्जी,  ने  जो  ख्यालात  जाहिर  किये
 हैं,  मे ंउन  से  मुत्तिफ़िक  नहीं  हूं  ।  हालांकि  मेरे
 पास  फस्ट  क्लास  का  पास  था,  लेकिन  फिर  भी
 मैं  ने  तजुर्बा  हासिल  करने  के  लिए  कसदन  उन
 दोनों  स्लीपजे  में  सफ़र  किया  ।  मेरा  अनुभव
 यह  है  कि  वे  दोनों  कोचिज़  थर्ड  क्लास  पैसेंजर्ज
 के  लिए  बड़े  अच्छे  हैं  1 सिवाये  इस  बात  के  कि
 फर्स्ट  क्लास  में  गहियां  रहती  हैं,  जो  कि  इन
 में  नहीं  हैं,  सब  तरह  का  आराम  इन  स्लीपर
 कोचिज़  में  है  ।  उन  में  सफ़र  करने  बालों  के
 लिए  स्पेशल  कन्‍्डक्टर  रखे  गए  हैं  और  उन  की
 तमाम  ज़रूरियात  की  तरफ़  तवज्जह  दी  जाती
 है  ।  उन  दोनों  स्लीपर  कोचिज्ञ  के  बारे  में
 रेलवे  डिपार्टमेंट  ने  जो  इन्तज़ाम  किया  है,  उस
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 के  लिए  मैं  उस  को  मुबारकबाद  पेश  करता  हूं  ।
 मैं  रेलवे  डिपार्टमेंट  को  पिछले  पांच  सालों  में
 उसने  जो  कुछ  भी  प्रगति  की  है,  उसके  लिए
 मुबारिकबाद  देता  हूं  ।  बम्बई  से  शोलापुर  तक
 या  दूसरी  रेलवे  लाइंज़  पर  हम  जब  सफर
 करते  हैं  तो  जो  छोटे  स्टेबांज़॒  होते  हैं  वहां  पर
 हम  देखते  हैं  कि  जो  झ्रावदयक  सुविधायें  हैं  वे
 भी  पहुंचाई  नहीं  जाती  हैं  t  देहातों  से  बहुत
 से  लोग  इन  रेलों  पर  सफर  करते  हैं,  दूर  दूर  से
 वहां  श्राते  हैं  सफर  करने  के  लिए  और  उनकी
 तादाद  भी  काफी  होती  है  ।  जब  इन  छोटे
 स्टेवानों  पर  पीने  का  पानी  भी  नहीं  मिलता  है
 तो  बहुत  तकलीफ़  होती  है  ।  मेरे  पास  इसकी
 फेहरिस्त  है  और  अगर  मंत्री  जी  चाहें  तो  में
 इस  फेहरिस्त  को  उनके  सामने  पेश  कर  सकता
 हूं  ।  मैं  उम्मीद  करता  हूं  कि  रेल  डिपार्टमेंट
 ये  जो  छोटी  छोटी  चीजें  हैं  इन  की  तरफ  जरूर
 तवज्जह  देगा  |

 उपाध्यक्ष  महोदय,  एक  आखिरी  बात
 कह  कर  मैं  खत्म  करता  हूं  ।  में  मराठवाड़ा  का
 यहां  जिक्र  करना  चाहता  हूं  ।  मराठवाड़ा  की
 तरफ  जो  पहली  निजाम  गवर्नमेंट  थी,  उसने
 कोई-तवज्जह  नहीं  दी  ।  अब  महाराष्ट्र  सरकार
 ने  कोई  तवज्जह  उस  इलाके  की  तरफ  देने  का
 वायदा  किया  है  और  इस  वारे  में  कदम  उठाया
 है  ।  में  रेलवे  डिपार्टमेंट  से  कहना  चाहता  हूं
 कि  आप  तो  ज़रा  हमारे  प्रान्त  की  तरफ
 हमदर्दाना  तौर  से  गौर  करे  अगर  आप  ने  उस
 इलाके  की  तरफ  थोड़ा  सा  भी  गौर  किया  तो
 उस  इलाके  की  बहुत  तरक्की  हो  सकती  है  ।

 उपाध्यक्ष  महोदय  :  आनरेबर  मिनिस्टर

 श्री  wo  मु०  तारिक  (जम्मु  तथा
 काकमीर)  :  मुझे  सिर्फ  पांच  मिनट  बोलने  के
 लिए  चाहियें  ।

 उपाध्यक्ष  महोदय  :  श्राप  तब  उठे  हैं  जब
 मैंने  मिनिस्टर  साहब  को  बुला  लिया  है  i

 श्री  Go  मु०  तारिक  :  में  पहले  भी  उठा  था
 लेकिन  आपकी  नज़र  इधर  नहीं  पड़ी  |
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 उपाध्यक्ष  महोदय  :  मैंने  इधर  भी  देखा  था
 लेकिन  आप  उठे  नहीं  ।  आप  बोल  लीजिए  ।

 शो झ०  मु०  तारिक  :  जनाब  डिप्टो
 स्पीकर  साहब,  जहां  तक  रेलों  का  ताल्लुक  है
 इसमें  कोई  शक  नहीं  है  कि  जो  तरक्की  रेलों
 ने  की  है  उस  पर  जितना  भी  फ्य्र  किया  जाए
 थोड़ा  है  1  आजादी  के  बाद  रेलों  ने  बहुत  ज्यादा
 तरक्की  की  है  1  लेकिन  इस  दे  साथ  ही  साथ
 में  चन्द  बातों  की  तरफ  मिनिस्टर  साहब  का
 ध्यान  दिलाना  चाहता  हूं  ।  पहली  बात  तो  यह
 है  कि  आजकल  रेलों  में  सफर  करना  इंतिहाई
 खतरे  का  बायस  बन  गया  है  |  आज  के  ही
 अखबारों  में  आपने  पढ़ा  होगा  कि  कल  रेलवे
 की  किसी  लाइन  पर  पांच  चार  आदमी  दरवाजा
 खोल  कर  अन्दर  घुस  गए  और  उन्होंने  औरतों
 के  जेवरात  उतार  लिए,  मर्दों  क ेसाथ  मारपीट
 की  ।  इस  तरह  की  वारदातें  न  होने  पाएं,  इसके
 लिए  रेलवे  पुलिस  को  काफी  खबरदार  रहना
 चाहिए  ।  जो  जंजीर  का  तरीका  है  वह  बहुत
 पुराना  पड़  गया  है

 उपाध्यक्ष  महोदय  :  कौन  सी  डिमांड  के
 तहत  यह  चीज़  आती  है?

 श्री  ao  Ho  बिट्ठल  राव:  पैसेंजर
 एमेनेटीज़  में  यह  चीज़  आ  जाती  है  ।

 उपाध्यक्ष  महोदय  :  पैसेंजर  एमेनेटीज
 में  तो  यह  लिखा  है  कि  कौन  कोन  सी  चीज़ें  हैं
 जो  वे  कर  रहे  हैं  |  उनमें  तो  यह  चीज़  नहीं
 आती  है  ।

 ी  wo  मु०  तारिक  :  जंजीर  का  जो
 तरीका  हमर  2  है  वह  पुराना  पड़  गया  है
 और  उसमें  कोई  तरमीम  की  जानी  चाहिए  ।
 डिब्बों  में  जहां  लोग  बैठे  हों,  कोई  ऐसा  इलैक्ट्रिक
 बटन  लगा  दिया  जाना  चाहिए  जिससे  कि  बहुत
 ज्यादा  कशमकश  न  करनी  पड़े  और  दूसरे
 आदमी  को  मौका  न  मिले  तलवार  या  बुरी
 छुरी  इस्तेमाल  करने  का  ।  जंजीर  का  तरीका
 आज  के  जमाने  में  और  आज  की  दुनिया  में
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 [श्री  अग  मु०  तारिक]

 पुराना  पड़  गया  है  ।  कोई  बटन  बैठने  की  जगह
 के  नजीक  अगर  लगा  दिया  जाए.

 उपाध्यक्ष  महोदय  :  जो  जंजीर  अब  ह
 उसको  भी  लोग  इतनी  दफा  खींच  देते  हैं  कि
 रेलें  वक्‍त  पर  पहुंच  नहीं  पाती  हैं  और  बहुत
 दिक्कत  का  सामना  करना  पड़ता  ह  t  अगर
 बेठने  की  जगह  पर  बटन  लगा  दिया  जाए  तो
 कंसे  काम  चलेगा  ?

 श्री  अ०  मु०  तारिक  :  जंजीर  उस  वक्‍त
 भी  खींची  जाती  है  जब  आप  शरारत  करना
 चाहते  हैं  ।  लेकिन  जब  जान  खतरे  में  हो

 उपाध्यक्ष  महोदय  :  में  शरारत  नहीं  करना
 चाहता  |  लेकिन  में  तो  यही

 श्री  To  मु०  तारिक  :  माफ  कीजिये,
 मेरी  मुराद  हम  सब  से  है  ।  जब  शरारत
 करनी  होती  है  तब  यह  बड़ा  आसान  होता
 है  ।  लेकिन  जब  जान  खतरे  में  हो  तो  वहां
 तक  पहुंचना  बड़ा  मुश्किल  होता  है  ।  जोर
 भी  इतना  लगाना  पड़ता  है  कि  जब  तक  हम
 जंजीर  खींचने  में  कामयाब  होते  हैं,  तब  तक
 अपनी  जान  को  ही  सलाम  कर  बैठते  हैं  ।
 आज  माडने  तरीके  कई  हैं,  इलैक्ट्रिक  बटंज़
 हैं,  एलार्म  चेन्ज  हैं  ।  जब  ट्रेन  चलती  हो  अगर
 कोई  शख्स  दरवाज़ा  खोलता  है  तो  श्रलारम
 हो  जाता  है  ।  इस  तरह  की  कोई  चीज़  आप
 को  भी  करनी  चाहिये  ।

 अब  में  डाइनिग  कार्ज़  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  आजादी  के  बाद  हमारी
 गवनमेंट  ने  यह  फैसला  किया  कि  डाइनिंग
 काज़  का  दर्वाज़ा  हर  आदमी  के  लिये  खुला
 है  चाहे  वह  फस्ट  क्लास  में  ट्रेवल  करता
 है  या  सैकिड  में  या  थर्ड  में  ।  आजादी  से
 पहले  चन्द  क्लासिस  को  ही  यह  रियायत
 थी  t  जब  हम  ने  यह  रियायत  श्राम  कर
 दी  है  तो  हमें  चाहिये  कि  हम  जगह  भी
 बढ़ायें  ।  डाइनिंग  काज़.  की  वही  तादाद
 रही,  वही  पांच  छः:  टेबल्ज  रहे  लेकिन  इजाजत
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 आप  ने  हजारों  श्रादमियों  को  दे  दी  ।  इस
 का  नतीजा  यह  होता  है  कि  बहुत  से  लोगों
 को  क्यू  में  खड़े  रहना  पड़ता  है  और  क्यू  भी
 बहुत  बड़ा  नहीं  हो सकता  हू  ।  इस  का  नतीजा
 यह  होता  हँ  कि  कई  लोग  तो  खाना  तक
 नहीं  खा  सकते  हैं  ।  इस  के  रेट्स  बहुत  कम
 हैं,  यह  में  मानता  हूं  लेकिन  जगह  बहुत
 थोड़ी  है  ।  कई  लोगों  को  यहीं  नई  दिल्ली
 में  था  कलकत्ता  में  जाते  हुए  रास्ते  में  उतर
 जाना  पड़ता  है  ।  में  चाहता  हूं  कि  आप
 मेहरबानी  कर  के  जगह  को  बढ़ायें  ।

 अब  में  सफाई  के  सिलसिले  में  कुछ
 कहना  चाहता  हूं  ।  बाहर  के  लोग  जब  सफर
 करते  हैं  या  हिन्दुस्तान  के  सैयाह  जब  सफर
 करते  हैं  तो उन  को  बड़ी  तकलीफ  का  सामना
 करना  पड़ता  है  a  एक  तो  नहाने  का  जो
 बाथ  रूम  है  वह  गहुत  छोटा  हूँ  ।  ज्लावर्ज
 का  तो  यह  हाल  है  कि  जब  मैं  यहां  स ेकलकत्ता
 गया  तो  प्लेटीनम  का  शावर  लगा  हुश्रा
 मैं  ने  पाया  लेकिन  जब  उसी  ट्रेन  से  में  वापिस
 शाया  तो  उस  में  सिप्रेट  के  डिब्बे  का  शांवर
 लगा  हुआ  पाया  ।  हमें  यह  मालूम  नहीं  आया
 इस  को  मुसाफिर  उतार  लेते  हैं  या  जब  डिब्बा
 शैड  में  जाता  है  वहां  इसे  तबदील  कर  दिया
 जाता  है  V  जनाब  डिप्टी  स्पीकर  साहब  में
 चाहता  हूं  कि  आप  इस  में  हमारी  हिमायत
 करें  ।  भ्राखिर  हम  सब  मुसाफिर  हैं  श्रौर
 मुसाफिरों  के  लिए  जो  सहूलियतें  मुहैया
 की  जाती  हैं  वे  उन  को  मिलती  हैं  या  नहीं
 मिलती  हैं,  यह  देखना  भी  हमारा  फ़्ज  है  +
 जितने  शावर  लगे  भी  हुए  हैं  उन  में  जंग  लग
 गया  है  और  ये  शावर  सेहत  के  लिए  बेहद
 खराब  हैं  ।  नहाना  तो  क्या  कोई  इन  का  देखना
 भी  पसन्द  नहीं  कर  सकता  है  बहुत  ही
 पुराने  हैं  ।  पहले  चार  पांच  मिनट  तक  जो
 पानी  निकलता  है  वह  जंग  आलूदा  होता  है,
 ब्राउन  कलर  का  होता  है  i  इस  तरफ  ध्यान
 देने  की  खास  तौर  से  ज़रूरत  है  ।  जो  नई
 टाइप  की  कोचिज़  बनी  हैं  उन  में  दोनों  तरफ.
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 ara  weg  हैं  a  सो  सौ  पचास  पचास  आदमी
 कैबिन  में  बैठे  होते  हैं  लेकिन  उन  के  लिए
 कुल  दो  बाथ  रूम  हैं  ।  वहां  भी  क्यू  का  सवाल
 वैदा  होता  है  श्रौर  बहुत  परेशानी  का  सामना
 करना  पड़ता  है  ।  इस  की  तरफ  भी  आप  का
 घ्याना  जाना  चाहिये  ।

 अब  मुझे  कोचिज़  की  सफाई  के  बारे  में
 कुछ  कहना  है  ।  में  समझता  हूं  कि  दिल्ली  में
 जो  मक्खियां  आती  हैं,  वे  मेरठ  और  आगरा
 से  आती  हैं  श्रौर  रेलवे  की  वजह  से  गाती
 हैं  ।  डिब्बे  बहुत  ही  गंदे  होते  हैं  ॥  उन  पर
 जो  जालियां  लगी  होती  हैं,  फर्स्ट  सैकिड  और
 थर्ड  क्लासिस  में  उन  में  से  बाहर  अगर  आप
 देखना  चाहें  तो  अंघेरा  ही  अंधेरा  आपको
 दिखाई  देगा,  कोई  रोशनी  नहीं  ग्राप  देख
 सकते  हैं,  इतनी  गंदी  वे  जालियां  हैं  ।  में
 समझता  हूं  ४०-५०  साल  से  वे  बदली  नहीं  गई
 हैं  ।  इस  तरफ  भी  श्राप  का  ध्यान  जाना
 चाहिये  v  में  मानता  हूं  कि  रेलों  ने  बहुत
 ज्यादा  तरक्की  की  है  और  रेलें  हमारे  मुल्क
 के  लिये  बहुत  रहम  हैं  लेकिन  ये  चन्द  मामूली
 चीज़ें  हैं  जो  हमारे  नेसनल  करेक्टर  पर  शभ्रसर
 डालती  हैं,  बाहर  के  लोगों  पर  डालती  हैं,
 सैयाहों  पर  डालती  हैं  श्रौर  इन  की  तरफ
 आप  का  ध्यान  जाना  चाहिये  ।  ये  चीज़ें  खुद
 हम  पर  जिम्मेदारी  डालती  हैं,  इस  वास्ते
 इन  की  तरफ  तवज्जह  दिलाना  बहुत  जरूरी
 है  a

 अब  में  जो  बात  कहने  जा  रहा  हूं  वह
 झिकायत  के  तौर  पर  नहीं  कह  रहा  हूं  -  लेकिन
 में  चाहता  हूं  कि  मिनिस्टर  साहब  इस  पर
 ध्यान  दें  ।  कुछ  रेलवे  आफिससे  या  उन  के
 दोस्त,  मैंने  भ्रकसर  नई  दिल्ली  रेलवे  स्टेशन
 पर  ध्रौर  कलकत्ता  रेलवे  स्टेशन  पर  भी  देखा
 है,  वा  दोन!  ही  जिस  वक्‍त  रेल  चलने  वाली
 होती  है,  घूमते  फिरते  हैं  शौर  बहुत  से  सैयाहों
 को  जो  अपने  भ्रयालों  के  साथ  होते  हैं,  एक  खास
 परेज्ञानी  का  सामना  करना  पड़ता  |  ।  मैं  खुद
 साहिबे-प्रयाल  हूं,  में  लड़कियों  का  बाप  हूं,  एक
 बीवी  का  खाविन्द  हूं  श्रौर  एक  मां  का  बेटा  हूं  ।
 इस  तरह  की  चीज़ों  को  देख  कर  मुझे  बड़ा  रंज
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 हुआ  |  वजीर  साहब  जिन  को  इन  बातों  की
 क्र  है,  उन  से  में  दरख्वास्त  करता  हं  कि  बह
 नई  दिल्ली  रेलवे  स्टेशन  पर  रात  को  बगैर
 इनफार्मेशन  दिये  हुए  जायें  और  देखें  कि  क्या
 होता  है  ।  उन  को  मालूम  होगा  कि  लोगों  की
 शराफत  को  जिस  तरह  वहां  चेलेंज  किया
 जाता  है  वह  गैरत  के  वहुत  दूर  है  ।

 ये  चन्द  बातें  थीं  जिन  की  तरफ
 में  उन  का  ध्यान  दिलाना  चाहता  था  i  में
 उम्मीद  करता  हूं  कि  रेलवे  हुक्काम  इनका
 कुछ  इलाज  जाकर  करेंगे।  में  रेलवे  मिनिस्-
 टरी  के  कामः  की  कद्र  करता  हूं  श्रौर  उभ्मीद
 करता  हूं  कि  जो  चन्द  खामिया  मेंने  बयान
 की  हें,  उनको  दूर  करने  की  कोशिश  की'
 जाएगी  |
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 {-  5  ote  5  tes  es
 Shri  5.  ९.  Ramaswamy:  Mr.  Deputy-

 Speaker,  Sir,  I  am  thankful  to  the
 hon.  Members  who  participated  in
 this  debate  and  made  valuable  sug-
 gestions.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Deputy  Minister  is  very  modest.

 Shri  Punnoose
 Usually  modest.

 (Ambalapuzha):

 Shri  S.  V.  Ramaswamy:  Shri  Vittal
 Rao  mentioned  about  the  payment  of
 subsidy;  two  other  hon.  Members  also
 spoke  about  it.  Demand  No.  3  reiates
 to  lines  for  the  working  of  which
 subsidies  have  got  to  be  paid.  In  that
 category,  we  have  got  only  4  rail-
 ways.  There  is  an  agreement  to  work
 these  and  pay  them  subsidies  if  cer-
 tain  conditions  are  fulfilled.  These  4
 are  those  mentioned  in  the  list,
 Ahmedpur-Katwa,  Burdwan-Katwa,
 Futwa-Islampur  and  Bankura-Damo-
 dar  River  Railways.  There  are  diffe-
 rent  dates  for  the  exercise  of  option
 to  purchase  the  lines  under  these
 agreements.  I  mention  these  in  order.
 The  option  for  the  purchase  of  the
 first  railway  I  mentioned  falls  on  the
 3lst  March,  1968;  the  second  on  the
 3ist  March,  ‘1966;  the  third  on  the  3lst
 March,  1967;  and  the  fourth  on  the
 3ist  March,  1968.  The  general  ques- tion  will  be  taken  up  at  that  time.

 As  hon,  Members  will  see  the
 amount  of  subsidy  is  a  very  small
 one,  very  inconsiderable.  Hon.  Mem-
 bers,  will,  therefore,  have  no  objec-
 tion  to  the  passing  of  this  Demand.
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 Shri  Vittal  Rao  spoke  about  the
 improvement  of  the  Dornakal  hospital,
 increasing  the  capacity  of  the  thermal
 plant  so  that  the  colony  may  be
 lighted  and  the  station  may  be  lighted.
 He  also  mentioned  about  the  water
 supply  to  the  Purna  railway  colony.
 All  these  suggestions  will  be  con-
 sidered  by  us.  Some  hon.
 Members  spoke  about  the  Diesel
 loco  works  and  Shri  Vittal
 Rao  was  perhaps  going  beyond  the
 supplementary  demands  into  the
 policy  matters.  The  traffic  has  in-
 creased  at  such  a  tremendous  pace
 that  we  cannot  depend  upon  steam
 locos  alone;  the  steam  locos  have  their
 limitations.  They  can  haul  not  more
 than  2,000  tons.  With  the  existing
 line  capacity  we  have  got  to  think  of
 other  means  of  haulage  which  will
 deal  with  this  tremendous  upsurge
 in  transport  requirements.  That  is
 why  we  are  going  in  for  dieselisation
 and  for  electrification  in  certain  sec-
 tors.  There  is  also  the  question  of
 production  of  steam  locos.  The
 Chittaranjan  capacity  is  of  the  order
 of  68  WG  locos  per  annum.  Our
 haulage  capacity  is  in  the  order  of
 11,000  engines  and  with  the  stepping
 of  the  traffic  we  will  have  to  go  up
 to  13,000  to  meet  our  requirements.
 The  Chittaranjan  capacity  can  be
 stepped  up  by  about  2°5  per  cent.
 Even  if  it  is  stepped  up  it  will  not
 cope  up  with  the  increased  demand
 for  the  movement  of  traffic.  So,  we
 cannot  depend  entirely  on  steam  loco

 -and  therefore,  to  say  that  we  should
 stop  purchasing  diesel  locos  is  not  a
 good  suggestion.  Of  course  he  was
 right  in  suggesting  that  we  should
 expedite  the  Varanasi  diesel  loco-
 motive  works  and  bring  it  into  pro-
 duction  as  early  as  possible.  There
 are  other  snags  too  for  instance,
 shortage  of  power  supply,  particular-
 ly  in  the  Benares  area.  We  are  in
 touch  with  the  UP.  Government  to
 see  that  our  necessary  requirements
 are  met  so  that  we  can  go  ahead.
 We  are  keeping  an  eye  on  the  pro-
 duction  schedule  of  the  Varanasi
 works.  No  doubt  there  was’  delay
 and  we  are  now  trying  to  make  up.
 We  have  already  entereqd  into  an
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 agreement  with  a  party  and  at  the
 Pace  at  which  we  are  moving,  I  hope
 we  shall  be  able  to  produce  the  re-
 quired  diesel  locos  at  an  early  date.

 Shri  8.  M.  Banerjee  spoke  of  slack-
 ness  in  repairs,  maintenance  and  50
 on.  He  said  that  the  railway  police
 should  be  more  effective  in  prevent-
 ing  pilferage.  We  are  very  mindful
 of  that.  As  the  hon.  Speaker  men-
 tioned  the  other  day,  it  is  not  a  one
 way  traffic;  it  is  a  two  way  traffic.
 It  is  in  a  sense  a  three  way  traffic
 also.  It  is  not  merely  the  railway
 administration  nor  even  the  employees
 and  the  workmen;  there  is  more  es-
 Pecially  the  third  side—the  general
 public  who  have  got  to  co-operate
 with  the  railway  administration.
 Otherwise  pilferage  cannot  be  arrest-
 ed.  It  is  only  a  growing  sense  of
 civic  responsibility  that  can  arrest
 this  sort  of  pilferage  and  damage  to
 railway  property.  I  hope  that  as  days
 pass  on  people  will  become  more
 civic  minded  and  there  will  be  a
 greater  sense  of  responsibility  and
 that  they  will  respect  the  railway
 property  as  national  property.

 He  also  spoke  about  lack  of  medi-
 cines  in  railway  hospitals.  It  is
 rather  surprising  that  he  mentioned
 about  tho  non-availability  of  ATS—
 ant;  tetanus  serum—is  a  common
 thing  available  even  in  a  rural  dis-
 pensary.  When  there  is  an  injury
 the  first  thing  that  any  doctor  will
 do  is  to  give  this  injection  as  a  pre-
 cautionary  measure.  I  would  re-
 quest  my  hon.  friend  to  furnish  more
 particulars  so  that  we  can  enquire
 into  the  matter.  He  also  wanted
 more  hostels  to  be  opened.  But
 even  the  hostels  that  we  have  open-
 ed  have  not  been  fully  occupied.
 They  do  not  seem  to  be  very  popu-
 lar.  We  have  no  hesitation  in  open-
 ing  more  hostels  provided  there  is  a
 demand.

 As  regards  the  sports,  we  have  a
 very  fine  record  on  the  railways.  The
 hockey  championship  is  there;  in
 cricket  and  in  many  other  fields  such
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 as  swimming,  we  have  distinguished
 ourselves  and  I  assure  the  House  that
 we  shall  keep  up  that  distinguished
 record  ०००  shall  not  mind  spending
 more  to  see  that  the  sportmen  of  the
 railways  are  given  further  encourage-
 ment  to  distiiguish  themselves.

 My  hon.  friend  pointed  out  the  im-
 portance  of  sanitation.  We  are  very
 particular  about  sanitation.  It  is  true
 that  in  the  older  quarters  they  were
 not  so  well  designed  as  in  the  new
 quarters.  We  shall  try  to  see  that
 the  old  colonies  get  the  same  treat-
 ment  with  regard  to  sanitation  as  the
 new  colonies.  Under  Demand  No.  18,
 there  was  mention  about  passenger
 amenities,  food  packets  being  made
 available  to  passengers,  etc.  We
 know  the  difficulties  of  the  third  class
 passengers.  We  are  making  certain
 experiments  in  the  North  with  re-
 gard  to  the  food  packets.  They  are
 very  common  in  the  South  and  there
 is  no  complaint  there.  We  are  see-
 ing  whether  this  system  of  having
 food  packets  which  is  so  common  in
 the  South  cannot  be  spread  to  the
 North  also  for  the  benefit  of  the  third
 class  passengers.  He  also  suggested
 the  installation  of  a  shower  bath,  ash
 tray,  etc.  We  shall  look  into  these
 matters.  Perhaps  it  is  difficult  to
 have  shower  baths  in  third  class  be-
 cause  the  storage  tank  capacity  for
 water  will  have  to  be  _  increased.
 These  are  some  of  the  problems
 which  will  have  to  be  thought  out  on
 a  large  scale.  We  cannot  introduce
 it  in  one  particular  coach.  So,  we
 will  consider  these  things,

 I  would  like  to  emphatically  pro-
 test  against  the  remarks  made  that
 the  three  tier  system  has  been  con-
 demned  by  all.  No.  It  is  very
 popular  in  many  sections.  Take  G.T.
 for  instance.  There  is  heavy  demand
 for  this  type  of  accommodation.  I
 do,  not  know  why  my  friend  says  that
 it  is  condemned  by  all.  Wherefrom
 has  he  got  this  information?  It  is
 fully  utilised  by  the  people  who  fit  in
 into  that  category.  It  may  not  fit  in
 with  those  people  who  are  thinking
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 of  a  higher  category.  But  you  cannot
 have  all  the  advantages  and  amenities
 for  paying  nothing.  If  you  want
 some  convenience  and  some  comfort
 you  have  got  to  pay  for  it.  You  do
 not  want  to  pay  Rs.  3  per  night  in
 the  two  tier  compartment  but  you
 want  all  the  comfort  in  the  three  tier
 eompartment.

 Shri  T.  B.  Vittal  Rao:  There  is  no
 two-tier  compartment  in  the  G.T.  Ex-
 press.

 Shri  8.  V.  Ramaswamy:  |  stand
 corrected  if  that  is  so.  We  shall  in-
 troduce  it  if  necessary.

 My  hon.  friend  Shri  D.  C.  Sharma
 is  not  here....  (Interruptions).  He
 was  speaking  as  if  he  was  not  a  main-
 line  man  but  was  a  branch-line  man.

 Mr,  Deputy-Speaker:  He  was  not
 sure  whether  he  was  a  man-line  man.

 Shri  V.  Ramaswamy:  From  the
 way  in  which  he  was  speaking,  he
 made  us  feel  that  he  was  a  branch-
 line  man  and  not  a  main-line  man

 With  regard  to  the  demands  under
 Demand  No.  13,  I  think  it  should
 stand  to  the  credit  of  the  Northern
 Railway  that  planning  and  _  their
 budgeting  were  all  correct.  They
 have  assessed  their  requirements
 correctly  and  they  did  not  come  in
 for  any  supplementary  grants.  It
 goes  to  the  credit  of  the  Northern
 Railway  rather  than  for  any  short-
 sightedness  that  the  hon.  Member  was
 complaining  of.  He  wanted  to  know
 about  the  court  cases.  I  do  not  have
 figures.  If  he  gives  me  notice,  I  shall
 certainly  furnish  the  figures.  He
 must  also  take  into  consideration  the
 tremendous  increase  in  transport—
 the  goods  transport,  the  variety  of
 goods  and  the  value  of  the  goods  and
 the  quantity  of  goods  that  have  been
 transported.  The  value  has  increased
 even  more  than  the  quantity.  Con-
 sidering  all  that,  the  number  of  cases
 that  we  have  is  not  large.

 mentary  (Railways)
 Shri  Narasimhan  (Krishnagiri):

 Why  take  up  the  question  of  value?

 Shri  S.  V.  Ramaswamy:  He  was
 talking  about  the  quantum  of
 damages.  The  quantum  of  compen-
 sation—I  am  speaking  from  memory—
 is  inccasiderable,  compared  with  the
 tremendous  increase  in  the  quantity
 moved  and  the  value  of  the  quantity
 moved.  We  are  always  mindful,  on
 the  claims  side,  to  see  that  we  keep
 down  the  claims  as  low  as  possible,
 and  in  spite  of  that,  if  the  consignors
 go  to  the  court  of  law  and  get  decrees,
 we  cannot  help  it.  We  are  very
 mindful  of  that,  and  our  legal
 department  is  also  careful  to  see  that
 the  compensation  that  we  pay  is  kept
 at  a  minimum.  We  are  also  mindful
 of  the  cases  in  the  courts.

 My  hon.  friend  was  again  mention-
 ing  about  pampering  certain  stations
 as  prestige  stations  and  paying  more
 attention  to  them  rather  than  to  the
 branch  line,  and  wanted  to  know
 what  proportion  is  being  spent.  The
 whole  thing  is  justified  on  grounds  af
 necessity.  Wherever  there  is  justi-
 fication  we  shall  certainly  do  it.  It
 is  not  a  question  whether  it  is  a
 branch  line  or  a  main  line.  It
 depends  upon  the  needs  of  the  people
 and  the  requirements  that  have  got
 to  be  met,  and  we  are  mindful  of
 those  things.  That  is  the  basis  on
 which  we  do  things,  rather  than  with
 reference  to  the  main  line  or  the
 branch  line.

 My  hon.  friend  from  Marathwada
 was  mentioning  certain  things  which
 deserve  serious  consideration.  He
 mentioned  the  absence  of  a  common
 platform  or  a  joining  station  at  the
 Kurduwadi  Junction.  The  matter  is
 worth  considering.  We  shall  look  into
 it  as  quickly  as  possible  and  see
 whether  the  inconvenience  caused  to
 the  passengers  cannot  be  reduced.

 Shri  T.  B.,  Vittal  Rao:  What  about
 the  conversion  of  that  narrow  gauge
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 line  into  metre  gauge  or  broad  gauge
 hine?

 “Shri-S.  V.  Ramaswamy:  It  will
 have  to  be  considered.  We  have  to
 consider  it.  We  are  well  aware  of
 the  fact  that  lakhs  of  pilgrims  go  to
 Pandarpur  and  they.  are  put  to  a  lot
 af  inconvenience  because  of  the  fact
 that  the  gauge  is  narrow  and  the
 carriage  is  very  small.  We  are  deeply
 concerned  about  it  and  as  and  when
 we  get  more  funds,  we  shall  certainly
 think  of  either  converting  it  into  a
 metre  gauge  or  any  other  gauge  as
 our  technical  experts  advise  us.

 In  between  Sholtapur  and  Auranga-
 bad,  the  hon.  Member  mentioned  a
 new  line.  The  third  Five  Year  Plan
 has  been  before  the  House  for  a  long
 time,  and  the  whole  position  is  known
 to  the  House,  as  to  whether  we  can
 add  a  new  line  apart  from  what  the
 Planning  Commission  can  provide  us
 with.  As  regards  drinking  water
 supply,  we  are  very  concerned  about
 it.  Wherever  there  is  a  municipality
 nearby,  and  where  there  is  water
 supply,  we  try  to  take  the  water  from
 the  municipal  supply.  If  there  is  no
 other  scurce,  we  have  ordered  that
 there  should  be  pumps  set  up
 wherever  we  are  not  able  to  get  water
 supply  either  from  the  municipal  area
 or  from  our  own  overhead  tanks.

 Shri  A.  M.  Tariq  was  speaking  about
 security  buttons,  etc.,  in  the  carriages.
 Perhaps,  as  you  had  rightly  observed,
 that  item  did  not  come  under  any  of
 the  Demands  now  before  the  House.
 As  regards  dining  cars,  no  doubt  the
 space  is  limited.  With  the  increase
 in  the  number  of  passengers,  the
 dining  car  has  become  congested.  We
 are  well  aware  of  it.  We  are  remodel-
 ling  it  and  are  trying  to  increase  the
 space  available.  We  are  also  simul-
 taneously  taking  steps  to  extend  the
 departmental  catering  so  that  we  may
 not  depend  entirely  upon  the  diming

 ‘car  service.
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 As  regards  cleaning,  I  am  very
 thankful  to  the  hon.  Member  -  for
 emphasising  this.  He  said  that  we
 Indians  may  not  mind  it  much,  but
 that  there  are  so  many  foreigners
 who  travel  and  we  should  impress
 upon  them  about  our  cleanliness.  We
 are  very  thankful  for  that  suggestion,
 and  with  the  co-operation  of  hon.
 Members  and  of  the  general  public,
 we  shall  keep  the  railways  clean  and
 tidy.

 Dr.  M.  S.  Amey  (Nagpur):  What
 about  the  construction  of  common
 platform  at  the  Kurduwadi  station?

 Shri  S.  V.  Ramaswamy:  The  hon.
 Member  saiqd  that  there  was  no
 common  platform  between  the  broad
 gauge  and  the  narrow  gauge  and  that
 people  have  got  to  rush  from  one  end
 to  the  other  because  there  was  no
 common  platform.  We  shall  certainly
 look  into  the  question  and  shall  look
 to  the  convenience  of  the  passengers
 to  see  that  they  are  not  to  run  about
 this  way  and  that.  We  shall  have  it
 examined.

 Mr.  Deputy-Speaker:  There  are
 two  Demands—Demand  Nos.  3  and
 i3—under  which  sums  are  7०  be
 voted.  The  question  is:

 “That  the  respective  supple-
 mentary  sums  not  exceeding  the
 amounts  shown  in  the  third
 column  of  the  order  paper  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1962,  in  respect  of  the  following
 demands  entered  in  the  second
 column  thereof—

 Demands  Nos.  3  and  3.”

 The  motion  was  adopted.
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 BILL,  962

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  I  beg  to  move:

 “That  leave  be  granted  to
 introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  service  of  the  financial  year
 1961-62  for  the  purposes  of  Rail-
 ways.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to
 introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  service  of  the  financial  year
 1961-62,  for  the  purposes  of
 Railways.”

 The  motion  was  adopted.
 Shri  Jagjivan  Ram:  I  introducey

 the  Bill.
 I  also  beg  to  movet:

 “That  the  Bill  to  authorise
 payment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of
 India  for  the  service  of  the  finan-
 cial  year  1961-62.  for  the  purposes
 of  Railways  be  taken  into  con-
 sideration.”
 Mr.  Deputy-Speaker:

 is:
 The  question

 “That  the  Bill  to  authorise
 payment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of
 India  for  the  service  of  the  finan-
 cial  year  96l-62  for  the  purposes
 of  Railways  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.

 PHALGUNA  29,  883  (SAKA)  General  Budget-
 General  Discussion

 Mr.  Deputy-Speaker:  The  question

 “That  clause  2,  clause  3,  the
 Schedule,  Clause  ,  the  Enacting
 Formula  and  the  Long  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  clause  3,  the  Schedule,
 Clause  ,  the  Enacting  Formula  and

 the  Long  Title  were  added  to  the
 Bill

 Shri  Jagjivan  Ram:  I  beg  to  move:
 “That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 4.30  hrs.
 GENERAL  BUDGET--GENERAL

 DISCUSSION

 Mr.  Deputy-Speaker:  We  now  take
 up  the  general  discussion  of  the
 general  budget.  There  are  ten  hours
 allotted  for  this.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Mr.  Deputy-Speaker,  Sir,  the  budget
 for  the  year  1962-63  will  no  doubt
 be  fully  considered  by  the  new
 Parliament.  However,  I  wish  to  make
 a  few  observations  on  the  economic
 conditions  in  the  country  during  the
 past  l  months.  This  period  is  very
 important  in  that  it  coincides  with  the
 first  year  of  the  third  Five  Year  Plan.
 Unfortunately,  we  suffer  from  a
 handicap,  because  the  review  of  the
 second  Five  Year  Plan  is  not  avail-
 able  to  us.  If  it  had  been  made  avail-
 able  to  us,  we  would  have  been  able
 to  offer  our  comments  in  a  better
 way.  However,  I  have  gone  through
 the  budget  speech  as  also  the  econo-
 mic  survey.
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 {Shri  T.  B.  Vittal  Rao].
 The  first  claim  made  by  the

 Finance  Minister  in  the  very  early
 part  of  his  speech  is  that  the  upward
 trend  in  the  general  level  of  prices
 in  the  second  Five  Year  Plan  has
 been  arrested  during  the  first  year  of
 the  third  Plan.  I  have  the  consumer
 price  index  for  the  working  class
 during  this  year.  The  figure  is  128,
 pase  00  in  1949.  This  figure  repre-
 sents  an  increase  over  the  preceding
 year.  Not  only  that;  this  increase  is
 the  highest  during  the  last  0  years.
 It  has  never  reached  such  a  figure
 during  any  one  of  these  0  years.

 When  the  third  Plan  was  being
 formulated  and  debated,  we  were
 assured  that  the  Government  will  see
 that  there  is  no  rise  in  the  prices  of
 the  various  necessities  of  life.  If  the
 plan  were  to  succeed,  it  was  neces-
 sary  that  we  should  control  the  prices
 and  arrest  their  rise.  But  it  has
 increased.  Judging  by  the  perform-
 ance  during  this  period  of  one  year,
 I  do  not  think  there  is  any  prospect
 of  prices  coming  down  during  the
 remaining  four  years  of  the  plan
 period.  Not  only  that.  The  prices  of
 various  essential  commodities,  whose
 prices  are  statutorily  controlled,  have
 also  been  increased.  For  instance,
 the  price  of  coal  has  been  increased
 during  the  last  year  not  once  or  twice,
 but  thrice.  Even  as  recently  as
 December  or  January  last,  the  selling
 price  of  coal  was  increased,  because
 the  royalty  rates  have  been  increased.

 Coming  to  exports,  4  doubt  very
 much  whether  we  would  be  in  a  posi-
 tion  to  achieve  the  plan  target,  viz.,
 a  total  export  of  the  order  of  Rs.  850
 crores  by  1965-66.  With  the  U.K.
 becoming  a  member  of  the  European
 Common  Market,  textile  export  is
 likely  to  be  affected.  I  make  this
 statement  basing  myself  on  the  treat-
 ment  meted  out  by  the  ECM  coun-
 tries  to  us.  Tea,  which  is  not  grown
 in  the  ECM  countries,  is  subject  to
 high  tariff.  Therefore,  unless  and
 until  the  flow  of  our  trade  undergoes
 a  radical  change  and  it  is  dispersed
 and  there  is  increasing  trade  with
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 West  Asian  countries,  the  newly
 liberated  African  countries  and  the
 socialist  countries,  I  am  afraid  our
 export  target  will  not  be  achieved.

 For  our  resources,  in  a  planned
 economy,  we  should  depend  not  go
 much  on  taxes,  excise  or  otherwise,
 but  on  the  surpluses  that  we  get  from
 the  public  sector  undertakings.  I
 have  no  doubt  that  some  of  our  public
 sector  undertakings  have  done  very
 well.  The  Hindustan  Machine  Tools
 and  some  others  have  done  very  well.
 But  I  am  afraid  the  same  thing  can-
 not  be  said  of  certain  other  public
 sector  undertakings.  For  instance,
 the  working  of  the  National  Coal
 Development  Corporation  should  be
 specially  gone  into.  Last  year,  there
 was  an  underground  explosion  in  its
 mine  and  there  was  fire.  These  mines
 remain  closed  for  more  than  one  year.
 What  does  it  cost  our  country?
 l  million  tons  of  coal  which  this  mine
 has  to  raise  could  not  be  raised
 because  of  this  fire.

 If  such  a  serious  accident  takes
 place  in  any  mine,  it  is  going  to
 affect  every  factory  in  the  country,
 because  we  have  so  planned  our
 transport  of  coal  that  from  such  and
 such  mine  coal  has  to  be  sent  to
 such  and  such  factory  in  such  and
 such  region.  All  these  are  regulated.
 When  |  million  tons  of  coal  is  lost
 to  the  country  per  year,  even
 measured  in  terms  of  money,  it  is  a
 big  loss.  It  has  affected  every  fac-
 tory.  Even  now  there  is  no  prospect
 of  this  mine  in  Kurasia  in  Madhya
 Pradesh  being  opened.  3  was  told  &
 technical  committee  was  appointed  to
 go  into  this  accident.  Though  the
 accident  took  place  a  year  ago,  the
 report  of  that  technical  committee,
 has  not  been  made  public.

 With  regard  to  the  Industrial  Policy
 Resolution  of  1956,  I  was  surprised
 to  find  the  other  day  that  the  Lodna
 colliery,  which  is  raising  coal  in
 TJharia  coalfields  has  been  granted
 permission  to  increase  its  authorised
 capital.  Increase  in  the  authorised
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 capital  means,  fresh  lease  has  been
 given  to  this  company  and  more
 mining  areas  have  been  given.  This
 company  is  purely  foreign-dominated
 All  its  directors  are  Englishmen.  This
 company  has  been  given  permission
 to  increase  its  capital  and  given  more
 areas  to  mine  coal.  This  is  absolutely
 contrary  to  the  Industrial  Policy
 Resolution  of  1956.  When  Bengal
 Coal  Company  was  given  a  similar
 concession  last  year,  we  raised  objec-
 tion  and  pointed  out  to  the  Govern-
 ment  that  it  is  contrary  to  the  Indus-
 trial  Policy  Resolution.  Now  Gov-
 ernment  seems  to  have  gone  ahead
 with  one  company  after  another  and
 we  find  a  purely  foreign-dominated
 company  is  being  allowed  to  increase
 its  production.

 Similarly  the  Air  Corporation
 Amending  Bill  is  being  brought  for-
 ward,  giving  permission  to  a  private
 operator  to  run  air  services.  It  is  now
 being  done  mainly  with  a  view  to  giv-
 ing  a  new  line  from  Bombay  to
 Baroda  to  Kalinga  Airlines.  Today
 the  Indian  Airlines  Corporation  has  got
 a  good  fleet  of  dakotas.  Dakotas  have
 not  become  out  of  date;  they  may  not
 be  useful  in  the  turbulent  weather  of
 Assam,  but  even  today  there  are  2,000
 dakotas  flying  all  over  the  world.  We
 have  got  this  fleet  and  this  could  have
 been  utilised  for  running  a  new  ser-.
 vice  from  Bombay  to  Baroda.  I  can-
 not  understand  why  it  has  been  given
 to  Kalinga  Airlines.  That  is  also  con-
 trary  to  the  Industrial  Policy  Resolu-
 tion.

 A  specia]  mention  was  made  for  the
 production  of  steel  in  the  Finance
 Minister’s  speech.  He  said  that  the
 production  of  stee]  has  been  increased
 from  2.2  million  tons  in  960  to  2.9
 million  tons  in  1961.  But  these  figur-
 es  are  to  be  compared  with  the  tar-
 gets  we  have  laid  for  ourselves  dur-
 ing  the  Second  Plan  period.  It  was
 clearly  said  that  at  the  end  of  the
 Second  Plan  period  we  should  be  in  a
 position  to  raise  4.5  million  tons  of

 finished  steel.  The  original  target  be-
 fore  the  formulation  of  the  Second
 Plan  was  6.00  million  tons,  but  subse-
 auently  it  was  said  that  it  was  6.00
 million  tons  of  unfinished  steel  and  4.5
 million  tons  of  finished  steel.  Now,
 after  one  year  of  the  Third  Plan  period
 we  are  nowhere  near-the  target  that
 we  have  laid  for  ourselves  for  achieve-
 ment  in  respect  of  production  of  steel
 by  the  end  of  the  Second  Five  Year
 Plan.  If  this  is  the  rate  at  which  we
 are  going,  I  am  afraid  we  shal]  never,
 never  be  able  to  reach  our  target  of
 0.5  million  tons  of  steel  by  the  end
 of  the  Third  Five  Year  Plan.  And,
 steel  is  very  necessary.  Even  yester-
 day  the  Prime  Minister  pointed  out
 the  importance  of  stee]  in  his  speech
 while  replying  to  the  debate  on  the
 Address  given  by  the  President.  But
 the  position  can  be  saved  provided  en-
 ergetic  steps  are  taken  and  our  steel
 plants  are  made  to  work  to  their  full
 capacity.

 Sir,  in  my  State  of  Andhra  Pradesh,
 for  the  first  time  we  have  started  re-
 sorting  to  power  cuts.  Though  there
 was  shortage  of  power  as  a  whole,  we
 never  resorted  to  any  power  cuts  be-
 fore.  Now  because  of  these  power  cut
 several  inrustries  are  being  affected:
 Coa]  is  a  scarce  commodity  in  th  sou-
 thern  region  where  goods  trains  are
 being  cancelleq  for  want  of  coal.  Even
 in  the  coal  mines  these  power  cuts
 have  been  enforced  with  the  result
 that  the  development  of  coal  mines  in
 this  area  has  been  greatly  affected.

 What  is  hapening?  During  the
 Third  Five  Year  Plan  it  was  decided
 to  have  a  thermal  plant  with  a  capa-
 city  of  25  megawatts  in  Kothagudiam
 in  Andbra  Pradesh.  The  first  year  of
 the  Third  Five  Year  Plan  is  coming
 to  an  end,  but  not  even  the  founda-
 tion-stone  for  that  has  been  laid,  not
 even  the  land  has  been  acquired  for
 the  setting  up  of  this  thermal  plant.
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 (Shri  T.  B.  Vittal  Rao,
 Sir,  month  after  month  we  receive
 some  World  Bank  officials  and  discuss
 things.  Sometimes  officials  of  the  ex-
 port-Import  Bank  come  and  have  dis-
 cussions.  After  that  we  are  told  that
 some  technical  experts  are  coming.
 But  all  these  people  are  agreed  that  not
 only  a  25  megawatts  thermal  plant
 but  a  one  million  kilowatts  plant  could
 be  set  up  at  this  place  because  of  the
 nearness  of  coal  and  various  other
 factors.  The  prospects  are  there,  but
 the  plant  is  not  coming  up.  One  year
 of  the  Third  Five  Year  Plan  is  com-
 ing  to  an  end.  I  do  not  know  whe-
 ther  within  the  next  four  yeears  this
 plant  wil]  be  fully  commissioned  or
 not.

 For  the  Nagarjunasagar  Dam  the
 Government  of  Andhra  Pradesh  has
 been  urging  for  more  funds  so  that  it
 could  be  expeditiously  completed.  If
 it  is  completed  quickly  we  can  rise
 the  production  of  rice  and  other  food-
 grains  and  thereby  cut  down  the  im-
 ports  under  PL.480.  We  would,  there-
 fore,  requeste  the  Government  of
 Andhra  Pradesh  for  more  funds  so
 that  this  Nagarjunasagar  Dam  may
 be  completed  expeditiously.

 With  regard  to  internal  resources,
 a  mention  of  which  has  been  made
 in  his  speech,  the  question  of  increas-
 ing  the  rate  of  provident  fund  contri-
 bution  from  6३  cent  to  8-1/3.  per  cent
 by  the  industrialists  has  not  yet  been
 decided.  This  question  could  have
 been  decided  in  the  very  beginning  of
 the  Second  Plan  itself.  Then  the
 Planning  Minister,  Shri  Nanda,  told
 us  not  to  press  this  question  at  that
 stage—that  is,  in  956—as  he  was
 thinking  of  imposing  a  levy  for  hous-
 ing  on  the  industrialists  at  the  end  of
 five-years.  It  has  not  been  done.
 Neither  the  imposition  of  a  levy  for
 housing  has  been  made  nor  has  the
 rate  of  provident  fund  contribution
 been  increased.  In  1960,  a  technical
 committee  was  appointed  to  go  into
 the  question  of  the  paying  capacity
 of  indusrialists  in  certain  industries
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 like  paper  and  others.  We  told  then
 itself  that  there  was  no  use  of  going
 into  that  question  because  we  know
 that  the  paper  industry  could  bear
 this  burden  and  because  the  Tariff
 Commission  which  went  into  the
 price  of  paper  had  clearly  stated  that
 there  was  a  case  for  reduction  in  the
 price  of  paper  which  clearly  showed
 that  the  paper  industry  was  making
 good  profits.  But  nobody  listeneg  to
 us,  and  we  from  our  organisation  of
 the  All  India  Trade  Union  Congress
 boycotted  that  cvechnica}  committee
 because  we  knew  fluently  well  that
 there  was  a  case  for  increase.  The
 technical  committee  also  recommen-
 ded  that  there  was  case  for  immedi-
 ately  increasing  the  rate  of  provi-
 dent  fund  fron:  6}  percent  to  B-1/2
 per  cent  in  the  paper  industry  and
 also  cigarette  industry.  That  report
 has  been  laying  with  the  Govern-
 ment  for  the  last  six  or  seven  months
 and  no  action  has  been  taken.  What
 is  the  use  of  going  and  appealing  to
 the  people  to  contribute  to  the  natio-
 nal  savings  or  small  savings  when
 you  do  not  give  them  what  is  due  to
 them?  They  are  prepared  to  contri-
 bute  which  contribution  could  be  uti-
 lised  for  capita]  fromation.  Take,  for
 example,  the  coal  industry.  There
 are  four  lakh  miners.  Every  time
 the  people  in  charge  of  small  savings
 go  there  and  trouble  them.  They
 are  prepared  to  pay  if  the  rate  of  con-
 tribution  is  increased.  The  coal  in-
 dustry  itself  would  give  us  Rs.
 -1,50,00,000.  This  question  of  increas-.
 ing  the  rate  was  not  gone  into  once
 or  twice  but  three  committees  have
 gone  into  this  question  and  recom-
 mended  that  it  should  be  increased.
 The  Committee  on  social  security  has
 also  said  that  there  is  a  case  for  im-
 mediate  increase.  But  it  has  not  been:
 done.

 There  is  a  deficit  to  the  tune  of  Re.
 63.46  crores  in  this  budget.  I  hope
 the  Finance  Minister  wil]  not  resort
 to  any  indirect  additional  taxation  in
 the  coming  year,  because  indirect



 ‘1207,  General  Budget—  PHALGUNA  29,  883
 (SAKA)  General  Discussion  208

 taxation  has  already  reached  the  sa-
 turation  -point.

 The  other  day  we  were  told  that
 agricultural  production  has  increased
 and  the  face  of  the  village  is  chang-
 ing.  But  even  today,  in  spite  of  pan-
 chayat  raj,  block  samitis  and  so  many
 things,  the  villagers  are  still  under
 the  grip  of  the  money-lenders.  In
 some  parts  of  my  areas  the  rate  of
 interest  is  as  much  as  cent  per  cent.
 During  the  harvest  season  when  the
 peasants  get  a  return  from  the  soil
 they  will  have  to  return  6  bags  of
 johar  if  they  had  taken  8  bags  at  the
 time  of  sowing.  Then  they  have  to
 give  a  major  share  to  the  landlords.
 This  is  the  pitiable  position  of  the
 peasants  in  many  districts  of  Andhra
 Pradesh.  So,  I  hope  serious  attention
 will  be  paid  to  this  aspect  of  the  que-
 stion.

 If  our  country  is  to  develop  rapid-
 ly,  the  funds  allotted  for  technical
 education  are  not  enough,  and  much
 greater  emphasis  is  to  be  laid  on
 technical  education  if  we  are  to  ad-
 vance.  When  we  compare  ouselves
 with  advanced  countries,  we  are  far
 behind.  We  have  only  9  engineering
 degree  holders  to  a  million  of  popu-
 lation  as  compared  to  500  in  the  So-
 viet  Union  and  300  in  the  United  Sta-
 tes.  If  we  are  to  exploit  the  vast
 natural  resources  that  are  abounding
 in  our  country,  there  is  a  great  need
 for  trained  technicians.  Unless  and
 and  until  we  have  trained  technical
 people,  we  wil]  not  be  able  to  exploit
 our  -natural  resources:  Therefore,  I
 would  strongly  urge  that  during  the
 coming  year  great  strides  will  have  to
 be  made  in  the  matter  of  development
 of  technical  education.

 I  know  that  some  polytechnics  and
 regional  engineering  institutes  have
 been  opened  by  the  Central  Govern-
 ment.  I  hope  that  in  those  regions
 where  the  regional  engineering  ins-
 titutes  have  not  been  opened,  they
 will  be  opened  at  least  during  the
 coming  ecademic  year.  At  the  same

 time,  I  want  to  say  that  in  those  poly-
 technics  and  engineering  colleges
 which  have  been  opened,  there  are  no
 hostel  facilities.  Of  course,  the  Cen-
 tral  Government  is  giving  grants  to
 the  State  Governments  for  construc-
 tion  of  hostels  but,  even  then,  there  is
 lack  of  hostel  facilities.  Then,  im
 some  places  the  staff  who  are  mann-
 ing  the  polytechnics  and  other  insti-
 tutions  do  not  have  quarters.  When
 we  ask  the  State  Governments  to  pro-
 vide  them,  they  plead  lack  of  funds
 and  when  we  come  to  the  Central
 Government  they  say  that  nothing
 has’  been  provided  in  the  Third  Pian.
 So,  I  would  suggest  to  the  hon.  Fi-
 nance  Minister  to  see  that  these  basic
 amenities  are  provided.

 We  are  really  happy  that  Goa  has
 become  prat  of  the  Indian  Union.  I
 am  told  that  several  Indians  are  liv-
 ing  in  Angola  and  we  are  getting  hor-
 rible  reports  about  their  plight.  I
 hope  our  Government  will  take  some
 steps  through  the  friendly  govern-
 ments  who  are  looking  after  our  in-
 terests  in  Gua  to  do  something  for  the
 unhappy  Indiar:s  who  are  residing  in
 Angola.
 4.54  hrs.

 [Surr  JaGaNaTHa  Rao  in  the  Chair]
 Lastly,  I  want  to  say  a  word  about

 the  Central  Government  employees.
 The  Second  Pay  Commission  stated
 that  if  there  is.  an  increase  of  ten
 points  on  an  average  in  the  whole
 year  in  the  cost  of  living  index  then
 Government  should  consider  payment
 of  enhanced  dearness  allowance.  This
 recommendation  was  made  it  a  time
 when  the  index  for  working  class,
 taking  949  base  as  100,  was  l5.  The
 provisional  figure  for  December  is  28
 and  I  am  sure  it  is  going  to  be  the
 final  figure  also.  In  the  preceding
 months  also  it  was  ranging  from  126,
 to  128,  Since  the  average  has  gone
 over  0  points,  they  are  eligible  for
 enhanced  rate  of  dearness  allowance
 under  the  Second  Pay  Commission
 report,  and  it  should  be  paid.  These
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 are  the  few  comments  and  observa-
 tions  that  I  have  to  make  on  the  spe-
 ech  of  the  Finance  Minister.

 Shri  Hem  Barua:  (Gauhati):  At
 first  I  wil]  deal  in  brief  with  the  eco-
 nomic  implications  of  the  budget  pro-
 posals  and  then  switch  on  to  the  poli-
 tical  canvas  vis-a-vis  the  budget  pro-
 posals.  This  time  again  the  Finance
 Minister  has  presented  a  deficit  bud-
 get  to  the  House  and  the  country,  and
 the  only  silver  lining  in  the  budget
 proposals  lies  in  the  fact  that  there  is
 no  direct  indication  in  the  budget
 proposals  of  any  taxation.

 Shri  S.  M.  Banerjee:  It  is  leading
 to  it.

 Shri  Hem  Barua:  He  has  said  that
 taxation  is  inevitable.  But  he  has  not
 made  any  direct  indication  of  any  ta-
 xation,  that  is  what  I  said.

 This  is  a  deficit  budget,  and  the  de-
 fictt  has  gone  up  to  Rs.  2]  crores
 from  Rs.  70  crores  in  the  last  budget, and  this  is  accounted  for  by  the  increa-
 Sed  deficit  in  the  capital  expenditure.
 In  the  revenue  budget,  the  revised
 estimates  reva]  that  the  anticipated
 deficit  of  Rs.  6  crcves  was  converted
 into  a  surplus  of  Rs.  30  crores,  and
 there  is  a  saving  of  Rs.  27  crores  in
 the  capital  expenditure.  These  are
 redeeming  features  no  doubt,  and  we
 welcome  these  features  of  the  budget
 proposals.  But  the  fact  remains  that
 there  is  a  deficit,  and  the  deficit  is  to
 the  tune  of  Rs.  5]  crores,  and  this  is
 due  to  shortfall  in  internal  and  ex-
 ternal  borrowings.  The  net  market
 borrowings  including  smal]  savings
 registered  a  drop  of  Rs.  38  crores.
 This  shows  the  distance  we  are  yet  to
 travel  in  the  r:atter  of  mobilisation  of
 internal  resources  or  in  the  matter  of
 mobilisation  of  interna]  revenue.

 There  jis  a  siving  in  capital  expen-
 diture,  but  that  is  also  no  matter  of
 satisfaction  because  it  is  due  largely
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 to  the  shortfall]  in  performance,  and
 the  shortfalls  in  performance  are  ap-
 palling  and  apprehensive.  Because
 when  we  take  these  figures,  we  find
 that  there  are  shortfalls  in  perfor-
 mance  to  the  tune  of  Rs.  6  crores  in
 defence  capital  outlay,  Rs.  9  crores
 in  Oil  and  Natura]  Gas  Commission,
 Rs.  6  crores  in  Heavy  Engineering
 Corporation,  Rs.  4  crores  in  National
 Coa}  Development  Corporation  and
 Shipping  Corporation.  These  are  sub-
 stantial]  shortfalls  in  performance,
 and  I  hope  and  trust  that  they  will
 be  utilised  in  a  fruitful  way  so  that  our
 economy  may  prove  itself  to  be  sound
 and  healthy.

 The  Finance  Minister  has  expressed
 satisfaction  over  the  economic  deve-
 lopment  that  our  country  has  achieved
 during  this  period.

 35  hrs,

 The  analysis  of  the  price  levels  re-
 vealg  that  the  prices  of  raw  materials
 in  this  country  are  decreasing,  no
 doubt,  but  on  the  other  hand  the  prices
 of  manufactured  goods  and  agricul-
 tural  produce  betray  rigidities.  It  is
 in  these  items  that  the  ordinary  con-
 sumer  is  interested.  No  wonder,  if  we
 take  the  All-India  Working  Class
 Price  Index  into  account,  we  find  that
 the  rising  spiral  has  gone  on  and  on
 till  August,  96  and  it  has  refused  to
 come  down.  When  the  hon.  Finance
 Minister  speaks  of  arresting  the  rising
 spiral  of  prices  and  all  that,  the  prices
 are  arrested  only  at  a  higher  level.-

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Even  then  they  are
 arrested,

 Shri  Hem  Barua:  I  pay  a  compli-
 ment  for  arresting  them,  but  at  the
 same  time  I  say  that  they  are  arrested
 at  a  higher  level  and  that  the  AM-
 India  Working  Class  Price  Index  shows
 that  the  price  level  was  rising  till
 August  963  and  it  has  refused  to  come
 down.  That  is  what  I  say.
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 Shri  Morarji  Desai:  It  has  not  gone
 up.

 Shri  Hem  Barwa:  About  fresh  taxa-
 tion  I  started  by  saying  that  there  is
 no  indication  of  that  but  at  the  same
 time  the  hon.  Finance  Minister  in  his
 speech  thinks  that  they  are  inevitable.
 He  also  comes  to  the  conclusion  that
 everything  possible  must  be  done  to
 enlarge  our  budgetary  resources.  But
 then  it  is  a  fact  that  taxes  are  inevi-
 table  or  unavoidable.  Then  I  would
 plead  with  the  hon.  Finance  Minister
 to  see  that  no  more  burden  of  taxes  is
 imposed  on  the  common  man  who  is
 already  gruelling  under  the  heavy
 burden  of  taxation  in  this  country.

 Our  hon.  Prime  Minister  said  yes-
 terday  about  the  well-fed  and  nicely
 clothed  people  coming  to  attend  his
 election  meetings  and  he  got  a  com-
 posite  view  or  picture  of  India  from
 crowds  that  came  to  attend  his  meet-
 ings.  But  we  must  not  forget  that  out
 of  40  crores  of  people  in  this  country
 there  are  0  crores  who  live  in  naked
 poverty.  Out  of  these  0  crores  of
 people  there  are  6  crores  whose  daily
 earning  is  four  annas  or  25  nP.;  there
 are  approximately  two  more  crores  of
 people  whoSe  daily  earning  is  only  two
 annas  or  2  nP,  and  there  are  2  crores
 who  are  our  beggars.  They  live  by
 begging.  They  do  not  have  any  earn-
 ing  whatsoever.  We  must  not  forget
 this  fact  that  a  substantial  portion  of
 our  population  lives  in  poverty.  There-
 fore  I  would  plead  with  the  hon.  Fin-
 ance  Minister  that  whenever  taxes  are
 imposed  he  should  see  that  they  are
 imposed  with  a  view  to  mopping  up
 the  profits  that  the  privileged  few  in
 this  country  are  making.

 The  hon,  Finance  Minister  pays  a
 compliment  to  the  tax  collection
 machinery.  He  says—may  I  quote
 from  him:

 “The  improvement  in  revenue
 receipts  is  mainly  due  to  better
 collections  under  Customs,  Union
 Excise  Duties  and  Corporation  Tax
 and  Income-Tax”,

 964  (Ai)  LSD—6.

 This  ‘s  a  good  thing  and  we  welcome
 it,  but  at  the  same  time  I  remember
 what  Professor  Kaldor  said  a  few
 years  back.  He  said  that  the  Indian
 exchequer  is  losing  Rs.  200  crores
 from  big  industrialists  because  of  poor
 collection  of  income-tax  and  it  is  a
 fact.

 Shri  Morarji  Desai:  How  did  he
 calculate  it?

 Shri  Hem  Barua:  I  do  not  know.
 He  has  given  a  report  and  that  report
 was  your  guiding  star.

 Sari  Morarji  Desai:  Not  mine.

 Shri  Hem  Barua:  If  it  was  not  your
 guiding  star,  it  was  the  guiding  star
 of  your  predecessor,  who  was  the  Fin-
 ance  Minister

 Shri  Morarji  Desai:  He  also  dis-
 owned  it.

 Shri  Hem  Barua:  And  who  took
 inspiration  from  that  report  so  far  as
 the  Gifts  Tax  and  other  taxes  are  con-
 cerned.  He  had  invited  Professor  Kal-
 dor  to  this  country  to  advise  us  on  the
 tax  structure.  We  have  not  forgotten
 that.  Therefore  what  I  want  is  that
 the  efficiency  of  the  tax  collection
 machinery  is  to  be  geared  up.  I  would
 like  to  know  whether  that  has  been
 geared  up  to  that  extent  so  that  there
 might  not  be  tax  evasion  in  this  coun-
 try  any  more.  We  are  progressing.
 That  is  what  the  hon.  Finance  Minis-
 ter  has  said,  namely,  that  there  is  a
 better  collection  of  revenue,  I  want
 better  collection  of  revenue  to  be  our
 standard  and,  if  poss‘ble,  to  improve
 on  that  standard.

 Before  any  taxes  are  resorted  to  I
 would  say  that  we  must  closely  exa-
 mine  the  functioning  of  the  public
 sector  undertakings  because  we  must
 see  to  it  that  the  public  sector  under-
 takings  produce  results,  that  they  pro-
 duce  profits.  That  is  why  I  would  say
 that  more  energy  and  efficiency  are  to
 be  ploughed  into  these  public  sector
 undertakings.  We  are  invest:ng  money
 in  them  and  they  must  cease  to  func-
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 tion  merely  as  Government  depart-
 ments  of  administration.  That  would
 help  our  economy  to  a  large  extent.

 At  the  same  time  I  would  appeal  tr
 the  hon.  Finance  Minister  to  see  befor
 resorting  to  fresh  taxation  that  was'
 ages  or  losses  in  revenue  are  avoideu
 as  far  as  practicable.  There  are  cer-
 tain  appealling  pointers  in  the  Public
 Accounts  Committee’s  Report  1961-62
 on  Railways.  In  one  case  the  railway
 administration  lost  to  the  tune  of
 Rs.  2°20  lakhs  because  it  failed  to
 take  a  decision  in  time.  On  another
 occasion  it  lost  to  the  tune  of  about
 Rs.  27  lakhs  because  of  certain  errors.
 That  is  the  state  of  affairs.  I  say
 therefore  that  before  we  resort  to
 fresh  taxation  we  must  see  that  the
 revenue  that  is  collected  is  properly
 and  fruitfully  utilised  and  there  is  not
 a  single  instance  of  any  wastage  or
 loss  of  revenue  as  pointed  out  in  the
 Public  Accounts  Committee’s  Report,
 or  else  we  forfeit  the  moral  right  to
 impose  the  burden  of  taxes  on  the
 people.

 What  about  the  national  income?  It
 is  increasing,  no  doubt,  but  the  rate
 at  which  the  national  income  is  in-
 creasing  is  a  matter  of  concern  for  us.
 We  visualise  8  30  per  cent  increase
 during  the  Third  Five-Year  Plan
 period  so  far  as  the  national  income
 is  concerned,  but  at  the  rate  of  increase
 that  we  are  having  in  the  national  in-
 come,  this  target  that  we  have  visua-
 lised  for  the  Third  Five-Year  Plan,
 that  is,  a  target  of  30  per  cent  increase
 in  our  national  income,  will  be  well
 nigh  impossible.

 What  about  the  foreign  loans?  There
 is  a  reference  to  the  foreign  loans  in
 the  hon.  Finance  Minister’s  speech  also,
 We.have  to  trot  about  from  one  end
 of  the  earth  to  the  other  in  search  of
 foreign  loans.  I  remember  when  our
 present  Finance  Minister  went  to  the
 United  States  of  America  the  Air-
 India  International  put  up  a_  verse
 singing  about  his  exploits  and  all  that.
 It  said  that  he  was  going  to  have  Ger-
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 man  money  and  money  from  America
 and  all  that.  There  was  a  beautiful
 couplet.  I  have  a  poor  memory  and
 have  forgotten  that,  but  there  was  a
 couplet  like  that.  Whatever  that
 might  be,  these  items  are  proving  in-
 creasingly  burdensome  not  only  on
 Government  accounts  but  also  on  non-
 Government  accounts,  These  items  are
 adversely  affecting  our  streling  posi-
 tion.  There  is  a  reference  to  the  ster-
 ling  position  in  the  Budget  speech  also.

 What  about  the  export  earnings?
 The  export  earnings  are  also  not  in-
 creasing  fast  enough  so  as  to  achieve
 the  target  of  Rs.  850  crores  by  1965-66.
 Shri  Vittal  Rao  has  made  a  reference
 to  the  European  Common  Market
 coming  into  existence.  That  would  also
 affect  adversely  our  export  trade  to
 a  large  extent.  In  spite  of  the  parleys
 and  the  appeals  that  we  had  with  the
 representatives  of  the  United  Kingdom
 Government  here,  I  do  not  think  that
 we  have  been  able  to  secure  any  con-
 cessions  or  advantages  so  far,  There-
 fore  in  spite  of  the  Export  Promotion
 Council  and  the  measures  that  the
 Government  have  repeatedly  told  us
 they  are  adopting,  export  promotion  is
 almost  static  today.  That  is  why  I
 say  that  the  target  of  Rs.  850  crores
 by  1965-66,  would  be  defficult  to
 achieve.

 From  this  picture  naturally  enough
 We  come  to  the  conclusion  that  our
 economy  is  still  in  deep  waters.  It  is
 often  said  our  economy  will  be  like
 that  because  it  is  a  developing  eco-
 nomy.  We  are  still  in  the  take-off
 stage  and  all  that.  I  would  say  that
 We  are  not  in  the  take-off  stage  now
 and  we  have  crosseq  the  corner.
 Therefore  I  would  say  that  to  say  that
 our  economy  would  be  in  the  doldrums
 because  it  is  a  developing  economy
 would  be  a  poor  argument  now.

 The  Budget  papers  disclose  that
 there  is  an  increase  in  the  Defence
 expenditure.  The  estimate  in  the  last
 Budget  was  Rs.  282.92  crores.  Now
 it  is  Rs.  30°93  crores.  I  welcome  this
 increase  in  Defence  expenditure,  and
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 I  say  it  is  inevitable  and  unavoidable
 due  to  the  political  cross-currents  in
 which  we  are  situated  today.

 What  about  Pakistan?  Pakistan  is
 hurling  abuses  at  us.  After  these
 budget  proposals  were  disclosed,  Pak-
 istan  went  on  hurling  abuses  on  us
 and  said,  ‘Look  at  India;  India  has
 aggressive  intentions  against  Pakistan;
 India  is  utilising  the  foreign  loans  and
 building  up  her  military  strength;  that
 has  become  a  threat  to  us.”  Whatever
 it  might  be,  this  is  a  fact  that  Pakistan
 is  proving  a  danger  to  us.  And  there
 is  no  helping  the  fact  that  out  of  2,520
 miles  of  border  that  Pakistan  has  with
 India,  only  1,672  miles  up  to  June  797
 are  demarcated.  Therefore,  the  bor-
 der  is  yet  to  be  demarcated.  There  is
 that  difficulty  also.

 And  over  and  above  that,  the  Kash-
 mir  issue  is  hanging  fire  for  a  long
 time  and  now  it  is  becoming  more  and
 More  acute.  The  President  of  the  so-
 called  Azad  Kashmir  Government—
 Mr.  Khurshed,  I  suppose,  his  name  is—
 threw  a  challenge  saying,  “We  are
 mobilising  our  forces  and  at  any  time
 our  forces  might  cross  the  Cease-Fire
 line  and  occupy  that  part  of  Kashmir
 which  is  in  the  illegal  possession  of
 India”.

 Therefore,  under  these  circumstances
 this  increase  in  the  Defence  budget  is
 inevitable,

 But  at  the  same  time  I  would  say
 that  we  want  nothing  but  friendship
 with  the  people  of  Pakistan.  Because,
 we  want  to  live  in  friendly  relatons
 with  our  neighbours,  whether  she  is
 Pakistan,  Burma  or  China,  it  does  not
 matter.  We  have  nothing  but  friend-
 ship  with  the  peoples  of  these  coun-
 tries.  But  this  is  also  a  fact  that  in
 spite  of  the  periodical  professions  of
 goodwill,  amity  and  friendship  our
 border  is  constantly  being  disturbed.

 And  when  I  talk  of  the  north-east
 frontier,  naturally  enough,  it  comes  to

 my  mind  that  Assam  is  the  nerve-
 centre  of  the  north-east  frontier.  But
 Assam,  the  nerve-centre  of  the  north-
 east  frontier,  is  connected  with  the
 rest  of  the  Republic  by  a  narrow  cor-
 ridor,  forty  miles  wide  only.  Danzig
 was  thirty-six  miles  wide.  Here  this
 is  a  corridor  that  connects  Assam,  the
 nerve-centre  of  the  north-east  frontier
 with  the  rest  of  the  Republic,  and  it
 is  only  forty  miles  wide.  At  any
 time—a  few  bombs  can  achieve  it—
 at  any  time  this  corridor  can  be  shat-
 tered  and  the  north-east  frontier  iso-
 lated  from  the  rest  of  the  country.
 And  that  is  why  I  am  pointing  out  to
 these  anomalies  and  difficult  situations.

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  Hem  Barua:
 many  things  to  say.

 I  have  still  so

 Mr,  Chairman:  He  has  taken  more
 than  fifteen  minutes.

 Shri  Hem  Barua:  There  are  ten
 hours  left,  Sir.

 Shri  S.  M.  Banerjee  (Kanpur):  But
 there  are  other  Members  also.

 Shri  Hem  Barua:  There  is  the
 Chinese  issue  also  and  there  is  the
 forcible  occupation  of  our  territory.
 At  the  same  time  we  must  not  forget
 the  fact  that  China  is  building  roads
 and  aerodromes  all  across  the  frontier.
 We  heard  of  the  Aksai  Chin  road.  Now
 information  comes  to  us  that  China
 is  building  another  road  south  of  the
 Aksai  Chin  road.  At  the  same  time
 veiled  threats  are  held  out  against  us.
 We  must  not  also  forget  the  fact  that
 Chinese  espionage  has  spread  its  ten-
 tacles  in  to  this  capital  city  of  Delhi.
 And  threats  are  held  out  that  China
 is  going  to  dislodge  the  Mac  Mahon
 line,  the  international  frontier  also.
 This  Mac  Mahon  line  is  not  inviolable,
 nor  is  it  sacred—not  sacred  at  least  to
 our  great  neighbour  China.

 What  about  the  defence  of  our  fron-
 tier?  The  defence  of  the  frontier
 needs  therefore  better  attention,  Be-
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 cause,  I  understand,  and  all  strategists
 would  agree  with  me,  that  preparation
 for  defence  means  preparation  for
 security  and  peace.  What  about  the
 Sino-Indian  border?  The  Sino-Indian
 border  is  closely  consolidated  with
 natural  barriers  no  doubt.  But  then
 to  depend  entirely  on  the  nattnal  ba--
 riers  for  the  security  of  this  country
 would  be  very  dangerous  without  the
 barbed-wire  fences  or  watch  towers  or
 without  fully  equipped  soldiers  at  the
 frontiers.  It  would  be  dangerous  to
 depend  on  these  natural  barriers  as  it
 would  be  dangerous  to  depend  on  a
 torn  sail  in  a  stormy  sea.  Napolean
 did  not  solely  depend  on  the  snows
 of  Russia  to  win  victory  for  him:  he
 had  preparations  for  defence.  What-
 ever  that  might  be,  India  has  never
 been  aggressive,  But  everything  de-
 pends  on  the  nature  of  the  gestures
 that  Pakistan  and  China  make  towards
 India.

 What  about  China?  She  is  building
 up  her  roads.  The  Burma  road  from
 Lashio,  the  frontier  town  of  Burma
 came  to  high  military  importance  dur-
 ing  the  last  world  war.  China  has
 been  busy  reconstructing  it,  according
 to  a  Hongkong  News  Agency  report,
 down  te  the  Sino-Indian  border.  As

 gainst  this  what  have  we  been  १078
 .bout  our  roads?  There  was  a  refe-

 rence  to  ५  Road  Board  being  ccnstitu-
 ted  for  roads  in  the  frontier  areas  Bui.
 what  about  the  roads?  It  is  a  fact  that
 the  hills  are  the  sinews  of  our  frontier.
 But  the  hills  in  the  frontier  lack  roads,
 and  all  strategist  woul.  say  that
 defence  means  good  roads  and  easy
 means  of  communication.  What  about
 the  modern  army?  The  modern  army
 consists  mostly  of  mechanised  units
 which  move  on  wheels,  and  wheels
 need  roads.  What  about  these  hills?
 Except  for  narrow  bridle  paths  or
 mountain  tracks  they  not  have
 roads.  Modern  means  of  communica-
 tion  are  not  there.

 Therefore  I  think  the  whole  cons-
 truction  programme,  all  the  recons-
 truction  pregrammes  ate  ty  be  under-
 taken  on  war  foot,ug,  and  that  is  why

 I  welcome  this  increase  in  the  De-
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 fence  budjet.  In  order  to  cetend  the
 territorial  integrity  of  India  or  the
 democracy  of  India  we  must  be  able
 to  spend  more  money,  and  I  suppose
 this  House  would  not  grudge  any  al-
 location  in  this  respect,  India  is  an  is-
 land  of  democracy  in  an  ocean  of
 totalitarianism  and  militarism  on  all
 sides  which  are  threatening  our  very
 existence  today.  In  order  to  defend
 that  democracy,  in  order  to  defend  the
 integrity  of  our  territory  we  must
 make  ample  provisions  and  see  that
 things  are  done  on  a  war  footing  in  a
 quick  and  rir'd  “vty,  or  e!se  the  inte-
 grity  of  this  couniry  wil:  be  clialleng-
 ed  as  it  is  being  challenged.

 One  thjng  more.  There  was  a  refe-
 rence  in  the  Finance  Minister’s  speech
 to  money  allocations  for  oil  explora-
 tion.  There  is  the  royalty  issue  hang-
 ing  fire  a  Ing  time  between  the
 Government  of  Assam  and  the  Union
 Government,  and  the  licence  that  the
 Assam  Government  has  to  grant  to
 this  Oil  India  Cir  ited  fo-  further  pros
 pecting  for  oil  in  that  part  of  the
 country  i3  bcing  held  up.  I  would  re-
 quest  the  ‘02.  Minister  to  see  thet
 the  work  is  not  being  beid  uo
 and  that  this  reyalty  issue  that
 has  cropped  up  between  the  Gov-
 ernment  of  Assam  and  the  Union
 Government  is  settled  with  a  view  to
 help  that  State.

 Because,  in  the  matter  of  financial
 allocations  under  the  Finance  Com-
 mission’s  recommendations  also  that
 State  has  been  deprived  of  its  legiti-
 mate  share.  Besides  the  Plan  projects,
 there  are  sO  many  non-plan  projects
 that  this  State  has  to  undertake.  For
 instance,  the  defence  of  the  frontier
 is  a  necessity  with  that  State.  But
 very  little  has  been  said  about  it,  It
 has  been  established  that  2  lakhs  of
 foreign  nationals  from  East  Pakistan
 have  migrated  jllegally  into  the  State
 of  Assam,  that  is  without  any  passport,
 and  the  Assam  Government  is  visua-
 lising  steps  in  order  to  check  the  ille-
 gal  entry  of  foreign  nationals  into  that
 part  of  the  country.  For  that  the
 Assam  Government  needs  Rs.  3  crores.
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 That  is  the  vyrograinme  they  have
 drawn  up.  But  they  are  deprived  of
 their  legifimate  revenue  so  far  as  the
 royalty  of  oil  is  concerned,  because
 being  deprived  of  their  iezgitimate  re-
 venue  so  far  35  the  allocation  under
 the  Financ2  Commission’s  recom-
 mendation  is  concerned.  Whatever
 that  may  be,  I  place  _  these
 facts  before  the  Finance  Minister  for
 his  corisideration  so  that  he  may  come
 forward  4nd  help  that  State  in  condi-
 tions  of  stress  and  strain  at  present
 with  financial  e)locations  as  far  as  pos-
 sible.

 Shrimati  Renuka  Ray  (Malda):  Mr.
 Chairman,  this  Budget  which  we  are
 discussing  today  is  for  Vote  on  Ac-
 count.  It  is  the  Budget  of  a  Lame
 duck  Parliament  which  is  terminating
 im  a  few  days.  Considering  this,  I  think
 we  should  congratulate  the  Finance
 Minister  for  the  clarity  with  which  he
 has  put  the  picture  of  our  financial
 position  before  us.

 I  think  he  should  also  be  thanked
 particularly  for  the  Economic  Review
 and  other  pamphlets  and  booklets  that
 have  been  supplied.  Because,  in  these
 five  years,  since  the  Second  Parlia-
 ment  started,  there  has  been  a  tre-
 mendous  improvement  in  the  material
 that  has  been  supplied  by  the  Finance
 department  when  Budget  discussions
 take  place,  It  has  made  it  possible  for
 the  Members  of  this  House  to  under-
 stand  the  Budget  in  a  manner  which  it
 was  not  possible  when  |  first  came
 back  to  this  House  five  years  ago.  It
 is  not  possible,  of  course,  to  give  a
 complete  picture  when  a  Vote  on  Ac-
 count  js  being  discussed  and  the  shape
 of  economic  changes  that  might  or
 might  not  come  is  not  there.  There-
 fore,  it  is  all  the  more  welcome  that
 we  have  got  the  financial  picture  so
 clearly  before  us.

 The  Finance  Minister  has  placed  the
 position  in  regard  to  increase,  in  defi-
 cit  financing  very  clearly.  He  has  told
 us  that  in  spite  of  a  revenue  deficit  of
 Rs.  6  crores  having  become  a  surplus
 of  Rs.  34  crores,  we  have  a  deficit  of
 Rs.  SI  ¢rores  because  of  the  fact  that
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 the  deficit  has  gone  up  from  Rs.  70
 crores  to  Rs.  2]  crores.  He  has  also
 pointed  out  that  one  of  the  main  fac-
 tors,  or  perhaps  the  main  factor  ac-
 counting  for  this  is  the  fact  that  we
 have  not  been  able  to  get  the  internal
 borrowings  or  external  borrowings
 according  to  the  anticipateq  amount.
 On  the  other  hand,  there  js  another
 side  of  the  picture  that  we  have  also
 to  think  of.  Shri  T.  8.  Vittal  Rao,  when
 he  was  speaking,  took  up  the  ‘fact  that
 there  was  deficit  financing.  He  said
 that  there  is  no  question  of  any  im-
 provement  in  regard  to  price  position
 although  the  Finance  Minister  hag  said
 so  in  his  speech.  Here,  at  page  ll  of
 the  Economic  Review,  we  find  quite
 clearly  that  the  All-India  Working
 class  consumer  price  Index  which  came
 up  to  424  by  the  end  of  the  Second
 Plan  and  continued  to  rise  till  August
 ‘1961,  when  it  reached  the  level  of  128,
 thereafter,  has  shown  no  variation.
 All  that  the  Finance  Minister  claimed
 is  that  this  rise  has  been  arrested.
 Whether  it  will  continue  to  be  arrest-
 ed  or  not,  we  do  not  know.  This  is  the
 first  time  that,  after  a  long  iime,  it  has
 been  arrested.

 In  regard  to  another  point  that  has
 been  raised  by  the  two  hon.  Members
 who  have  spoken  before  me,  I  should
 like  them  to  look  into  the  Index  num-
 bers  of  wholesale  prices  at  page  0  of
 the  Economie  Review.  We  find  that
 there  is  no  exaggeration  in  what  has
 been  stated,  Even  in  the  case  of  some
 food  articles  like  sugar,  gur,  tea,  milk
 and  ghee,  we  find  that  the  prices  have
 gone  down.  It  is  true  that  in  the  case
 of  some  fodd  articles,  it  has  not  gone
 down.  In  the  case  of  some  other  arti-
 clés,  like  eement,  the  price  has  gone
 down.  Naturally,  what  the  Finance
 Minister  has  claimed  is  absolutely
 right,  Any  attempt  fo  say  that  it  is
 not  a  correct  picture  is  completely
 wrong.

 In  regard  to  agricultural  and  in-
 dustrial  production,  it  has  also  record-
 ed  a  substantial  increase  as  the  Minis-
 ter  hag  pointed  out.  In  steel,  sugar,
 coal  and  cement,  there  has  been  an
 increase.  It  is  true  that  the  increase  in
 steel  could,  perhaps,  be  greater  than
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 what  it  has  been.  But,  I  think  that
 when  the  Government  is  so  aware  of
 the  position,  the  chances  are  that  in
 spite  of  a  defiicit  in  this  matter,  in
 four  years’  time,  we  shall  probably  be
 able  to  cover  the  position  and  have
 steel  production  up  to  the  level  antici-
 pated.  Even  if  there  be  some  little
 deficit  in  this  matter,  it  will  not  be  a
 very  big  one,  let  us  hope.

 I  want  to  turn  to  the  question  of  ex-
 port  earnings.  The  Minister  has  point-
 ed  out  that  by  5  per  cent  that  export
 earnings  have  gone  up  and  there  has
 been  a  reduction  of  imports  and  in
 spite  of  that,  the  balance  of  payment
 position  is  not  a  good  one,  It  is  true
 that  the  exports  have  gone  up.  That  is
 a  good  sign.  At  the  same  time,  I  think
 that  we  have  to  be  very  very  careful
 about  this.  Again,  I  would  like  to
 point  out  that  we  find  from  the  Econo-
 mic  Review  that  this  point  has  been
 considered  at  great  length  and  has
 been  taken  into  account  by  the  Fi-
 nance  Ministry.  To  quote  from  the
 Economic  Review,  “since  these  objec-
 tives  of  enhancing  productivity  and
 savings  lie  at  the  very  heart  of  deve-
 lopmental  planning,  the  successful
 promotion  of  exports  is  at  once  a
 measure  and  a  consequence  of  all  our
 planning  efforts.”  That  shows  that
 there  is  an  awareness  of  it.  I  would
 like  to  plead  with  the  Finance  Minis-
 ter  that  this  awareness  should  be  a
 very  acute  one  al]  through  the  next
 four  years,  because,  there  are  difficul-
 ties  which  we  have  to  overcome  in
 order  to  increase  our  exports,  in  order
 to  improve  our  production  in  other
 ways  and  to  improve  the  efficiency  of
 our  production.  But,  if  we  keep  a  cons-
 tant  watch  on  this,  I  feel  sure  that,
 since  we  have  been  able  to  improve
 our  position  slightly,  it  will  be  possi-
 ble  to  make  more  rapid  strides  in  the
 future.  This,  I  think,  would  be  the
 best  and  the  only  way  by  which  we
 can  really  cover  the  gap  of  deficit
 financing.  It  is  all  very  well  for  the
 hon.  Member  Shri  Hem  Barua  to  say
 that  deficit  financing  is  increasing.
 But,  in  a  developing  economy,  it  has
 to  increase  to  some  extent.  It  is  being
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 kept  down  as  far  as  possible  to  the
 minimum.  May  be,  some  more  im-
 provement  could  be  done.  But,  it  could
 not  be  a  possibility  that,  in  a  country
 which  has  a  developing  economy,
 there  should  be  no  deficit  financing.
 It  is  the  argument  of  those  who  do  not
 believe  in  planning  at  all.  There  are
 others  who  have  gone  before  the  elec-
 torate  and  said  that  this  planning  is  all
 wrong,  we  should  not  plan,  we  have
 no  right  to  tax  the  rich.  The  electorate
 has  shown  quite  clearly  what  their
 verdict  is.  There  are  those  who  have
 said,  we  believe  in  planning,  but  the
 planning  is  defective,  nothing  at  all
 has  been  done.  The  hon.  Member  Shri
 T.  B.  Vittal  Rao,  when  he  was  speak-
 ing,  painted  a  very  gloomy  picture.
 The  electorate  did  not  feel  as  gloomy,
 for,  their  answer  on  this  matter  is
 before  the  country  today.  They  do  be-
 lieve  that  the  planning  that  has  been
 undertaken  by  the  Government  and
 the  Congress  is  certainly  not  only  right,
 but  that  it  has  not  been  as  inadequate
 as  some  of  our  Members  would  like  to
 point  out.  I  think  that  point  should  be
 borne  in  mind  when  we  are  discussing
 these  matters  that  the  electorate,  in
 spite  of  all  that  has  been  told  to  them,
 and  all  the  defects  that  are  there,
 still  believes  that  the  planning  and  the
 implementation  of  the  planning  has
 not  been  so  very  bad,  because,  other-
 wise,  they  would  not  have  given  the
 verdict  in  favour  of  the  Government
 and  the  Congress.

 I  would  like  to  take  up  another
 point  which  the  last  speaker  also
 brought  up,  which,  I  think,  is  of  great
 consequence.  That  is  the  question  of
 tax  evasion.  I  think  it  is  true  that
 revenue  collections  have  improved.  I
 do  not  know  how  far  income-tax  col-
 lections  have  improved.  But,  there  is
 no  doubt  that  tax  evasion  is  still  being
 carried  on  on  a  much  larger  scale.

 I  do  not  know  what  new  taxes  will  be
 placed  before  the  next  Parliament.
 But,  it  is  quite  a  fact  that  much  more
 taxes  need  not  be  placed  if  tax  eva-
 sion  could  be  controlled  ang  could
 be  prevented  and  if  tax  dodgers  could
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 be  caught.  If  this  is  not  done  on  a
 bigger  scale  than  it  is  up  to  now,  I  do
 not  think  there  is  much  point  in  put-
 ting  more  taxes,  That  is  why  I  think
 the  Finance  Minister  has  resorted  to
 more  indirect  taxation.  Indirect  taxa-
 tion  falls  not  only  on  the  rich
 but  also  on  the  poor,  and,  there-

 fore,  any  more  indirect  taxes  would  be
 unfair  to  the  country.  Though  that  is
 the  only  kind  of  tax  which  can  be
 easily  collected,  that  does  not  mean
 that  that  is  the  only  type  of  tax  that
 we  should  impose.  We  should  try  to
 improve  the  machinery  of  collection
 to  a  far  greater  extent  than  before,  I
 know  that  the  Finance  Minister  is
 alert  and  vigilant  about  it.  I  wish
 however,  the  machinery  were  such
 that  tax  evasion  could  have  been
 checked  ,and  we  could  have  said,
 “yes,  there  has  been  a  great  improve-
 ment  in  the  checking  of  tax  evasion.”

 There  is  another  thing  also  in  this
 connection,  namely  that  even  when
 direct  taxes  are  imposed,  those  who
 are  fixed  wage-earners  will  have  to
 Pay  them,  because  in  the  case  of  the
 we  do  not  know  what  their  income  is,
 and  so,  we  do  not  know  how  to  collect
 the  taxes  in  a  proper  manner.  So,  if
 direct  taxation  is  resorted  to  in  the
 next  budget,  it  will  mean  that  the  fixed
 income  people  will  have  to  pay  it,  and
 the  tax-dodger  will  continue  to  dodge
 it.  Therefore,  the  answer  lies  in  im-
 proving  the  machinery  of  collection  of
 income-tax  and  other  taxes.  It  is  no
 use  having  wealth  tax  and  gift  tax  and
 income-tax  and  various  other  taxes,
 unless  the  machinery  of  collection  is
 improved  in  such  a  manner  that  at
 least  most  of  the  amount  which  is  due
 can  be  netted  into  the  exchequer.

 Now,  I  come  to  a  point  on  which  I
 feel  a  little  gloomy  myself,  and  that  is
 in  regard  to  the  fact  that  we  find  in
 the  budget  that  there  has  been  a  sav-
 ing  of  Rs.  2°6  crores  on  social  and
 development  services,  Surely,  it  is  ex-
 tremely  unfortunate  that  such  a  saving
 should  have  taken  place.  That  shows

 two  things.  The  first  thing  that  it
 shows  is  that  in  spite  of  the  urgent
 need  for  social  and  development  ser-
 vices,  for  educational  and  health  ser-
 vices  etc.,  the  arrangements  for  spend-
 ing  the  money  have  not  been  quite
 adequate;  secondly,  it  shows  that  per-
 haps  the  allocations  are  not  always
 made  on  such  items  as  can  be  easily
 implemented  or  as  are  practicable.
 Sometimes,  the  State  Governments
 feel  that  the  items  for  which  such
 money  is  allocated  are  not  so  good.
 And  often  they  have  come  before  the
 Planning  Commission  and  they  have
 voiced  their  points  of  view.  I  do  not
 know  whether  in  all  these  allocations,
 it  is  the  money  from  the  Central  or  the
 State  sources  which  remains  unspent,
 but  the  fact  that  Rs.  2.6  crores  of
 money,  urgently  required  for  the  chil-
 dren  of  this  country,  in  order  to  build
 the  the  future  citizens  of  this  country,
 should  remain  unspent  is  a  sad  com-
 mentary  on  our  administration.  There
 is  no  doubt  about  it.

 We  have  to  remember  that  the  only
 way  in  which  we  can  overcome  this
 defect  is  to  see  that  the  administration
 in  regard  to  social  services  is  as  ade-
 quate  as  it  is  in  other  spheres.  Surely,
 when  we  talk  so  much  of  building  up
 the  most  vulnerable  segment  of  our
 population,  when  we  say  that  it  is  the
 children  who  must  be  given  top  prio-
 rity,  the  fact  that  in  those  items  where
 they  come  in,  there  should  be  unspent
 balances  is  a  very  sad  thing.  I  hope
 that  the  Finance  Minister,  who  is  not
 responsible  for  it  himself,  will  pass  on

 to  his  colleagues  at  the  Centre  and  in
 the  States  also,  who  may  be  responsi-
 ble  for  this,  that  it  would  be  better  to
 reallocate  money  to  items  which  can
 ‘be  implemented  so  that  this  kind  of
 saving  does  not  take  place.  There  are
 many  types  of  savings,  but  perhaps
 this  is  the  _most  unfortunate.  In  a
 country  which  is  still  to  be  built  up,
 in  a  country  where  the  children  still
 lack  most  of  the  things  that  they  need,
 in  a  country  where  such  items  as  mid-
 day  meals  for  children  is  not  being
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 considered  on  a  large  scale  and  where
 other  items  like  compulsory  social
 service  for  our  youth  is  not  being  con-
 sidered  for  lack  of  resources,  there
 should  be  such  savings  on  an  item  like
 social  and  development  sevices.

 I  would  like  to  bring  this  particular-
 ly  to  the  notice  of  the  other  Ministers
 responsible,  and  I  hope  that  the
 Finance  Minister  will  convey  this  op-
 inion  to  them,  which  is  not  an  opinion
 which  I  alone  am  voicing  here,  but
 which  I  feel  is  the  opinion  of  a  large
 majority  in  the  country,  becuase  we
 feel  that  the  resources  available  for
 nation-building  are  still  inadequate,
 and  at  the  same  time,  we  find  that
 are  unspent  balances.  Of  course,  it  is
 natural  for  the  Fimance  Minister  to
 point  out  that  evidently  more  money
 has  been  taken  than  can  be  spent.  But
 that  is  not  the  true  picture.  The  true
 picture  is  that  the  money  has  not  been
 utilised  for  he  services  which  are  so
 urgently  required,  and  I  hope  that  in
 this  matter  an  improvement  will  be
 seen  soon.

 There  is  a  lot  of  criticism  that  a
 goag  deal  of  money  is  being  spent  on
 admin‘stration,  which  is  top-heavy.  I
 know  also  that  so  far  as  the  Finance
 Minister  at  the  Centre  is  concerned,
 he  is  very  alert  about  this,  and  does  his
 best  to  check  this.  Ip  spite  of  it,  you
 will  find  that  in  The  Eastern  Ecano-
 mist,  the  comment  has  been  made  that
 Parkinson’s  law  is  still  obtaining.  I  do
 not,  know  how  far  that  is  true.  But,
 seeing  these  unspent  balances  on  social
 services,  I  feel  that  obviously  the  ad-
 ministrative  machinery  is  not  so  gear-
 ed  up  2s  it  should  be.  It  is  not  worth-
 while  raising  money  at  the  sacrifice  of
 the  people,  i¢  that  money  is  not  well
 spent  and  if  those  who  are  to  imple-
 ment  the  plans  are  not  able  to  do  it
 adequately.  I  am  sure  that  Finance
 Minister  is  already  aware  of  this  posi-
 tion,  and  ke  has  been  taking  action,
 and  I  hope  he  will  continue  to  do  so,
 80  that  We  may  reach  g  position  when
 this  eriticism  which  is  still  a  legiti-
 mate  one  need  not  be  levelled  in  a
 legitimate  manner  against  us.
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 Now,  I  woulg  say  a  word  or  two
 about  the  Finance  Commission’s  :e-
 commendations.  I  am  very  glad  that
 Government  have  acceptea  the  recom-
 “mendations  in  regard  to  the  share  ot
 the  States  in  respect  of  income-tax,
 and  that  the  share  in  excise  duties  has
 gone  up  from  8  to  35  per  cent.  That
 is  a  much  healthier  way  of  dealing
 with  things,  and  I  am  glad  Govern-
 ‘ment  have  accepted  it.  There  is,  how-
 ever,  one  point  that  I  should  like  to
 make,  ang  that  is  that  while  Grant-
 in-aid  is  being  given  for  road  develop-
 ment,  there  seemg  to  be  no  proper
 principle  on  which  this  is  being  spent.
 Surely,  in  regarg  to  border  roads  in
 those  States  like  West  Bengal  which
 borders  on  Pakistan  and  Tibet  in
 China,  and  where  roads  are  very  much
 needed,  more  money  should  be  given
 for  road  development.  I  am  not  speak-
 ing  here  only  about  West  Bengal  but
 also  about  other  States  which  are
 border  States,  and  where  roads  are  re-
 quireg  for  defence  purposes  and  for
 even  coming  to  know  what  is  happen-
 ing  On  the  other  side.  Therefore,  I
 fee]  that  it  is  absolutely  essential  tha:
 money  should  be  given  for  road  deve-
 lopment,  to  those  States  where  the
 roads  have  not  been  built,  and  which
 are  border  States,  because  if  we  are  to
 defend  our  land,  we  must  also  know
 what  is  happening  on  our  border,  and
 sometimes  We  cOme  to  know  when  it
 is  too  late.  ,

 In  conclusion,  I  would  say  that
 whatever  may  be  the  difficulties  that
 still  remain,  ang  whatever  may  be  the
 handicaps,  that  we  still  see  in  the  ad-
 ministrative  machinery,  there  is  no
 doubt  that  we  have  gone  forward,  and
 gone  forward  more  rapidly  perhaps
 than  those  who  were  criticising  us
 thought,  may  be,  not  as  rap'dly  as  we
 wanteg  to,  but  certainly  more  rapidly
 than  those  who  have  been  criticising  us
 have  ever  thought.  That  is  why  to-
 day  they  have  changeg  the  nature  of
 their  criticism,  and  they  have  concen-
 trateg  on  other  points.  They  have  not
 spoken.  today  on  those  points  on  which
 they  criticised  us  at  the  beginning,
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 and  where  we  have  succeeded.  We
 are,  however,  still  fighting  with  our
 backs  to  the  wall.  It  is  a  tremendous
 experiment  in  democracy  which  is  be-
 ing  carried  on  in  this  one  country
 which  is  isolated  on  all  s:des  by  coun-
 tries  which  believe  in  dictatorship.  I
 am  quite  certain  that  with  the  good-
 will  of  the  people  of  this  country  who
 have  given  their  verdict  in  favour  of
 the  Congress  and  the  Congress  Gov-
 ernment,  we  shall  be  able  to  go  ahead
 and  be  able  to  bring  democracy  to
 fruition  in  a  country  which  was  left
 behind  for  ages  on  account  of  foreign
 domination.

 With  these
 budget.

 Shri  S.  M_,  Banrejee:  Mr,  Chairman,
 I  have  heard  with  rapt  attention  the
 speech  of  my  hon.  friend,  Shrimati
 Renuka  Ray.  She  has  coneluded  by
 saying  that  the  verdict  in  the  general
 elections  is  a  sort  of  confidence  in  the
 present  Government.  In  a  democra-
 tic  country,  it  dees  happen.  But  may  I
 invite  her  kind  attention  to  the  voting
 figures?  In  the  962  elections,  the
 Congress  has  secured  less  votes  than
 in  ‘1957.  It  has  not  secured  even  47  or
 48  per  cent;  it  has  secureq  45  per  cent
 and  something.

 words,  I  support  the

 Shrimati  Renuka  Ray:  May  I  ask
 if  any  other  Party  is  in  a  position  any-
 where  to  form  an  alternative  govern-
 ment?

 Shri  S.  M.  Banerjee:  I  am  not  chal-
 lenging  that.  I  have  secured  the  maxi-
 mum  number  of  votes  in  U.P.;  I  have
 secured  more  votes  than  the  Prime
 Minister.  On  that  basis,  I  should  be
 the  Prime  Minister.

 So  how  does  that  matter?  Because
 of  the  unfortunate  division  among  the
 Opposition  parties,  the  Congress  still
 enjoys  the  confidence  of  the  people.
 So  my  submission  is  only  this,  that
 the  Congress  has  not  polled  more
 than  50  per  cent  or  even  50  per  cent,
 of  the  total  votes  polled  in  the  coun-
 try.  It  is  less  this  time  and  this  re-
 quires  self-analysis  and  self-criticism
 On  the  part  of  the  ruling  party,  as  to

 why  it  has  lost  so  much.  It  is  not  the
 number  of  seats  which  counts.  In  a
 ‘democracy,  each  vote,  whether  cast
 in  favour  of  the  Congress  or  in  favour
 of  other  parties,  counts.  So  I  chink
 this  should  be  an  eye-opener  to  many
 of  our  friends  opposite  so  that  they
 may  have  some  self-criticism,
 6.42  hrs,

 (Mr.  Deputy-SpeaKer  in  the  Chair]
 The  hon.  Finance  Minister  has  stat-

 ed  in  page  I2  of  his  speech:
 “We  shall,  therefore,  need  to  ao

 everything  possible  to  enlarge  our
 budgetary  resources,  so  as  to  en-
 sure  stability  in  the  economy”.

 I  do  not  know  what  is  going  to  be  the
 fate  of  our  future  Budgets.  I  am  sure
 there  is  going  to  be  taxation  after  taxa-
 tion—indirect  taxation.  I  only  wish
 that  this  should  not  be  indirect
 taxation  because  it  has  reached
 the  saturation  point.  If  we  take
 the  percentage  of  direct  and  _  in-
 direct  taxation  and  compare  the  figures
 of  95l  with  those  of  96l-62  estimates
 we  find  that  the  percentage  of  direct
 taxation  has  increased  hardly  69  per
 cent  or  70  per  cent,  and  indirect  taxa-
 tion  has  risen  to  256  per  cent.  This
 clearly  means  that  those  poor  people
 who  have  been  taxed  and  taxed  for
 any  developmental  projects  have  noth-
 ing  to  pay  more.  I  would  only  re-
 quest  the  hon.  Finance  Minister  to
 kindly  bear  in  mind  the  capacity  of
 the  poor  people  to  pay.  I  do  not  for
 a  moment  pose  that  only  I  have  a
 human  f2eling  and  only  I  have  a  heart
 which  bleeds  for  the  common  people;
 it  may  be  that  the  Finance  Minister’s
 heart  bleeds  more.  But  I  feel
 that  indirect  taxation  has  reached
 the  point  of  saturation.

 Shrimati  Ila  Palchoudhuri  (Naba-
 dwip):  Has  the  heart  stopped  bleeding?

 Shri  M.  8,  Banerjee:  It  has  stopped
 for  these  who  have  lost.  My  heart
 still  bleeds.

 Let  us  view  the  entire  condition,  the
 growing  poverty  and  unemployment
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 in  this  country.  With  this  condition,
 ate  We  in  a  position  to  pay  more  taxes?
 That  is  a  matter  for  the  king  consi-
 deration  of  the  hon.  Finance  Minister.

 The  other  day  while  speaking  on
 the  President’s  Adaress,  I  quoted
 certain  figures.  7l  rickshaw  puliers  of
 Kanpur  are  donating  blood  ang  earn-
 ing  their  bread.  They  pull  rickshaws
 for  the  whole  day  and  then  Once  a
 week  they  donate  their  blood.  From.
 4998  to  May  1961,  these  7l  unfortunate
 rickshaw  pullers  have  donated  27,000,
 tbotties  of  blood  equal  to  10,00,000  c.c.
 I  wanted  to  produce  a  qocument  signed
 by  the  Civil  Surgeon,  Kanpur.  How

 is  it  that  people  have  to  donate  their
 blood  to  earn  their  bread?  There
 must  be  something  wrong  with  our
 planning.

 I  am  all  for  the  Plan  ang  the  suc-
 cess  of  the  Plan.  But  the  question
 acises  In  my  mind  whether  this  Plan
 is  for  the  people  or  the  people  are  for
 the  Plan.  How  is  it  that  the  executors
 of  the  Plan  go  on  executing  it  to
 success  and  after  the  success  of  the
 Plan,  the  fruit  does  not  go  to  those
 who  are  the  toiling  millions;  I  have
 seen  the  extravagance  in  our  various
 plans.  I  confine  myseif  to  U.P.  Let  us
 take  the  Rihand  Dam.  After  the  suc-
 cessful  completion  of  the  Rihand  Dam,
 or  whatever  has  been  completed,  it  ap-
 pears  that  it  has  only  been  constructed
 for  Shri  Birla’s  aluminium  factory.  We
 were  told  in  this  House—and  the
 Members  of  the  Assembly  were  told
 in  the  State  legislature—that  the
 whole  shape  of  the  eastern  districts  of
 U.P.  wag  going  to  be  changed;  poverty
 was  going  to  be  uprooted  by  having
 cottage  industries  and  small-scale  in--
 dustries  which  would  run  on  power.
 But  unfortunately  -what  happened?  I
 am  sure  that  whatever  power  is  gene-
 rated  out  of  this  dam  will  go  to  Shri
 Birla’s  Aluminium  Corporation.  This
 hag  become  a  serious  problem  for  the
 eastern  districts.  For  instance,  Mirza-
 pur  and  other  districts  were  thinking
 in  terms  of  development,  in  terms  of.
 fighting  poverty  with  rapid  industria-
 lisation  of  the  region.  Now  they  are
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 seriously  thinking  whether  this  was
 the  actual  aim  of  the  Rihand  Dam.

 There  is  another  project  in  the
 Jhansi  district.  You  know  the  condi-
 tion  of  Bundeikhand.  It  is  actually  a
 poverty-stricken  area.  It  was  thought
 that  the  successfui  completion  of  the
 Mata  Tila  project  would  bring  seif-

 ‘sufficiency  in  Bundelkkand  by  the
 setting  up  of  more  industri  there.
 But  what  happened?  An  amount  of
 Rs.  34  crores  was  spent.  Then  it  was
 raiseq  to  Rs.  l  crores.  Now  it  is
 said  it  will  cost  Rs.  20  crores.  If  you
 visit  the  dam,  you  will  find  everything
 written  there,  the  height  of  the  dam,
 the  length  of  the  dam  and  so  on.  But
 against  the  item  ‘cost’,  it  was  writven
 once  ‘Rs.  l]  crores’.  Then  it  was  rub-
 bed  completely,  because  nobody
 knows,  not  even  the  State  Govern-
 ment  or  the  Central  Government,  as  to
 what  is  going  to  be  the  actual  cost  of
 the  project.  I  was  surprised  at  this.

 ‘After
 spending  so  much  money,  what  are  you
 going  to  do  with  the  project?’  He  said:
 ‘We  are  simply  discharging  water.  That
 is  our  work’.  No  site  hag  even  been
 selected  for  the  power  house.  I  do
 not  know  whether  this  chaotic  wast-
 age  of  the  taxpayers’  money  is  going  to
 count  for  the  success  of  our  Third  Five
 Year  Plan  or  the  Fourth  Five  Year
 Plan.

 That  igs  why  in  these  under-develop-
 ed  areag  of  U.P.,  whether  it  is  Bundel-
 khand  or  the  eastern  districts,  there  is
 chronic  unemployment,  drought  or
 other  things  ang  people  are  facing
 starvation.  This  is  why  the  shape  of
 these  districts  has  not  changed  a  bit
 even  after  the  completion  of  our  Se-
 cond  Five  Year  Plan.  So  my  request
 to  the  hon,  Finance  Minister  is  to
 see  that  this  chaotic  wastage  of  funds,
 this  drain  on  funds,  must  stop  some-

 “where;  otherwise,  we  have  no  face  to
 ask  our  voters,  our  people,  to  pay  more
 taxes.  They  will  immediately  say,
 ‘After  the  successful  implementation  of
 the  Plan,  what  do  we  derive?’  The
 First  Five  Year  Plan  gave  us  unem-
 ployment  to  the  tune  of  6.5  million.The
 Secong  Plan  gave  us  unemployment
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 to  the  tune  of  nearly  40  million.  I  do
 not  know  what  is  going  to  be  the  fate
 of  the  people—the  unemployment  in
 store—during  the  Thirg  Five  Year
 Plan.  It  is  g  race  going  on  between
 hunger  and  starvation.  I  do  not  know
 which  ig  going  to  win.

 If  this  is  the  condition  of  our  coun-
 try,  what  is  the  use  of  these  projects?
 I  am  all  for  the  public  sector  indus-
 tries  and  projects.  But  let  us  have  a
 thorough  probe  into  the  working  of
 public  sector  projects.  Why  is  it  that
 We  are  facing  a  strike  every  time  in
 the  Heavy  Electricals  projects  in
 Bhopal,  the  HAL  ०  other  projects?
 Favouritism  and  nepotism  have  be-
 come  so  deep-rooted  that  if  there  is  an
 analysis,  if  there  is  a  thorough  probe
 into  the  working  of  the  public  sector
 projects,  you  will  find  that  people  who
 are  high  up  have  appointed  their  re-
 lations  and  promoted  them.  A  man
 getting  Rs.  350  on  a  particular  day,
 just  after  completion  of  nis  training
 period  of  44  years,  is  getting  nearly
 Rs.  1,100.  As  the  Prime  Minister  cor-
 rectly  said  there  are  places  of  pil-
 grimage.  But  if  this  is  the  condition
 of  the  places  of  pilgrimage,  the  pil-
 grims  will  never  zo  to  these  places;
 they  will  say  it  is  better  to  remain
 at  home,  So,  this  is  the  condition  of  the
 public  sector  projects.

 Coming  to  the  question  of  resources,
 whenever  we  say  that  general  insur-
 ance  should  be  nationalised,  the  reply
 is  that  they  cannot  do  it  immediately.
 For  instance,  the  audit  report  on  the
 Ruby  Insurance  Co.,  was  never  placed
 before  the  House,  but  from  indications
 we  have  got  it  is  clear  how  general
 insurance  is  working.  I  do  not  im-
 pute  any  motives  to  those  who  own
 these  general  insurance  companies,
 but,  after  all,  what  is  the  reason  that
 genera]  insurance  is  not  nationalised,
 why  are  certain  banks  nct  naticnalis-
 ed?  If  our  national  incume  has  in-
 creased,  where  has  it  gone?  It  has
 gone  to  some  seven  or  eight  fumilies.
 At  least  75  to  80  per  cent.  of  the  total
 national  income  has  gone  into  the
 pockets  of  seven  or  eight  families.
 Just  like  the  nine  families  of  America,

 here  there  are  seven  or  eignt  families.
 So,  the  question  is  this,  that  there
 should  be  distribution  of  weaith.  The
 hon.  Finance  Minister  says  that  he  is
 taxing  them  to  the  tune  uf  80  to  85
 per  cent,  in  certain  cases  even  90  per
 cent.  If  there  is  so  much  direct  taxa-
 tion,  how  is  is  that  there  is  so  much
 concentration  of  wealth  in  the  bands
 of  a  few,  how  is  it  that  Rs,  600  or
 Rs.  700  crores  could  be  accumulated
 by  seven  families  in  this  country?

 Now,  a  committee  has  been  appoint-
 ed  with  Dr.  P.  S.  Lokanathan  as  the
 Chairman  to  know  about  ijt,  how  the
 money  has  been  distributed  and  so  on.
 Well,  how  can  he  know?  Nationalise
 all  these  banks,  and  you  will  know
 where  the  money  is,  whose  money  it
 is.  So,  naturally,  my  suggestion  is
 that  for  the  mobilisation  of  our  in-
 ternal  resources,  general  insurance
 should  be  nationalised,  banks  should
 be  nationalised.  Jt  is  high  time  that
 our  sugar  industry  is  also  nationalised.
 There  is  no  harm  in  it.  The  sugar
 magnates  may  show  some  signs  of
 revolt  against  this  step,  but  they  can-
 not  do  anything.  What  can  they  do?
 They  have  had  enough  of  profit.  They
 have  had  fabulous  profits,  and  it  75
 high  time  that  in  the  interests  of  the
 country,  their  industry  is  nationalised.

 These  are  some  of  my  suggestions.
 They  may  appear  to  be  impracticable.
 I  am  not  so  much  experienced,  I  may
 be  wrong,  but  you  might  consider  all
 these  things.  After  all,  we  are  getting
 aid  from  outside,  loan  after  loan  from
 outside,  and  we  do  not  want  to  mortg-
 age  our  country  after  taking  so  much
 of  loans.  Interest  alone  comes  to
 crores,  and  naturally  we  have  to  pay
 it  back  this  year  or  next  year  or  after
 ten  or  twenty  years.  I  may  not  pay  it,
 my  son  or  grandson  may  have  to  pay
 it.  Why  should  we  keep  this  indebted-
 ness  to  the  tune  of  so  many  crores
 and  leave  this  burden  to  our  grand-
 children?  We  should  try  to  clear  it.
 India  should  be  reconstructed,
 a  new  [ndia  must  grow  with  the  help
 of  all  in  this  country.  Let  those  finan-
 ciers  and  capitalists  give  their  capital,
 and  व  assure  you  on  behalf  of  the
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 working  classes,  -vtiom  I  have  the  fri-
 vilege  to  represent,  that  they  will  give
 their  best  labour,  and  we  can  build
 a  new  India.  That  should  be  our

 My  hon.  friend  Shrimsti  Renuka
 Ray  raised  a  point.  She  said  that  at
 last  the  consumer  price  index  showea
 clearly  that  prices  had  been  arrested,
 and  she  quoted  figures  from  August
 to  December,  96l.  During  taat  period
 it  remained  at  728  and  sne  was  very
 happy  that  prices  had  been  arrested.
 In  fact,  they  had  been  arrested  in
 February,  496  and  that  continued
 till  May,  I96I,  but  again  somehow  or
 other  in  July  it  went  to  27  and  be-
 came  28  in  August.  So,  I  can  quote
 from  the  Reserve  Bank  3uilctin  or  the
 figures  available  with  me  to  show  that
 tnere  had  been  some  stability  for  three
 or  four  months.  After  all,  if  prices
 remain  stabilised  for  three  or  four
 months,  we  cannot  say  there  has
 been  stabilisation.

 After  all,  what  was  the  enticipst:on
 of  the  First  Pay  Commission?  It
 thought  that  after  the  end  cf  the  war
 prices  would  stabilise  between  60  and
 175,  but  that  did  not  happen.  Natural-
 ly,  I  fully  support  the  demand  put
 forward  by  my  hon.  friend  Shri  T.  B.
 Vittal  Rao,  for  the  revision  ci  the
 dearness  allowance  of  the  Central
 Government  employees.

 Consumer  price  indices  in  1960,  from
 July  to  December  were  126,  ‘126,  125,
 ‘125,  24  and  24  respectively.  In  3965,
 January  it  was  123,  in  February  it  was
 124,  in  June  125,  in  Juiy  १27  and
 from  August  to  December  28.  It  will
 be  seen  that  the  price  index  was  ten
 points  over  and  above  the  base  of  5
 points,  taking  939  index  as  00  which
 was  the  basis  of  the  Central  Pay
 Commission  taken  as  fer  back  as
 July,  1960.  It  has  not  gone  down  ap-
 preciably.  From  October,  960  0
 September  96l  it  has  remained  at  the
 average  of  ‘125,  that  is  over  ten  points
 for  a  year,  and  in  October,  November
 and  December,  96I,  for  which  Agures

 N

 General  Discussion  4234

 are  available,  it  has  remained  at  728.
 The  condition  laid  down  in  the  Cen-
 tral  Pay  Commission’s  recomaiend-
 atron  and  accepted  by  tie  Ciovern-
 ment  of  India  which  I  have  quoted
 above  has  been  fully  fulfitled.  So,  I
 would  request  the  non,  Fiaauce  Min-
 ister,  to  whom  moral  vaiues  aie  «nuch
 more  important  than  anything  else,  to
 honour  his  commitment  inat  tre  Fay
 Commission’s  report  would  be  consi-
 dered  as  an  award  und  ail  its  recom-
 mendations  implemented.  Whea__  this
 question  of  dearness  allowance  was
 discusseg  with  the  hon.  Jabour  Min:s-
 ter,  Shri  Nanda,  in  July  1980,  when,
 unfortunately,  the  strike  could  not  be
 averted  in  spite  of  ihe  efforts  of  our
 late,  lamented  friend  Shri  Feroze
 Gandhi,  it  was  clearly  said  that  if  the
 average  remained  at  :25  for  twelve
 months,  then  dearness  allowance
 would  be  revised.  In  rep!y  to  an
 Unstarred  Question  ०7  niy  hon.  friend
 Shrimati  [Ila  Palchoudhuri,  tne  hon.
 Minister  said  “Yes”.  Ile  acmitted  it,
 though  it  was  said  there  that  the
 figure  for  Octiber,  96  was  provis-
 ional.  It  has  become  final  now.  So,
 it  is  high  time  that  the  dearness  al-
 lowance  is  revised  without  celay.

 Now,  the  question  arises:  what
 should  be  the  quantum  of  the  dear-
 ness  allowance?  My  suggestion  is
 that  it  should  be  ilncreased  by  50  per
 cent.  immediately,  and  if  there  is  no
 agreement  between  the  unions  of
 federations  and  the  Government
 about  the  balance  50  per  cent,  it  should
 be  referred  to  arbitration.  This  sug-
 gestion  should  be  acceptable.  We
 cannot  possibly  deny  the  Central
 Government  employ¢es  any  more,  and
 ask  them  to  wait  for  another  year.

 First  of  all,  the  formula  of  the  pre-
 vious  Pay  Commission  was  an  auto-
 matic  rise  after  a  twenty  point  rise  in
 the  cost  of  living.  That  was  ‘urned
 down  by  the  second  Pay  Commission,
 because  of  which  there  was  so  much
 trouble,  and  people’  thought  that  the
 previous  practice  should  be  restored.
 Now,  if,  even  after  the  acceptance  of
 the  second  Pay  Commission's  recom-
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 mendations,  our  Finance  Minister
 takes  more  time  to  revise  the  dz-ar-
 ness  allowance,  I  think  that  will  be
 wrong  on  his  part,  end  that  will  add
 to  the  frustration  of  the  Centra]  Gov-
 ernment  employees  who  have  already
 been  frustrated  to  a  great  extent.  So,
 this  question  of  dearness  allowance,
 I  am  sure,  will  be  considered  by  him
 immediately  and  a  decision  taken  by
 the  end  of  the  current  ‘inancial  year.
 That  is  my  request  to  him.

 Then  I  come  to  the  question  of  sales
 tax.  J  think  the  total  figure  realised
 by  way  of  sales  tax  in  95l  was  about
 Rs.  54  crores.  From  that  it  has  now
 risen  to  Rs.  43  crores.  The  whole
 method  and  procedure  abovt  this  sales
 tax  is  so  cumbersome  and  troublesome
 that  I  wonder  how  the  ordinary  shor-
 keepers  keep  their  accounts.  J  wovid
 request  the  hon,  Finance  Minister  to
 bring  in  some  amendment  or  to  sug-
 gest  ways  and  meas  by  which  if  may
 become  simple  so  that  the  shopkeeprs
 need  not  keep  an  accountant  or  a  clerk
 to  maintain  these  sales  tax  accounts.
 If  it  is  made  simpler  there  wil]  be
 less  of  evasion.  In  U.P.  alune  there  is
 an  evasion  of  Rs,  2]  lakhs......

 36  hrs.

 Mr.  Deputy-Speaker.  Just  at  this
 moment  why  should  the  hon,  Member
 press  upon  that?

 Shri  S,  M.  Banerjee:  Sir,  it  is  a  State
 tax  and  yet  the  Centre  can  always
 advise.

 Mr.  D-puty-Speaker:  The  Centre  haz
 nothing  to  do  with  it.  It  would  be  any
 of  the  States  where  the  Assemblies
 have  just  begun  their  work.

 Shri  S.  M.  Banerjee:  J  only  wanted
 that  the  Finance  Minister  should  ad-
 vise  the  State  Governments.

 Mr,  Deputy-Speaker:  No  question  of
 hig  advice  being  given.  The  hon.
 Member  can  advise  hia  compatriots.

 Shri  Morarji  Desai:  [  may  be  ad-
 vised  as  to  what  I  should  do.  But  ‘et
 him  not  advise  me  as  to  what  I  should
 advise  others.

 Shri  s.  M.  Banerjee:  Now,  we  207९
 all  for  developmental  expenses.  What
 about  non-developmental  expenses?  Is
 it  not  a  fact  that  in  95l  these  non-
 developmental  expenses  were  to  the
 tune  of  Rs.  500  crores  which  rose  in
 96l  to  about  Rs.  00  crores?  Whe-
 ther  this  increase  is  justified  or  not  is
 a  matter  for  the  Finance  Minister  io
 see.  I  do  not  say  it  is  unjuctified.  But,
 if  there  is  such  an  increase  in  non-
 developmental  expenses,  I  do  not
 know  whether  we  will  get  the  moncy
 for  developmental  expenses.  So,  my
 submission  is  that  al]  this  requires  a
 thorough  probe.

 Then,  about  corruption.  Whenever
 the  question  is  raised,  immediately,
 whether  it  is  the  Prime  Minister  or
 the  Finance  Minister  cr  uny  other
 Minister,  he  says,  ‘Where  is  corruption,
 give  us  facts  and  vrovf  «tc.’  How
 can  proof  be  given?  If  co.iuption  has
 to  be  seen,  let  the  iFinance  Minister,
 not  as  Finance  Minister  Fut  as  an
 ordinary  man,  go  to  any  office,  go  to
 any  court  and  see  things.  JI  do  not
 impute  motives  to  the  magistrates  or
 the  judges.  Nothing  will  move  un-
 less  you  pay  something.  IT  am  told
 that  if  you  want  to  lodge  a  report  in
 a  police  chowki,  nobody  will  even
 write  the  report  unless  you  pay
 something.  I  am  sometimes  surprised
 that  our  productivity  has  gone  up;
 our  national  income  has  gone  up.  But
 we  have  never  cared  to  assess  to  what
 extent  our  national  character  has  gone
 down.  Our  country  cannot  progrcss
 when  _  there  is  corruption.  Shri
 Deshmukh  said  something.  It  was
 pressed  in  this  House  that  it  should
 be  accepted.  And  the  Prime  Minister
 wanted  that  proof  should  be  given.
 How  can  concrete  proof  be  given?

 In  the  ordinary  allotment  of  heuses
 an  inspector  was  found  to  be’  taking
 money  from  both  parties.  Suppssing
 myself  and  Shri  Madhok  both  wanted
 houses,  he  took  Rs.  00  from  me  and
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 another  Rs,  00  from  Shri  Madhok.  If
 the  house  was  allotted  in  the  name  of
 Shri  Madhok  he  returned  my  money.
 I  thought  he  was  very  honest  because
 he  had  returned  the  money  he  kad
 taken  from  me  becauce  he  could  not
 allot  the  house  to  me.  But  there  was
 the  Rs.  00  he  had  taken  already  from
 Shri  Madhok.  This  is  what  is  happen-
 ing  and  there  must  ba  some  check  to
 this  and  deterrent  punishment  should
 be  given  for  the  corrupt  people.
 Otherwise  this  country  cannot  pro-
 gress.

 I  do  not  mind  any  rise  in  the  De-
 fence  expenditure.  I!  have  all  admir-
 ation  for  the  work  done  by  our  De-
 fence  factories,  by  our  Ordnance
 Factories.  In  1956,  6,000  men  were
 retrenched,  Now,  at  least  13,000  more

 -men_  have  been  recruited  in  496
 alone.  That  clearly  shows  that  more
 than  50  per  cent.  of  the  machirery  in
 the  Ordnance  Factories  2@re  still  work-
 ing.

 What  was  the  condition  previously?
 Some  group  of  pensioners  were  run-
 ning  these  factories  and  they  could
 not  make  defence  self-sufficient.  Ip
 1953,  when  I  brought  out  a  small  Jea-
 flet  called  Save  Our  Children  from
 Starvation,  I  tried  to  bring  out  that
 these  Ordnance  Factories  are  capable
 of  producing  all  articles.  When  7  was
 distributing  the  leaflet  outside  this
 Parliament  J  was  mercilessiv  beaten
 by  the  Police  because  I  was  telling  the
 truth.  Now,  in  96l  or  962  it  has
 been  found  out  to  be  correct,  that
 these  Ordnance  Factories  are  not  to  be
 Tun  by  a  group  of  pensioners  and  that
 they  are  capable  of  moving  towards
 self-sufficiency  uf  Defence  equipment
 in  our  country.  I  am  happy  abovt
 that.

 About  border  roads  Shri  Hem  Barua
 had  something  to  say.  Let  me  say
 how  honest  work  the  horder  road
 employees  have  done.  I  have  all  ad-
 miration  for  the  Defence  Service,  for
 the  civilian  employees  in  Defence
 Services.  And,  I  would  request  the
 hon.  Deputy  Defence  Minister  who  is
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 here  to  see  that  more  recruitment  is
 done  and  that  these  Ordnance  Factor-
 ies  are  utilised  more.

 I  appreciate  the  production  of
 AVRO  748  in  Kanpur;  J  welcome  the
 production  of  Supersonics  in  HAL.

 _Even  the  BEL  is  working  efficiently
 now;  previously  it  was  not  working
 so  efficiently.  I  assure  the  Demity
 Defence  Minister  that  we  are  a)!  for
 Defence  production.  We  want  the
 defences  of  our  country  shouid  be
 strengthened  and  our  border  should
 be  protected,  whether  it  is  against
 China  or  against  Pakistan.  We  want
 to  assure  him  that  whenever  the  De-
 fence  employees  were  fighting  the  De-
 fence  ‘Minister  it  was  only
 in  self-defence  and  not  with
 a  view  to  attack  the  defence
 policy.  The  greatest  confidence  in
 the  Defence  Minister’s  policies  is  that
 the  people  have  voted  him  in  spite
 of  the  reactionary  elements  which
 wanted  to  defeat  him.  But,  thanks  to
 the  electorate  they  have  voted  him
 back  not  by  a  difference  of  ,  or  700
 or  000  votes  but  by  more  than  a  lakh
 of  votes.  That  itself  shows  that  the
 recationary  forces  which  were  at-
 tacking  the  defence  policy  of  the
 Prime  Minister  and  the  Defence  Min-
 ister  were  beaten  hollow  and_  the
 Defence  Minister  has  come  out  with
 flying  colours.

 I  would  once  again  request  the  Fin-
 ance  Minister  to  kindly  consider  the
 three  points,  this  unemployment,  and
 its  solution,  which  I  have  mentioned.
 Should  we  provide  employment  or  not
 to  the  unemployed?  If  we  do  not,  our
 people  will  suffer  more  and  more.
 The  Plans  are  there  and  everything  is
 there.  We  want  the  success  of  the
 Plans.  But,  after  all,  the  planners  of
 the  Plan  must  get  something  to  eat.
 That  is  my  submission.

 With  these  words,  I  would  request
 the  hon.  Finance  Minister  to  throw
 some  light  on  the  various  suggestions.
 With  regard  to-dearness  allowance  I
 appeal  to  his  sense  of  justice  and  im-
 partiality  and  his  moral  values,  which
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 he  mentioned  after  the  strike  to  see
 that  dearness  allowance  is  increased
 without  further  delay  and  before  the
 3lst  of  March  1962;  that  is  be  the
 end  of  the  financial  year.

 पंडित  ठाकुर  दास  भागंव  (हिसार)  :
 जनाब  डिप्टी  स्पीकर  साहब,  मैं  आप  का
 बड़ा  मशकूर  हूं  कि  श्राप  ने  मुझे  बोलने  का
 मौका  श्रता  फरमाया  |  बहुत  अरसे (के  बाद
 में  यहां  पर  यह  आखिरी  स्पीच  कर  रहा
 हूं  ।  और  मैं  यह  कहता  हूं  कि  मैं  फाइनेन्स
 मिनिस्टर  साहब  की  खिदमत  में  बहुत  ज्यादा
 फाइनेन्स  के  बारे  में  अजे  नहीं  करूंगा,  टैक्सेज़
 के  बारे  में  अर्ज़  नहीं  करूंगा  और  इस  तरह
 की  चीज़ों  के  बारे  में  अज  नहीं  करूंगा,  लेकिन
 मैं  कुछ  ऐसी  चीज़ें  कहना  चाहता  हूं  कि  जो  कि
 मेरे  दिल  में  चुभ  रही  हैं  जिन  को  कि  मैं  अपना
 दिल  खोल  कर  उन  के  सामने  रखना  चाहता
 हूं  चाहे  वे  उन  के  डिपार्टमेंट  के  जरमेन  हों
 या  न  हो  ।  लेकिन  मैं  चाहूंगा  कि  उन  पर
 तवज्जह  दें  ।

 कल  हमारे  प्राइम  मिनिस्टर  साहब  ने
 फरमाया  था  कि  उन्होंने  जो  अ्रब  के  दौरा
 किया  हिन्दुस्तान  का  तो  उन्होंने  देखा  कि
 हिन्दुस्तान  के  लोग  बैटर  ड््स्ड  हैं  और  बैटर
 फंड  हैं  ।  झाज  हाउस  में  जब  कभी  भी  कोई
 बिल  श्राता  है  या  कोई  बहस  होती  है  तो
 हम  सब  से  पहले  यह  सुनते  हैं  कि  हिन्दुस्तान
 की  हालत  बहुत  खराब  है  ।  कहा  जाता
 है  कि  इंडस्ट्रियलाइज्ञेशन  ठीक  तरह  तरक्की
 नहीं  कर  रहा  है  और  चीज़ों  का  प्रोडक्शन
 भी  ज्यादा  नहीं  हो  रहा  है  ।  जब  इस  तरह
 का  क्रिटिसिज्म  किया  जाता  हूँ  तो  क्रिटिसिज्म
 का  अ्रसल  प्वाइंट  खत्म  हो  जाता  है  7  में
 अदब  से  अजे  करना  चाहता  हूं  कि  यह  सही
 है  कि  हमारे  देश  में  इंडस्ट्रियलाइज़ेशन  बहुत
 जबरदस्त  हुआ  है  v  हमारे  देश  में  पर  कैपिटा
 इनकम  भी  बढ़  गयी  है  ।  हमारी  नेशनल
 इनकम  भी  बढ़ी  है  1  लेकिन  सवाल  तो  यह
 है  कि  क्या  उस  का  वह  असर  हुभा  हैँ  जो  कि

 हम  चाहते  थे  ।  भ्राखिर  भ्रगर  इनकम  बहुत
 ज्यादा  बढ़  जाये  और  लोग  उस  का  ठीक
 फायदा  न  उठा  सकें,  श्रगर  इनकम  बढ़
 जाये  और  उस  का  बटवारा  ठीक  न  हो
 श्र  इतनी  इनकम  बढ़  जाये  कि  उस  को
 लोग  फालतू  कामों  पर  खर्च  करें  और  श्रसल
 काम  में  न  लायें  तो  क्या  फायदा
 उस  इनकम  के  बढ़ाने  से  और  क्‍या  फायदा
 इस  इडस्ट्रियलाइज़ेशन  से  ।  क्‍या  फायदा
 ऐसी  आमदनी  बढ़ने  से  श्रगर  हमारी  श्राबादी
 इतनी  बढ़  जाये.  कि  हम  पूरी  तरक्की
 न  कर  सकें  और  हर  एक  आदमी  को  यह
 दुःख  हो  कि  उस  के  हिस्से  में  कुछ  नहीं
 आया  ।  मैं  अदब  से  शर्ज़  करना  चाहूंगा  कि
 सब  के  सब  सवाल  एक  दूसरे  से  ऐसे  मिले  जुले
 हैं  श्रौर  एक  दूसरे  पर  इतना  असर  रखते
 हैं  कि  सरकार  एक  सवाल  को  दूसरे  सवाल
 से  जुदा  नहीं  कर  सकती  ।  इस  वास्ते  जो
 चीज  मुझे  दिखाई  देती  है  और  जिस  को
 कि  मैं  जे  करना  चाहता  हूं  वह  ४,  ५  बातें
 मैं  श्राप  की  खिदमत  में  अर्ज़  करूंगा  ।

 नम्बर  एक  में  यह  भर्ज़  करना  चाहता
 हूं  कि  दरअसल  इस  देश  के  अन्दर  जिस
 को  कि  नेशनल  इंटैग्रेशन  कहते  हैं  जिस  के
 कि  वास्ते  अभी  कमेटी  भी  बैठी  है  और
 हम  ने  इस  की  बाबत  लेउस  में  बहुत  स्फिचेज़
 भी  सुनी  हैं  लेकिन  दरअसल  देखा  जाये  तो
 नेशनल  इंटैग्रेशन  के  लिहाज  से  हम  झघोगति
 को  जा  रहे  हैं  ।  हम  देखते  हैं  कि  पुरानी
 मुहब्बत,  रवादारी,  हमदर्दी  और  मिल  कर
 काम  करने  की  भावना  कम  होती  चली
 जा  रही  है|  लोग  अपने  सैलफिश  प्वाएंट
 झाफ  व्यू  से  हर  एक  चीज  को  देखते  हैं  ।
 लोग  कहते  हैं  कि  हमारे  मुल्क  में  बैट्रया-
 टिज्म  बढ़ी  है  और  हमारा  मुल्क  आगे  बढ़ा
 है  लेकिन  में  उन  लोगों  को  यह  बतलाना
 चाहूंगा  कि  हकीकत  कुछ  और  है  भौर  लोगों
 के  अन्दर  कास्ट  सिस्टम  इतने  जोर  से  बढ़ता
 चला  जा  रहा  हैँ  जिस  का  कि  कोई  ठिकाना
 नहीं  ।
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 [पंडित  ठाकृर  दास  भागंव]
 आप  एलेक्शन्स  का  जिक्र  करते  हैं

 लेकिन  मैं  तो  कहूंगा  कि  एलेक्‍्शन  तो  अलग
 चीज  है  हम  और  आप  अगर  रोजमर्रा  की
 जिंदगी  को  देखें  तो  पायेंगे  कि  अ्रनटचेबुल्स
 में,  अछत  जातियों  में,  शेड्यूल्ड  कास्ट्स  और
 शेंड्यूल्ड  ट्राइब्स  में  आपस  में  जितना  भेदभाव
 है  वह  ऊपर  की  जातियों  में  नहीं  हैँ  ।  मैं
 देखता  हूं  कि  उन  के  अन्दर  इस  कदर  तफरका
 है  कि  वह  कभी  आपस  में  मिल  ही  नहीं
 सकतीं  ।  सिवाय  इस  के  कि  गवनंमेंट  को
 कभी  कुछ  कहना  हो  तो  वह  कभी-कभी
 मिल  जाते  है  और  एक  होकर  बोलने  लगते
 हैं  वैसे  श्रापस  में  उन  में  इतना  डिसइंटैग्रेशन
 है  जिस  का  कि  कोई  ठिकाना  नहीं  ।  जब
 तक  यह  डिसइंटैग्रेशन  कायम  है,  हिन्दुस्तान
 में  इंटैग्रेशन  की  बात  करना  बिलकुल  गलत  है
 और  यह  हरगिज  नहीं  होगा  ।

 शब  के  दफे  क्या  हुआ  ?  में  खास  एलेक्शंस
 का  जिक्र  नहीं  करना  चाहता  हूं  लेकिन  में
 एक  वाकये  का  जिक्र  जरूर  करना  चाहता
 हूं  ।  मेरे  जिले  में  जहां  कि  पहले  कांग्रेस  की
 जीत  हुई  हर  एक  चीज  गें  पालियामेंट  +
 अन्दर  भी  और  साथ  ही  लोकल  श्रसेम्बली
 में  भी  और  हर  एक  चीज  में  कांग्रेस  की  ही
 फतह  होती  थी  ।  आखिर  उस  वेः  अन्दर  क्‍या
 बात॑थी  ?  उस  में  एक  बात  थी  श्रौर  वह  यह
 कि  तमाम  श्रछत  वोट  कांग्रेस  को  मिला
 करते  थे  क्योंकि  वह  समझते  थे  कि  यह
 गवनेमेंट  शौर  कांग्रेस  हमारी  मददगार  है
 और  हम  को  मदद  देगी  ।  लेकिन  श्र्ब  की
 मत्तंबा  हमारे  दोस्तों  ने  और  हमारे  लोगों
 न कया  सिलसिला  चलाया  ?  उ  होने
 कहा  कि  यह  कांग्रेसी  चमारों  के  साथ  चली
 गई  है  ।  बाकी  जितने  नान-चमार्स  हैं,  उन्हों-
 ने  सब  ने  आ  कर  कांग्रेस  के बरखिलाफ  वोट
 दिये  क्‍योंकि  कांग्रेस  तो  चमारों  की  है  श्रौर
 चमारों  का  साथ  देती  है,  नौकरियां  मिलें,
 तो  चमारों  को,  वजीफ  मिलें,  तो  चमारों  को,
 हालांकि  यह  दुरुस्त  नहीं  है  ।  चमार
 झाबादी  के  लिटाज  से  ब्राह्रणों  को  छोड़कर
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 /धन्दुस्तान  में  हिन्दुओं  के  अन्दर  दूसरे  नम्बर
 पर  हैं  ।  शब  उनके  इस  प्रचार  का  श्रसर  यह
 हुआ  कि  आपस  में  उनका  भेदभाव  बढ़ा  ्लौर
 गैर  चमार  का  कांग्रेत  को  वोट  नहीं  मिला  ।
 जो  कांग्रेस  की  वोट्प  थीं  उनके  वास्ते  यह
 हुआ  कि  चमारों  को  हमारे  कांग्रेस  के  ऊपर  के
 लोगों  ने  कई  जगह  उन  को  नीचा  दिखाने
 की  कोशिश  की  और  उन  के  आदमियों  को
 नहीं  झाने  दिया  गया  ।  उन्हों  ने  चमारों  को
 यह  कह  कर  वापिस  भेज  दिया  कि  कांग्रेस
 हमारी  दुश्मन  है  ।  इस  से  ज्यादा  झौर  बुरी
 बात  क्‍या  हो  सकती  थी  ?  यह  कया  बात  हुई  ?
 असल  मामला  जाता  रहा।  कांग्रेस  क्या  करती
 है,  गवर्नमेंट  क्या  करती  है  और  यह  लोग
 क्या  करते  हैं  यह  सब  जादा  रहा  |  वहां  ऐलेक्शन
 में  बात  तो  यह  रही  कि  यह  किस  बिरादरी  का
 है।  किसी  उम्मीदवार  को  खड़ा  करते  वक्‍त
 यही  चीज  देखी  गई  ।  सारे  हिन्दुस्तान  की
 ह्हस्ट्री  देखें  सब  जगह  जातिवाद  पर  चुनाव
 लड़ा  गया  ।  जहां  कहीं  देखा  कि  किसी  को  हराना
 है,  जानते  हैं  कि  जो  शख्स  वह  खड़ा  कर  रहे  हैं
 वह  उस  हे  मुकाबले  में  फल  होगा  लेकिन  उसे
 खड़ा  कर  दिया  ताकि  १०-२०  हजार  वोट
 किसी  तरह  से  कट  जायें  |  हर  एक  जगह
 यहीं  हुआ  a  मैं  श््जे  करना  चाहता  हूं  कि  यह
 चीज  ऊपर  की  जातियों  में  हुए  डिसइंट्रेग्रेशन
 के  मुकाबले  कहीं  ज्यादा  खतरनाक  है  श्रौर
 कभी  इस  देश  का  भला  नहीं  हो  सकता  है  ।
 सच  पूछा  जाये  तो  मुझे  अफसोस  के  साथ
 कहना  पड़ता  है  श्रौर  मुझे  कहने  में  जरा  भी

 ताम्मुल  नहीं  कि  यह  कास्ट  सिस्टम  का
 मौनस्टर  आज  के  दिन  हिन्दुस्तान  में  जितना

 पावरफुल  है  उतना  शायद  कभी  न  रहा  होगा।
 यह  कास्ट  सिस्टम  मुझे  श्रफसोस  के  साथ  कहना
 पड़ता  है  कि  हयूमन  नेचर  के  साथ  एक  तरह  से
 इमबैडेड  सा  हो  गया  है  ।

 महात्मा  जी  ने  कास्ट  सिस्टम  को  हटाने
 के  लिये  बड़ी  कोशिश  की  श्रौर  हरिजनों  के  वास्ते
 तो  जन्हों  ने  झपनी  जाने  तक  की  बाजी  लगा
 दी  लेकिन  मुझे  यह  कहने  की  इजाजत  दी  जाये
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 कि  महात्मा  जी  ने  भी  उस  बहादुरी  व  प्रुडेंस
 से  काम  नहीं  लिया  जो  कि  इस  देश  के  सरकम-
 स्टान्सेज  वारेंट  करते  थे  ।  उन्होंने  ऊपर  की
 जातियों  में  आपस  में  शादी  करने  के  वास्ते
 एक  दफा  भी  नहीं  कहा  -  मुझे  अफसोस  है  कि
 गांधी  जी  ने  भी  हरिजनों  की  एक  नई  कास्ट
 बना  दी  ।  हमारी  गवर्नमेंट  ने  भी  यही  किया  ।
 जब  कांस्टीट्युएंट  असेम्बली  चलती  थी  उस
 वक्‍त  मैं  ने  अर्ज  किया  था  कि  श्राप  इस  शैड्यूल्ड
 कास्ट  को  बर्थ  की  बिना  पर  न  रखिये,  जाति
 की  बिना  पर  न  रखिये  ।  झगर  आप  ने  इस
 तरह  से  इस  को  रक्खा  तो  देश  को  बड़ा  नुकसान,
 होगा  ।  बहुत  गौर  खोज  के  बाद  में  महसूस
 करता  हूं  और  मैं  अपनी  कंसिडर्ड  ओपीनियन
 देना  चाहता  हूं  कि  बर्न मेंट  ने  यह  अव्वल
 दर्जे  की गलती  की  जो  उस  ने  शैल्यूड  कास्ट
 को  बर्थ  कीबिना  पर  रखा  ।  सब  जातियों  को
 अलग-अलग  रख  कर  उन  में  तफरका  बढ़ाया
 और  देश  में  तफरका  बढ़ाया  और  इस  का
 सोल्यूशन  नामुमकिन  बना  दिया  ।  अगर
 गवनमट  चाहती  है  कि  देश  ;  नेशनल  इंटिग्रेशन
 हों  तो  उस  के  लिये  जरूरी  कदम  भी  उस  को
 उठाने  होंगे  |  श्रब  यह  तो  हो  नहीं  सकता  कि
 आप  जमीन  मेंबींज  तो  बबूल  के  बोयें  और
 उम्मीद  करें  कि  पेड़  आम  के  निकलेंगे  ।
 अगर  कास्ट  की  बिना  पर  सारा  सिस्टम  चलता
 है  और  कास्ट  की  बिना  पर  सारी  रियायतें
 वगैरह  दी  जाती  है  और  उन  को  देते  समय  यह
 ध्यान  रक्खा  जाता  है  कि  यह  मोची  है,  धानक
 है,  चमार  है  या  क्‍या  है  तो  मुझे  बतलाइये  कि
 वह  दिन  कहां  से  आयेगा  जब  यह  कास्ट  सिस्टम
 हिन्दुस्तान  से  खत्म  हो  जायेगा  ?  यह  कास्ट
 सिस्टम  इस  तरह  से  तो  खत्म  होने  वाला  नहीं
 है।  गवनंमेंट  कास्ट  सिस्टम  के  बेस  पर  चल
 कर  खुद  उस  की  जड़ों  में  पानी  दे  रही  है  और
 उस  को  मजबूत  कर  रही  है  |  भ्रगर  झाप  चाहते
 हैं  कि  वाकई  यह  कास्ट  सिस्टम  की  लानत
 हमारे  देश  से  दूर  हो  तो  यह  जो  कास्ट  को  ले  कर
 आप  आये  दिन  प्रेंसीडेंटल  झा्ड्स  पास  करते
 उन  को  बन्द  करिये  ताकि  आप  का  यह  नेशनल
 इंद्रीग्रेशन  का  प्लान  कामयाबी  के  साथ  झागे
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 चल  सकेगा  ।  इस  के  सिवाय  मैं  गवनंमेंट  से
 पूछना  चाहता  हूं

 थ्री  पहाड़िया  (सवाई  माघोपुर-रक्षित
 अनुसूचित  जातियां)  :  यह  कहना  गलत  है
 कि  गर-चमारों  ने  कांग्रेस  को  वोट  नहीं  दिया  ।

 उपाध्यक्ष  महोदय  :  वह  अपने  इलाके  के
 लिये  कह  रहे  हैं  ।

 श्री  पहाड़िया  :  वे  हर  एक  इलाके  के
 लिये  कह  रहे  ।

 पंडित  ठाकुर  दास  भागंव  :  मुझे  अफसोस
 है  कि  माननीय  सदस्य  के  इंटरप्शन  को  नहीं
 सुन  सका  इसलिये  मैं  उस  का  जवाब  नहीं  दे
 सकता  ।

 उपाध्यक्ष  महोदय  :  झाप  अपनी  बात  कहते
 चले  जाइये  ।

 पंडित  ठाक्र  दास  भागंव :  मैं  गवनंमेंट
 से  अदब  के  साथ  पूछना  चाहता  हूं  कि  वह  मुझे
 बतलाये  कि  उस  ने  सारी  बिरादरियों  को
 इंटैग्रेशन  के  वास्ते  क्या  किया  ?  सिवाय
 प्लैटीच्यूड्स  के  और  यहां  पर  कंडम  करने  के
 अलावा  गवनंमेंट  ने  क्या  स्टैप  लिया  ?
 जब  तक  हमारी  आजादी  नहीं  आई  थी,  मझे
 याद  है  पंजाब  के  अन्दर  सिक्खों  भर  हिन्दुओं
 में  आपस  में  शादियां  होने  लगीं  थीं।  रावलपिडी
 साइड  पर  इंटरकास्ट  मैरिजेज  और  बिरादरियों
 में  भी चलती  थीं  और  उन  के  अन्दर  यह  कास्ट
 का  तफरका  मिटता  चला  जा  रहा  था  लेकिन
 ब  में  देखता  हूं  कि वह  सब  का  सब  खत्म  हो
 गया  |  अब  इंटरकास्ट  मैरिजेज  होती  ही  नहीं
 हैं  भोर  इंटर  प्रोविशिएल  मैरिजेज  जो  कि  काफी
 हुआ  करती  थीं  अब  वे  भी  नहीं  होतीं  हैं  1
 कास्ट  सिस्टम  को  खत्म  करने  और  नेशनल
 इंटेग्रेशन  को  लाने  के  लिये  सिर्फ  एक  इालाज  है
 कि  इंटर  कास्ट  मैरिजेज  और  इंटर  प्रोवेंशियल
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 [पंडिन  ठाक्र  दास  भागंव]
 मैरिजेज  शुरू  की  जायें  ।  इस  से  बढ़  कर  श्र
 कोई  दूसरा  इलाज  नहीं  है  लेकिन  गवनं  मेंट
 यह  नहीं  करती  है  ।  गवनेमेंट  ने  कतई  कोई
 काम  नहीं  किया  भर  उलटे  कहती  यह  है  कि
 डिसईंटीग्रेशन  हो  रहा  है  ।  अगर  आप  सही
 मायनों  में  चाहते  हैं  कि  नेशनल  इंटेग्रेशन  हो  तो
 इस  इलाज  को  आप  शुरू  कीजिये  |  अछूतों
 और  स्वर्ण  जातियों  के  श्रन्दर  शादियां  करवाइये
 इस  तरह  से  उन  को  आपस  में  मिलाइये  और
 एक  करिये  ।  कास्ट  सिस्टम  को  अगर  आप
 वाकई  तोड़ना  चाहते  हैं  तो आप  को  यह  चीज
 करनी  होगी  वरना  यह  कास्ट  सिस्टम  कभी
 टूटने  वाला  नहीं  है  और  यह  हम  को  तबाह  कर
 देरा  ।

 आज  अफसोस  का  मुकाम  है  कि  अलहदगी
 की  भावना  दिन  पर  दिन  बढ़ती  ही  चली  जा  रही
 है  भर  हिन्दुस्तान  की  एकता  को  नुकसान
 पहुंच  रहा  है  ।  अब  पंजाब  को  जुदा  कर  दो,
 द्राविणों  को  जुदा  कर  दो  यह  जो  सारे  मूवमेंट्स
 चलते  हैं  यह  मुल्क  को  डिसइंट्रेग्रेट  कर  रहे  हैं  1
 इसी  तरह  असामी  कुछ  बोलते  हैं  और  बंगाली
 भाई  कुछ  बोलते  हैं  ।  अरब  जाहिर  है  कि  इन
 सब  का  नतीजा  डिसइंट्रेग्रेशेश  ही  होने
 वाला  है  ।  मुझे  श्रफसोस  है  कि  गवनेमेंट
 नेशनल  इंट्रेगेशन  लाने  के  लिये  उस  जरूरी
 इलाज  को  नहीं  कर  रही  है  जिस  का  मैं  जिक्र
 कर  चुका  हूं  ॥  गवर्नेमेंट  को  इसकी  तरफ  खास
 तवज्जह  देनी  चाहिये  in  बिला  तवज्जह  के
 गवर्नमेंट  की  सारी  स्कीमें  धरी  को  धरी  रह
 जायेंगी  1

 मैं  आप  को  खिदमत  में  अर्ज  करना  चाहता
 हूं  कि  मैं  अपने  इलाके  को  ज्यादा  बेहतर  जानता
 हूं  7  श्रगर  मेरा  डिस्क्रप्शिन  दूसरे  इलाकों  को
 सूट  न  करे  तो  मैं  अपने  उन  भाइयों  से  माफी
 चाहूंगा  ।  मैं  अपने  पंजाब  को  जानता  हूं,
 अ्रपने  जिले  हिसार  कीं  बाबंत  थोड़ा  बहुत  जानता
 हूं  बाकी  मुझे  दूसरी  जगहों  की  बढुत  ज्यादा
 वाकफियत  नहीं  है  ।  अब  यह  कहा  जाता  है  कि

 लोगों  की  आमदनी  बहुत  कम  हो  गयी
 झ्भी  थोड़े  दिन  हुए  एक  रिपोर्ट  छपी  थी  कि
 लोगों  की  आमदनी  बहुत  कम  हो  गई,  खसूसन
 रूरल  एरियाज  में  ।  लेकिन  मैं  अ्रदब  से  अर्ज:
 करूंगा  कि  जो  हम  आंख  से  देखते  हैं  उस  के
 कतई  बरखिलाफ  है  ।  श्राज  हम  देखते  हैं
 कि  पंजाब  में  गांवों  के  अन्दर  किसी  भी
 आदमी  की  तीन  रुपये  रोज  से  कम  की  भ्रामदनी
 नहीं  है  ।  अभी  पिछले  दिनों  एक  मिनिस्टर
 साहब  ने  कहा  था  कि  भले  ही  कितने  लो:  मेरे
 पास  आयें  मैं  उन  को  तीन  रुपये  रोज  दूंगा  ।
 तीन  रुपये  रोज  लोग  वहां  कमाते  हैं  ।  शब  यह
 सवाल  दूसरा  है  कि  वहू  तीन  रुपया  उन  का
 जाता  कहां  है  1  यह  तीन  रुपये  उन  के  खाने  पर
 खर्च  नहीं  होता  और  उन  की  जरूरियात  पर
 खर्च  नहीं  होता  बल्कि  वह  जाता  है  सट्टे  के  अन्दर
 यानी  गैम्बिलिंग  के  अन्दर  वह  सिनेमा  देखने  में
 रुपया  उन  का  जाता  है  |  वह  उन  का  रुपया
 शराबखोरी  में  जो  कि  जिन्दगी  को  तबाह  करने
 करने  वाली  चीज  है  उस  में  जाता  है  1  अब  यह
 शराबखोरी  सब  से  बुरी  और  इंसान  को  बिल्कुल
 तबाह  करने  वाली  चीज  है  ।  अब  आये  दिन
 हम  यहां  पर  नशाबन्दी  के  लिये  मीटिंग्स  करते
 हैं  और  श्री  श्रीमनूनारायण  ने  इस  के  वास्ते  एक
 प्रोहिबिशन  कमेटी  भी  बनाई  हुई  है  यह  सब
 कुछ  किया  गया  है  लेकिन  उस  का  कुछ  असर
 होता  नहीं  नजर  आता  ।  आप  किसी  भी  से
 पूछिये  तो  आप  को  यही  कहे 1  कि  हमारे  यहां
 पहले  की  बनिस्बत  अब  शराबखोरी  कई  गुना
 अधिक  बढ़  गई  है  1  देश  में  शराबखोरी  बढ़होत्री
 पर  है  ।  शराब  से  म्डेस  होते  हैं  और  दूसरे
 कई  तरह  के  जरायम  होते  हैं  ।  शराब  से
 इंसान  की  अकल  कायम  नहीं  रहती  है  ।

 भहात्मा  जी  ने  चार  स्तून  स्वराज्य  के  लिये
 बनाये  थे  जिस  में  शराबखोरी  को  खत्म  करना
 एक  स्तून  था  ।  लेकिन  में  अपनी  गवनंमेंट  से
 पूछना  चाहता  हूं  कि  क्या  यह  तुस्स्त  है  नहीं  है.
 कि  इस  मद  से  गवर्नमेंट  को  जो  आमदनी  होती
 है  वह  पहले  से  दुगनी  भर  चौगुनी  हो  गई  है  t
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 जब  तक  देश  में  शराबखोरी  चलती  है  तब
 देश  का  भला  न  हो  सकेगा  ।  कोई  गांव
 मेरे  जिले  में  ऐसा  न  होगा  जहां  कि  शराब  बनाने
 की  भट्टी  न  लगी  हुई  हो  ।  हमें  तो  शर्म  से  श्रपना
 सिर  झुका  लेना  चाहिये  कि  जिस  देश  के  अन्दर
 महात्मा  गांधी  ने  नशाबंदी  और  शराबखोरी
 को  एक  दम  बंद  करने  की  आवाज  बुलन्द  की
 और  देशवासियों  को  उसे  कतई  बन्द  करने
 का  हुक्म  दिया  वहां  यह  सब  कुछ  हो  रहा  है  |

 दूसरी  चीज  जिस  की  कि  तरफ  मैं  आप
 की  तवज्जह  दिलाना  चाहता  हूं  वह  डिसइटैग्रेशन
 के  बारे  में  हैं  a यह  तो  ठीक  है  कि  डिसइंट्रेग्नेशन
 की  तरफ  ले  जाने  वाली  चीजों  को  लोग
 डिक्राई  करते  हैं  और  बजा  तोर  पर  डिक्राई
 करते  हैं  लेकिन  उस  का  इलाज  तो  करना  चाहिये
 वह  नहीं  किया  जाता  है  और  मुझे  अफसोस
 के  साथ  कहना  पड़ता  है  कि  गवनंमेंट  और  हम
 लोग  उस  का  सही  इलाज  नहीं  कर  रहे  हैं
 कुछ  ऐसी  चीजें  हैं  जो  कि  हमारे  काबू  की  हैं
 ओर  हम  उन  को  कर  सकते  हैं  लेकिन  हम
 एम०  पीज०  और  एम०  एल०  एज०  जोकि
 यहां  रहते  हैं  हम  ही  कुछ  नहीं  करते  हैं  शोर
 सिवाय  इस  के  कि  हाउस  में  कुछ  बोलें  आगे
 कुछ  नहीं  करते  हैं  ।

 शराब  दूसरी  चीज़  हे,  जिस  की  तरफ़
 में  आनरेबल  फ़िनांस  मिनिस्टर  साहब  की
 तवज्जह  खास  तौर  पर  दिलाना  चाहता  हूं  ।
 वह  इस  बारे  में  ड्रास्टिक  स्टेप्स  लें,  काम  करें,
 प्रचार  करें  और  गवर्नमेंट  इस  काम  पर  खर्च
 करे  ।  वह  दूसरे  कामों  पर  तो  खच  करती  हूं,
 लेकिन  प्रचार  पर  बहुत  कम  खर्च  करती  हूं
 सरकार  की  तरफ़  से  यह  कहा  जाता  है  कि  लोग
 अपने  आप  यह  काम  करेंगे,  लेकिन  मैं  समझता

 हूं  कि  लोग  खुद  कुछ  नहीं  करेंगे  ।  अगर  यह
 वाकई  एक  वैलफ़ेयर  स्टेट  है,  तो  गवर्नमेंट
 का  यह  फ़र्ज  है  कि  जहां  तक  मुमकिन  हो,  वह
 इस  बारे  में  प्रचार  करे  और  लोगों  को  बताये
 कि  शराब  की  आदत  लोगों  को  तबाह  कर
 देगी  ।

 में  सब  से  पहले  १६२७  में  पालियामेंट  में
 आया  था  ।  इस  दौरान  में  मैं  ने  देखा  है  कि
 हमारा  टेक्सेशन  का  सिस्टम  कई  सूरतों  में
 कांस्टीट्यूशन  की  दफ़ा  १४  के  खिलाफ़  है  ।
 मैं  खास  तौर  पर  यह  अजे  करना  चाहता  हूं
 सिस्टम  में  तब्दीली  करने  के  लिए  मैं  ने  जितनी
 कोशिश  करनी  थी,  वह  में  ने  कर  ली  और  में
 कामयाब  नहीं  हुआ,  लेकिन  मेरी  नाकामयाबी
 का  मतलब  यह  नहीं  है  कि  जो  कुछ  में  कहता
 रहा  हूं,  उस  में  जान  नहीं  है,  या  आईन्दा  इस  का
 इलाज  नहीं  होगा  v

 मैं  ने  कई  दफ़ा  फैला  कर  इस  हाउस  में
 हिसाब  दिया  है  कि  अगर  एक  हिन्दू  ज्वायंट
 फ़ैमिली  की  चार  लाख  की  आमदनी  होती  है
 और  उस  फ़ैमिली  के  चार  भेम्बर  हैं,  तो  उस
 हिन्दू  या  सिख  की  माहवार  आमदनी  एक
 हज़ार  रुपया  माहवार  होगी  ।  लकिन  अगर
 वही  चार  आदमी  पारसी  हैं,  या  माहेमेडेन  ला
 से  गवरन  होते  हैं  और  हिन्दू  ला  से  गवन  नहीं
 होते  हैं,  तो  सारे  टैक्स  दे  कर  उस  की  आमदनी
 चार  हज़ार  रुपये  माहवार  होगी  ।  अगर  यह
 दुरुस्त  है,  तो  मैं  पूछना  चाहता  हूं  कि  क्‍या
 इस  सैकुलर  स्टेट  में  हिन्दू  या  सिख  होना  जुर्म
 है  या  किसी  पर  हिन्दू  ला  एप्लाई  होना  खराब
 समझा  जाता  है  v

 मैं  जानता  हूं  कि  श्रगर  इस  सिस्टम  में
 तब्दीली  की  जाये,  तो  इस  से  गवर्नमेंट  के
 खज़ाने  को  नुकसान  होगा  ।  इसीलिए  कोई
 इस  तरफ़  तवज्जह  देने  के  लिए  तैयार  नहीं  है  t
 मुझे  इस  बात  का  इल्म  है  कि  मि०  सुष्टर
 और  मि०  ब्लैकेट  और  दूसरे  फ़िनांस  मिनिस्टर्ज
 ने  यह  तस्लीम  किया  कि  यह  एक  सख्ती  है  ।
 उन्होंने  कहा  कि  जब  टैक्सेशन  एन्क्वायरी
 कमेटी  बनाई  जायगी,  तो  उस  के  सामने  ये
 बातें  रखी  जायें  ।  जब  श्री  जान  मथाई  की
 चेयरमैनशिप  में  टैक्सेशन  एन्क्वायरी  कमेटी
 बनी,  तो  मैं  उस  के  सामने  पेश  हुआ  ।  पहले
 वह  मानते  थे  कि  जो  कुछ  में  कहता  हूं,  वह
 सही  है  ।  उन्होंने  खुद  फ़िनांस  बिल्ज्ञ  में
 तरमीमें  की  थीं  भौर  हिन्दू  ज्वायंट  फैमिली
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 को  कुछ  रियायतें  देकर  उसकी  अश्कशोई
 की।  अगर  डबल  इनकम  हो  और  दो  आदमी

 हों,  तो  उन  पर  टैक्स  न  लगे,  वगैरह,  इस  किस्म
 की  थोड़ी  सी  रियायत  उन्होंने  दी,  लेकिन
 बाकी  वही  रखा  ।

 मैं  मिनिस्टर  साहब  से  यहं  पूछना  चाहता
 हूं  कि  क्या  वह  इस  बात  को  जस्टिफ़ाई  कर
 सकते  हैं  कि  अगर  चार  आदमियों  का  कुनबा
 हो,  तो  उस  पर  पच्चीस  हज़ार  रुपये  का

 सुपर-टैक्स  लगेगा  और  अगर  एक  आदमी
 हो,  तो  भी  उतना  ही  टैक्‍स  लगेगा  ।  इस  से  तो

 यूक्लिड  का  वह  उसूल  ही  ग़लत  हो  गया  कि
 “दि  होल  इज़  ग्रेटर  दि  पार्ट”  ।  मैं  ज  करना
 चाहता  हूं  कि  यह  एक  ऐसी  इन-ईक्विटी  है,
 जिसका  कोई  ठिकाना  नहीं  है  ।

 मैंने  गवाही  में  ये  सब  बातें  कहीं  और
 उन्होंने  कहा  कि  यह  सब  ठीक  हूँ,  लेकिन  हमें
 खजाने  में  जो  कमी  होगी  रुपये  को  कंसे
 पूरा  करें  ।  मैंने  अर्ज  किया  कि  आप  हवा
 और  पानी  पर  टैक्स  लगा  दें,  लेकिन  इन्सानों
 पर  टैक्स  क्यों  लगाते  हैं  ।  उन्होंने  कहा  कि  हम
 इस  वक्‍त  इस  बारे  में  फ़ैसला  नहीं  करते,
 क्योंकि  अभी  हिन्दू  ज्वायंट  फ़ैमिली  की  थ्योरी
 और  हिन्दू  ला  फ्लक्स  की  हालत  में  है,  पता
 नहीं,  इसका  क्या  बनेगा,  क्या  नहीं  बनेगा--
 उन्होंने  यह  नहीं  लिखा  कि  यह  टैक्स  वाजिब  है
 और  यह  लगाया  जाना  चाहिए--और  यह
 कह  कर  उन्होंने  पीछा  छुड़ा  लिया  ।

 थोड़े  दिनों  बाद  श्री  टी०  टी०  कृष्णमा-
 चारी  तशरीफ़  लाये  और  उन्होंने  यक्लम
 मथाई  साहब  की  दी  हुई  रियायतों  को  छीन
 लिया  और  कहा  कि  यह  मुनासिब  नहीं  है  ।
 मेरे  कई  बार  अर्ज़  करने  पर  उन्होंने  कहा  कि
 फ़िनांस  मिनिस्टर  के  तौर  पर  मैं  सब  से  पहले
 रुपये  की  तरफ़  देखता  हूं  ।  मौजूदा  फ़िनांस
 मिनिस्टर  साहब  से  मुझे  उम्मीद  थी  कि  वह
 ज़रूर  इन्साफ़  करेंगे  ।  चुनांचे  उन्होंने  वादा
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 किया  कि  इसको  देखेंगे  ।  उन्होंने  देखा
 और  मुझे  चिट्ठी  लिखी  कि  हम  इस
 वक्‍त  इसमें  तरमीम  नहीं  करना
 चाहते  ।  लेकिन  इस  उसूल  की  बात
 का  उन्होंने  कोई  जवाब  नहीं  दिया
 कि  इसमें  इन-ईक्विटी  है  या  नहीं,
 जो  कुछ  वह  कर  रहे  हैं,  वह  वाजिब
 है  या  नहीं  ।  पता  नहीं,  उन्होंने  इस
 के  मुताल्लिक  क्‍या  सोचा,  क्‍या  नहीं
 सोचा  ।  मैं  जानता  हूं  कि  सरकार  के
 लिए  इतना  रुपया  छोड़ना  मुशिकल  है,
 लेकिन  मैं  समझता  हूं  कि  वह  कोई
 और  तरीका  निकाले,  कोई  टैक्स  लगाये,  कुछ  ही
 करे,  लेकिन  इस  तरह  से  वह  कांस्टीट्यशन
 की  दफ़ा  १४  को  न  तोड़े  “ईक्वा-
 लिटी  बिफोर  दि  ला”  के  उसूल  की
 खिलाफ़  -वर्जी  नकरे,  एक  सैकुलर  स्टेट
 में  रिलिजन  की  बिना  पर  डिस्क्रिमिनेशन
 झौर  डिफ़रेंसियेशन  न  करे,  क्योंकि  यह
 वाजिब  नहीं  है

 हम  देखते  हैं  कि  हुकूमत  ने  हिन्दू  ला  को
 तो  खैरबाद  कह  दिया  है।  हिन्दू  ला  में
 सैपेरेशन  आफ़  स्टेटस  पर  पार्टीशन  होता
 है,  जब  कि  उस  ने  इनकम  टैक्स  एक्ट  की
 दफ़ा  २४  में  यह  लिख  दिया  हैं  कि  एक्ट्अल
 मीटस  एंड  वाउंड्ज़  से  पार्टेशन  होगा,  जो
 कि  हिन्दू  ला  के  खिलाफ़  है,  दूसरे  लाज़  के
 खिलाफ़  है  और  ऐसा  ला  नहीं  है,  जो  कि
 जेनरल  ला  आफ़  दि  लैंड  हो  ।

 यही  नहीं,  हुकूमत  ने  ऐसा  कानून
 बनाया  कि  ज़िन्दा  आदमी  की  जायदाद
 एस्टेट  ड्यूटी  में  ली  जाती  है।  फ़िनांस  मिनिस्टर
 साहब  मुझे  माफ़  करेंगे  अगर  में  तवज्जह
 दिलाऊं  कि  आनरेबल  श्री  गोपाल  रेड्डी  साहब
 आनरेबल  अनंतशयनम  श्रय्यंगार  के,  जो  कि
 उस  वक्‍त  स्पीकर  की  कुर्सी  पर  बैठे  थे,  जब
 झाखरी  बिल  इस  मामले  पर  पेश  हुआ  चन्द
 सवालों  का  जवाब  न  दे  सके  a  में  श्र  करना
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 चाहता  हूं  कि  इन  एनामीलीज़  को  दूर  किया
 जाना  चाहिए  ।  ये  एनामेलीज  ज़ाहिर  करती

 हैं  किइस  मुल्क  में  रूल  आफ़  दि  ला  नहीं  है,
 यहां  पर  ईक्वेलिटी  नहीं  है,  यहां  पर  डिस्तक्रिमि-
 नेशन  हैँ,  जो  कि  नहीं  होनी  चाहिए  1  इसकी
 वजह  यह  हे  कि  इस  में  रुपये-पैसे  का  सवाल
 श्राता  है  श्रोर  यह  बात  हमारे  सेन्स  ाफ़
 झानर  के  अगेंस्ट  जार  करती  है  ।

 यह  दुरुस्त  ह  कि  इस  हुकूमत  को  दुख
 देने  के  लिए  मैं  अगली  लोक  सभा  में  नहीं
 झाया  हूं,  लेकिन  मैं  उम्मीद  करता  हूं  कि
 ऐसे  आदमी  निकलेंगे,  जो  इस  कानून  में
 तब्दीली  कराने  के  लिए  कोशिश  करते

 रहेंगे  ।

 क्रो  ब्रजराज  सिह  (फ़िरोज़ाबाद)  :

 सुनना  तो  क्‍या,  उन्होंने  देखना  भी  बन्द
 कर  दिया  हँ  ।  वह  अब  किसी  को  देखते

 नहीं  हैं  v

 पंडित  ठाकुर  दास  भागंव  :  मुझे  इस
 बात  पर  पूरा  कान्फ़िडेंस  है,  विश्वास  है  कि
 जो  कुछ  में  अज  कर  रहा  हूं,  वह  इस  सब
 पर  ग्ौर  करेंगे  ।  अगर  ऐसा  न  होता,  तो
 में  कुछ  भी  अर्ज  न  करता  ।

 मैं  मिनिस्टर  साहब  से  यह  गुजारिश
 करना  चाहता  हूं  कि  वह  इस  क्वेस्टियन  को
 ज़रूर  देखें  और  यह  तसल्ली  कर  लें  कि  इन
 तीन  बातों  में  डिस्क्रिमिनेशन  है  या  नहीं
 और  वह  इसको  दूर  कर  दें  ।

 इस  के  बाद  में  एक  और  बात  का  ज़िक्र
 करना  चाहता  हूं,  जो  कि  तवज्जह  की  मुस्तहक
 है,  हालांकि  में  समझता  हूं  कि  वह  डैफ़  इयर
 पर  फ़ाल  करेगी  ।  एक  सब  से  बड़ा  सवाल
 यह  है  कि  जो  लोग  तीन  चार  रुपये  रोज़
 कमाते  हैं--जिसको  वे  शराब,  स्ट्टेबाज़ी
 और  सिनेमा  पर  खर्च  करते  हैं--उन  को  यह
 कमाने  का  क्‍या  फ़ायदा  ह  ?  उन  को  क्‍या
 मिलेगा  ?  उन  के  टेन्योर  को,  जिसमें  वे

 सिक्‍योरिटी  फ़ील  करते,  सरकार  ने  छीन
 लिया  है  ।  आज  एक  शख्स  भी  सीरी  नहीं
 बन  सकता  |  अगर  वह  सीरी  हो,  तो  जमीन
 में  उस  का  हिस्सा  हो  ।  आज  लैंड-लार्ड ज
 न  उनको  खेती  में  शामिल  करते  हैं  और
 न  उनको  हिस्सा  देते  हैं  ।  वे  ग़रीब  बेचारे
 मजदूरों  की  तरह  काम  करते  हैं  और  पूरा
 फ़ायदा  नहीं  उठा  सकते  हैं  ।  इसलिए  यह
 जरूरी  ह  कि  टिनान्ट्स  को  लैंडबलाईज  के
 साथ  ज़मीन  पर  टैन्योर  दिया  जाये,  क्‍योंकि
 हर  एक  दाख्स  सिक्‍योरिटी  हासिल  करना
 चाहता  है  ।

 अब  में  उस  बात  का  ज़िक्र  करना  चाहता
 हूं,  जो  कि  में  आज  तक  कहता  आया  हूं  t
 सरकार  हमेशा  लोगों  की  न्यूट्रीशन  बढ़ाने
 श्लौर  गल्ले  की  पैदावार  बढ़ाने  की  बात  कहती
 है  ।  मुझे  इस  बात  की  खुशी  &  कि  भ्रब  इस
 देश  में  इतना  गल्ला  होता  है,  कि  जो  कि
 हमारी  ज़रूरतों  के  लिए  काफ़ी  है  |  हम  गल्ले
 वे!  मामले  में  सैल्फ़-सफ़िशेन्ट  हो  गये  हैं  ।
 न्यूट्रीशन  कमेटी  ने  चौदह  झौंस  अनाज
 पर  कंपिटा  की  सिफ़ारिश  की  थी,  जब  कि
 प्रेज़ेन्ट  प्राइक्यन  में  सत्रह  रौस  एक  आदमी
 के  लिए  मौजूद  है  और  आईनदा  फ़ाइव  यीअर
 प्लान  में  इस  से  भी  बढ़  जायगा  ।  लेकिन
 सरकार  ध:  ख्याल  में  दूध  की  पोजीशन  क्‍या
 है  ?  मैं  हमेशा  इस  पर  ज़ोर  देता  रहा  हूं  ।
 आसाम  में  एक  आदमी  को  आधी  छटांक
 दूध  मिलता  है  और  सारे  देश  में  दो  छटांक  के
 करीब  पर  कैपिटा  दूध  मिलता  है  ।  बच्चों  को
 दूध  नहीं  मिलता  है  ।

 अभी  आप  ने  तक़रीर  सुनी  कि  इस  देश  में
 अ्रन-एम्पलायमेंट  बहुत  है  ।  यह  हक़ीक़त
 है  कि  इस  देश  में  वांट  आफ़  एम्पलायमेंट  और
 करप्शन,  ये  दो  चीज़ें  ऐसी  हैं,  जिन  की  वजह
 से  शर्म  से  सिर  झुकाना  पड़ता  है  |  मुझे  दुख
 ह  कि  हम  इसका  इलाज  नहीं  कर  सके  हैं  1
 दूसरे  फ़ील्ड्ज़  में  हम  ने  बेहद  तरक्की  की  हैं  ।
 हम  हर  जगह  कह  सकते  हैं  कि  हम  ने  कुछ
 कर  के  दिखाया  हँ  ।प  ले  ज़िला  हिसार
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 में  कहत  पड़ा  करते  थे,  लेकिन  ब  कहत
 मीलों  भाग  गया  और  वहां  पर  लोग
 झब  अच्छा  खाते-पोते  हैं  और  अच्छी
 पैदावार  करते  हैं।  लेकिन  खाने  की  चीज़ें  उन  के
 पास  नहीं  हूँ  1  लोगों  को  ्  नहीं  मिलता
 हे  |  मैं  ज़े  करना  चाता  हूं  कि  जब
 तक  देश  में  काच्छी  दूध  पैदा  नहीं  होगा,  तब
 तक  न्यूटीशन  का  मसला  हल  नहीं  हो  सकेगा  ।
 वह  तभी  हल  हो  सकता  है  कि  लोगों  को  दूध
 मिले  ।  में  इस  वक्‍त  दूध  के  फ़वायद  अजे
 नहीं  करना  चाहता  ।  अगर  आप  चाहें,  तो
 में  ने  जो  एक  छोटी  सी  किताब  लिखी  है,
 वह  आप  की  खिदमत  में  भेज  दूंगा  ।

 सब  से  बड़ा  सवाल  यह  है  कि  एग्रीकल्चर
 डिपार्टमेंट  के  कहने  के  मुताबिक  देश  में  बड़ी
 श्रासानी  के  साथ  दुगना  दूध  हो  सकता  है  ।
 किस  तरह  से  ?  चारे  की  कमी  है  1  कहा
 जाता  है  कि  कनसेन्‍्ट्रेट  ७८  परसेंट  के  लिए
 नहीं  है  और  चारा  ७०  परसेंट  के  लिए  नहीं
 है  ।  लेकिन  इस  बारे  में  अब  कोशिश  की
 गई  है  ।  सरकार  की  तरफ़  से  एक  गो-संवद्धन
 कौंसिल  बनाई  गई,  जिस  के  चेयरमन  के
 तौर  पर  हमें  ऐसा  आदमी  मिला  जो  कि,
 मुझे  उम्मीद  है,  देश  में  इनक्लाब  पैदा  कर
 सकता  है  ।  मेरा  मतलब  है  श्री  ढेवर  से  ।
 चार्ज  लेते  ही  उन्होंने  काम  करना  शुरू  कर
 दिया  ।  लेकिन  थोड़े  अरसे  के  बाद  ही  उन  को
 उठा  कर  दूसरी  जगह  भेज  दिया  गया--
 उन  को  शिड्यूल्ड  कास्ट्स  और  शिड्यूल्ड
 ट्राइब्ज  कमीशन  में  लगा  दिया  और  उन  को
 यह  काम  नहीं  करने  दिया  गया  ।  में  चाहता
 हूं  कि  उन  को  मिनिस्टर  चाहे  न  बनायें,
 लेकिन  अगर  उन  को  इसी  कॉौंसिल  में  रखें,
 उन  को  गो-संवर्धन  का  काम  दें,  करने  का
 मौका  दें;  उन  को  रुपया  दें,  तो  देश  की
 कायापलट  हो  जायेगी  t  मिक्स्ड  फामिंग
 हमारा  तभी  सफल  होगा,  सहकारी  खेती
 हमारी  तभी  सफल  होगी  जब  गांवों  के  अन्दर
 जा  कर  लोगों  को  हम  बतायेंगे  कि  वे  दूध  को
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 बढ़ाएं  |  डेनमाकें  में  एक  जानवर  दस  सेर
 दूध  देता  है  जबकि  हमारे  देश  के  भन्दर
 एक  जानवर  दस  छटांक  दूध  देता  है।  हमारे
 देश  में  दूध  दुगुना  हो  जाये  तो  देश  की  काया-
 पलट  हो  जायेगी  ।  आज  देखने  में  आता  है  कि
 रुपया  पूरा  खर्च  नहीं  किया  जाता  है  शौर  जो
 कायदे  हमें  मिलने  चाहियें  वे  नहीं  मिलते  हैं  ।
 एक  कमेटी  बिठाई  गई  थी  जिस  ने  कहा  था
 कि  एक  एक  गांव  में  दस  दस  एकड़  का  एक
 फार्म  होना  चाहिए  ।  लेकिन  उस  कमेटी  की
 जितनी  भी  सिफारिशें  थीं  वे  सारी  की  सारी
 वेस्ट  पेपर  वास्किट  में  पड़ी  हुई  हैं  और  पड़ी
 रहेंगी  तब  तक  जब  तक  कि  देश  का  काम
 खत्म  नहीं  हो  जायेगा  ।  इस  तरफ  आपको
 ध्यान  जाना  चाहिए  ।  जो  रीयल  काम  करने
 को  है  उसकी  तरफ  मुझे  अफसोस  के  साथ
 कहना  पड़ता  है  आप  तवज्जह  नहीं  देते  हैं  ।
 आप  सब  कुछ  करते  हैं  लेकिन  ये  जो  छोटी
 छोटी  चीज़ें  हैं  जोकि  लोगों  के  फायदे  की  हैँ
 इनके  बारे  में  आप  कुछ  नहीं  करते  हैं  ।  यह
 जो  गाय  के  बारे  में  शोर  खेती  के  बारे  में  मैंने
 अज  किया  है  इस  तरफ  आपका  अवश्य  ध्यान
 जाना  चाहिए।  आपको  देखना  चाहिए  कि
 दस  बरस के  अन्दर  देश  में  दुगुना  दूध  हो  जाये
 और  अगर  ऐसा  हो  गया  तो  देश  की  कायापलट
 हो  जायेगी  ।  तब  आप  देखेंगे  कि  आपने
 इतना  फायदा  कर  दिया  होगा  कि  सारे  का
 सारा  जो  मिनिस्टर्ज  का  सेट  है  वह  भी  नहीं
 कर  सका  होगा  ।

 गोसंवर्धत  को  अच्छी  तरह  से  काम  करने
 दिया  जाना  चाहिए  |  अगर  उसने  अच्छा
 काम  किया  तो  देश  की  फिजा  ही  बदल
 जायेगी  और  एक  दूसरी  फिज़ा.  पैदा  हो
 जायेगी  ।  लेकिन  उस  पर  कोई  ध्यान  नहीं
 दिया  जाता  है  ।  मैंने  सुना  था  कि  ढेवर  साहब
 ने  इस्तीफा  दे  दिया  है  लेकिन  बाद  में  पता
 चला  कि  उन्होंने  उसको  वापिस  ले  लिया  है
 और  वह  फिर  से  मुकरंर  किये  जा  रहे  हैं  ।
 इसकी  मुझे  खुशी  है  ।  मैं  कहना  चाहता  हूं  कि
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 अगर  हम  ने  उन  बातों  की  तरफ  ध्यान  नहीं
 दिया  जो  मेंने  अजे  की  हैं  तो  जो  पिछले  पंद्रह
 बरस  के  अन्दर  हम  ने  काम  किया  है,  और
 गोसंवर्धत  काउन्सिल  को  श्रख्त्यारात  दिये  हैं
 ये  सूद  हो  जायेंगे  और  सब  जाया  हो  जावेगा।

 ये  बातें  हैं  जो  मुझे  अर्ज  करनी  थीं  ।
 में  आपका  मशक्र  हूं  कि  आपने  मुझे  बोलने
 का  मौका  दिया  ।

 श्री  बलराज  मधोक  (नई  दिल्ली)  :
 उपाध्यक्ष  महोदय,  वित्त  मंत्री  ने  जो बजट  पेश
 किया  है  वह  अन्तरिम  बजट  है  और  इस  कारण
 उसके  द्वारा  देश  की  आर्थिक  और  वित्तीय
 स्थिति  के  बारे  में  पूरा  ज्ञान  नहीं  मिल  सकता
 है  और  न  ही  देश  के  ऊपर  करों  का  जो  और  बोझ
 पड़ने  वाला  है  उसका  पूरा  ज्ञान  मिल  सकता  हूं  ।
 फिर  भी  जो  कुछ  उन्होंने  अपनी  बजट  प्रोपोजल्ज
 में  और  अपने  भाषण  में  कहा  है  उससे  देश  की
 आशिक  स्थिति  का  कुछ  मूल्यांकन  हो  सकता
 है

 उन्होंने  बताया  है  कि  रेवेन्यू  एकाउंट
 के  अगले  वित्तीय  वर्ष  में  ६३  करोड़  का  घाटा
 होगा  और  यदि  उसके  साथ  विकास  के  जो  कार्य
 हैं,  उनमें  जो  घाठा  होगा  वह  भी  मिला  दिया
 जाए  तो  घाटा  बढ़  कर  १४७  करोड़  हो  जायगा  |
 जो  रुपया  विकास  इत्यादि  के  लिए  जाने  वाला
 है  उसके  बारे  में  उन्होंने  बताया  है  कि  यह  कहां
 से  आएगा  |  उन्होंने  कहा  है  कि  आठ  सौ  के
 करीब  रुपया  बाहर  से  और  अन्दर  से  कर्ज  के
 तौर  पर  आएगा  और  २१८  करोड़  रुपया
 रीपेमेंन्ट  आफ  लोंज़  से  आएगा  ।  २०३  करोड़

 रूपया  मिसलेनियस  डेट  (Miscellaneous  Debt)
 इत्यादि  से  आएगा  ।  यह  तो  ऐसी  ही  बात  है  कि
 कोई  झादगी  अपने  घर  का  बजट  बना  लेता  है
 और  कहता  है  कि  मुझे  घर  में  रेडियो  भी  चाहिए
 कार  भी  चाहिए,  सोफा  भी  चाहिये  और  ये
 सब  चीज़ें  मेरे  पास  होंगी  लेकिन  जब  सवाल
 पैदा  होता  है  रुपये  का  तो  वह  सोचता  है  कि
 ार  सौ  रुपया  वहां  से  कर्ज  ले  लूंगा,  दो  सौ

 रुपया  चोरी  कर  लूंगा  और  जो  बाकी  दरकार
 होगा  वह  भी  कहीं  न  कहीं  से  शा  ही  जाएगा  ।
 इस  प्रकार  का  हमारा  प्लानिंग  हे,  इस  प्रकार
 का  यह  बजट  है  ।  माननीय  मंत्री  जी  बड़े
 विद्वान  व्यक्ति  हैं  और  अगर  उनके  बारे  में  यह
 कहा  जाए  कि  वह  इस  बात  की  जानते  नहीं  हैं
 तो  यह  ग़लत  होगा  ।  लेकिन  हमारी  अल्पबुद्धि
 में  तो  यह  चीज़  आती  नहीं  हूँ  ।  इस  प्रकार  का
 जो  बजट  हूं,  इस  प्रकार  का  जो  प्लानिंग  है,
 उससे  देश  का  विकास  कंसे  हो  सकता  हं,  यह
 हमारी  समझ  में  नहीं  आया  हे  |

 तीसरे  प्लान  की  बड़ी  चर्चा  की  गयी  है  ।
 उसके  लिए  जहां  साधनों  की  बात  कही  गई  है
 वहां  यह  बताया  गया  है  कि  २३,००  करोड़
 रुपया  बाहर  से  मिलेगा  और  वह  सारा  उधार
 मिलेगा  t  बाहर  का  कर्जा  अगर  मिल  गया  तब
 तो  काम  चल  जाएगा  और  अगर  नहीं  मिला
 तो  काम  नहीं  चल  सकेगा  ।  दूसरे  प्लान
 में  हमने  देखा  है  कि  कर्जा  पूरा  नहीं  मिला  और
 चुंकि  कर्जा  पूरा  नहीं  मिला  इस  वास्ते  हम  को
 नोट  छापने  पर  मजबू  रहोना  पड़ा,  डिफिसिट
 फाइनेंसिंग  करनें  पर  मजबूर  होना  पड़ा  जिस
 के  नतीजे  के  तौर  पर  हमारे  देश  में  मुद्रा-स्फीति
 हुई  ।  इसका  नतीजा  यह  हो  रहा  है  कि  दाम
 बढ़  रहे  हैं  ।

 उपाध्यक्ष  महोदय  :  फारसी  की  एक
 सेइंग  है  जिससे  शायद  आनरेबल  मैम्बर
 वाकिफ  होंगे  ।  वह  इस  प्रकार  है  :

 “खच  कुन,  अमीर  चौ,  अमीर  शवी,  जर्द  सया”
 श्री  बलराज  मधोक  :  क्या  इस  का

 अर्थ  है  यह  मैं  समझ  नहीं  पाया  हूं  v

 उपाध्यक्ष  महोदय  :  खर्च  करो  तो
 अमीर  होगे  और  जब  अमीर  होगे  तो  दौलत
 बहुत  हो  जाएगी  ।

 श्री  बलराज  सथोक:  यह  भी  एक
 शेखचिल्लीं  का  ढंग  हो  सकता  हूँ  |

 उपाध्यक्ष  महोदय  :  एक  फारसी  की
 सेइंग  थी  जो  मैंने  आपको  सुना  दी  हूं  ।
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 st  बलराज  मधोक  :  किसी  भी
 आश्थिक  नीति  या  योजना  की  सफलता  के
 लिए  यह  आवश्यक  है  कि  हम  पहिले  देखें  कि
 देश  की  मूल  प्राबलम  क्या  है,  समस्या  क्या  |
 वास्तव  में  देखा  जाए  तो  हमारे  देश  की  समस्या
 अनाज  की  नहीं  है,  कपड़े  की  नहीं  है  ।  दुनिया
 आज  बहुत  छोटी  हो  गई  है  अगर  किसी
 मुल्क  में  अनाज  नहीं  होगा  तो  वह  दूसरे  मुल्क
 से  आ  जाएगा  ।  जैसे  पंडित  ठाकुर  दास  भार्गव
 जी  ने  कहा,  देश  में  अनाज  काफी  है,  कपड़ा
 काफी  हूं  ।  लेकिन  इस  सब  के  बावजूद  हमने
 देखा  है  कि  अभी  थोड़ी  देर  पहले  एक  कोल्ड
 वेव  आई  थी  जिसके  परिणामस्वरूप  सैंकड़ों
 लो  मर  गये  थे  क्योंकि  पहनने  के  लिए  उनके
 पास  कपड़ा  नहीं  था  ।  आज  हमारे  यहां  कपड़ा
 इतना  पैदा  हो  रहा  है  कि उसकी  खपत  न  हो
 सकने  की  वजह  से  मिलें  बन्द  हो  रही  हैं  7  श्रनाज
 हमारे  गोदामों  में  इतना  भरा  पड़ा  है  कि उसको
 दीमक  खाए  जा  रही  है  ।  इतना  श्रनाज  होते
 हुए  भी  लोग  हमारे  देश  में  भूखों  मर  रहे  हैं  ।
 इसलिए  हमें,  वास्तविक  समस्या  क्या  है,  इसका
 पता  लगाना  होगा  ।  देश  में  कपड़े  का  कहत
 नहीं  है,  श्रनाज  का  नहीं  है,  दूसरी  चीज़ों  का
 नहीं  हैं  ।  क़हत  है  तो  क्रय  शक्ति  का  हमारे  देश
 में  लोगों  की  परचेजिंग  पावर  नहीं  है  और
 परचेज़िंग  पावर  इसलिए  नहीं  हैँ  कि  लोगों  के
 पास  करने  के  लिए  काम  नहीं  है  ।  इस  वास्ते
 हमारे  देश  का  बुनियादी  सवाल  बेकारी  है  |

 यह  ठीक  है  कि  हमारे  देश  की  आबादी
 अधिक  है  परन्तु  अ्रधिक  आबादी  को  मारा  नहीं
 जा  सकता  है  1  आबादी  आगे  चल  कर  श्रौर  भी
 बढ़ने  वाली  है  ।  आप  परिवार  नियोजन  की
 बात  करते  हैं।  लेकिन  मैं  कहना  चाहता  हूं
 कि  उससे  ऐसे  लोगों  को  लाभ  हो  रहा  है  जिन
 को  नहीं  होना  चाहिए  और  जिन  को  उसका
 लाभ  मिलना  चाहिए  उनको  नहीं  मिल  रहा
 है  !  आंबार्द:  देश  की  बढ़ने  वाली  है  और  इसके
 सप्थ  ही  साथ  बेकारी  भी  बढ़  रही  हैँ  भौर  बढ़दी
 जाएंगी  ।
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 इसलिए  मल  कसौटी  जिस  पर  हम  को
 अपनी  योजना  को  आंकना  चाहिए  यह  है  कि
 उससे  देश  की  बेकारी  कम  हुई  है  या  नहीं  ।
 वित्त  मंत्री  जी  के  पास  आंकड़े  हैं  और  वह  उनसे
 यह  ज्ञान  जान  सकते  हैं  कि  बेकारी  कम  होने
 के  बजाए  बढ़ी  ही  है  ।  योजना  बनाते  समय  यह
 सोच  लेना  चाहिए  कि  भ्राबादी  बढ़ेगी  ।  आपकी
 योजना  तभी  सफल  होगी  जब  झ्राबादी  बढ़ते
 रहने  के  बावजूद  भी  बेकारी  कम  हो  सके  t
 जब  लोगों  को  काम  मिलेगा  तब  उनके  पास
 पैसा  आएगा,  और  जब  लोगों  के  पास  पैसा
 आएगा  तो  वे  चीज़  को  खरीद  सकेंगे  ।  यह  तो
 पहला  प्राब्लैम  है  ।

 दूसरा  प्राब्लैम  महंगाई  का  है  |  महंगाई
 बढ़ती  चली  जा  रही  है  ,स्थिर  हो  रही  है  +
 वित्त  मंत्री  जी  ने  अपने  भाषण  में  कहा  है  कि
 कीमतें  स्टेबेलाइज़  हो  रही  हैं  ।  दो  महीने
 कीमतें  न  बढ़ें  श्र  उस  के  आधार  पर  यह
 कहा  जाये  कि  कीमतें  स्थिर  हो  गई  हैं,  तो
 यह  गलत  बात  है  ।  पिछले  दस  सालों  का
 जो  अनुभव  है  यह  बताता  है  कि  कीमतें
 लगातार  बढ़ती  चली  जा  रही  हैं  ।  जैसी
 हमारी  योजना  है,  जिस  प्रकार  हम  मुद्रा-
 स्फीति  कर  रहे  हैं,  जिस  प्रकार  हम  डिफिसिट
 फाइनेंसिंग  कर  रहे  हैं,  जिस  प्रकार  हम  नोट
 छाप  रहे  हैं,  जिस  प्रकार  हम  रैकलेस  स्पेंडिग
 कर  रहे  हैं,  बेदरेगी  से  खर्च  कर  रहे  हैं,  उस
 को  देखते  हुए  कीमतें  आगे  भी  बढ़ेंगी,  कम
 नहीं  होगी  ।  जब  कीमतें  बढ़ेंगी  तो  बंधी  हुई
 आमदनी  वालों  की  हालत  दूभर  होती  चली
 जायेगी  और  हो  रही  है  ।  इसलियें  दूसरा
 बुनियादी  सवाल  महंगाई  का  है  ।  पहला
 बेकारी  का  है  1  हमें  देखना  है  कि  हमारी
 योजनाशओ्रों  हारा  जो  दो  मूल  सवाल  हैं,  हल
 हुए  हैं  या  नहीं  हुए  हैं  x जब  हम  योजना  को
 इस  कसौटी  पर  परखते  हैं.  तो  हमें  लगता
 है  कि  हमारी  योजना  फेल  हुई  है,  हमारी
 झाधिक  नीति  फेल  हुई  है  ।
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 इस  का  मूल  कारण  यह  है  कि  हमारी
 आशथिक  योजनायें,  हमारी  नोंतियां  यथाथ्थे-
 वादी  नहीं  हैं,  डागमैटिक  हैं  -  हम  ने  सोशलिज्म
 का  नारा  पकड़  लिया  है  हमारे  सामने  सोश-
 लिज्म  का  मतलब  साफ  नहीं  है  ।  दुनिया  में
 इस  के  बीसियों  मतलब  लगाये  जाते  हैं  ।  हमें
 पता  नहीं  कि  हम  क्‍या  मतलब  लगाते  हैं  ।
 लेकिन  हम  ने  नारा  जरूर  पकड़  लिया  ह  और
 उस  के  आधार  पर  हम  अपनी  योजना  बनाना
 चाहते  हैं  ।  हमारे  सामने  माडल  रूस  और
 अमरीका  हैं  जहां  की  परिस्थितियां  भिन्न  हैं  v
 वहां  भूमि  अधिक  है,  पूजी  अ्रधिक  है,  काम
 अधिक  है,  लोग  कम  हैं  ।  इसलिये  उन  का
 सारा  प्लानिंग  कैपिटल  इंटेंसिव  है,  पूजी
 प्रधान  हैं  ।  वे  नित  नई  मशीनें  तैयार  करते
 हैं  ताकि  लेबर  को  बचा  सकें,  आदमी  कम
 लगें  और  पूजी  और  मशीनों  का  उपयोग
 अधिक  हो  ।  हमारे  यहां  परिस्थिति  बिल्कुल
 भिन्न  है  ।  हमारे  यहां  जमीन  कम  है,  पूजी
 कम  है,  आदमी  अधिक  हैं  :  अगर  हम  अपना
 प्लानिंग  रूस  और  अमरीका  के  अनुरूप
 करेंगे  बड़े  बड़े  कारखानों  के  ऊपर  ही  बल
 देंगे  तो  देश  की  बुनियादी  समस्‍यायें  हैं,
 बेकारी  और  महंगाई,  वे  दूर  नहीं  होंगी  ।
 वे  तभी  दूर  हो  सकती  हैं  जब  हमारी  योजना
 यथार्थवादी  होगी  जिस  में  एक  तो  उपज  बढ़े
 झर  उपज  बढ़ने  के  साथ  ही  साथ  अधिक
 लोगों  को  काम  भी  मिल  सके  ।  जो  माल  बाहर
 मेजना  है  जो  चीज़ें  छोटी  मशींनों  हारा
 नहीं  बनाई  जा  सकती  हैं,  जो  कंपिटल  गुड्ज़
 हैं,  जो  एक्सपोर्ट  गुड़ज़  हैं  उन  के  लिये  तो
 श्राप  लेटेस्ट  मशीनरी  लगायें  परन्तु  जिन
 चीजों  की  इंटरनल  माकिट  के  लिये  जरूरत
 है  वें  स्माल  स्केल  इंडस्ट्री  द्वारा  तैयार  हों  t

 बाहर  की  मार्किट  वैसे  भी  कम  ही  होने
 वाली  है  ।  हम  कोशिश  कर  रहे  हैं  कि  हमारा
 निर्यात  (एक्सपोर्टस  )  बढ़े  लेकिन  वह  बढ़  नहीं
 रहा  है  और  न  ही  बढ़  सकता  है  ।  इस  का
 कारण  यह  है  कि  सभी  देश  झाथिक  विकास
 द्वारा  जो  वहां  हो  रहा  है,  उस  के  अन्तगंत  अपने

 आप  को  आत्म-निर्भर  बनाने  की  कोशिश:
 कर  रहे  हैं  ।  जय  सभी  देश  आत्म-निर्भर  हो
 जायेंगे  तो  स्वाभाविक  है  कि  हमारी  एक्स-
 पोट्स  कम  होंगी  ।  इसलिये  हमें  चाहियें  कि
 हम  'एक्सपोट्स  तो  बढ़ायें  लेकिन  साथ  ही
 यह  मान  कर  चलें  कि  आने  वाले  समय  में:
 एक्सपोट्स  हमारी  कम  होंगी  ।  हमारी  जो
 इंटरनल  मार्किट  है,  जो  अन्दर  की  माकिट
 है  वह  बहुत  बड़ी  है  औरं  अन्दर  की  माकिट
 के  लिये  हम  इस  ढंग  से  कोशिश  करें  कि
 एक  तो  उपज  बढ़े  और  दूसरे  अधिक  से  अधिक
 लोगों  को  काम  मिले  अर्थात्‌  अन्दर  की  माकिट
 को  हम  स्माल  स्केल  इंडस्ट्री  ढ्वारा  फीड  करें।
 अगर  ऐसा  किया  गया  तो  मेरा  निश्चित  मत-
 है  कि  हम  बेकारी  के  प्राबलैम  को  बहुत  कुछ:
 दूर  कर  सकते  हैं,  हल  कर  सकते  हैं  ।  जब
 कंज्यूमर  गुड्ज  अधिक  माकिट  में  आयेंगी
 तो  कीमतें  भी  स्थिर  होंगी  ।

 परन्तु  इस  के  लिये  आवश्यक  है  कि  आप"
 अपनी  नीति  को  किसी  विशेष  डागमा  के  ऊपर,
 किसी  सेट  इज्म  (set  ism)  के  ऊपर  आप
 न बांघें  ।  वास्तव  में  आज  भारत  को  किसी
 इज्म  की  जरूरत  नहीं  है,  न  उस  को  कैपि-
 टलिज्म  की  जरूरत  है,  न  सोशलिज्म  की
 जरूरत  है  और  न  कम्यूनिज्म  की  जरूरत  है  ।
 हमें  सिर्फ  एक  ही  इज्म  की  जरूरत  है  और
 वह  है  यथार्थवाद  और  भारतीयवाद  ।  हम
 भारत  को  देख  कर  चलें,  हम  अपने  देश  की
 समस्याओं  और  देश  की  हालात  को  देख  कर-
 चलें,  और  यदि  हम  इन  हालात  को  और
 देश  की  समस्याओं  को  देख  कर  चलेंगे
 और  उन  के  मुताबिक  अपनी  नीति  बनायेंगे
 तो  फिर  भले  उसे  कोई  कैपिटलिस्ट  नीति
 कहे,  सोशलिस्ट  नीति  कहे  या  कम्यूनिस्ट
 नीति  कहे,  वह  हमारे  लिये  लाभदायक
 होगी  ।  यदि  हम  अपने  हालात  के
 मुताबिक  अ्रपनी  नीतियां  यथार्थवादी  बनायेंगे
 तो  हम  देश  को  आगे  ले  जा  सकेंगे  ।न  हम
 नारों  के  श्रन्दर  बह  जायें  न  स्लोगन्स  के
 अन्दर  आ  जायें,  हम  केवल  अपनी  नं  पतियां
 को  यथार्थवादी  बनायें  '
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 हमारे  लिये  झाज  यदि  कोई  स्लोगन  हो

 सकते  हैं  तो  वे  तीन  स्‍लोगन  हो  सकते  हैं  ।  मुल्क
 -की  एकता  के  लिये,  सुरक्षा  के!  लिये  आज  राष्ट्र
 :बाद  की  जरूरत  है,  नेशनलिज्म  की  जरूरत
 है  ताकि  देश  में  जो  तोड़  फोड़  की  शक्तियां
 बढ़  रही  हैं,  डिसरप्टिव  फोर्सेज  बढ़  रही  हैं

 “उन  को  चेक  किया  जा  सके  ।  दूसरे  देश  की
 झाधिक  उन्नति  के  लिये  यथार्थवाद  की
 जरूरत  है,  रिश्नलिज्म  की  जरूरत  है  ।  तीसरे
 देश  को  आगे  ले  जाने  के  लिये,  व्यक्ति  की
 स्वतन्त्रता  को  मेनटेन  करने  के  लिये,  उसको

 “बचाने  के  लिये  लोकतन्त्र  की  जरूरत  है,
 'डिमाकेसी  की  जरूरत  है  ।  नैशनलिज्म,
 'रिभ्नलिज्म  और  डिमाक्रेसी,  वास्तव  में  यही

 -तीन  चीजें  हैं  जिन  के  आधार  पर  हम  देश  को
 आगे  ले  सकते  हैं  -  लेकिन  हम  इन  को  छोड़  रहे
 हैं  ।  नैशनलिज्म  के  नाम  पर  हम  देश  के  अन्दर
 फिर्कापरस्ती  का  प्रचार  कर  रहे  हैं  और  इस
 प्रकार  तोड़  फोड़  की  शक्तियों  को  प्रोत्साहन
 दे  रहे  हैं,  उन  को  'एन्करेजमेण्ट  दे  रहे  हैं  ।
 सोशलिज्म  वे!  नाम  पर  हम  देश  के  अन्दर
 ऐसी  आधथिक  नीतियों  को  ला  रहे  हैं  जिनसे
 कि  देश  की  समस्‍यायें  हल  होने  के  बजाय
 और  जटिल  बन  रही  हैं  ।  हम  उन  को  और
 उलझा  रहे  हैं  ।॥ और  जिस  ढंग  से  पिछले  आम
 चुनाव  हुए  हैं,  उन  में  जो  प्रवृत्तियां  देखी  गई
 हैं,  उन  से  ऐसा  लगता  है  कि  हम  देश  में
 लोकतन्त्र  को  नष्ट  करने  जा  रहे  हैं  7  आज
 हमारे  देश  की  राष्ट्रीयता  खतरे  में  है,  आथिक

 ढांचा  खतरे  में  है  और  देश  का  लोकतन्‍्त्र
 -खतरे  में  है,  इसलिये  हमें  इन  तीनों  को  बचाना
 “होगा  ।  यह  मूल  प्राब्लैम  है  हमारे  सामने  ।
 हमारी  आर्थिक  योजनाओं  को,  हमारी  प्लैनिंग
 को  और  हमारे  बजट  को  इन  बातों  की  ओर

 “ध्यान  देना  चाहिये  ।

 एक  और  समस्या  जो  आज  हमें  घुन  की
 -तरह  खा  रही  है  वह  है  करप्शन  की  ।  कल
 हमारे  प्रधान  मन्त्री  ने  बोलते  हुए  कहा  था  कि

 “वे  कंविन्स्ड  (.convinced  )  ऊँ  कि
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 करप्शन  अपर  लेवेल  पर  नहीं  है  ।  वें  कहते  हैं
 कि  करप्शन  नीचे  है  1  लेकिन  यह  बिल्कुल
 गलत  बात  है  ।  करप्शन  पानी  की  तरह  ऊपर
 से  नीचे  आता  है  1  भ्रगर  श्राज  चपरासी  दो
 रुपये  ले  लेता  है,  कांस्टेबल  चार  रुपये  ले  लेता
 है,  कल  पांच  रुपये  ले  लेता  है  तो  इससे
 ऐडमिनिस्ट्रेशन  करप्ट  नहीं  होता  ।  ऐड-
 मिनिस्ट्रेशन  करप्ट  होता  है  जब  वजीर  रुपये
 लेते  । अराज  मुझे  दुःख  से  कहना  पड़ता
 है  कि  चन्द  आनरेबल  एक्सेप्शन्स  को  छोड़  कर
 जितने  मिनिस्टर  लोग  हैं  वे  करप्ट  हैं  7  जिस
 मुल्क  के  अन्दर  मिनिस्टर  करप्ट  हो  जायेंगे,
 मन्त्री  करप्ट  हो  जायेंगे,  नेपाटिस्ट  हो  जायेंगे,
 वहां  करप्शन  बढ़ेगा  और  सारे  जीवन  में
 व्याप्त  हो  जायेगा  ।  मालें  ने  कहा  है:  What

 cuts  deep  in  politics  cuts  deep  alround
 हमारे  यहां  भी  प्राचीन  काल  से  नियम  चला

 आ  रहा  है  कि  “यथा  राजा  तथा  प्रजा  v  जो
 नेता  लोग  करते  हैं,  लोग  उन  को  फालो
 करते  हैं,उनका  अ्रनुसरण  करते  हैं  ।  झ्राज  वही
 भ्रष्टाचार  कर  रहे  हैं  और  इसी  कारण  सारे
 समाज  में  करप्शन  बढ़  रहा  है  |

 अभी  पंडित  ठाकुर  दास  भार्गव  ने  शराब-
 बन्दी  के  बारे  में  कुछ  कहा  ।  आप  प्राहिबिशन
 की  बातें  करते  हैं,  गांधी  जी  का  नाम  लेते  हैं,
 लेकिन  यह  फैक्ट  है  कि  देश  में  शराब  का
 उपयोग  बढ़  रहा  है  ।  यदि  आंकड़े  लिये  जायें
 कि  इन  चुनावों  के!  अन्दर  शराब  का  उपयोग
 कितना  बढ़ा  और  इसका  पता  लगाया  जाये
 कि  यड़  क्‍यों  बढ़ा  तो  श्राप  चकित  र  ;  जाये ंगे  ।
 पिछले  दिनों  एक  मीटिंग  बुलाई  दिल्ली
 ऐडमिनिस्ट्रेशन  ने  और  कहा  कि  हम  शराब
 बन्दी  के  लिये  जुलूस  निकाल  रहे  हैं  V  मैंने  उनसे
 पूछा  कि  आप  जुलूस  कहां  निकालेंगे  ?
 उन्होंने  कहा  कि  दरियागंज  में  निकालेंगे।में ते
 कहा  कि  दरियागंज  मे  जुलूस  मत  निकालिये।
 अगर  निकालना  ही  है  तो  जहां  मिनिस्टर
 रहते  हैं,  सेक्रेटटीज  रहते  हैं,  उनकी  कोठियों
 के  पास  निकालें  ।  पहले  वे  शराब  पीना  बन्द
 करें  तभी  दूसरे  बन्द  करेंगे  ।  पहले  टाप  के
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 लोगों  में  शराब  बन्द  कीजिये  तब  कामन  मैन
 अपने  आप  नहीं  पियेंगे  ।  बिना  ऊपर  वालों  को
 सुधारे  हुए  हम  दूसरों  को  सुधार  लेंगे  यह
 सम्भव  नहीं  है  ।

 अत:  आज  देश  के  अन्दर  सवाल  है
 महंगाई  का,  देश  के  अन्दर  सवाल  है  बेकारी
 का  और  देश  के  अन्दर  सवाल  है  करप्शन  का  ।
 अष्टाचार  का  सवाल  है  ।  इन  तीनों  चीजों  के
 लिये  हमारी  गलत  नीतियां  और  गलत  आदर्श
 मूल  रूप  से  जिम्मेदार  है  ।  जब  तक  हम  अपनी
 नीतियों  को  ठीक  नहीं  करते,  जब  तक  जनता  के
 सामने  हमारे  नेता  हमारे  शासक  ठोक  आदर्श
 पेश  नहीं  करते,  तब  तक  हमारी  समस्‍यायें
 सुलझेंगी  नहीं  ।  आप  सौ  नारे  लगाते  रहें,  सौ
 दावे  करते  रहें,  सौ  तरह  की  बातें  करते  रहें,
 हमारी  समस्‍यायें  और  उलझेंगी  और  उलझ
 रही  हैं  ।

 इस  बजट  के  अन्दर  विशेष  उल्लेख
 किया  गया  है  कि  डिफेंस  पर  इस  बार  ३८
 करोड़  रुपया  अधिक  रक्खा  गया  है  ।  मुझे
 इस  बात  की  प्रसन्नता  है।  किसी  देश  वे!  लिये
 उसकी  सुरक्षा  बुनियादी  सवाल  है  tv  जो
 देश  अपनी  सुरक्षा.  नहीं  कर  सकता,  अपनी
 सीमाओं  की  रक्षा  नहीं  कर  सकता  उसकी
 सब  प्लैन्स  खत्म  हो  जाती  हैं  1  परन्तु  सवाल
 यह  है  कि  ३८  करोड़  रुपया  खर्च  करने  से  क्या
 मुल्क  की  सुरक्षा  हो  जायेगी  ?  अभी  अभी
 मेरे  मित्र  माननीय  श्री  बनर्जी  ने  कहा  कि  श्री
 कृष्ण  मेनन  की  कामयाबी  हमारे  देश  की
 सुरक्षा  नीतियों  की  सफलता  है  ।  जनता  ने
 सुरक्षा  नीतियों  के  पक्ष  में  व्डिक्ट  दिया  है।
 लेकिन  यह  गलत  बात  है  श्री  मेनन  की
 कामयाबी  कैसे  हुई  और  कंसे  नहीं  हुई,  यह
 अलग  सवाल  है  ।  इसके  लिये  एन्क्‍्वायरी
 बिठलाई  जाये  ।  श्री  मेनन  उसी  तरह  कामयाब
 हुये  जिस  तरह  से  दिल्ली  में  मेहरचन्द  खन्ना
 कामयाब  हुये  ।  नाथ  बाम्बे  की  जीत  जनता
 का  कांग्रेस  या  समाजवाद  के  पक्ष  में  वर्डिक्ट
 नहीं  था।  वह  रुपये  का  और  शराब  का  वर्डिक्ट
 था  ।  रुपये  और  शराब  से  कोई  भी  जीत  सकता
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 है।  लेकिन  सवाल  यह  नहीं है  (  Intrerruption  )
 जब  आप  का  समय  आये  आप  कहियेगा  a  मेरे
 कहने  का  अर्थ  यह  है  कि  यह  कहना  कि  हमने
 गोवा  ले  लिया  इसलिये  हमारी  सुरक्षा  नीति
 सफल  हो  गई,  गलत  बात  है  हमारी  सुरक्षा
 नीतियों  का  टेस्ट  यह  है  कि  क्या  हम  अपने  देश
 की  सीमाओं  को  पाकिस्तान  के  हमले  से
 और  चीन  के  हमले  से  बचा  सके  हैं।  यह  ऐसिड
 टेस्ट  है।  इस  पर  परखेंगे  तो  पता  लगेगा  कि
 हमारी  सुरक्षा  नीतियां  सर्वथा  फेल  हुई  हैं  ।
 यह  कहा  जाता  है  कि  जब  हमारे  मुल्क  के
 श्रन्दर  आथिक  उन्नति  होगी,  आथिक  समृदि
 होगी  तो  सब  ठीक  हो  जायेगा,  लेकिन  हम
 भूलते  हैं  ॥  इतिहास  बतलाता  है  कि  जब  हम
 पर  प्राचीन  काल  में  हमले  हुये  तो  हमारा
 देश  बहुत  समृद्ध  था,  हमें  सोने  की  चिड़िया
 कहा  जाता  था  ।  लेकिन  हमारी  समृद्धि
 हमें  बाहरी  हमलों  से  नहीं  बचा  पाई,  क्योंकि
 हमने  अपने  देश  की  सीमाओं  की  सुरक्षा  पर
 ध्यान  नहीं  दिया  ।  आज  भी  हम  अपने  देश
 के  अन्दर  कारखाने  खोलने  जा  रहे  हैं,  देश  को
 समृद्ध  करने  जा  रहे  हैं,  जरूर  करें  |  परन्तु  यदि
 हम  अपनी  सीमाओं  की  ओर  लक्ष्य  नहीं
 करेंगे,  उनकी  रक्षा  का  उचित  प्रबन्ध  नहीं  करेंगे
 तो  निश्चय  ही  हमारे  अन्दर  की  समृद्धि  हमारे
 लिये  वरदान  के  बजाय  अभिशाप  बन  जायेगी
 वह  कारण  बन  जायेगी  बाहरी  हमलों  का  ।
 इसलिये  सीमा  के  संबंध  में  मेरा  कहना  है
 कि  उसका  बहुत  महत्व  है  और  देश  के  लिये
 सब  से  प्राथमिक  प्रश्न  है।  उसके  बारे  में
 हमारी  नीति  अभी  तक  फेल  हुई  है  7  इसलिये
 इस  पर  हम  दुबारा  चिन्तन  करें  और  सोचें  ।

 काइमीर  का  मामला  हमारे  सामने
 है  और  लगता  है  कि  वह  और  उलझेगा  a  क्‍यों
 उलझेगा  ?  इसलिये  कि  हमारी  नीतियां  फेल
 हुई  हैं  ।  हमारे  वित्त  मंत्री  वहां  के  लिये  रुपये
 देते  हैं।  बड़ी  भ्रच्छी  बात  है,  काश्मीर  हमारे
 देश  का  अंग  है,  हम  उसका  किस  करें।  लेकिन
 क्या  कभी  यह  सोचा  गया  है  कि  जो  रुपया
 हम  दे  रह ेहै ंउसका  क्या  उपयोग  हो  रहा  है  ?
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 [  श्री  बलराज  मधोक  ]
 अपने  अनुभव  केः  आधार  पर  मेरा  यह  कहना
 है  कि  भले  ही  हम  इतना  रुपया  खर्च  कर
 रहे  हैं  वहां  पर,  लेकिन  उसक्रे  फलस्वरूप
 भारत  भि  प्रति  सदभावना  नहीं  बढ़  रही  है,
 दुर्भावना  बढ़  रही  है  7  इससे  बढ़  कर  हमारी
 नोति  की  असफलता  और  क्या  हो  सकती  है  ?
 वहां  नई  नई  सड़कें  बनाई  जा  रही  हैं,  'उसदे
 लिये  नई  योजनायें  बन  रही  हैं  ।  राजौरी  से
 पुरानो  मुगल  सड़क  केः  साथ  साथ  श्रीनगर  तक
 नई  सड़क  बनाई  जा  रही  है  1  लेकिन  क्‍या
 कभी  आपने  सोचा  है  कि  वह  सड़क  साल  में
 छ:  महीने  बन्द  २  गी  ?  में  वहां  पर  पैदल  हो
 कर  आया  हुं  ओर  मुझे  मालूम  है  कि  वह  सड़क
 छ:  महीने  बन्द  रहेगी  ।  वह  सीज  फायर  लाइन
 के  बहुत  पास  है  ।  यह  चीज  बिलकुल  गलत  है  1
 वहां  पर  बख्शी  साहब  का  इन्टरेस्ट  हो  सकता
 है  लेकिन  गवर्नेमेंट  आफ  इंडिया  वे!  लोगों
 को  इस  विषय  में  पूर्ण  विचार  करना  चाहिये
 अगर  हमको  काब्मीर  बैली  तक  नई  सड़क
 बनानी  ही  है  तो  राजौरी  से  बनाना  गलत  है।

 आर  नई  सडक  बनानी  है  तो  भदरवाह
 से  किस्तावाड  तक  शोर  फिर  सिथन  के  पास
 से  हो  कर  श्रीनगर  तक  ले  जाइये  ।  वह  बार्डर
 से  दूर  होगी  और  सस्ती  बनेगी।  इस  से
 काइमीर  के  लिये  एक  भ्राल्टरमेटिव  रूट  भी
 मिल  जायेगी  1

 जब  तक  घर  बैठ  कर  डिफ्रेन्स  के  बारे
 में  सोचा  जायेगा  तब  तक  कुछ  नहीं  हो
 सकेगा  ।  मेरा  दावा  है  कि  बाडर  की  सुरक्षा
 के  लिये  जो  कुछ  अब  तक  किया  गया  है  वह
 घर  बैठ  कर  किया  गया  है  1  मैने  सारे  बा्डर
 को  पैदल  चल  कर  देखा  है  ।  मुझे  उसमें
 इंटरेस्ट  है  v  मैं  मेनन  साहब  को  बतला
 सकता  हूँ  कि  हमारा  बा्डर  क्‍या  है  ।  अभी
 उस  दिन  चर्चा  हुई  डिफ्रेंस्स  कमेटी  के  ग्रन्दर  ।
 उन्हें  यह  भी  पता  नहीं  कि  सरना  कहां  है,
 देवा  बटाला  कहां  है,  रजौरी  कहां  है  और
 थे  हमारे  डिन्फेस  मिनिस्टर  बनते  हैं  t
 यह  कहना  कि  हमारे  देश  की  सुरक्षा  उनके  हाथों
 में  महफज  रहेगी  सर्वथा  ग़लत  बात  है  *
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 आज  आवश्यक  है  कि  हम  सुरक्षा  की  ओर
 अधिक  ध्यान  दें  ।

 आज  यह  सोचना  कि  हमने  कुछ  और
 टैक्स  ले'  लिये  हैं  कुछ  और  हवाई  जहाज  ले
 लिये  हैं,  हमने  पाकिस्तान  के  साथ  अपना
 बैलेन्स  मेनटेन  का  कर  लिया  है  ठीक  नहीं  है  tv
 आज  देश  के  अन्दर  जो  स्थिति  है  उसमें  हमारा
 मि  लेटरी  वेलेन्स  पाकिस्गन  के  साथ  नहीं
 चीन  के  साथ  होना  चाहिये  ।  हमारा  बड़ा
 दुश्मन  इस  समय  चीन  है  ।  पाकिस्तान  कोई
 ऐसी  शक्ति  नहीं  जिस  का  हम  मुकाबला
 नहीं  कर  सकते  ।  हम  उसे  कभी  भी  खत्म  कर
 सकते  हैं  असली  मुकाबला  हमारा  चीन  के
 साथ  है  |  यदि  हम  चीन  के  साथ  अपना
 मिलिटरी  बैलेन्स  कायम  नहीं  करते  तो  हमारा
 डिफेन्स  कभी  भी  मजबूत  नहीं  हो  सकता।  यह
 कहना  कि  चीन  की  आबादी  हम  से  भ्रधिक  हे,
 उसकी  झामदनी  अधिक  है,  गलत  बात  है।
 वहां  की  आबादी  अधिक  हो  सकती  है  लेकिन
 आमदनी  अधिक  नहीं  हैं,  'रिसोसेज  अधिक
 नहीं  हैं  ।  हमारा  देश  कुदरती  तौर  प  चीन
 की  अपेक्षा  ज्यादा  रिच  है,  चीन  की  अपेक्षा
 हम  ज्यादा  अमीर  हैं।

 यदि  हम  अपने  साधनों  के  द्वारा  अपने

 मुल्क  के  अन्दर  इतनी  सेना  तैयार  नहीं  कर
 सकते,  अपनी  सुरक्षा  मजबूत  नहीं  करते,  तो
 फिर  यह  कहना  कि  हम  चीन  से  लड़ना  नहीं
 चाहते,  गलत  है  ।  इसका  बहुत  बुरा  प्रभाव
 पड़  रहा  है  हमारे  पड़ोसी  मुल्क  नेपाल,
 मलाया,  बर्मा,  इन्डोनीशिया  आदि  हैं,  जो
 पहले  भारत  को  अपना  गुरु  मानते  थे  और  जो

 हमारे  नैचुरल  ऐलाइज  हैं  जो  विशाल  भारत
 के  अंग  हैं  और  जिन  से  झाज  भी  हमारे  सांस्‍्क-
 तिक  संबंध  चले  आ  रहे  हैं,  वे  देश  भी  आज
 हमारी  शोर  देखने  के  बजाय  हम  से  दूर  जा
 रहे  हैं।  आज  नेपाल  चीन  की  ओर  जा  रहा  है  ।

 मुझे  इसका  दुःख  है  कि  नेपाल  हम  से  दूर  जा
 रहा  है,  चीन  की  ओर  जा  रहा  है  ।  इसके
 कुछ  और  भी  कारण  हो  लेकिन  एक  बड़ा
 कारण  य  है  कि  नेपाल  सोचता  है  कि  उसका
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 बड़ा  भाई  भारत  चीन  से  अपनी  रक्षा  नहीं
 कर  सकता  तो  वह  उसकी  रक्षा  कैसे  करेगा  |
 आज  उसका  विश्वास  हम  पर  से  उठ  गया  है  ।
 इस  लिये  वह  आहिस्ता  आहिस्ता  चीन  की
 तरफ़  ड्रिफूट  कर  रहा  है  |  यदि  इस  तरह
 से  हमारे  पड़ोसी  देश  चीन  की  तरफ  चले'  गये,
 चीन  की  गोद  में  चले  गये  तो  सारे  एशिया  में
 न  लोकतलन्त्र  बच  पायेगा  न  आजादी  बच  पायेगी
 और  यहां  पर  तानाशाहो  कायम  हो  जायेगी
 अगर  जनता  को  यह  विश्वास  हो  कि  जो  टैक्स
 उससे  लिया  जाता  है  उसका  उपयोग  देश  की
 सुरक्षा  के  लिए  किया  जायेगा  तो  वह  अपने

 पपेट  पर  पढ़ी  बांधने  के लिए  और  नये  टैक्स  देने
 को  तैयार  हो  सकती  है  ।  लेकिन  जब  लोगों
 को  लगता  है  कि  उनके  टैक्सों  का  सदुपयोग
 नहीं  होता,  तो  उनको  नये  टैक्स  देना  पसन्द
 नहीं  ा  सकता  |

 आप  दिल्‍ली  को  ही  ले  लें।  यहां  की  हालत
 देखकर  आप  मुल्क  की  तरक्की  का  अन्दाजा
 लगा  सकते  हैं  -  किसी  मुल्क  की  तरक्की  वहां  को
 राजधानी  के  बड़े  बड़े  होटलों  और  बड़े  बड़े

 “महलों  को  देख  कर  नहीं  आंकी  जा  सकती  ।
 उस  मुल्क  की  तरक्की  का  सही  अनुमान  लगाने
 के  लिए  वहां  के  कामन  मैन  की  हालत  को
 देखना  चाहिए  |  आज  यहां  हालत  यह  है  कि
 अभी  भी  कई  स्कूल  टेंटों  में  लगते  हैं  tv  यहां
 युराने  स्लम  झनगिनत  हैं  और  नये  स्लम  और
 बढ़  रहे  हैं  ।  आपने  यहां  पर  विज्ञान  भवन
 बनाया  और  अशोक  होटल  बनाया  लेकिन
 अगर  आप  दो  करोड़  रुपया  खर्च  करके
 झुग्गियों  में  रहने  वालों  क ेलिए  मकान  बनवा
 देते  तो एक  समस्या  हल  हो  जाती  |  इस  काम
 के  लिए  एक  योजना  तीन  करोड़  रुपये  की  बनी
 थी  लेकिन  वह  धरी  रही  ।  और  अभी  चुनावों  के
 समय  पुनर्वास  मंत्री  की  तरफ  से  कहा  गया  कि
 नई  झुग्गियां  बना  लो  ।  फलस्वरूप  पिछले  दो
 महीनों  में  कोई  दस  हजार  नई  झुग्गियां  बन

 नयी  हैं  ।  इस  तरह  पुराने  स्‍लम  तो  साफ  नहीं

 हो  पाते  और  नये  बनते  जाते  हैं  अगर  सेंटर  का
 एक  मंत्री  कहे  कि  तुम  और  झुग्गियां  बना  लो
 तो  फिर  उन  लोगों  को  दोष  नहीं  दिया  जा
 सकता  जो  उनको  बनाते  हैं  7  आज  उनको  तंग
 किया  जाता  है  और  जेलों  में  डाला  जाता  है,
 लेकिन  इसमें  उनका  कोई  दोष  नहीं  है  1  दोष  तो
 उन  मंत्री  महोदय  का  है  जिन्होंने  कहा  कि

 झुग्गियां  बना  लो  ।  श्रगर  इसकी  जांच  की  जाये
 तो  इसको  साबित  किया  जा  सकता  है  1  तो  आप
 देखें  कि  यह  देश  की  राजघानी  दिल्ली  की
 हालत  है  ।

 यह  ठीक  है  कि  आपने  दो  योजनाओं  में
 हजारों  करोड़  रुपया  खर्च  किया  और  उससे
 देश  की  आमदनी  बढ़ी,  लेकिन  वह  गरीबों  के
 पास  नहीं  गयी  ।  हो  सकता  है  कि  वह  आमदनी

 पूंजीपतियों  के  पास  गयी  हो  लेकिन  कामन  मैन
 के  पास  नहीं  गयी  ।

 दिल्ली  में  बहुत  बड़ी  संख्या  ऐसे  लोगों
 की  रहती  है  जो  बंधी  आमदनी  वाले  हैं  ।  चीज़ों
 की  कीमतें  लगातार  बढ़ने  के  कारण  इस  श्रेणी
 के  लोग  बुरी  तरह  पिस  रहे  हैं।  पे  कमीशन
 ने  कहा  था  कि  कीमतों  में  दस  प्वाइंट  की
 बढ़ती  होने  पर  डियरनेस  एलाउंस  रिवाइज़
 किया  जायेगा  लेकिन  आज  १३  प्वाइंट  में

 वृद्धि  हो  जाने  पर  भी  उनकः  महंगाई  भत्ता
 नहीं  बढ़ाया  जा  रहा  है।  आप  कहते  हैं  कि
 दफ्तरों  में  काम  नहीं  होता  ।  लेकिन  जब  आदमी
 संतुष्ट  होगा  तो  काम  कैसे  करेगा  ।  उस  हालत
 में  उसका  दिल  काम  में  नहीं  लग  सकता  t
 काम  दिल के  उत्साह  से  होता  है  -  लेकिन  आज
 सरकारी  कर्मचारियों  में  उस  उत्साह  की  कमी
 है  ।  इसीलिए  आप  इतना  जोर  लगाते  हैं  फिर
 भी  एफीशेंसी  कम  हो  रही  है।  इसलिए  इस  ओर
 आपको  ध्यान  देना  होगा  ।

 सरकार  को  दिल्ली  की  मूलभूत  समस्याझ्रों
 की  शोर  ध्यान  देना  चाहिए  ।  दिल्‍ली  में  जो
 देश  की  राजघानी  है,  जहां  बाहर  के  लोग
 आते  रहते  हैं,  आपको  शिक्षा  का  अच्छा  प्रबन्ध
 करना  चाहिए,  चिकित्सा  का  अच्छा  प्रबन्ध
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 करना  चाहिए  और  लोगों  के  रहने  के  लिए
 मकानों  का  प्रबन्ध  करना  चाहिए  |  कम  से  कम
 दिल्ली  की  ओर  तो  विशेष  ध्यान  दिया  जाये
 क्योंकि  यहां  की  हालत  को  देख  कर  बाहर  के
 लोग  देश  की  व्यवस्था  का  अनुमान  लगाते  हैं  ।
 में  सारा  देश  तो  घूमा  नहीं,  लेकिन  जब  में
 देखता  हूं  कि  राजधानी  की  यह  हालत  है  तो
 बाकी  देश  की  हालत  तो  और  भी  बदतर
 होगी  ।

 अन्त  में  में  एक  बात  और  कहना  चाहता
 हूं  ।  और  उस  पर  मैं  अधिक  बल  देना  चाहता
 हूं  ।  आप  देश  में  जगह  जगह  बिजली  घर  बना
 रहे  हैं।  यह  ठीक  है  ।  लेकिन  मेरा  सुझाव  है  कि
 आप  यहां  पर  ज्यादा  से  ज्यादा  तादाद  में
 हाइड्रो  इलेक्ट्रिक  प्लांट  लगायें  ।  हमारे  देश  के
 अन्दर  वाटर  रिसौरसेज़  इतने  अधिक  हैं  कि
 यदि  उनको  ठीक  तौर  से  टैप  किया  जाये  तो
 हम  इतनी  इनरजी  पैदा  कर  सकते  हैं  कि  उससे
 हमारे  देश  की  आर्थिक  उन्नति  में  बड़ा  सहयोग
 मिल  सकता  है  |  काफी  समय  पहले  जम्मू
 काइमीर  राज्य  में  सलाल  में  एक  हाइड्रो-
 इलेक्ट्रिक  मशीन  लगाने  की  स्कीम  बनी  थी
 लेकिन  उस  वक्‍त  कुछ  अड़चनों  के  कारण
 वह  स्कीम  आगे  नहीं  बढ़  सकी  ।  शब  फिर
 उस  पर  काम  शुरू  हो  रहा  है  ।  इस  काम  को
 जल्‍दी  पूरा  किया  जाना  चाहिए  क्‍योंकि
 इस  को  पूरा  करने  से  आप  कई  लाख  किलो
 वाट  बिजली  पैदा  कर  सकते  हैं  जो  कि  काफी
 सस्ती  होगी,  और  उससे  आप  न  सिर्फ  जम्मू
 काइमीर  और  पंजाब  को  बल्कि  राजस्थान
 तक  को  इलेक्ट्रिफाई  कर  सकेंगे  ।  इसलिए
 मेरी  प्रार्थना  है  कि  जहां  तक  हो  सके  ज्यादा  से
 ज्यादा  हाइड्रोइलेक्ट्रिक  प्रोजेक्ट्स  बनायें
 क्योंकि  उनसे  सस्ती  बिजली  पैदा  हो  सकती  है
 जिससे  हमारे  देश  का  औद्योगिक  विकास
 तेजी  से  हो  सकता  है  ।

 Shri  Inder  J.  Malhotra  (Jammu  and
 Kashmir):  Mr.  Deputy-Speaker,  in
 the  very  beginning  I  would  like  to  re-
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 fer  to  certain  points  which  my  hon.
 friend,  Shri  Madhok,  has  just  now
 raised.  In  his  speecn  he  ha3  referred
 particularly  to  the  elections  2nd  the
 affairs  of  Government  now  prevailing
 in  the  State  of  Jammu  and  Kashmir..
 Shri  Madhok  was  saying  that  during
 the  recent  election  in’  Jammu  and
 Kashmir  there  was  interference  from
 Government  and  irregularities  were
 committed.  Here  I  want  to  point  out,.
 particularly  for  Shri  Madihok’s  infer-
 mation  that  as  far  as  the  elections  in:
 Jammu  and  Kashmir  State  are  con-.
 cerned,  they  were  held  in  a  most  fair
 manner  under  the  direct  supervision
 of  the  Indian  Election  Commission.  I
 have  another  important  information  to
 part  with  and  to  pass  on  to  Shri
 Madhok  and  it  is  that  in  Jamrnu  Pro-
 vince  the  counter-part  of  the  Jan
 Sangh  known  as  the  Praja  Parisnad  is.
 conducting  its  election  campaign  in  the
 most  rowdy  manner  and  the  Praja
 Parished  was  responsible  for  commit-
 ting  most  of  the  irregularities  during
 the  election  campaign.  J  am  really
 pained  to  see  that  my  hon.  friend,  who:
 is  the  Zonal  Secretary  of  the  Ali  India
 Jan  Sangh,  who  was  himself  a  candi-
 date  for  the  Lok  Sabha  seat  froin  New
 Delhi  and  who  during  tne  whole
 election  campaign  never  visited  the
 Jammu  Province  even  for  a  day  should
 say  these  things  about  the  clections  in
 Kashmir.

 Shri  Bal  Raj  Madhok:  Iwas.  ir
 Jammu  yesterday.

 Shri  Inder  J.  Malhotra:  I  was  re-
 ferring  to  the  period  during  the  elec-
 tion  campaign.  During  his  most  re-
 cent  speech  he  said  that  as  far  as  the
 Congress  Party  and  the  National  Con-
 ference  in  Jammu  and  Kashmir  State:
 are  concerned,  they  believe  jn  naticn.
 alisation  and  in  socialism.  He  said
 that  there  is  no  need  to  believe  in  any
 kind  of  ism.  But  J  would  say  that
 he  had  at  the  back  of  his  mind  one.
 ism,  which  is  being  spread  by  the
 Jan  Sangh  in  all  darts  of  India,  the
 ism  which  is  being  sptead  by  the
 Praja  Parishad  in  Jammu  and  that  is:
 communalism
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 The  Praja  Parishad  in  Jammu  Pro-
 vince  had  the  rising  sun  us  their  elec-
 tion  symbol.  During  tne  election
 campaign,  not  only  the  Praja  Parishad
 workers  but  even  leaders  stated  in
 public  meetings  that  ail  Hindus  :nust
 vote  for  the  rising  sun  because,  ac-
 cording  to  the  Hindu  religion  and
 Hindu  belief,  we  worship  the  sun.

 Shri  Bal  Raj  Madhok;  In  the  last
 elections  the  Praja  Parishad  put  up  25
 candidates  out  of  which  4  were
 Muslims.

 Shri  Inder  त  Malhotra:  I  am_re-
 ferring  to  the  election  symbol,  and  the
 way  the  election  symbol  was  inter-
 preated  to  the  people.  If  during  the
 elections  such  things  are  mentioned
 and  such  campaigns  are  allowed  to  be
 carnied  on  that  religion  is  directly
 involved  in  the  election,  it  will  have
 very  bad  repercussions.  Therefore,  I
 would  appeal  to  the  Government,  es-
 pecially  the  Central  Government,  that
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 if  we  want  the  roots  7  democracy  to
 grow  deeper  and  deeper  in  India,  we
 should  not  allow  religion  and  such
 matters  to  come  in  the  election  cam-
 paign.  For  the  betterment  of  demo-
 cracy  we  have  to  wipe  out  commun-
 alism  from  the  face  of  India.

 Shri  Bal  Raj  Madhok:  I  agree  with
 you.

 Mr.  Deputy-Speaker:  Would  the:
 hon.  Member  iike  to  continue  in  the
 same  strain?

 Shri  Inder  J.  Malhotra:  J  will  take.
 a  few  more  minutes.

 Mr.  Deputy-Speaker:  Then  he  may’
 continue  his  speech  the  next  day.

 vw  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Friday  the
 March  23,  962/Chaitra  2,  884  (Saka).
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 CoLUMNS  WRITTEN  ANSWERS  TO
 ‘ORAL  ANSWERS  TO  QUES-  QUESTIONS—contd.

 TIONS  I05I—87  U.S.Q.  Subject  CoLtumnNs
 S.Q.  Subject  No.

 No,  149.  Abandoned  collieries  3०94
 ‘07.  Circuit  Bench  of  Rajas-  ‘150.  Sho  f  coal  Cal-

 than  HighCourt  705  2
 cute.

 “oe
 1094-95

 ‘TIO.  Working  conditions  of  Cen-  I§.  Substitute  for  hi  speed
 on

 Government  Emp-  2  diesel  oil  *  aa
 I095

 yees  7052—54  I52.  Fourth  Steel  Plant
 beea  Educational  facilities  for  7  o  :

 Stee  7
 7095 children  of  Political  suffe-  ‘153.  Printing  of  various  Rules

 rere.  1054—57  relating  to  Government
 ‘113.  Post-Matric  scholarships  Employees  109698

 to  Backward  Class  Stu-  ‘1S4.  Infiltration  of  Chinese  and
 dents  ‘1057-61  other  foreigners  in  Assam  I098

 “114.  Demands  of  Delhi  School  ‘155.  Petrol  price  1098-99

 preachers  >
 061-64  756.  Pakinfiltration  into  ‘India  it  7099

 ‘IIS.  Drilling  in  Budaun  is-
 trictin  U.P.  064—66  ‘157.

 Manufacture  ot  Jee  —_- ‘116.  Foreign  capital  in  joint
 enterprises  066—69  ‘158.  Visit  of  Burmese  Military

 17.  Excise-duty  on  Furnace  oil  1069—71  specie  हि  हि
 7700

 Fi  ति  ‘159.  Melting  of  Indian  Rupee II9
 on

 print  Bureaux  Io7I—72  coins  IIoI-Ol
 है  &०.)  4  ndiaServices  I072—75  fe  hild:
 123  Army,  Navy  and  Air  Force  160.

 pedaling  to  ne  paid  pati
 Boards  I075—77  loyees  II0I-02

 oe  eae
 American  Books  1077—81  ‘161.  Nissan  Patrol  vehicles  ‘1102,

 2  einstatementof  employ- ees  who  participated  in  I62.
 Coal  shortage

 in
 Delhi  II02-03

 I960  strike  To8i—85  ‘163.  Junior  Staff  Councils  II03-04
 127.  Cold  wave  in  Delhi  I086-87  164.  Junior  Staff  Councils  TI04

 WRITTEN  ANSWERS  TO  ‘165.  Junior  Staff  Councils  7704
 QUESTIONS  7—II24  166.  Junior  Staff  Councils  II05-06

 S.Q.  ‘167.  Junior  Staff  Councils  II06-07
 No.  ‘168.  Junior  Staff  Councils  ‘1107-08

 I03,  Missing  Army  Officer  in  ‘169.  Junior  Staff  Councils  rI08
 Katanga  1087-88  ‘AI7I.  Explosion  near  Jama  Mas-

 704.  Super-Constellations  _  for  jid,  Delhi  ‘1108-09
 Air  India  International  7088  ‘172.  Collieries  II09

 10S.  Indian  Air  Craft  with  I73.  Capital  issued  by  compa-
 U.N.  in  Congo  I088-89

 3.
 nies

 y  P
 Il09-I0

 106.  Expenditure for  conducting  374  Helicopters  Irlo
 Third  General  Elections  7089  ‘17S.  Books  pertaining  to  Indian

 I08.  Oil  technology  I089-90  historical  and  cultural
 ‘109.  Scheduled  Areas  and  Sche-  value  o  AIIO-IT

 oo  aap  Some  7090  ‘176.  Lahauland  5  piti  ९  $  #  4
 ‘WIZ.  Nationalisation  of  Bokaro  T77.  Stipends  to  poor  students Coal  field  I090  in  Tripura  १९९९  (-I2,
 3.5  Ankleshwar Oil  Toot  ‘178.  Mysore  Land  Reforms
 ‘120.  Senior  Staff  Councils  in  Bill.  १९८

 Government  Departments  TOQI-92
 ‘122.  Ropeway in  Rohtang  Pass  I092  779-  comm  Seeretariat  a  ‘lqi2-  73
 124.  Ban  on  text  book  entitled  i “The  Ethics  of  Banish-  wo.  i]  Led  ada  Calcutta»  I403-I4 ment  of  Sita”  हि  1092-93,  ?
 128.  Manufacture  of  Rockets  7093  ‘81.  Central  Prohibition  Com-

 radii  mittee  III4 329.  Upgrading  of  Madras  and
 ficial Madurai  +  मु  1093-94  182.  Officiallamguage  IlI4
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 183.  Pensions  to  ex-servicemen
 ‘184.  Coal  Industry
 I85.  Ceiling  on  pay  attachable

 by  CivilCourt  Decree
 I86.  National  gas  near  Surat
 ‘187.  Ankleshwar  oil
 188,  Oil  exploration  in  Cambay

 and  KalolRegions
 I89.  Conversion  of  coal  and

 coke  into  gas
 r90.  Export  of  coal  to  Pakistan
 ‘Igl.  Education  of  the  blind  in

 Delhi
 i92.  Iron  ore  in  Orissa
 ‘193.  Report  of  Third  Finance

 Commission
 ‘195.  Statistics  about  General

 Elections
 ‘196.  Steel  production

 PAPERS  LAID  ON  THE
 ‘ABLE

 (x)  A  copy  each  of  the  follow-
 ing  papers  :—

 @  Audit  Report,  Railways,
 ‘1962,  under  article  3570) of  the  Constitution

 (ii)  Appropriation  Accounts,
 Railways,  for  ‘1960-61  Part
 I—Review.

 (मं)  Appropriation  Accounts,
 lways,  for  1960-61  Part

 II—Detailed  Appropriation Accounts.

 (sv)  Block  Accounts  (including
 Capital  Statements  compri-
 sing  the  Loan  Accounts  , Balance  Sheets  and  Profit
 and  Loss  Accounts,  Railways 1960-61

 (2)  Acopy  of  Notification  No. G.S.R.  285,  dated  the  roth
 March,  3962  under  subsec- tion  (4)of  section  43  of  the Life  Insurance  Corporation
 Act,  7956

 (3)  A  copy  each  of  the  following Rules  under  sub-section  (r) of  section  2  of  the  Mines
 and  Minerals  (Regulation and  Development)  Act
 7957

 [Datty  Drossr]
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 ILI5-I6
 III6

 III6-I7
 ‘1118

 III8-I9

 III9

 IIIg
 II20

 II20
 ‘1120-21

 II2I-22

 II22
 ‘1123-24

 ‘1224—28

 PAPERS  LAID  ON  THE
 TABLE—contd.

 6)  The  Mineral  Conservation
 and  Development
 Amendment)  Rules,  7967
 published  in  Notification
 No.  G.S.R.  532  dated  the
 30th  December,  96I.

 [coy  The  Mineral  Conservation
 and  Development  (Fourth
 Amendment)  Rules,  7967

 ublished  in  Notification
 o.  G.S.R.  774  dated  the

 27th  January,  ‘1962.

 (4)  A  copy  each  of  the  following
 papers  :—

 ()  Annual  Report  of  the  Natio-
 Mineral  Development

 Corporation  Limited,  New
 Delhi,  for  the  year  1960-61
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 -General  thereon,  under
 sub-section  (7)  of  section
 6I9A  of  the  Companies  Act,
 ‘1956.

 (ti)  Review  by  the  Government
 on  the  working  of  the  above
 Corporation.

 (5)  A  copy  each  of  the  follow-
 ing  pal

 (i)  Corrigenda  to  the  Report
 of  the  Scheduled  Areas  and
 Scheduled  Tribes.  Com-
 mussion.

 (#)  Statement  showing  the  ex-
 tent  of  operation  of  ban  on
 recruitment  in  the  Ministry
 of  External  Affairs  and  the
 Directorate-General,  Posts
 and  Telegraphs  during  the
 years  959  and  1960,  in  pur-
 suance  of  the  recommenda-
 tion  contained  in  paragraph
 28  of  the  Ninty-second  Re-
 port  of  the  Estimates  Com-
 mittee.

 (6)  A  copy  of  Annual  Report
 the  Trustees  of  the  Indian

 Museum,  Calcutta,  for  the
 year  I960-6I.

 (7)  Acopy  each  of  the  following
 Notifications  under  sub-sec-
 tion(4)  of  section  43B  of  the
 Sea  Customs  Act,  7878  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944,
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 making  certain  _fruther
 amendments  to  the  Customs
 and  Central  Excise  Duties
 Export  Drawback  (General)
 Rules,  7960  :—

 (a)  G.S.R.  No.  237  dated  the
 24th  February,  962.

 (6)  G.S.R,  No.  268  dated  the
 3rd  March,  ‘1962.

 (०  G.S.R.  No.  269  dated  the
 3rd  March,  7962

 (8)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  38  of  the  Central  Excises
 and  Salt  Act,  73944  :—

 (a)  The  Central  Excise  (Se-
 cond  Amendment)  Rules,
 3962  published  in  Notifica-
 tion  No.  G.S.R.  232  dated
 the  24th’  February,  7962

 (b)  The  Central  Excise  (Third
 Amendment)  Rules,  7962
 published  in  Notification
 No.  G.S.R.  266  dated  the
 3rd  March,  7962

 (०  Notification  No.  G.S.R.
 267  dated  the  3rd  March,
 1962.

 (9)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (4)  of  section  43B  of  the
 Sea  Customs  Act,  I878  :—

 (a)  G.S.R.  No.  3423  dated  the
 2nd  December,  7967

 (b)  G.S.R.  No.  7424  dated  the
 2nd  December,  796

 (०  G.S.R.  No.  7498  dated  the
 23rd  December,  7967

 (d)  G.S.R.  No.  7499  dated  the
 23rd  December,  7967

 (०)  G.S.R.  No.  7520  dated  the the  30th  December,  796
 (f)  G.S.R.  No.  25  dated  the

 6th  January,  I962.
 (g)  G.S.R.  No.  96  dated  the

 2oth  January, 7962  .
 (h)  G.S.R.  No.  87  dated  the

 2oth  January,  7962
 (4)  G.S.R.  No.  03  dated  the

 27th  January,  7962
 1४0  G.S.R.  No.  704  dated  the

 27th  January,  ‘1962.
 (k)  G.S.R.  ३२०.१३०  dated  the 3rd  February,  7962

 {Dary  Dicest]

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (D  G.S.R.  No,  3i  dated  the
 3rd  Febrary,  7962

 (m)  G.S.R.  No,  332  dated  the
 3rd  February,  1962.

 ९0  G.S.R.  No.  r9  dated  the
 70  February,  7962

 (0)  G.S.R.  No.  797  dated  the
 I7th  February,  962.

 (p)  G.S.R.  No.  98  dated  the
 १70  February,  1962.

 (q)  G.S.R.  No.  399  dated  the
 7th  February,  7962

 lO}  G.S.R.  No.  200  dated  the
 a7th  February,  7962

 ()  G.S.R.  No.  207  dated  the
 7  February,  ‘1962.

 [O}  G.S.R.  No.  272  dated  the
 3rd  March  ,  1962.

 (10),  A  copy  of  the  Maintenance
 of  Wives  and  Children  (Rate
 of  Deductions  from  Pay)
 Regulations,  7962  published
 in  Notification  No.  S.R.O.
 46  dated  the  i0th  February,
 1962,  as  corrected  by  S.R.O.
 No.  89,  dated  the  roth
 March,  1962,  under  section
 85  of  the  Navy  Act,  7957

 (an)  A  copy  each  of  the  following
 papers  :—

 (i)  The  Post  Office  Savings
 Certificates  (First  Amend-
 ment)  Rules,  962  published
 in  Notification  No.  G.S.R.
 r02  dated  the  27th  January,
 1962,  under  sub-section  (3)
 of  section  2  of  the  Govern-
 ment  Savings  Certificates
 Act,  7959

 (#)  Agreement  between  the
 Government  of  India  and
 the  Government  of  the  Re-
 public  of  Finland  for  the
 avoidance  of  Double  Taxation
 of  Income,  published
 in  Notification  No.  G.S.R.
 4  dated  the  4th  January,
 1962.

 REPORT  OF  ESTIMATES
 Sore

 pee
 ERESEN

 Hundred  and  Fifty-Fourth
 Report  was  presented

 STATEMENT  BY  MINIS-
 TER  7
 The  Minister  of  Mines  and  Oil

 (Shri  K.D.  Malaviya)  made
 a  statement  regarding  agree-
 ments  with  oil  companies
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 ‘113652 BILL  PASSED.

 Further  discussion  on  the  mo- tion  to  consider  the  Addi- tional  Duties  of  Excise
 (Goods  of  Special  Impor-
 tance)  Amendment  Bill  con- cluded  and  the  motion  was
 adopted.  After  clause-by- clause  consideration  the  Bill was  passed,*

 DEMANDS  FOR  SUPPLE-
 MENTARY  GRANTS
 (RAILWAYS),  ‘1961-62
 Discussion  on  the  Demands  for

 Supplementary  Grants  (Rail- ways),  I96I-62  commenced and  concluded.  The  De- mands  were  voted  in  full.
 BILL  INTRODUCED  AND PASSED—  eII99-I200

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram)  introduced

 GMGIPND—LS  II—3964(Ai)LS—3-4-62—g00

 {Datty  Dicesr]

 II52—98

 BILL  INTRODUCED  AND
 PASSED—vrontd.

 the  Appropriation  (Railways)
 Bill,  962  and  also  moved  for consideration  of  the  Bill.
 The  motion  was  adopted.
 After  clause-by-clause  con-
 sideration,  the  Bill  was
 passed.

 GENERAL  BUDGET—GENE-
 RAL  DISCUSSION
 General  Discussion  on  the

 Budget  (General),  1962-63
 commenced.  The  —  dis-
 cussion  was  not  concluded.

 AGENDA  FOR  FRIDAY,
 MARCH  23,  3962/CHAITRA
 2,  3884  (SAKA)—
 Further  Discussionon  Gene-

 ral  Budget,  1962-633
 iad

 and
 consideration  of  vate
 Members’  Bills.
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